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LOK SABHA DEBATES

LOK SABHA

Monday, April 9, 1990/Chaitra 19, 1912
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)
[English]

SHRI P.V. NARASIMHA RAQ: Sir, we
congratulate the people of Nepal at this
moment when they have achieved a great
victory in the restoration of multi-party de-
mocracy.

[ Translation)

MR. SPEAKER: We should welcome
wherever democracy takes stride.

[English]

SHRISAIFUDDIN CHOUDHURY: The
House is Happy that Nepal has got the multi-
party democracy now.

[ Translation]

MR. SPEAKER: We should welcome
wherever democracy makes its mark. Ad-
vent of democracy is the best thing that has
happened in Nepal.

[English]

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA). The Government is coming
forward with a statement.

ORAL ANSWERS TO QUESTIONS
[English]

Committee to Review Navodaya
Vidyalaya Scheme

*371. SHRI P.M. SAYEED: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have set up a
Committee to review the Navodaya Vidyalaya
Scheme under the New Education Policy;

(b) if so, the structure and terms of
reference of the Committee; and

(c) the time by which the aforemen-
tioned Commitiee is likely to submit its report
and final decision taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). Government have decided to review
the Navodaya Vidyalaya Scheme. Modali-
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ties of the same have not yet been worked
out.

SHRIP.M. SAYEED: My question was
whether the Government has decided to
review the Navodaya Vidyalayas. The Minis-
ter says, yes. This scheme was launched in
1985, with the main intention of providing
quality education 10 the weaker sections in
the rural areas. At that time when the dedi-
sion was taken the hon. Prime Minister was
the Finance Minister and the hon. Minister of
State Prof. M.G.K. Menon was in the Plan-
ning Ministry. Now, in the National Front
manifesto they have termed # as an elitist
scheme. About the implementation of the
scheme, so far 261 schools have been
opened. 18 per cent of the admission hap-
pens to be from Scheduled Castes and 12
per cent from Scheduled Tribes.

MR. SPEAKER: Please put your Ques-
tion. You have o put two Suppiemantaries.

SHRI P.M. SAYEED: | am only putting
my first Supplementary. | just wanted o
know as to whether it is because of the new
National Front party which is opposed to
such a scheme, the Government is also
opposing or whether they will make it clearto
the country as to whether this Scheme bene-
fits the rural backward, Scheduled Castes
and Scheduled Tribes people 1 would also
like 10 know from the Government as tfo
whether this will be continued.

PROF. M.G.K. MENON: Sir, as already
explained, we have planned lo review the
Navodaya Vidyalaya Scheme. This will 1zke
note of what has happened in the past few
years interms of setting up these schools the
admission policies. what we have actually
accomplished, the problems that have been
encountered in setting them up—and there
have been many—which | am quite pre-
pared to bring to your notice. This review will
be taken on an abjective basis with a view to
understand how the Scheme, set up with
certain objectives has actually been able 1o
achieve these This willbe part of the review
which has been promised of the National
Policy on Education, 1986 as a whole. We
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also have 1o keep in mind the fact that there
is always, for any programme or scheme, a
unit cost, namely what is the per capita cost.
This analysis will have to take note of that
also and we will then find out as to whether
this is the bast way of spending money or
not, from the view point of priorities for edu-
cation in the country. But, the Government
have not taken a view, one way or the other,
concerning the scheme except to say that it
will be reviewed within the context of the
National Policy on Education 1986 and this
will be done.

SHRI P.M. SAYEED: My second Sup-
plementary is this. He only said that they
have decided fo review lhe poiicy. This
Govemment is known as ‘the Commitiee
Government'! To solve any probiem that
faces, a Committee will be set up and it will
go on. Therefore, here also they have de-
cidedtoreviewthat. i would like to know what
are the terms and conditions that have been
laid for the review committee and by which
time the decision of the Committee will come
before this House to give atinai shape to the
Navodaya Vidyalaya Scheme

PROF. M.G.K. MENON: Sir, the Na-
vodaya Vidyalaya Scheme still exists. Asthe
haon. Mamber has pointed out, there are
aiready 261 schools have been established.
It 1s not as though these are being closed
down. it is not as though they have not been
supporied. There was a certain set of abjec-
tives 1n the Navodaya Vidyalaya Scheme
There has been scheme for implementation
wrich has b2eit camed out in the past few
years. This needs 10 be reviewed before
expansion and further imvestments on new
schools. The fact of the matier 1s that even
though a very large number of schools—261
schools—have been set up, many of them
are still In temporary accommodation; and
Phase-I construction has lagged behind. |
am sure that my hon. friend Shri P.M. Say-
eed knows about this, because the very
schoeltor which he had always been arguing
which is under Navodaya Vidyaiaya School
in Lakshadweep, located in Minicoy does
not have a permanent building. We have
therefore, 1o ensure that whatever has been
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set up, is set up properly and that is being
progressed. But on the other hand, the
Scheme as a whole, whether in terms of
expansion, or in terms of its priority.

SHRIP.M. SAYEED: There should not
be any uncertainty.

PROF. M.G.K. MENON: There is no
uncertainty, Sir. Since the Scheme is there,
in terms of the Schools opened, and which
will receive support to consolidate.

SHRI L.V. SINGH: May | request the
hon. Minister to throw some light on the
reasons that have necessitated the review of
the present policy and the defects identified
in the policy?

PROF. M.G.K. MENON: Sir, | have
already indicated that we have set up 261
Navodaya schools over the past few years.
Only alimited number of them have yetbeen
able to move to what is called permanent
accommodation. Many of them are still in
temporary accommodation. We are still, in
many cases, in the so-called zero phase, or
phase-l of construction. The total number of
teachers have not yet been recruited for the
schools set up. Therefore, if one wants to
talk of the scheme in terms of its success, we
have to yet to accomplish all these basic
needs. But in addition to this, what we have
fo take note of is that the objective was to
have one Navodaya Vidyalaya in every dis-
trict of the country. The original plan was to
allocate Rs. 500 crore in the Seventh Plan
which was just not possible. It was not pos-
sible for the Government then in position 1o
allocate Rs. 500 crore. That is why these are
inthe presentsituation. Therefore, thewhole
thing needs a review.

MR. SPEAKER: Please remember that
we are discussing ine Navodaya Vidyalayas
for the second time during question hour in
the last fifteen days.

SHRIMATI MALINI BHATTACHARYA:
Mr. Speaker, Sir, ever since this New Educa-
tion Policy was propagated by the erstwhile
Central Government, there has been a lot of
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discussion on and criticism of it within the
teaching community itself. So, now that the
Navodaya Vidiyalaya Scheme under the New
Education Policy is being reviewed once
again, | would like to ask the hon. Minister
how does the Government propose o ac-
commodate these criticisms, these discus-
sions, these debates that have been going
on within the teaching community.

And if a committee is formed for the
review, how is this committee to respond to
these?

PROF. M.G.K. MENON: Sir, the hon.
Member has asked a question concerning
the review of the National Policy of Educa-
tion, 1988. | would like to assure the House
through you that this review will be started
soon, This is being finalised in terms of the
membership, terms of reference and modali-
ties of functioning. The review will take note
of the various objections that have been
raised as pointed out by the hon. Member. |
would like to appeal one basic aspect. As far
as education is concerned, it should not be
considered as a matter which relates to one
political party or the other. We are concerned
with the future of India, with the future of our
children and making sure that they get the
right education.

In our Constitution, we had made a
promise about universalisation of elemen-
tary education. We have not yet been able to
fulfil it. We are also in a situation where we
have got less than 40 per cent literacy in the
country. So, the needs of early childhood
education and universalisation of education,
of removal of ilieteracy are prime features to
which we have to pay attertion. The objec-
tion which have been raised with regard to
priorities and the allocation of resources in
ditferent sectors will all have to be taken note
of. | would like to assure the hon. Members
through you Sirthat all those who have views
onthe subject would be able to present them
to this committee.

SHRI P.V. NARASIMHA RAO: From
the reply given by Prof. Menon, do | under-
stand that what will be reviewed is the work-
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ing of the scheme—not the scheme itself but
the working ofthe scheme? How it is working
and i it is not working well, how to make it
work well? That is one part of it, one way of
looking at it. From the reply he gave, it
appears that he wants to go into the details
of how the scheme has been working. If that
is s0, will he kind clarify?

PROF. M.G.K. MENON: I would like to
make two points here, Sir. The hon. Member
who has asked for clarification is one of our
very distinguished Member, who plotted the
national policy ot Education 1986,

PROF. N.G. RANGA: He is author of
the scheme.

PROF. M.G.K. MENON: Yes, ! am
aware of that.

PROF. MADHU DANDAVATE: That's
why he is feeling guilty.

PROF. M.G.K. MENON: | noted him in
greatrespect, Iwould like to point out through
you Sirto him that there are two components
in respect of the clarification he has asked
for. The first in any review is to look at what
is being done and how it is being done. The
effort would be examine whether the imple-
mentation is being done properly or whether
there are flaws in it. That is one component.
Butthere is a second aspect which relates to
the priorities. When you have limited re-
sources there is the question of, where you
would invest the money? Would you put it on
elementary education, or on literacy or on
the Navodaya Vidyalaya Scheme or on uni-
versity education or on vocationalisation of
education which enables generation of
employmentopportunities? These are ques-
tions of prioritization which are important.
The plan of action relating to the National
Policy on Education 1986 had, as the hon.
Member knows, addressed itself to some of
these questions. But ultimately this is a
question of the resources we have and the
involvement we get into this and the prioritias
coming into the picture. Allthese aspects will
give a sense of direction.
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SHRI VASANT SATHE: What are you
going to do about the very existence of the
scheme?

PROF.M.G.K.MENON: {would not ke
to pre-judge what the reviewing committee
would do. We would certainly ask them to
look at the orientation of the scheme from the
viewpoint of priorities.

SHRI SAIFUDDIN CHOUDHURY: In
the past, we had always opposed the two
types of education that have been continu-
ing in our country, The first type is the gen-
eral type and the second type is the elite
type. We very much wanted a new education
policy that would try fo remove this disparity.
Instead of that, we find that the Government
istaking actionto reinforce eliticism in schools
in a big way. Now the point is by abandoning
the idea of Navodaya Vidyalayas, whether
or not the Government will take steps, on a
war-footing, to see that all the schools are
upgraded and properly helped so that real
genuine education will be imparted to mil-
lions of students in our country.

PROF. M.G.K. MENON: Thatis exactly
the point which | had in mind when | replied
to the earlier question asked by the hon.
Member, Shri Narasimha Rao. | said that
there is a real question of priorities. If you
have limited money, where will you put it?
Would you put it in making the single teacher
schools into two teachers schools and ex-
pand the availability of school rooms in the
vast number of rural schools or would you
put it in Navodaya Vidyalaya Scheme or in
universities? it is this question of orientation
which the new review committee will look
into.

SHRIRAMNA!K: The general consen-
sus isthat these Navodaya Vidyalayas have
failed and they are differentiating between*
different sectors of the society. Now that the
Government has decided to review it, my
question is, in order to avoid further wasteful
expenditure, whether or notthe Government
will promise that nonewNavodaya Vidyalaya
will be opened till this review will be com-
pleted.
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PROF. M.G.K. MENON: I can assure
the hon. Member through you Sir that the
basic decision is not to open any new Na-
vodaya Vidyalaya until the review is com-
pleted. But 1 would also like to say that the
existing Navodaya Vidyalayas will be given
support to make sure that they are estab-
lished properly, in terms of accommodation
the right number of teachers and so on.

Research Articles on Electronics and
Computer Technology

*372. SHRI PYARELAL KHANDEL-
WAL:
DR. A.K. PATEL:

Will the PRIME MINISTER be pleased
to state:

(a) the average number of research
articles on electronics and computer tech-
nology published in India every month;

(b) whether there is a need for such
articles originally written in Hindi being pub-
lished in Hindi and to get some translated in
Hindi so that research vistas in India may be
widened for larger openings;

(c) whether Government propose to
widen the scope of such research work by
starting a journal on electronics and com-
puter science research in Hindi; if so, the
broad outlines thereof; and

(d) il not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (d). A Staiement is laid on the Table of the
House.

STATEMENT

{a) Technical and research articles on
electronics and computer technology are
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published in several jourmnals and magazines
in India. It is estimated that the average
number of such articles published every
month will be around sixty.

{b) to (d). Publications of research
articles in Hindi or in the form of their trans-
lation into Hindi will help to widen the re-
search base. Steps have been taken by the
Department of Electronics to bring out infor-
mation in Hindi relating to developments
taking place in the country in this area. The
Deparntment of Electronics has been publish-
ing from time to time scientific and technical
articles in Hindi.

[ Translation]

SHRI PYARELAL KHANDELWAL:
Mr. Speaker, Sir, the Government had, last
week, given an assurance in this House that
an elaborate scheme for develdpment of
technology in respect of Sanskrit and other
indian languages would be devised in the
Eighth Five Year Plan. | would like to know
whether the Government, is going to launch
a research joumal under this scheme which
would have a blend of articles on alectronics
and computer technology? My question is
simple. Is the Government going to launch
any research-journal?

SHRI KALP NATH RAl: Sir, | have a
point of order.

MR. SPEAKER: Ycu know that points
of order can not be raised during the ques-
tion hour. You may ask your question and |
shall ask him to reply.

SHRI KALP NATH RAl: Why s the
Prime Minister absent? Is it not contempt of
the House? {Interruptions)

MR. SPEAKER: Let us listen to the
reply of the question. You please take your
seat. (Interruptions)

|Engfish]

SHRI A CHARLES: Aose...... (Inter-
ruptions)
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MR. SPEAKER: Mr. Charles, please
take your seat.

PROF. M.G.K. MENON: | would like to
assure the House, through you, Sir, that as
far as Government is concemed, the Depart-
ment of Electronics have the programme
which is refered to as Technology Develop-
ment for Indian Languages. This aims at all
actions being promoted to promote the whole
area of Indian languages with regard to the
field of informatics in general and computers
in particular. We now have capabilities inthe
country for computer input and output based
on the various Indian scripts and languages
which are imporlant. In addition to that, we
have programmes which specifically relae
to publication. The hon. Member in the pn-
mary question itself and later on in the sup-
plementary had asked for information relat-
ing to research journals in Hindi. | would like
to point out that it is one thing to publish
books meant to educate children, adults or
various levels in society to be able to under-
stand the field of infarmatics and to make
use of computers: and to have the capability
of computer entry and output based on the
Indian scripts and languages. But it is a
completely different matter to have a re-
search journal which is viable and can be
functional in any individual Indian dual lan-
guage. We know of the experience of the
large number of research papers published
in English, in journals published in the coun-
iry that they have problems interms of inter-
national standing, and getting widely known.
The research journals have difficulties in
terms ol getting a sufficient number of good
papers and so on. Therefore, in my view the
first step 1s to publish books and review
articles in Hindi and other Indian Languages
to these educated in these languages to
essentially understand the field, to be able to
make use of the computers for various infor-
matic services, and when the numbers of
such individuals build up and there is ade-
quate out put of research, we will support
research journals also.

[ Transiation)

SHRIPYARELAL KHANDELWAL: The
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Govemment has said in the reply, that about
60 research articles are published every
month. | had asked whetherthe Government
planned to publish, a research journal in
Indian languages covering electronics and
computer technology. | had asked a straight
forward question and the reply could be
either yes or no.'But the hon. Minister has
evaded it. There are scholars of the Indian
origin throughout the world who wish io
publish the research articles on electronics
and computer technology in Indian lan-
guages. In case the hon. Minister does not
have the details, | can give the names of 20
such scholars of the Indian origin who are
citizens of England, America and Canada
and who wish to publish the research aricles
on electronics and computer technology in
the research journals. The hon. Minister may
simply give the reply inyes or no and whether
the Government is ready to publish the re-
search articles of these scholars in such
journals.

[English]

PROF. M.G.K. MENON: The direct
answer to the question is that if there are
adequate number of research articles of
quality available for publishing in Hindi,
Government would certainly be willing to
exiend necessary support.

[ Translation]

SHRI PYARELAL KHANDELWAL: |
am not getting reply. My question is very
simple. Will a research journal in Hindi be
published?

[English)

DR. AK. PATEL: Sir, in this modem
era, it will be very helpful for the students of
primary classes if books on the development
of technology of computers and electronics
arepublished inthe Indianlanguages. There-
fore, | would like to know from the Minister
whether Govemment is prepared to form
institutions—wvoluntary institutions—wha can
translate this technology in our national lan-
guages.
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PROF. M.G.K. MENON: Sir, the an-
swer is in the affirmative. | would like to point
" out for information that | have with me vari-
ous books which have been brought out
precisely for that level these are:—

‘Computer Se Baat-Cheet’,
‘Computer Ek Parichay’ and
‘Electroniki Yudh Kala'.

(Interruptions)

DR. THAMBI DURAL: Mr. Speaker, Sir,
| am very happy to know from the Minister
that.... (Interruptions)

[ Transiation]

SHRIPYARELAL KHANDELWAL: My
question has not been answered.

{English]

PROF. M.G.K. MENON: Sir, through
you | can assure the hon. Members that we
are luily with them on the fact that as far as
India is concerned, it has many languages.
Hindiis animportant official ianguage. Infor-
matics is agrowing area. Therefcre, we must
have the capability in the Indian languages
themselves. We will fully support pro-
grammes relating to this. There is no ques-
tion about thal. The only point is that what we
plan to do first is to promote the pubiication
of text books reviews and books to create
awareness and based on the growth of this
field in sncian languages. We will certainly
support research work, and research publi-
cation in Hindi and otherindian languages;
latt er has to be viable. The first step there-
fore relates 1o the publication of appropriode
bc{oks.

DR. THAMBI DURAI: | am very happy
to know from the Minister that attention is
being given to bring outpublications on
computer technology and electronics in
various national languages. Research is a
very wide subject and so, we shouid have
these publications not only in Hindi or Eng-
lish but in other languages also like Tamil,
Malyalam and so on. | would request the
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Minister 10 at least get these books trans-
lated in various national languages, and
bring out these joumals either monthly or
annually. So, my specific question to the
Minister is whether he will consider this
request to bring out a joumal in Indian lan-
guages or not.

PROF. M.G.K. MENON: 1 would like to
assure you that our intention is to carmy out
this programme in all Indian languages. The
very first requirement, as | have said, is
computer entry and output in Indian scripts.
That is what one has been successful in
doing.

The second point is that there is a major
programme for translation which will relate
to books, arid review articles which will bring
one up-to-date with technology development.
But that is not normally referred to as re-
searchjournals. AResearchjournalis onein
which an individual can publish his or her
own research where these are completely
new ideas and like. Such journals require an
adequate number of such articles.

[ Translation)

DR. SHAILENDRANATH SHRIVAS-
TAVA: Hon. Mr. Speaker, Sir, the main
question was whether on an average, more
than 60 research articles in Hindi are being
received every month on electronics and
computer technology. Whether the Govern-
ment propose to start a journal on electron-
ics and computer science research in Hindi.
The hon. Minister has tried to add another
dimension to the question by saying that the
publications would be brought out in various
Indian languages. The hen. Minister proba-
bly thinks that Hindi cannot be the language
of science, technology, electronics and
computers. If that be the case the hon.
Minister should have clearly said it, other-
wise he should have given an assurance
that....

MR. SPEAKER: Please ask your ques-
tion.

DR. SHAILENDRANATH SHRIVAS-
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TAVA: May | know from the hon. Minister if
the Government propose fo start ajournal on
electronics and computer science research
in Hindi and whether this publication would
be brought out in other Indian languages
later?

PROF. M.G.K. MENON: | would like to
assure the House that | personally believe
and so does the Department of Electronics
and all those who are concerned with this
area that we will need to promote technical
work, scientific work done through the me-
dium of our own languages. This has now
become possible in the computer field on
account of the new technological capabili-
ties which allow transliteration and computer
inputs and outputs in Indian Scripts and we
will later get on to translation. Certainly, the
first staps have to be taken in the direction of
providing adequate reading material, such
as books, review articles and the like in
Indian language. Hindi, certainly is a major
language for the purpose—as recognised in
the Constitution—and will be given its fullest
priority in this regard.

Central Assistance for Development of
Backward Areas

*373. SHRI C. SRINIVASAN: Will the
PRIME MINISTER be pleased to state:

(a) the backward areas identified in the
country, State-wise:

{b) the amount sanctioned in the Sev-

APRIL 9, 1990

Oral Answers 18
enth Five Year Plan for development of
backward areas in Tamil Nadu;

(c) whether Government proposed to
grant any special assistance for develop-
ment of backward areas in Tamil Nadu inthe
Eighth Five Year Plan; and

(d) i so, the details thereof?

THE MINISTER OF FINANCE {PROF.
MADHU DANDAVATE): (a) to (d). A State-
ment is laid on the Table of the House.

STATEMENT

(a) Backward areas have been ident)-
fied from time to time both by the Centre and
the States in varying ways depending upon
the choice of selected indicators of back-
wardness or ‘special problem area’ criteria
used. An illudtrative list of such identified
areas, State-wise, is enclosed. (Annexure)

(b) Special and backward areas identi-
fied in Tamil Nadu's Seventh Five Year Plan
are Western Ghats areas and Nilgiris dis-
trict. During the Seventh Plan period, Cen-
tral assistance amounting to Rs. 25 96 crores
and Rs. 41.53 crores was allocated for the
accelerated development of Western Ghats
Areas of Tamil Nadu and district of Nilgiris
Hills, respectively.

(c) and (d). The Eighth Five Year Plan
is yet to be finalised.

ANNEXURE

List of Industrially Backward Districts in the country

Andhra Pradesh (14)

Bihar (18) —

— Anantapur, Chittoor, Cuddapah, Karimnagar,
Khammam, Kurnool, Mehbubnagar, Medak,
Nalgonda, Nellore, Nizamabad, Ongole, Sri-
kakulam and Warangal

Bhagalpur, Champaran, Darbhanga, Muzaf-
farpur, Palamau, Purnea, Saharsa, Santhal

Parganas, Saran, Nalanda, Aurangabad,

Nawadah, Gaya, Bhojpur, Begusarai, Monghyr,

Khagania and Madhepur



17  Oral Answers

Guijarat (11)

Haryana (4)

Kerala (7)

Kamataka (11)

Madhya Pradesh (36)

Maharashtra (14)

Orissa (8)

Punjab (5)

Rajasthan (16)

Tamil Nadu (9)

Uttar Pradesh (41)
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Amreli, Banaskantha, Bhavnagar, Broach,
Junagadh, Kuich, Mehsana, Panchmahals,
Sabarkantha, Surendernagar and Dang

Bhiwani, Hissar, Jind and Mohindergarh.

Allappey, Cannanore, Matapuram, Trichur, Tri-
vandrum, Wynad and ldukki

Belgaum, Bidar, Bijapur, Dharwar, Gulbarga,
Hasan, Mysore, North Kanara, Raichur, South
Kanara and Tumkur

Balaghat, Bastar, Betul, Bilaspur, Bhind,
Chhatarpur, Chindwara, Damoh, Datia, Dhar,
Dewas, Guna, Hoshangaabad, Jhabua, Khar-
gone, Mandla, Mandsaur, Morena, Nar-
simhapur, Panna, Raigarh, Raipur,
Rajnandgaon, Rajgarh, Raisen, Ratlam, Rewa,
Sagar, Seoni, Shajapur, Shivpuri, Sidhi, Sur-
guja, Tikamgarh, Vidisha and New Sehore
District

Aurangabad, Bhandara, Bhir, Buldhana, Chan-
drapur, Colaba, Dhulia, Jalgaon, Nanded,
Osmanabad, Parbhani, Ratnagiri, Yeotmal and
Gadchiroli

Balasore, Bolangir, Dhenkanal, Kalahandi,
Keonjhar, Koraput, Mayurbhanj and Phulbani

Bhatinda, Ferozepur, Gurdaspur, Hoshiarpur
and Sangrur

Aiwar, Banswara, Bhilwara, Barmer, Churu,
Dungarpur, Jaisalmer, Jalore, Jhunjhanu,
Jhalawar, Jodhpur, Nagaur, Sikar, Sirohi, Tonk
and Udaipur

Dharmapuri, Kanyakumari, Madhurai, North
Arcot, Ramanahapuram, South Arcot,
Thanjavur, Tiruchirapalli and Pudikkottai dis-
trict.

Almora, Azamgarh, Badaun, Bahraich, Ballia,
Banda, Barabanki, Basti, Bulandshahr,
Chamoli, Deoria, Etah, Etawah, Faizabad,
Farrukhabad, Fatehpur, Ghazipur, Gonda,
Hamirpur, Hardoi, Jalaun, Jaunpur, Jhansi,
Mainpuri, Mathura, Moradabad, Pilibhit,
Pithoragarh, Pratapgarh, Rai Bareli, Rampur,
Unnao, Uttar Kashi, Kanpur Dehat, Pauri
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West Bengal (13)

Assam

Himachal Pradesh
Jammu & Kashmir
Manipur

Meghalaya

Nagaland

Sikkim

Tripura

Arunachal Pradesh
Goa

Mizoram

Andaman & Nicobar Islands
Dadra & Nagar Haveli
Daman & Diu
Pondicherry

Lakshadweep
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Garhwal, Tehri Garhwal, Dehradun and Naini-
tal, Shahajahanpur, Sitapur and Sultanpur.

— Bankura, Birbhum, Burdwan, Cooch-Behar,
Darjeeling, Hooghly, Jalpaiguri, Malda, Mid-
napur, Murshidabad, Nadia, Purulia and West
Dinajpur

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire State

— Entire U.T.

— Entire U.T.

— Entire U.T.

— Entire U.T.

— Entire U.T.

Note: The district/area would include the district/area as it existed on 1.10.1970 prior to its
reorganization areas carved out of these districts thereafter continued to be industrially

backward.
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List of Backward Districts

(Although the names of districts are mentioned against the various programmes, in many
cases they do not cover the entire district but cover parts of the districts)

. ‘Hills Areas Districts

1 2

1. Assam 1. North Cachar
2. Karbi Anglong
2. Tamil Nadu Nilgiris
3. Uttar Pradesh 1. Almora
2. Dehradun
3. Nainital
4. Tehr Garhwal
5. Pauri Garhwal
6. Chamoli
7. Pithoragarh
8. Uttar Kashi

4. «West Bengal Darjeeling District (3 Sub-divisions of
Salar, Kalimpong and Kurseong)

5. Western Ghats

1. Maharashtra 1. Dhulia
2. Nasik
3. Thane
4. Raigad
5. Ratnagiri (North)
6. Ratnagin (South)
7. Kolhapur
8. Sangli

9. Satara
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2. Tamil Nadu

3. Karnataka

4. Kerala

10.

11.

7-

Pune
Ahmednagar
Nilgiris
Coimbatore
Periyar
Madurai
Tirunelveli
Ramanathapuram
Kanyakumari
Belgaun
Chickmagalure
Kadagu
Dharwar
Hassan
Mysore
North Kanara
Shimoga
Kannda
Cannanore
Kozhikodo
Wynad
Malapuram
Palighat
Trichur

Idukki
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1 2
Ernakulam
Kottayam
Quilon
Trivandrum
5. Goa Goa
Additional Growth Centres Allocated to States
SI. No. (a) State No. of Growth Ceritres
1 2 3
1. Andhra Pradech 4
2. Assam 3
3. Bihar 6
4. Gujarat 3
£. Haryana 2
6. Jammu & Kashmir 2
7. Karnataka 3
8. Kerala 2
g. Madhya Pradesh 6
10. Maharashtra 5
11. Ornissa 4
12. Punjab 2
13. Rajasthan 5
14. Tamil Nadu 3
15 Uttar Pradesh 8
16. West Bengall 3

61




27 Oral Answers

APRIL 9, 1990

Oral Answers 28

1 2 3
(b} State/Union Territory

1. Arunachal Pradesh 1
2. Goa 1
3. Himachal Pradesh 1
4, Manipur 1
5. Meghalaya 1
6. Mizoram 1
7 Nagaland 1
8. Pondicherry 1
9. Tripura 1

9

SHRI C. SRINIVASAN: Sir, the hon.
Minister has stated that cenain selected
indicators and criteria are applied for identi-
fying the backward areas. He has not spell
out, how it will be done.

The main cause of industrial and eco-
nomic backwardness is neglect of vast ar-
eas which are not industrially so far covered
and more and more concentration of indus-
tries is there in the same area on grounds of
feasibility and availability of infrastructural
facilties. This has, therefore, resulted in
regional imbalances. This trend has to be
halted.

Will the Minister give an assurance in
this House that in the Eighth Plan, one new
industry in every industry in every industri-
ally backward district will be set up and also
will he assure the House that a detailed
matrix will be worked out for identifying the
backward areas and especially, an authority
accountable to Parliament for constant
monitoring of the steps taken to remove
backwardness?

PROF. MADHU DANDAVATE: | ac-
cept the suggestion, for consideration.

SHRI C. SRINIVASAN: May | identify
Madurai as a backward area? Dindigul was
a pant of Madurai district. Now it has been
made as a separale districl. This district has
been named after Anna, the late Chief Min-
ister of Tamil Nadu. The Chief Minister of
Tamil Nadu, with political considerations in
mind, has changed the name of Anna district
into Quaid-e-Milad District, thus flaring up
communal riots in the district. This district is
not known for any communal riots. There-
fore, it has become a problem area. The
textile industry is the predominant industry in
Dindigul. For improving the social condition
of the people in Dindigul, i.e. the Anna Dis-
trict, will the Governmer.: set up a heavy
industry there in the Eighth Plan?

For developing the Western Ghat, the
funds have been allocated, but roads in’
Kodaikanal in Tamil Nadu are still in poor
condition. if proper work is undertaken, you
can convertthe whole backward areainto an
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area of tourist attraction. What steps the
Government propose to take in order to see
that backward areas are fastly promoted?
(Interruptions)

MR. SPEAKER: Hencaforward, | will
not allow a Member to read, when he puts
supplementary questions.

(Interruptions)

PROF. MADHU DANDAVATE: Though
the question was lengthy, | could caich the
substance of the question. He is perhaps
asking whether specific areas are going to
be identitied as backward areas in Tamil
Nadu. For the information of the hon. Mem-
ber, I may tell him that it has been the usual
custom fot'the central as well as the State
Governments 1o identify the backward re-
gions, on the basis of well-defined criteria.
From time tatime, the criteria change. There
was a Chakravarti Committee, and then the
National Development Committee; and with
the cooperation of the State Governments,
the backward areas have been identified.
Specifically, in response to his suggestion, |
would like to tell him that the reply which i1s
given already contains the details. But |
should like to tell him that in Tamil Nadu,
Nilgiri-Coimbatore areas, Madurai,
Tirunelveli, Ramanathapuram and Kanya
Kumari have already been identified as
backward areas.

Asfar as further districts are concerned,
| have already given the list of various dis-
tricts; they are contained there in the list
already submitted. | can assure the hon.
Member that from time to time, in the light of
various suggestions made by the Members
of Parliament, State Governments and the
various local authorities, this list is always
upgraded. And | can assure him that this will
be upgraded; and whatever areas and dis-
tricts are included, will be provided the in-
frastructural facilities for industnial develop-
mant.

SHRIBHABANI SHANKARHOTA: You
have already said that the indicators to de-
termine the backwardness ot areas change
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from time to time. In QOrissa, as per the list
given by you, there are sight places already
mentioned. But Sambalpur which is a
drought-prone area for the last 100 years
and has reported starvation deaths (/nter-
ruptionsy has notfound aplace in the list. Will
the Minister indicate whether Sambalpur
district will be included as abackward areain
the 8th Plan period? (Interruptions)

PROF. MADHU DANDAVATE: Sir,can
you restrain them so that | can reply? (Inter-
ruptions)

As | have already stated earlier, specilic
criteria have been named for identification of
the backward areas. The National Commit-
tee on Development of Backward Areas has
suggested certain criteria; and | am happy
that the hon. Member agrees with some of
the criteria | had suggested. These criteria
are: (1) chronically drought-prone areas; (2)
Desen areas; (3) Tribal areas; (4) Hill areas;
(5) Ghronically flood-affected areas and (6)
coastal areas affected by salinity.

| am happy to state that the hon. Mem-
ber has mentioned an area which, according
1o these criteria, would definitely falt under
backward areas; and, therefore, in the 8th
Plan period, we will definitely consider that.

SHRI ANANTRAO DESHMUKH: The
hon. Minister has stated in his statement that
one of the indicators in determining a back-
ward area is also based on the strength of
the special problems faced in that area.
(Interruptions) My submission is that the
Naxalites’ problem is also a special problem.
In Maharashtra, there are some areas in
Chandrapur and Bhandara which are back-
ward areas, and they also have special
problem in the form of Naxalite trouble. |
want to know frem the hon. Minister: during
the finalization of the 8th Plan period, willthe
Government agree o provide some extra
funds to these areas? (Interruptions)

PROF. MADHU DANDAVATE: The
detailed allocations to the 8th Plan are yet fo
be allocated.
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| do not have the capacity to anticipate
allocations and make the advance. In case
they are violated, | will be held for breach of
privilege. I will only keep your suggestions in
mind and make the necessary suggestionto
the concerned authority.

SHRI YADVENDRA DATT: The hon.
Minister has promised to set up industries in
the backward areas. The criteria given by
him include perpetually flood alfected areas
and the hill areas. Uttar Pradesh has many
hill areas and especially in the Eastern U.P.,
Jaunpur, Ghazipur and Ballia are perma-
nently flood affected areas. Will he give an
assurance in the House that for developing
backward areas and the hill areas of Uttar
Pradesh, he will put up at least one industry
each in these areas?

PROF. MADHU DANDAVATE: In an-
ticipation of the identification of the back-
ward areas, if the hon. Minister goes on
assuring all the members that everywhere
industries will be established, it will not be
possible. Butlcan give you a firm assurance
that on the basis of those defined targets
which | have mentioned over here and which
were even upgraded, we will examine all the
cases that we have mentioned: and due
justice will be done.

SHRI NIRMAL KANTI CHATTERJEE:
Through our efforts we will include mare and
more backward areas; that we will do. Nor-
mally, the areas are de-limited in terms of
districts. There are complaint that even in
some States the districts are of a very big
size. Therefore, a more scientific approach
is called for. Does not hon. Finance Minister
have a list of backward block and backward
sub-division in the couniry, apart from a list
of backward districts?

PROF. MADHU DANDAVATE: The
hon. Member is right. Sometimes even the
entire district is not backward but apartof the
district is treated as backward. He wants to
know whether | can give a list. The district-
wise and the area-wise list is very big. If |
were to give you a list even with regard to a
part of the district, it would have been a big
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volume. Therefore, | will lay on the Table a
list with regard to that.

SHRI A.R. ANTULAY: Iwant the hon.
Minister to make the necessary corrections.
At page 1 of list of industrially backward
districts in Maharashtra in the second line
the word ‘Colaba’ is written. | am sure it is by
mistake. What must have been meant by itis
district Raigad. So, Colaba should be de-
leted and Raigad be substituted for it.

Then kindly see page 3 under the head-
ing Western Ghats.

PROF. MADHU DANDAVATE: It was
identified as backward; that is why it was
written as Colaba.

SHRI AR. ANTULAY: When it was
identified, it was not because of Colaba; but
because the district was backward and it
was not Colaba but Raigad. On page 3, item
no. 5 relating to Western Ghats, the word
Raigad and not ‘Colaba’ is as item no. 4. So,
what | say is right. ltem na. 5 is put as
Ratnagiri (North); the word ‘North’ should be
because it is no more so far for 10 years
deleted. Then on page 3 in place of item no.
6 also in place of Ratnagiri (South),
Sindhudurg should be added as it has been
sonamed since 1981. Then item no. 5 will be
read as Ratnagiri and item no. 6 will be read
as Sindhudurg. Kindly carry out the neces-
sary corrections and conform to factual
positions.

PROF. MADHU DANDAVATE: Those
names will be changed; but even then the
backwardness remains. So, it will be re-
moved, and that will also be removed.

SHRI A.R. ANTULAY: Kindly do it.

PROF. MADHU DANDAVATE: |am in
agreement with you.

SHRI SAMARENDRA KUNDU:
Through you | would seek the undivided
attertion of the hon. Finance Minister to a
very important problem which | am going to
bring to your notice. In India 11 States are
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below the national per capita income aver-
age. The gap between haves and have-nots
is increasing. The indicator which you have
mentioned, to identify backwardness is a
faulty one. The indicators which are given in
the answer, to identify the backward States
are faulty ones. | would like the hon, Minister
to bear with us while considering the case of
Orissa. We have now taken a revolutionary
step by increasing the minimum wage 1o Rs.
25. By that we are going to sustain a loss of
Rs. 400 crores and we have to find the
resources for this amount of Rs. 400 crores.
Then, our non-Plan deficit this year is more
than Rs. 521 crores. Since it is a backward
State and this is a welfare measure | would
like the hon. Minister to come to the rescue
of Orissa and give this Rs. 400 crores to us
and also to fill the gap of Rs. 521 crores
which is the deficit on non Plan account.

PROF. MADHU DANDAVATE: Sir, the
hon. member has raised a number of 1ssues.
There aresomeissues which arebeyondthe
question of backwardness. But, for his infor-
mation, | may give him some very good
information, that the modified Gadgil For-
mula—please take note that it 1s not Shri
Gadgil in our House—has already kept in
mind the fact that the per capita of certain
States will be below the national average.
Therefore, they have made a provision that
whenever assistance has 10 be given onthe
basis of population on 60 per cent basis, or
per capita tax effect 10 per cent, and espe-
cially whenthe percapita Income is lessthan
the national average in that case 20 per cent
per capita income and the tax effect for one
year willbe taken into account. So, we willbe
trying to face allthe difficulties in one pact by
the necessary assistance.

As far as the deficits and the huge
amounts are concerned, about the non-Plan
expenditure, | may tell him, that | am not
competent to make on the spot assurance.
We will have to consult the Planning Com-
mission and also other authorities. About
taking into account Orissa, | may inform him
that a similar situation isthere in other States
also, like Bihar, Uttar Pradesh and Madhya
Pradesh and some States n the South.
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Therefore, we will have to take a consistent
approach and we will try to review the posi-
tion.

SHRI SONTOSH MOHAN DEV:
Amongst the backward areas certain areas
are also to be taken into consideration. |
would liketoknow from hon. Minister whether
in the backward areas there are certain
industries like the hotel industries which are
eligible for subsidy and for the last one year
that subsidy has been withdrawn. That is the
effect of this budget. The previous defeated
Ministers have had agreed to re-introduce
this subsidy from December, 1989. If that
alsotheviewofthe present Government and
if so | may mention that subsidy is to be given
for industries like hotels, tourism and others.
I want toknow whether the subsidy willbe re-
introduced and if so when?

PROF. MADHU DANDAVATE: If you
want to know the contribution of the present
Government, the centralinvestment subsidy
which was already abolished has been intro-
duced through this Budget and you can rest
assured that that will be available to the
small scale industries setup in backward and
rural areas throughout the country.

[ Transiation)

Opening of Colleges in Rajasthan Tribal
Area

*374. SHR! HEERA BHAL: Will the
PRIME MINISTER be pleased to state:

{a) whether Union Government pro-
pose toopen adegree college in Kushalgarh
(Rajasthan) to cater to the need of higher
education amongst large number of tribal
studentsthere who for want of this facility are
deprived of career prospect opportunities;

{b) if s0, the details thereof; and
(c) if not, whether the Rajasthan Gov-

ernment would be provided assistance to
open degree college?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
QOGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No such proposal is under the consideration
of the Central Government.

{b) Does not arise.

{c) Central Government/University
Grants Commission do not provide financial
assistance lor opening new colleges.

[ Translation)

SHRI HEERA BHAI: Sir, the hon. Min-
ister said in his reply that there 1s no proposal
under the consideration ot the Central Gov-
ernmentto open adegree college in Kushal-
garh. The Centre had assured the Chief
Minister of the previous Government in Ra-
jasthan that a degree college will be opened
there very soon. May | know from the hon.
Minister whether the Gavernment has any
such plans.

[English]

PROF. M.G.K. MENON: Sur, as far as
the answer is concerned, I gave the position
from the view point of the Central Govern-
ment. It is true that there were a number of
representations which have beenmade since
October 1985 by MLAs, by the Pradhan of
the Panchayat Samithis for opening a col-
lege in Kushalgarh. This has been looked at
by the State Government of Rajasthan. The
Chief Minister of Rajasthan at that time had
declared on 23rd June 1989 that a college
will be established in Kushalgarh, later it was
stated that it was not possible to do so on
account of constraint of resources. The
proposal, therefore, 1s pending with the State
Government. The basic feature which | would
like to bring to your notice, Sir, is that it is
State Governments, Universities andin some
cases private managements which are con-
cemed with the setting up colleges. The
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Cantral Government and the University
Grants Gommission (UGC) does not directly
set up such colleges. UGC has a schemae for
providing assistance when such a college
exists and there are detailed guidelines to
relating such assistance.

[Translation)

SHRIHEERA BHAI: Thereply given by
the hon. Minister is not correct. The previous
Government in Rajasthan had sent a pro-
posalto the Central Government for opening
adegree college at Kushalgarh. The Central
Government has not granted its approval till
now. Thatis atribal area and the inhabitants
are illiterate. Wili the approval for opening a
degree college in Kushalgarh be granted
soon?

|English)

PROF. M.G.K MENON: Sir, | have al-
ready pointed out that the Central Govern-
ment does not setup colleges. That is the
basic position. However, assistance can be
provided once a college is opened by any of
the bodies that | have referred to. And there
are guidelines of the University Grants
Commission for the purpose. | fully recog-
nise the nature of Kushalgarh being a Tribal
Adivasi area with a high degree in terms of
Miteracy.

[ Translation)

SHRI DAU DAYAL JOSHI: t would like
to know from the hon. Minister whether the
University Grants Commission has imposed
a ban on opening colleges in Rajasthan? If
so, the time by which this ban would be
lifted? Is it not true that Banswara is an
extremely backward area? The State Gov-
ernment had sought the permission of the
Centre to open a college there. At the time of
elections, the previous Government had
announced thatthis college wouid be opened,
In order to win the electorate. Are any steps
being 1aken to open this college for the
benefit of children who want to go in for
higher studies?

MR. SPEAKER: His question is whether
the Central Government is taking any steps
to open a college there?
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[English]

PROF. M.G.K. MENON: Sir, as far as
the Central Govermment is concemed, there
is no question of a ban. It is a question of a
college being opened by the authorities who
normally open colleges and thereafter for
the college to be affiliated to a University,
which is the body to give such affiliation only
then does to the Central Government namely
the University Grants Commission come in
for support. That we will certainly provide.

PROF.N.G. RANGA: The hon. Minister
was in the Planning Commission. Now he
comes over here with some bureaucratic
answer. One would have expected him to
respond to the demand made so eloquently
and so loudly by three Members from Rajast-
han. He sits by the side of the Finance
Minister. Can he not possibly ask the good
offices of the Finance Minister and then offer
to do his best in order to find funds from the
Centre on account of the fact that that area
is hopelessly backward and help the local
government and other authorities and per-
sons interested in the educational develop-
ment of the backward areas in Rajasthan
and see that early steps are taken to start a
college there? He goes on answering that
because the local government has not sent
it, it has not provided money, therefore, he
cannot do it. That sorl of an answer can
come from the UGC or any other officer and
not from a Minister.

PROF. M.G.K. MENON: May | assure
the House that the education of those who
come from educationally backward areas
and from the Scheduled Castes and Sched-
uled Tribes, will be given the highest priority
by Government. There is na doubt about
that. But there is a certain way in which an
organisation like a college has to be set up.
it is in this regard that | have attempted to
answer the question raised. If | give you
number, it will bring out what the hon. Member
has said that Rajasthan and certainly as far
as Scheduled Tribes are concerned is among
the mostbackward educationally. It has much
lowaer figure for a variety of parametars such
as literacy rate particularly of woman and so
on. And this needs to be rectified. But as far
as setting up of a college 1s concerned, there
is a need far a cetain minimum number of
students who are available. For example,
tha total number in Class 11 in Kushalgarh is
only 190 students. This is rather small for
having a college in its own right.

indo-Pak Talks on Siachen issue

*375. SHRI KALP NATH RAI: Will the
PRIME MINISTER be pigased to state:
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(a) the genesis of Siachen Glacier
dispute between India and Pakistan: and

(b) the outcome of talks held recently
between the representatives of the two
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE(DR. RAJA
RAMANNA): (a). Siachen Glacier is located
in the northern parf of J & K. The area being
a part of J & K State, is an integral part of
India Where we have always exercised
control. According to Pakistan the area is a
part of the so called ‘Northern Areas of
Pakistan', where they claim to have exer-
cised control since 1947.

(b} At the last round of Defence Secre-
tary level talks on the Siachen area, held in
Rawalpindiin June, 1989, both sides agreed
to work towards a comprehensive seftle-
ment of the issue, based on the re-deploy-
ment of forces to reduce the chances of
conflict, avoidance of use of force and the
determination of further positions on the

round so as to conform with the Simla
greement and to ensure durable peace in
the area. The two sides agreed to meet
again to discuss the issue further.
[ Translation]

SHRI KALP NATH RAl: Mr. Speaker,
Sir, may tknow fromthe hon. Minister whether
it is true that there have been several intru-
sions by Pakistan in the Siachen Sector.
How many times has the attempt been made
and what steps hasthe Governmenttaken in
this regard. (Interruptions)

[English}

DR. RAJA RAMANNA: There is a con-
stant conflict in the area between the two
sides. There is a constant shooting, but no
intrusions actually have taken place. So the
present situation is that both sides have to
meet and to demark the line because that is
a little uncertain as to who occupies which
area.

SHRISONTOSH MOHAN DEV: Sir, the
answer is very dangerous... {Inferruptions)

MR. SPEAKER: He is the Ministerof the
state for Defence.
[ Transiation]

SHRI KALP NATH RAl: Mr. Speaker
Sir, willthe Government tell about the mecha-
nism of this Supervision?

[Englisf;l
MR. SPEAKER: Question Hour is over.
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[English)
National Wasteland Project

“376. DR. DAULATRAO SONUJI
AHER: Will the PRIME MINISTER be
pleased to state:

(a) how many States in the country
have been selected under the National
Wasteland Project for making it “green™:

(b) whether any region of Maharashtra
State is included therein; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) to {¢). The Wastelands Development
Programme was launchedin 1985 tor under-
taking wastelands development through
afforestation and tree planting and it is being
implemented in all States of the country,
including Maharashtra.

[ Transfation)
Poverty Alleviation Schemes

*377. SHRIMITRA SEN YADAV:
SHRIR.N. RAKESH:

Will the PRIME MINISTER be pleased
o state:

(a) whether Government are formulat-
ing any new schemes to raise the living
standard of people living below the poverty
line in the country; and

(b} i s0, the details of the schemes and
the role of the State Governments In it?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Government is commitied to rapid allevia-
tion of poverty in the country. The ‘Right to
Work' when incorporated as abasic right will
ensure minimum incomesto the unemployed
poor. During the year 1990-91, a beginning
is being made with an Employment Guaran-
tee Scheme for select areas.

The approach to the Eighth Five Year
Plan which is being evolved aims at pursuing

the following objectives:

(i) Strengthening the federal struc-
ture.

(i) Decentralisation of authority.
(i} People's participation.

{iv) Greater bias for the development
of the rural sector.

{v) Sharperfocus onwomen’s rolein
economic activity.

(vi) Employment.

Details of schemes and the role of the
State Governments would be incorporated
in the Eighth Five Year Plan document.

[English)
Border Violations

*378. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) the names of the places on Indian
borders where territorial violations havebeen
made by foreign countries during the last
three years; and

(b} the steps taken to contain these
violations?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) While there has been no
violation of India-Pakistan border by Paki-
stani troops duringthe last three years, there
have been some cases of unprovoked firing
by them across the Line of Control and inthe
Siachen Glacier area in J&K.

Insofar as the India-China border is
concerned, in the last three years, there
have been no Chinese encroachments in
the Western and Middle sectors. As regards
the encroachments in the Eastern sector, of
1986, there are differences of interpretation
of the Line of Actual Contro!, between India
and China, and the issue is being discussed
in the Joint Working Group on the boundary
question.

There are no reports of territorial in-
fringements along the India-Nepal, the In-
dia-Bhutan, the India-Bangladesh or the
India-Myanmar borders.

{b) Our Armed Forces maintain con-
stant vigil to safe guard the security of our
borders.

[Translation)
Buildings for Primary Schools in Bihar

*379. SHRI RAM SHARAN YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) the number of primary schools
opened in Khagariya District, Naugachia
block and Barari Assembly constituency in
Bihar under ‘Operation Black-board” and the
number of such schools which are still run-
ning without buildings:

CHAITRA 19, 1912 (SAKA)

Written Answers 42

(b) whether Government propose to
provide buildings for such schools; and

(c) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENGE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to(c). The Central Government had launched
the Scheme of Operation Blackboard in 1987-
88 with a view to providing all primary schools
existing as on 30th Seplembey, 1986 with
the minimum essential facilities comprising:
i) an additional teacher in single teacher
schools; i) iwo reasohably large all weather
rooms, with a deep verandah, alongwith
separate toilet facilities for boys and girls; i)
essential teaching learning material includ-
ing blackboards, maps, charts, smalllibrary,
toys and games and some equipment for
work experience. Central assistance is pro-
vided to State Governments for teachers’
salary and Teaching Learning Equipment.
The State Governments/UT Administratians
are responsible for locating funds for con-
struction of school buildings. The Scheme
does not deal with opening of new schoals.

2. According to information furnished by
Govermment of Bihar, Khagariya, Amoli and

Barari Blocks have been covered under the
Scheme of Operation Blackboard. No new
schools have been opened inthem afterthey
have been covered. Naugachia block in

Bhagalpur district has not been covered.
The position about the number of schools
covered and schools without Buildings prior
to implementation of Operation Blackboard
was as follows:
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Name of the Blocks No. of schoois covered Schools without Buildings
Khagariya 74 7
Amoii 82 12
Barari 113 24

The State Government has informed that out
of these 43 buildingless schools, buildings
have been constructed for 30 schools and
for the remaining 13, funds have been made
available to the District Collectors.

Problems in Ordnance Clothing Fac-
tory, Shahjahanpur

*380. SHRISANTOSH KUMAR GANG-
WAR: Willthe PRIME MINISTER be pleased
to state:

(a) whether Government have received
representations regarding problems prevail-
ing and wregularties being commitied In
Ordnance Clothing Factory, Shahjahanpur,
and

(b) if so, the details thereof and the
remedial measures proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes. Sir

(b) Subjects on which representations/
complaints have been received, include
disciplinary action: conduct of individuals;
filling up of vacancies:; eviction from factory
accommodation; expenditure incurred on
Civil works and Vehicles; load posttion in the
factory; and placing of orders by Delence
Establishments with private suppliers.

Complaints against the individuals have

been enquired into and disposed of as per
orders/rulés.

[English]

Low Representation of SC/ST in Class |
Services

*381. SHRIHET RAM: Will the PRIME
MINISTER be pleased to state:

(a) the reasons for low representation
of SC/STinclass | services of Union Govern-
ment:

(b) whether Government propose to
review fis reservation policy by extending it
to promotions in Class | services by selection
method;

(c) the principles laid down by Govern-
ment for classifying the class of officers in
Undertakings; and

{d) on what principles, the maximum of
scale has been taken as classilying factor
instead of mmimum of scalefotal of mini-
mum of gross pay in a scale for purpose of
extending the concept of reservation for SC/
ST in services?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (d).
Representation of SC/ST in Group ‘A’ Serv-
ices/posts in Government is relatively less
than the prescribed percentage of reserva-
tion when compared to similar percentages
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at other levels of services/posts in Govern-
ment mainly because for direct recruitment
to reserved vacancies, adequate number of
SC/ST candidates possessing the required
qualifications and experience are not always
available. Also where posts are filled by
promaotion, suitably qualified candidates are
at times not available in the feeder catego-
ries for filling reserved posts. With the intro-
duction of reservation for SC/ST in promo-
tion by seniority subject to fitness method at
all levels from 1972 and the special efforts
made to upgrade the skills of SC/ST candi-
dates, the representation of SC/ST in Group
‘A’ posts has shown gradual improvement
over the year.

Government do not have any proposal
under consideration to review its reservation
policy by extending 1t for promotion in Group
‘A’ Services by selection method.

As the classification of posts in different
Public Sector Undertakings 's neither identi-
cal nor similar to that in vogue in Govern-
ment, for purposes of reservation, posts in
Public Sector Undertakings have been
grouped as ‘A", ‘B’. ‘C’ and ‘D" categories
having regard to certain pay levels as the
criteria for such grouping of posts.

The maximum of the scale of pay has
always been adopted as the criterion for
classification of posts for alt purposes includ-
Ing appointments, disciplinary matters efc.
The same practice has been followed for
purposss of reservation also.
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Visits of Vice-Chancsliors Abroad

"382. KUMARI UMA BHARATL Wil
the PRIME MINISTER be pleased to state:

(a) the number of visits abroad by Vice-
Chancellors of Central and State Universi-
ties during the last three years and the cur-
rent year, yearwise and University-wise;

{b) the names of the countries so visited
and the purpose and period of each visit; and

(c) the total expenditure so incurred,
year-wise and University-wisg?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN
THE DEPARTMENT OF EDUCATION IN
THE MINISTRY OF THE HUMAN RE-
SOURCE DEVELOPMENT (PROF. M.G.K.
MENON): (a) to (c). Information regarding
visits abroad of the Vice-Chancellors of the
Centrai Universities during the last three
years and the current year is given in the
enclosed statement. Tiie expenditure on
many of these visits was met by the organis-
ers of the conference, seminars, etc. The
information given in the Annexure pertains
only to the expenditure met by the con-
cerned University. The Vice-Chancellors of
the State Universities do not need approvai
of the Central Government for visits abroad
and Central Government, therefore, do not
have information about foreign visits of Vice-
Chancellors of State Universities.
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Desiltation of Chilka Lake

*383. SHRI GOPINATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are aware of
the large scale silting of Chilka Lake in Orissa:

(b) whether Government of Orissa had
submitted a proposal to the Union Ministry of
Environment and Forests for desiltation of
Chilka lake;

{c) it so, the ccst estimated for the
desiltation of that lake; and

(d) the amount to be given by the Union
Government for implementing that pro-
gramme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION {SHRIMATI MANEKA GANDHI):
{a) and (b). Yes, Sir.

(c) Rs. 12.60 crores over aperiod of five
years including maintenance.

(d) The amount required was too {arge
to be accommodated within the limited pro-
vision of the wetland scheme. The Govern-
ment of Orissa was informed accordingly.

Manning Economic Departments by IES
and ISS Officers

*384. SHRI M.G. SEKHAR: Will the
PRIME MINISTER be pleased to state;

(a) whether economic andother related
questions are decided by Government de-
partments usually manned by IAS officers;
and

{b) if so, the reasons for not manning

CHAITRA 19, 1912 (SAKA)
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these Departments by officers from IES/IS
Services?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Posts in all Central Government Depart-
ments/Ministries including thosedealing with
economic and other related subjects are
manned by officers drawn from organised
Group ‘A’ Services. All India Services and
from amongst professionals, Scientists and
technologists. The appointments to various
posts are made keeping in view the suitabil-
ity, background and experience of the offi-
cers and the requirements of the posts.
Officers belonging to the IES/ISS are also
considered for appointment to the posts
wherever they fulfil the aforesaid criteria.

Priorities of Ongolng Projects

*385. SHRIK.S. RAO: Will the PRIME
MINISTER be pleased to state:

(a) whether Government have decided
to redefine the priorities for completing vari-
ous central ongoing projects;

(b) if so, the-reasons for redefining the
priorities;

(c) whether the Planning Commission
is drawing a list of projects and programmes
for the purpose; and

(d) if so, the projects and programmes
likely to be affected by re-defining of priori-
ties?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): {(a) and (b). It
is the practice at the time of the formulation
of each Five Year Plan, that all Central
ongoing projects, programmes and schemes
are reviewed keeping in perspective the
relative priarity given to each sector of the
economy, in the approach conceived for the
next Five Year Plan. This process is on as
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part of the preparation for the Eighth Five
Year Plan.

(¢) and (d). The Planning Commission
decides on broad priorities and inter-sec-
toral allocation of funds in terms of Heads of
Development and Sub-Heads of Develop-
ment, each of which covers several projects/
programmes, in consultation with the Cen-
fal Ministries/Departments, taking into ac-
count the requirements of different schemes/
projects. Funding of individual Central proj-
ects is undertaken by the concerned Minis-
try/Department, as per authorisation in the
budget depending upon the requirements of
these projects/schemes, consistent with the
level of progress achieved and the priority
assigned for its completion

Development of Western Ghat

*386. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have taken
steps for the development of hilly areas;

{b) if so, the schemaes included therein;

(c) whether Government are imple-
menting the Western Ghat Development
Programme as a part of the strategy for
development of hilly areas; and

(d) i so, the details of the schemes
drawn up and proposed in this regard?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The Hill Area Development Programme was
mooted by the Central Govemment io
strengthen and supplement the efforts being
made by the State Governments for the
development of such areas, Th.  entre has
been providing Special Central Assistance
and technical and other inputs to the States
for drawing up and implementing ecologi-
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cally sound programmes for the develop-
ment of such areas on a sustained basis.

{c) and {d). The Waestemn Ghats Davel-
opment Programme (WGDP) was introduced
in 1974-75 as part of the programme for the
development of the hill areas. The present
emphasis in the WGDP is.on programmes
for ecblogical development of the area, which
include afforestation, pasture development,
soil conservation, agricuttural and horticul-
tural development, minor irrigation, animal
husbandry, fisheries and sericulture.

Environmental Policy

*387. SHRIEDUARDO FALEIRO: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have evolved
and started implementation of acomprehen-
sive environment policy to provide environ-
mental safeguards for irrigation, multi-pur-
pose and flood control projects; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Environmental assessment of
irrigation, flood control and muti-purpose
river valley projects has been in force since
1978 for providing necessary environmental
safeguards. The main parameters to be
included in the Environmental Management
Plan of a River Valley Project are:

— Catchment Area Treatment;
— Command Area Development;

— Rehabilitation of affected popula-
tion;

— Rehabilitation of flora and fauna;
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— Reservoir Induced Seismicity;
— Compensatory Afforestation;

— Relocation of buildings and monu-
ments of historical and archaeo-
logical importance:

— Health aspects including control of
water-bome diseases; and

— Disaster Management Plan.

Commercial Application of Super
Conductor Device
*388. SHRI C.P. MUDALAGIRI-
YAPPA:
SHRI V. KRISHNA RAO:

Will the PRIME MINISTER be pleased
1o state:

(a) whether country’s first super con-
ductor device with commercial applications
is likely to be fabricated within a year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Some prototype devices based on
super conducting materials are in the proc-
ess of development in various institutions/
laboratories in the country. The question of
commercial applications will be taken up
after the laboratory prototypes are fabri-
cated, evaluated and further engineered/

upscaled.

Modernisation of Ishapore Rifle Fac-
tory, West Bengal
*389. SHRISANAT KUMAR MANDAL.:
Will the PRIME MINISTER be pleased to
state:
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(a) whether Union Government pro-
pose to consider the need for modemisation
and up-dating of the technology in Ishapore
Rifle Factory and some other Ordnance
Factories in West Bengal;

(b) if so, the broad features of the
project chalked out; and

(c) # not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes, Sir.

(b) Various Projects for production cf
Small Arms, have been sanctioned at
ishapore Rifle Factory, at a cost o Rs. 85
crores. In so far as other factories in West
Bengal viz. Gun and Shell Factory, Cos-
sipore, O.F. Dum-Dum and Metal and Steel
Factory, Ishapore are concerned, new proj-
ects involving modernisation for production
of Armaments and Ammunitions items, at a
total cost of Rs. 22 crores have been sanc-
tioned.

(c) Does not arise in view of (a) and (b)
above.

Expansion of Educational Opportuni-
ties in Rural Areas

*390. SHRIL.K. ADVANI:
SHRI SHANKERSINH
VAGHELA:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government are thinking of
expanding educational opportunities in rural
areas and the courses made more relevant
to enable the students and rural youth to
understand issues like land and water use,
land-reform laws, environmental preserva-
tion and general health; and

(b) if so, tha details thereof and the time
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by which the above proposal is likely to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). As pan of the effort to promote
equality of educational opportunity, Govern-
ment propose to expand educational facili-
ties In the rural areas during the Vllith Five
Year Plan. Strategies for this expansion at
different levels of education are beingworked
out.

Issues like land and water use, land
reform laws, environmental preservation and
general health are aiready dealt with in the
curriculum for Social Sciences and Science
atdifferent stages of school education. Topics
related to water use. environmental preser-
vation and general health form part of the
curriculum for the environmental studies at
the primary stage The Science curriculum
at the upper-primary and secondary stages
also deal with topics dealing with health and
nutrition, protection of the environment and
preservation of the eco-system. The topics
related to land and water use and environ-
mental preservation are dealt with in the
curriculum in Geography for Classes VIl to
X. Topics on land reform are included in the
curnculum for Sociology for Class XiI

Setting up of Adarsh Pathsala in H.P.

3917 SHRI NIRMAL KANT! CHAT-
TERJEE Wi th~ FRIME MINISTER be
pleased to state-

(a) whether Union Government had
sanctioned twoc Adarsh Pathsala in Hima-
chal Pradesh with the assistance of Union
Government;

(b) + so, on which date Government
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have sanctioned the fund to these Adarsh
Pathsala; and

(c) the total number of staff sanctioned
by the Screening Committee to the Adarsh
Pathsala, Jangla and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE Dti:-
VELOPMENT (PROF. M.G.K. MENON}): (a)
and (b). Government have decided to recog-
nise Himachal Saraswati Sanskrit Mahav-
idyalaya, Jangla and S.D. Snakator Sanskrit
Mahavidyalaya, Doghi as Adarsh Pathsalas
in Himachal Pradesh.

In the case of Himachal Saraswati
Sanskrit Mahavidyalaya, Jangla, all formali-
ties up to that of constitution of Managing
Committee have been completed. Pending
constitution of the Managing Committee,
formal orders for recognition and release of
funds based on such recognition, have not
been issued

S.D. Snakator Sanskrit Mahavidyalaya
has not completed the formalities of transfer
of assets in the name of the President of
India. So, in regard to this institution also, it
has not been possible to issue formal orders
for recognition or release of funds.

(c) The Screening Committee does not
sanction staff. Pending issue of formal or-
ders for recognition of the institution, the
question of sanctioning of the staff for the
Adarsh Pathsala Jangia, coes not arise.

Admission 'n Samik/Military Schools in
Kerala

3918. PROF. SAVITHRI LAKSH-
MANAN: Will the PRIME MINISTER be
pleased to state:
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(a) whether it has come to the notice of
the Union Government that the students of
Kerala who seek and get admussions In
Sainik Schools and military schoois lose
their precious one year of education, since
the age for admission to the above said
schools are calculated as on July 1st of
every year

{b) if so, the remedial steps proposed to
be taken to remove this anomaly

(c) whether it s proposed to calculate
the age as on June 1st of every year as is
done In the case of admission to all other
schools in Kerala and

(d) if so, the time by which it Is likely to
be done?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR RAJA
RAMANNA) (a) A complaint of general
nature has been received very recently in
this regard and 1s being looked into

(b) to (d} Suitable remedisl action a=
requtred will be taken on the basis of the
examingion
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20 Point Programme in Orissa

3919 SHRI ANADI CHARAN DAS
Will the PRIME MINISTER be pieased to
state

(a) the progress made by Orissa In
impiementation of the 20-Point Programme
as per the latest review point-wise, and

(b} the funds allocated for the purpose
in 1989-907

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIROGNMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION {SHRIMATI MANEKA GANDHI)
(a) and (b) As per the latest review Orissa
has secured the 7th position amongst the
States inthe implementation of the 20-Point
Programme during Apnl 1989 to February
1990 The details of the progress achieved
oy Orissa in the implementation of 27 se-
iected tems which are monttored on a
monthly basis is attached In Statement-|
The detalls of funds allotted in the State Plan
Sector in 1989-90 1s attached in Statement-
1l
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STATEMENT-II
Twenty Point Programme in Orissa

(Rs. Lakhs)

SI. No. ltem Allocation for 89-80 in
State Plan Sector

1 2 3
1. Attack on Rural Poverty
IRDP 2026
JRY 2531
(5.D. and Panchayats 207
V and SI 1483
2. Rainfed Agriculture 293
3. Better use of Irrigation 18454
4. Bigger Harvests 6073
5. Land Reforms 1265
6. Safe Dnnking Water 1805
7. Health for all 875
8. Two child Norm—Nutrition 500
g. Education 7958
10. Justice to SC/STs 940
11. Oppontunities for Youth 468
12. Housing for People 100
13. Improvement of Siums 30
14. Forestry 2255
15. Protection of Environment 71
16. Concern for Consumer 8
17. Energy for Villages 860
Total 48202

Note: The amount for implementation of 20-Point Programme derived from different heads
of State Annual Plan and as such no seperate allocation are made for 20-Point
Programme.
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Rolling Pian to Contain Growing
Population

3920. SHRIKAILASH MEGHWAL: Will
the PRIME MINISTER be pleased to state:

(a) whether Government are aware of
expert projections that India's population
could be double or triple during the next four
or five decades:

(b) whether Government propose to
have a rolling plan to absorb such level of
expanding human resource input; and

(c) if s0. the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH}: (a) Yes, Sir.
Accordingto some projections made by some
Expert Groups/Experts. India's population
could under certain assumptions, double
during the next four or five decades.

(b) and (c). Atlthe formulation stage of
Five Year Plans, a perspective for 10-15
yearsiskept inview for projecting population
and their likely distribution according to sex,
age-group, rural and urban. A development
perspective for a period of 10-15 years is
also prepared keeping in view the aspects of
utilisation of the expanding human resources
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Written Answers 96

input. The growth of population is under
constant review for policy purposes.

Terminal benefits to Kendriya Vidyalaya
Sangathan Employees

3621. SHRISURYANARAYAN SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) the details of terminal benefits
admissible to the different categories of
employees of Kendriya Vidyalaya Sangathan
as on date; and

(b) the details of residential facilities
extended to the teaching and non-teaching
employees posted in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G K. MENON): (a)
Details of terminal benefits admissible to
different categories of employees of the
Kendriya Vidyalaya Sangathan arefurnished
below:

| A. Employees who joined on or after
1.1.86 and those who joined earlier and have
opted for GPF-cum-Pension Scheme:

i) Death-cum-Retirement Gratuity
(DCRG;

i) Service Gratuity/Pension

i)y Family Pension

As admissible under CCS (Pension)
Rules

I B. Employees who joined before 1.1.86
and have opted to continue under Contribu-
tory Provident Fund Scheme.—

i) Death-cum-Retirement Gratuity
(DCRG}

i) Management contribution at
prescribed rates to CPF.

Il. Besides above, the following other
terminal benefits are admissible to Kendriya
Vidyalaya Sangathan employeas:—
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iy All employees are entitled to
encashment of leave at thair
credit on the date of retirement/
death subject to a maximum of
240 days;

i) Benefits, as admissible, under
the Kendriya Vidyalaya San-
gathan Employees Group Insur-
ance Scheme for the members
of the Scheme,

i) Travelling Aflowance to Home
Town as per rules on retirement.

{b) Residential faciliies are extended to
the teaching and non-teaching employees of
the Kendriya Vidyalaya posted in Deihiwhere-
ever available in the schools

Delay in Settlement of Pension Cases

3922 SHRI K. PRADHANI: Wil the
PRIME MINISTER be pleased to state:

{a) whether Government have recetved
complaints regarding delay in setting pen-
sion cases of retired Central Government
personnel;

(b} it so, the number of complaints
received during 1989 and the current year;

(c) the number of complaints which
have been settled and those which are still
pending: and

{d) whenthe pending cases are likelyto
be settled?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): {a) to (d). The
system of sanction and payment of pension
operates on a decentralised basis. With a
view to minimising delay in sanction of pan-
sions instructions were issued in January,
1987 making Heads of Departments Office
accountable for strict compliance of the
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Government orders for ensuring authorisa-
tion of pension and gratuity provisional or
final-by the date of retirement on superan-
nuation. The retiring employees who did not
receive Pension Payment Order by the date
of retirement were advised 10 bring such
cases to the notice of this Ministry. During
the years 1989 and 1990 (upto 4.4.90) 56
complaints were received, out of which 35
complaints have since been settled. The
concerned authorities have been directed at
appropriate level to ensure immediate set-
tlement of pending cases. The instructions
of the Gavernment for ensuring sanction of
pension provisional or final on the date of
retirement on superannuation are brought to
the notice of concerned Ministries/Depar-
ments from time to time.

Wild Life-cum-Bird Sanctuary in Delhi

3923. SHRI YASHWANTRAOQO PATIL:
Will the PRIME MINISTER be pleased to
state:

{a) whether a wild life-cum-bird sanctu-
ary is proposed to be set up in the Union
Territory of Delhi; and

(b) if so, the details thereof stating area
to be covered, cost thereot and the time
schedule for the completion thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT!I MANEKA GANDHI):
{ayand (b). Delhi Administration have setup
asanctuary covering an areaof 10.75 square
kilomatres of land in Gaon Sabhas of Asola,
Sahurpur and Maidangarhi villages. A Proj-
ect for development of this sanctuary at an
estimated cost of Rs. 5.00 crores with project
period upto 1892 is being implemented by
them. The project covers habitat improve-
ment and activities like construction of bound-
ary walls, buildings, water supply, etc.
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Special Recruitment Drive for Reserved
Posts of Section Officers/Under Secre-
faries

3924. SHRIPIYUS TIRAKY: Will the
PRIME MINISTER be pleased to state:

(a) whether a number of posts of Sec-
tion Officers and Under Secretaries reserved
for Scheduled Tribes are lying vacant in the
Union Government offices;

(b) it so, the details thereof;
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(c) whether Government propose to
hold special drive by conducting examina-
tions for the above posts; and

(d) if so, the steps taken to fill up the
vacant posts?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). As
far as Central Secretariat Service is con-
cerned the number of reserved posts for STs
lying vacant are as follows:

Under Secretaries Section Officers 4
(a) Direct Recruitment 2
(b) Promotion {Seniorty Quota) 9
{¢) Promotion (Limited Departmental Examination Quota) : 28

(c) and (d) Action has been taken to fill
up the reserved vacancies in the Section
Officers’ Grade as per the normal proce-
dure. The examination for filing reserved
vacancies in the Under Secretaries’ Grade
has not been held in view of the pending
Court Case relating to the question of pro-
motion for Section Officers’ to the Under
Secretary grade of the Central Secretanat
Service.

Rehabilitation of Ex-servicemen of
Calcutta

3925. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) whether the Ordnance Factories
Board, Calcutta has not yet implemented
schemaes of rehabilttation for ex-servicemen
of threa forces;

(b) whether as a result thereof/ the
directly recruited Supervisors in Ordnance

factornies who belonged to the category of ex-
servicemen have not been promoted to the
post of Chargemen even after completion of
three years service;

(c) whether these Supervisers are now
stagnating in one post for about a decade or
s0; and

(d) i so, the facts thereof and remedial
steps being taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): {a} The rehabilitation Schemes
have been implemented.

(b)to (d). The general orders relating to
re-employment of Ex-servicemen do not
provide for any weightage for military service
towards seniority for the purpose of promo-
tion. However. cadre review, undertaken for
improving promotion prospects of employ-
ees, including that of Supervisors would
benefitthe re-employed Ex-servicemenalso.
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Preservation of Art, Culture and Histori-
cal Piaces of Bundelkhand Region

3926. SHRIGANGA CHARAN LODHI:
Will the PRIME MINISTER be pleased to
state:

(a) the measures being adopted by
Government to protect and preserve the art,
culture and historical places of Bundelkhand
region; and

(b) the details of the outcome thereof so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). The ancient and historical monu-
ments and archaeological sites and remains
in Bundelkhand region declared to be of
national importance under the Ancient
Monuments and Archaeological Sites and
-Remains Act, 1958 are being preserved and
maintained by the Archaeological Survey of
India (ASI). Necessary repairs are carried
out as per requirements and archaeological
norms. Among the outstanding examples of
the works carried out by the ASI mention
may be made of the monuments at Khaju-
raho, Datia and Jhansi. In respect of other
monuments and sites not so declared, the
State Government of Uttar Pradesh and
Madhya Pradesh are concerned.

(English]
Nehru Yuva Kendras in Rajasthan
3927. CH. JAGDEEP DHANKHAR:

Will the PRIME MINISTER be pleased to
state:
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(a) the number of Nehru Yuva Kandras
in Rajasthan; and

{b) the amount allocated for Nehru
YuvaKendras in Rajasthan during 1989-907

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
27.

(b) Rs. 61.51 Lakhs were released to
the Nehru Yuva Kendras in Rajasthan dur-
ing 1989-90.

Proposal for CTV Tube Plants

3928. SHRI BHAKTA CHARAN DAS:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have a pro-
posal to set up some colour picture tube
plants in the country;

(b; if so, the number of applications
received and are pending clearance with the
Government in this regard; and

(c) the steps taken to clear the propos-
als?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). Colour Picture Tube as an electronic
component is a de-licensed item. However,
it aspects relating to foreign collaboration,
capital goods, location policy etc. are in-
volved, specific approvals are called for.
Eleven (11) parties have applied for ap-
proval in this context for manufacture of
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colour picture tubes. Action on 3 pending
propasals I1s being taken.

Smuggling of Uranium

3930 SHRIJANARDHANAPOOJARY:
Will the PRIME MINISTER be pleased to
state:

(a) whether 250 g of uranum was
recovered from smugglers in U.P. in the las!
week of February, 1990:

{b) whether Government ate aware of
the smuggling of uramum from {ndia tco
Pakistan.

(c) if so, the number of persons arrested
on this count during the last three months,
and

{d) the stepstakento check smuggling?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M G.K. MENON): (a)
Information Is being collected?

{b) No instance of smuggling of ura-
nium from India to Pakistan has come to
nctice

(¢} Does not anse

(d) Strict secunty measures exist inthe
Uranium Mines and Mill Complex at
Jaduguda unger CISF personnelwho are on
duty round the clock.

Centre for Antificial Intelligence and

Robotics, Bangalore

3931. SHRIH.C. SRIKANTAIAH: Will
the PRIME MINISTER be pleased to state:
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(a) whether there is any proposal to set
up a Centre for Arificial Intelligence and
Robatics at Bangalore; and

{b) it so, the time by when it is expected
10 be set up and the progress made so farin
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) The Centre for Artificial
Intelligence and Robotice is proposed to be
established at Mysore.

{b) A nucleus of the Centre for Artificial
Inteligence and Robotics 15 already func-
tioning from temporary accommodation in
the DRDO campus in Bangalore. it will be
shifted to Mysore when the campus is estatr-
Iished. Some systems using Artificial Intelli-
gence techniques are under development
for certain specific defence applications.

Regional Residential Women Polytech-
nic in Orissa

3932. SHRI GOVINDA CHANDRA
MUNDA: Wili the PRIME MINISTER be
pleased to state:

(a) whether Government have decided
to set up residential women polytechnics in
the country on regional basis in the Central
Sector;

(b) whether the proposal of setting up of
such a polytechnic 1n Onissa 1. still pending;
and

(c) if s0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENCN): (a)
No, Sir.
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(b) and (¢). Does not arise.

Voluntary Agencles Associated with
Redressal of Public Grievances

3933. SHRIPARASRAMBHARDWAU:
Will the PRIME MINISTER be pleased to
state:

{a) whether any scheme has been
drawn up under which voluntary agencies
will be associated with redressal of public
grevances requiring immediate aftention in
the interest of improving the quality of ad-
ministration; and

(b} if so. the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The idea of involving voluntary agencies In
redressal of public grievances and carrying
out administrative reforms 1s being given
shape to in several Ministries/Departments.
Ministries/Departments. the work of which
involves interaction with members of the
public or identified target groups, like Minis-
try of Environment and Forests, Ministry of
Health and Family Welfare, Ministry of Wel-
fare, Department of Pension and Pension-
ers’ Welfare, Department of Rural Develop-
ment, Departmentof Youth Attarrs and Sports
have already associated a number of volun-
tary organisations in various fields of their
work.

Commercial Production of Biotech
Products

3934. SHRIDILIP SINGHJUDEO: Wili
the PRIME MINISTER be pleased to state.

{(a) the details of the biotech products
which can be commercially produced by
1995;

(b} the capital expenditure envisaged
for each such product:
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{c) the names of Indian agencies/insti-
tutes which are currently involved and the
present status of commercialisation and
anticipated dates of commercialisation for
each products; and

(d) whether any foreign agency has
been or is being proposed to be involved in
this venture?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURGCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The biotech products which can be commer-
cially produced in India by 1995 would in-
clude the following:—

1. Human and Animal Heafth Care
Products

— Vaccines.
— Diagnostics.
— Blood Products.

— Bioactive Therapeutic Mole-
cules.

— Animal Birth Control Injection. -
2. Agricufture
— Hybrid High Yielding Seeds.

— Tissue Culture Raised Plant
Materials.

— Biopesticides.
— Biofertilizers.
— Fresh and frozen embryos of

elite cattie and buifaloes for
improving mik production and
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draught efficiency through
embryo transfer technology.

3. Products and Processes by Use of
Microorganisms

— Industrial enzymes, proteins,
carbohydrates, fats and oils
and plant growth hormones.

— Industrial chemicals like ethyl
aleohal, butyl aleohol, glycerol,
acetic acid and amino acids
like lysine and methionine.

4. Miscellaneous items

— QOfigonuecleotides.

— Roestriction enzymes.

— Modified polymers.

(b) Biotechnology based manufactur--
ing is generally expected not to be very
capital intensive. The capital expenditure for
each group of products would vary consid-
erably depending upon the specific products
contemplated to be manufactured.

(c) Several institutes are involved in
these projects. The following would indicate
the .aajor institutes involved in research/
implementation of various groups of prod-
ucts.
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(d) While several of the products re-
ferredto have been developed indigenously,
M/s Indian Vaccines Corporation Ltd., Gur-
gaon, which s baing setup presently for the
production of tissue culture based viral vac-
cines such as Polio, Measles and Rabies
has the French Vaccine Unit M/s Institute
"Marieux as a joint venture partner.

Paper to States at Concessional Rates

3935. §HRIBHAJAMAN BEHERA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Onssa Government
have requested the Union Government tor
the quota of paper for books and note books
at concessional rate; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) Under the subsidy scheme, conces-
sional white printing paper is allotted to the
States/Union Territories, including Orissa,
for the printing of schools text books, exer-
cise books and examination answer sheets.
For the year 1989-90, 2148 MTs. of paper
was allotted out of which 338.1456 MTs.
were supplied to the Government of Orissa.

[ Franslation]
Examination Centre at Patna

3936. SHR!I RAMESHWAR PRASAD:
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Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose 1o
make Patna a examination centre tor all
examinations for recruitments in Govern-
ment services and Public Sector Undertak-
ings; and

(b) if so, when and the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Patna is already an examination centre for
the various all India examinations conducted
by the Union Public Service Commission
and the Staff Selection Commission.

in the Public Sector Undertakings only
Board level appointments 1o senior level
posts are made by the Government. No
examination is held for such appointments.
Recruitment to other posts below the Board
level is made by individual public sector
undertakings undertheir own amangements.

[English]

Annual Plan Outlay for Kerala for 1990-
91

3937. SHRI T. BASHEER: Wil the
PRIME MINISTER be pleased to state the
total annual plan outlay for Kerala for 1990-
91 with sector-wise break up?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): The total
agreed Annual Plan outlay for Kerala for
1990-91 is Rs. 635 crores with sector-wise
bieak-up as shown in the attached state-
ment.
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STATEMENT
(Rs. lakhs)
HeMubHead of Development Agree outlay
1 2
I.  Agriculture and Allied Activities
Crop Husbandry 2885
Soil and Water Conservation 190
Animal Husbandry 427
Dairy Development 355
Fisheries 1100
Forestry and Wildlife 1840
Food Storage and Warehousing 15
Agricuttural Research and Education 550
Agricultural Financial Institutions 300
Other Agricuttural Programmes:—
Marketing and-Quality Control 235
Cooperation 700
Total (1) 8597
Il. Rural Development

a) Integrated Rural Development Programme (IRDP) 1234
b) Integrated Rural Energy Programme (IREP) 47
Rural Employment
a) National Rural Employment Programme (NREP) 1445
b) Other Programmes (Spl. Employment Programme for Rural

unemployed) 1000
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Land Reforms 55

Other Rural Development Programmes:—

Community Development and Panchayats 644
Total (1) 4425
W. Special Area Programmes 110

IV. Irrigation and Flood Control

Major and Medium Irngation 6230
Minor Irmgation 1650
Command Area Development Programmes 965
Flood Control (Incl. Anti-sea erosion etc ) 550
Total (IV) T 9395
V. Energy
Power 13550
Non-conventional Sources of Energy 50
Total (V) 13600

VI Industry and Minerals

Village and Small industries 3485

Industries (other than V and Si) 4091

Mining 60

Total (VI) _RT
VIl. Transport

Ports and Light Houses 375

Roads and Bridges 4400
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1 2
Road Transport 800
Inland Water Transport 400,
Total (V1) 5975
VIll. Communications

IX. Science, Technology and Environment
Scientific Research (incl. S&T) 500
Ecology and Environment 135
Total (IX) 635

X. General Economic Services
Sectt. Economic Services 108
Tourism 300
Survey and Statistics 101
Civil Supplies 10
Total (X) 519

Xl. Sociaf Services
Education
General Education 824
Technical Education 1205
Sports and Youth Services 165
Art and Culture 175
Sub-Total (Education) 2369
*Includes provision for weights and measures.
Medical and Public Health 1700
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1 2
Water Supply and Sanitation 4500
Housing (incl. Police Housing) 1580
Urban Development (incl. State Capital Projects) 529
Information and Publicity 100
Welfare of SCs, STs and OBCs 770
Labour and Employment 343
Social Security and Welfare 115
Nutrition 62
Total (XI) 11988

Xll. General Services
Stationery and Printing 120
Public Works (incl. Jails) 500
Total (X1} 620
Grad Total 63500

Comprehensive Programme for Poverty
and Employment

3938. SHRIRAM DAS SINGH: Willthe
PRIME MINISTER be pleased to state:

(a) whether Government have decided
to have a comprehensive programme to
remove poverty and unemployment and for
the social and economic upliftment of the
poor and down trodden: and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-

WANATH PRATAP SINGH): (a) and (b).
During the Eighth Five Year Plan, the Gov-
ernment expects to have a comprehensive
programme to remove poverty and unem-
ployment and for the social and economic
uplifiment of the poor and down trodden.
Details would be incorporated in the Eighth
Five Year Plan document.

UPSC Examination Centres in Punjab

3939, SHRIKAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased 1o state:

(a) whather Government have set up
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examination centres of Union Public Service
Commission (UPSC) in Punjab;

(b) it so, the details thereof;
(c) if not, the reasons therefor; and

(d) whether Government propose to set
up any new examination centre of UPSC in
Punjab and if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to {d). At
present, the Union Public Service Commis-
sion are having a regular Centre for their
examinations in Chandigarh which caters to
the candidates from the States of Punjab
and Haryana and the Union Territory of
Chandigarh. There is no proposal under
consideration of the Commission, at pres-
ent, to start another Centre for theit Exami-
nations in the State of Punjab.

Airlift Facility to Civilians Working in
Defence Headquarters

3940. SHRI VIJAY KUMAR
MALHOTRA: Willthe PRIME MINISTER be
pleased to state:

(a) whether there I1s a provision fo
provide airlift on payment basis to the fami-
lies of defence service personnel between
mainiand and Andaman and Nicobar Islands
and vice-versa:

{b) if so. the details of charges towards
the airlift for the service personnel families;

(c) whether there is any proposal to
extend the said facility in respect of the
civilians and their families working in De-
fence Headquarters desirous of visiting
Andaman and Nicobar Islands during leave
availing LTC facility:

(d) if not, reasons thereof; and
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(e) whether such a permission will help
boost tourism in Andaman and Nicobar ls-
lands?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) A provision exists only in
the case of families of defence service per-
sonnel posted to No. 1 Staging Post at Car
Nicobar for airlifts on payment basis be-
tween the mainland and Andaman and Nico-
bar Islands and vice-versa.

(b) The charges towards airlifts are
levied on a seat basis and are collected from
the service personnel in advance of the
commencement of the journey.

The charges are as follows:—
Fixed Wing:

Full of half standard Air Fare, as the
case may be if the two stations are con-
nected by regular Air Service.

In case the two stations are not con-
nected by regular air service, the rate is
seventy-nine paise per mile which works out
to 49 paise per Km. plus 25% fuel surcharge
from each passenger.

Rotary Wing

Type of Helicopter Ratg per
passengerperkKm.

Alouette Rs. 16.90

MI-3 VIP Rs. 8.20

MI-8 Non-VIP Rs. 3.05

(c) to (e). No, Sir. Howaever, civilians as
well as service personnel are entitled to
travel by air while availing Leave Travel
Concession. The reimbursementis restricted
to their normal entitlement.
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Anganwadi Centres in Delhi

3941. SHRI RAVI NARAYAN PANI:
Will the PRIME MINISTER be pleased to
state:

(a) the number of Anganwadi Centres
in Delhi; and

(b} the number of male and female
teachers separately working un these
centres?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The total number of Anganwadi Centres in
the Union Territory of Delhi, as on 28.2.90,
was 2,830.

{b) Each anganwadicentre is managed
by an Anganwadi Worker, assisted by a
Helper. Both of them are voluntary, part-
time, honorary female workers.

Threatened Plants of India

3942. SHRI P.R. KUMARAMANGA-
LAM: Willthe PRIME MINISTER be pleased
fo state:

{a) whether Government are aware that
Botanical Survey of India has brought out a
bookiet “Threatened plants of India”;

(b) #f so, whether Government are plan-
ning to preserve these plants;

{c) if s0, the details thereof in terms of
plans and money allocated to each State;
and

(d) whether Government s seeking the
support of voluntary organisations for pre-
serving these threatened plants?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

(b) to (d). Following steps have been
taken for protection of endangered species
of plants:

i) Trade and commerce in endan-
gered species of floraand faunais
regulated under the Canvention
on Ipternational Trade in Endan-
gered Species of Wild Fauna and
Flora (CITES).

ii) 69 National Parks and 399 Wild-
life Sanctuaries have been set up
which help in protection of threat-
ened species of plants and ani-
mals and their diverse habitats.

i) The Botanical Survey of India is
cultivating several endangered
plant species in their experimen-
tal gardens.

iv) Ascheme for Captive Breeding of
Endangered Speciesof Plants has
been introduced in the Botanical
Survey of India recently.

There s no scheme for providing funds tothe
States or for funding voluntary organisations
for preserving the threatened species of
plants.

{ Transiation)
Construction of Tunnel in Rohtang

Pass

3043. SHRI MAHESHWAR SINGH:
Will the PRIME MINISTER be pleased to
state:
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(a) whether the Department aof Geologi-
cal Survey of India has conducted a survey
to construct a tunnel at Rohtang Pass in
Lahol Spiti District of Himachal Pradesh;

(b) if so, the views of Government inthis
regard; and

{c) the time by which this tunnel is likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes, Srr.

(b) The Government is keen in taking
up the Project. Steps are being taken to
undertake a feasibility study of the tunnel by
M/s RITES.

(c) It is too early to state the period of
completion.

[English)
Funds for Reclamation of up Ravines

3944. SHRI YADVENDRA DATT: Will
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the PRIME MINISTER be pleased 10 state:

(a) whether U.P. Government has re-
quested for release of funds for reclamation
of the dacoit-infested ravine areas in Uttar
Pradesh;

{b) whethar the working group sei up by
Planning Commission in 1985 had recom-
mended for allocation of Rs. 295 crores for
reclamation projects in the ravines; if so, the
details thereof; and

(c) the steps contemplated for release
of funds for the reclamation projects?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) Working Group on Accelerated
Development of Dacoity Prone Areas of Uttar
Pradesh, Madhya Pradesh and Rajasthan
had recommended for all the areas and
programmes an allocation of Rs. 641.86
crores with the following Central State com-
ponents:

(Rs. crores)
Si. No. Programme Component Proposed Outiay

Central State Total

1 2 3 4 5
1. Ravine Reclamation B2.70 Nil@ 82.70
2. Road/Bridge construction 100.00 179.00 279.00
3. Rural Electrification 59.49 220.67 280.16
Total: 242.19 399.67 641.86

@ TheStates, however, should strengthen infrastructure in related fiekds, viz., earth-moving

and ground water harvesting equipment
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{c) Keeping in view the Annual Plan
proposals of U.P. Government and its re-
questforrelease of funds, following releases

have been made so far:
Year Amount
roleased
(Rs. lakhs)
1987-88 167.87
1988-89 435.00
1989-90 525.00

Central investment in Kerala

3945. SHRIMAT| GEETA MUKHER-
JEE: Willthe PRIME MINISTER be pleased
{0 state:

(a) whether central investment in Ker-
ala has dropped from 3.28 per cent in 1974
to 1.62 per cent in 1987;

(b) if so, the reasons thereof and the
steps contemplated to increase the central
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investment in Kerala; and

{c) the details of central projects pro-
posed to be taken up in the State?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The esti-
mates of Statewise expenditure of the cen-
tral plan for the Sixth Five Year Plan and for
the first three years of the Seventh Plan are
indicated in the atlached statement. The
estimates indicate that the percentage share
in central investment in Kerala has gone up
from 2.33% during the Sixth Plan period to
2.70% for the first three years (aggregate) of
the Seventh Plan period.

(b) Central plan investmant is made for
the country as a whole keeping national
priorities in view. These programmes/proj-
ects in most cases transcend the limits of the
State boundaries. The fruits of these pro-
grammes/projects are also spread_all over
the country.

(c) Information regarding the projects
benefitting Kerala would be available when
the Eighth Plan details are finalised.

STATEMENT

Sixth Five Year Plan 1980-85 expenditure

(Rs. in crores)

SIL No.  States/U.Ts. Amount Percentage
1 2 3 4
1. Andhra Pradesh 5404.57 9.37
2. Assam 2190.07 3.80
3. Bihar 4162.40 7.22
4, Gujarat 3130.33 543
5. Haryana 618.63 1.07
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1 2 3 4
6. Himachal Pradesh 368.46 0.64
7. Jammu & Kashmir 501.58 0.87
8. Karnataka 1999.47 3.47
9. Kerala 1346.22 233
10. Madhya Pradesh 4710.56 8.17
11, Maharashtra 4901.16 8.50
12. Manipur 125.20 0.22
13. Meghalaya 71.01 0.12
14. Nagaland 87.92 0.15
15. Orissa 2855.08 495
16. Punjab 656.67 1.14
17. Rajasthan 1675.35 2.91
18, Sikkim 3447 0.06
19, Tamil Nadu 3167.09 5.49
20. Tripura 135.93 0.23
21. Uttar Pradesh 4302.20 7.46
22, West Bengal 3480.04 6.04
23. Total States 1£024 41 79.64
1. Andamand & Nicobar 30.21 0.05
2. Arunachal Pradesh 50.69 0.09
3. Chandigarh 52.86 0.09
4. Dadra & Nagar Haveli 365 0.01
5. Deths 1170.95 2.03
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1 2 3 4
6. Goa, Daman & Diu 162.04 0.28
7 Lakshadweep 4,04 0.01
8. Mizoram 30.13 0.05
9. Pondicherry 30.63 0.05
Total U.Ts. 1635.20 2.66
Unallocated 10204.26 17.70
Total (A+B)
States & U.Ts. 57663.87 100.00
Note: (i) The unallocated amount (Rs. base such an exercise as, their

(ii)

iii)

(iv)

10204 Crores) includes off
shore and other investment of
Rs. 5500 crores in the Petro-
leum Sector.

The total Central Plan expendi-
ture during the Sixth Plan was
Rs. 57800 crores. The break-
up available in the Statement is
{(including the unallocated por-
tion) for Rs. 57664 crores.

The data had to be compiled in
a short time from a number of
sources. A more precise and
detailed Plan-wise compilation
has been taken up in consulta-
tion with the Ministries: that will
take considerable time.

As Central Plan investment is
not planned or accounted State-
wise, some assumptions have
been made in attempting such
abreak-up. While they seem to
be best possible assumption to

validity is certainly of a limited
nature. Some examples are
given below:

(a) Railway investments on
newlines, guage conver-
sions and electrification
have been broken up
state-wise based on ap-
proximate length com-
pleted in each-State.

(o) The remaining 80% of
Railways Plan has been
allocated to different
States on the basis of
route Kilometres falling in
each State.

() Expenditure onpurchase
of aircraft (Civil Aviation
Plan) has been allocated
on the basis of the num-
ber of fandings in each
State.
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(d) Expenditure of Air India
on acquisition of air has
been allocated to four in-
temational air-portsonthe
basis of traffic handled by
these Airports.

(e) Regarding Shipping, the
State-wise allocations
have been done on the
basis of traffic earned by
the major ports in each of
the maritime State.

(v) As Central invesiment in proj-

ects is mostly in areas where

APRIL 9, 1990
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the necessary economic fac-
fors are in optimum availability,
the objective of regional bal-
ance can have only limited rele-
vance in such cases.

Housing and Urban Develop-
ment includes provision for six
schemes only. For HUDCO the
total plan outiay was Rs. 50
crores, The actual releases
amount to Rs. 675.87 crores.
This is due to market borrow-
ings of the HUDCQ. Besides
information on Stationery and
Printing is still awaited.
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NOTE

As Central Plan investment is not
planned or accounted State-wise, some
assumptions have been made in attempting
such a break-up. While they seem to be the
best possible assumptions to base such an
exercise as this, their validity is certainly of a
limited nature. Some examples are given
below:

(i) Inthe case of Railways where roll-
ing stock is tha significant partion of
any year's outlay, the distribution is
estimated on the basis of route/
K.M. of the track passing through a
particular State.

{ii) In the case of Aviation, likewise,
where the aircrafts cause the bulk
of outlays, the distribution is made
on the estimation of number of
landings in the territory of the par-
ticular State.

(i) Break-up of expenditure in Postal
Services is estimated Circlewisa.

As Central investments in projects is mostly
in areas where the necessary economic
factors are in optimum availability, the objec-
tive of regional balance can only have limited
relevance in such cases.

Preservation of Ajanta and Ellora Cave
Paintings

3947. DR. VENKATESH KABDE: Will
the PRIME MIN{STER be pieased to state:

(a) whether the condition of Ajanta and
Ellora Caves in Maharashtra is progres-
sively deteriorating as regards painting pres-
ervation;

(b) i s0, the reasons therefor and the
axtent of damage: and
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{c) the steps taken by Government to
preserve these monuments?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

{b) Does not arise.
{c) The following steps are faken:—

(i) Removal of dust and chemical
treatment is carried out regu-
larly.

(i) Insecticidal treatment and
fumigation is done periodically.

Filletting and strengthening of
the painted surface is carried
out wherever necessary.
Controlled lighting is provided
in the painted caves to avoid
deterioration of the paintings.

(iii) & (iv)

Per Capita income

3948. SHRI VAMANRAO MAHADIK:
Will the PRIME MINISTER be pleased to
state:

{a) the per capita income during 1988-
89 and 1989-90;

(b) the cumulative change in the index
during 1988-89 and 1989-80;

(c) the estimated per capita income vis-
a-vis saving and investment capacity per
head during 1988-89 and 1989-90; and

(d) the percapitaincome ot otherdeval-
oping countries?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c). The
latest estimate of per capita income released
by the Central Statistical Organisation re-
lates to the year 1988-89. Similar estimate
for 1989-90 will be released in February
1991. The estimates of per capita gross
income, saving and investment (i.e. capital
formation) at current prices are Rs. 4328.
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Rs. 1026 and Rs. 1169 respectively. The
percentage increase in the per capita gross
income for 1988-89 over 1980-81 (the base
year of the New Series on National Accounts
Statistics) works out to 140.

(d) The available estimates are givenin
the attached statement.

STATEMENT
Sl No. Country 1988
1 2 3
1. Afghanistan N.A.
2. Algeria 2450
3. Argentina 2640
4, Bangladesh 170
5. Benin 340
B. Bhutan N.A.
7. Bolivia 570
8. Botswana N.A.
9. Brazil 2280
10. Burkina Faso 230
11. Burma N.A.
12. Burundi 230
13. Cameroon 1010
14, Central Afnican Rep. 390
15. Chad 160
16. Chile 1510
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1 2 3
17. China 330
18. Colombia 1240
19. Congo, Peaple's Rep 930
20. Costa Rica 1760
21. Cote d'lvorre 740
22 Dominican Rep 680
23. Ecuador 1080
24. Egypt, Arab Rep 650
25 El Salvador 950
26 Ethiopia 120
27. Gabon 2970
28. Ghana 400
29. Greece 4790
30 Guatemala 880
31. Guninea 350
32 Hatti 360
33. Honduras 850
34. Hong Kong 9230
35 Hungary 2480
386. India 330
37. Indonesia 430
38. Iran, Islamic Rep N.A.

39. Iraq NA.



159  Written Answers APRIL 9, 1990 Written Answers 160

1 2 3
40. Israel 8650
41, Jamaica 1080
42, Jordan 1500
43. Kampuchea, Dem. N.A.
44, Kenya 360
45, Korea, Rep. 3530
46. Kuwait 13680
47. Lao PDR 180
48. Lebanon N.A.
49, Lesotho 410
50. Liberia N.A,
51. Libya 5410
52. Madagascar 180
53. Malawi 160
54, Malaysia 1870
55. Mali 230
56. Mauritania 480
57. Mauritius 1810
58. Mexico 1820
59. Morocco 750
60. Mozambigue 100
61. Nepal 170

62. Nicaragua N.A.
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1 2 3
63. Niger 310
64. Nigeria 290
85. Oman 5070
€6. Pakistan 350
67. Panama N.A,
68. Papua New Guinea 770
69. Paraguay 1180
70. Peru N.A.
71. Philippines 630
72. Poland 1850
73. Portugal 3670
74. Romania N.A.
75. Rwanda 310
76. Saudi Arabia 6170
77. Senegal 630
78. Sierra Leone 240
76. Singapore 9100
80. Somalia 170
81. South Africa 2290
82. Sri Lanka 420
B3. Sudan 340
84, Syrian Arab Rep. 1670

85. Tanzania 160
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1 2 3
86. Thailand 1000
87. Togo 370
88. Terinided and Tobago 3350
89. Tunisia 1230
90. Turkey 1280
o1. Uganda 280
92. United Arab Emirates 25720
93. Uruguay 2470
94. Venezuela 3170
95. Viet Nam N.A.
96. Yemen Arab Rep. 650
97. Yemen PDR 430
98. Yugoslavia 2680
99. Zare 170

100. Zambia 290
101. Zimbabwe 660

N.A. = Notavailable (Thess figures have not been published in the World Bank Atlas used
as source for compilation of data).

[ Transiation] come and expenditure of various States
during the last three years;

Per Capita Annual Income/Expenditure

3949. DR. LAXMINARAYAN PANDEY: () whatber theta lias: baan any de-
Will the PRIME MINISTER be pleased to  C'easeinpercapitaincome during lastthree
state: years; and

(a) the per capita average annual in- (c) if so, the reasans therefor?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The esti-
mates of per capita annual state income are
given in the annexed statement. The esti-
mates of per capita expenditure as par of
the state income accounts are not compiled
by the respective state govemments.

(b} The per capita income-ef Orissa
declined during 1987-88.

(c) The decline inthe per capita income
of Onssa was mainly on account of fall in
agricultural production.



APRIL 9, 1990 Written Answers 168

167  Written Answers

VN VN 14424 Jlwysey g nwwer 6
VN L12¢ §562 ysepeid [eyoewiH ;]
v225 8.2y 0S6€ euelieH L
VN Z6GE crSse jeseing ‘9
VN 829 1065 €09 'S
VN 9961 Pr8i Jeyig ‘v
952 6852 02ve wessy >
VYN sver 1828 ysepeld jeyoruniy 'z
LI2E vele veee ysepeld Biypuy !
[ ¥ £ b4 |
(o) (d) (d)
68-8861 882861 28-98614 aels ONIS
- «mmmqﬁti [[[[[ o o

seues (18-0861) MU 0} Buip1030Y 68-886 4 Ol L8-986 ) S8911d IUBLNY JE 6WODU] SIEIS BidED 48d [ USWEIE]S

ANIWALYLS



CHAITRA 19, 1912 (SAKA) Written Answers 170

169 Written Answers

€262 1612 vL02 ueyjseley ‘02
1229 6195 vvey qelund 61
vN €861 9€02 .esslio 8l
¥N £9¢€€ vE0E puejebeN Ly
¥N VN S9lE weloZIN ‘9
¥N ¥N 892 ekejeybopy Sh
1682 82l2 6192 indivepy i
SS1S SESY v.6€ enysereyep ‘el
6ELC €LE2 6661 usepeid eAypen 4!
¥S0€ vsL2 6152 ejeis) g
209¢ €ize 2262 exejeuse) 0k
S 4 € b4 [
{o) (d) (d)
68-8961 88-L861 £8-9861 elzis ‘ON'IS
(seedny)




Written Answers 172

APRIL 9. 1990

Written Answers

171

"SJUBLIUIBADY) BlelS 108ds el JO SOISHEIS R SIIWOU00T JO S8JRI0N8II(T eun0S
"SlUBILIBA0S) BlBIS BAlpedssel eyl AqQ uotie|idwod 1oyl ui sie8h om) 0) suo |0 Be| awi) & BABY swES BY)} 5B B|QB|IBAB ION YN
'selieg (1£-0461) PIO Gl elBleY
selew s3I oUND 0
{BUQIBINGLY g
£2ve 680€ 69,2 refueg 1sepm ‘52
8692 LLE2 L8142 ysepeid Jeun 92
VN YN LLLE eindyi) ‘€2
VN YN 8682 npeN jiwe] 24
VN VYN eLYE unpiis ‘12
S 14 € e L
(0) (o) =]
68-8661 88-£861 28'9661 oiBlS ‘ONIS
(seedny])




173 Written Answers
[English]
Literacy Rate

3951, PROF. SAIF-UD-DIN SOZ: Will
the PRIME MINISTER be pleased to state:

(a) the latest figures relating to literacy
among men and women, State-wise; and

(b) the details of programmes relating
to Literacy Mission introduced two years
ago?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G K. MENON): (a)
Theliteracy data is collected through decen-
nial census operations. A statement indicat-
ing state-wise, the male and female literacy
rate, according to the last census conducted
in 1981, is attached.

(b) The National Literacy Mission (NLM)
which was launched in May, 1988, aims at
imparling functional literacy to 80 million
adutt illiterates in the age-group 15-35 by
1995. The important programmes/activities
initiated since the launching of NLM in-
clude:-

(i) Review and re-organisation of
the on-going programmes so as
to bring about a qualitative
change.

(i) Creation of environment condu-
cive to literacy programmes on a
/massive scale through mass
media, folk and traditional me-
dia, and other means.

(i) Launching of mass campaigns
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(vi)
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for complete eradication of illiter-
acy in the states of Goa and
Kerala, Union Territary of Pondi-
cherry and several selected dis-
tricts, block, villages etc, in other
States/UT.

Alargerinvolvement of students,
educational institutions, non-
student youth, ex-servicemen
etc. in literacy activities;

Innovation and research in
techno-pedagogic inputsor adult
education in selected technol-
ogy demonstrations districts;

Designing in innovative and inte-
grated learning technique di-
rected towards a process of self-
learning and ensuring confidence
of the learners from the begin-
ning;

Mobilisation and involvement of
larger number of voluntary agen-
cies in the programme;

Production of bilingual primers
conforming to the felt needs and
interests, particularly of persons
belonging to the Scheduled
Tribes;

Production of films on empower-
ment of women, and their tele-
cast through the Doordarshan;

Providing a linkage between
basic literacy and post-literacy
and continuing education through
creation of a new institutional
framework in the form of Jana
Shikshan Nilayams.
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STATEMENT
Si. No. India/StatesUTs Male Femals
1 2 3 4
India* 46.89 24 .82
1. Andhra Pradesh 39.36 20.39
2. Bihar 38.11 13.62
3. Gujarat 54.44 32.30
4 Haryana 48.20 2227
5. Himachal Pradesh 53.19 31.46
6. Jammu & Kashmir 36.29 15.88
7. Karnataka 48.81 27N
8. Kerala 75.26 65.73
9. Madhya Pradesh 39.49 15.53
10. Maharashtra 58.79 34.79
11. Manipur 53.29 29.06
12. Meghalaya 37.89 30.08
13. Nagaland 50.08 33.89
14. Orissa 47.10 21.12
15. Punjab 47.18 33.69
16. Rajasthan 36.30 11.42
17. Sikkim 43.95 22.20
18. Tamil Nadu 58.26 34.99
19. Tripura 51.70 32.00
20. Uttar Pradesh 38.76 14.04
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1 2 3 4
21. West Bengal 50.67 30.25
22. A & N Islands 58.72 42.14
23. Arunachai Pradesh 28.94 11.32
24. Chandigarh 69.00 59.31
25. Dadra & Magar Haveli 356.32 16.78
26. Delh 68.40 53.07
27. Goa Daman & Duu 85.59 4756
28. Lakshadweep 65.24 44 .65
29. Mizoram 64.4!; 54.91
30. Pondicherry 65.84 45.71

*Excludes Assam where census could not be held.

Excludes the population of area under unlawful occupation of Pakistan and China where

census could not be taken.
Blosphere Reserve for Thar Desert

3952. SHRI P.R.S. VENKATESAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have plans for
establishment of Biasphere Reservefor Thar
Desert;

(b) if so, the details thereof; and

(c) to what extent it will cover the sacio-
economic needs of the concerned communi-
ties/tribes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-

TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

_(b) and (c). A project document was
initially prepared by an expert team for this
purpose for an area of 3100 sq. km. in
Jaisalmer and Barmer districts of Rajasthan
of which 800 sq. km. will constitute the core
area. The State Government was requested
for cancurrence for this project. This is still
awaited. A seminar on Thar Desert Bio-
sphere Reserve was organised at Jodhpur
on 11.02.1990 when it was noticed that large
areas of the proposed Desert Biosphere
Reserve have rich deposits of minerals like
limestone and lignite and that a substantial
area will come under the command of the
Indira Gandhi Canal system. In view of this
the State Government have been requested
to constitute a mulii-disciplinary team for
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identifying a suitable area for the Biosphere
Reserve and formulate a proper manage-
ment plan. The socio-economic aspects of
the local communitiesAribes are also pro-
posed to be studied under this Biosphere
project.

Task Force on Super Conductivity

3953. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have set up
any task force for the research in the field of
high temperature super conductivity: if so,
the details thereot: and

(b) the recommendations made by the
task force so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

The programme Management Board
(PMB) for Super conductivity, constituted in
1987 two Task Groups, one on Basic Re-
search and another on Applications, to evolve
and recommend various research and de-
velopment programmes in the area of high
temperature superconductivity, and to pro-
videtechnical directions. The BasicResearch
Task Group is headed by Prof. R. Vijayar-
aghavan, Scientist, Tata Institute of Funda-
mental Research, and the Applications Task
Groupby Dr. P.K.lyengar, Chairman, Atomic

. Energy Commission, Aclive scientists and
technologists in the superconductivity area
are among the members of the two Task

Groups.

{b) Based on the deliberations and
recommendations of the two Task Groups,
the PMB has initialed the National Super-
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conductivity Programme (NSP) since the
financial year 1988-89, which, by March
1990, involves 33 institutions/organisations
in implementing 42 Basic Research proj-
ects, 23 Technology Development and
Applications projects and 4 short term stud-
es.

Censtruction of Naval Base by Sri
Lanka

3954. DR. K. KALIMUTHU: Wil the
PRIME MINISTER be pleased to state:

(a) whether Government have taken
note of the Naval Base under construction in
Kachcha Thivu Island by Sri Lanka; and

(b) if so, the steps taken to counter the
security threat posed by the naval base?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) While there are reports that
the SriLanka Government are assessing the
feasibility of establishing a Naval Base at
Kachcha Thivu Island, no construction activ-
ity by Sril.anka has come to the notice of the
Government.

(b) The Government of India always
keep a close watch on the developments in
the neighbourhood that may have a bearing
on the security of the country and take
adequate measures from time to time to
ensure full defence preparedness.

Equatorial Space Centre at Thumba

3955. SHRIS. KRISHNA KUMAR: Will
the PRIME MINISTER be pleased to state:

(a) the details of the space programme
during the current year;

(b) whether there is any proposal to
develop further the Equatorial Space Centre
at Thumba, Trivandrum; and
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(c) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G_.K. MENON): (a)
The Space Programme during the current
year is aimed at continuing the activities
related to sateliite and launch vehicle proj-
ects and programmes for:

— Sustaining the space segment for
remote sensing activities by launch-
ing remote sensing satellites fol-
lowing the operational Indian
Remote Sensing Satellite (IRS-1A).
IRS-1B launchis scheduledforJune
1991.

— Sustaining the Indian National
Satellite (INSAT) System to pro-
vide services in the areas of do-
mestic communication, TV broad-
casting, radio networking, mete-
orological and date relay. Activities
for the launch of INSAT-1D in June
of this year, which will replace
INSAT-1B, and continuing work on
the second generation INSAT class
satellites, INSAT-ll Test Spacecraft
(A&B);

— Continuing the work on improving
the launch capabilty to launch
satellites of 150 kg. class through
development of Augmented Satel-
lite Launch Vehicle (ASLV-D3) and
to achieve capability to launch 1000
kg. class Remote Sensing Satellite
through development of Polar Sat-
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elite Launch Vehicle (PSLV) and
initiating actions to further augment
thecapability to launch INSAT class
satellites;

— Sustaining the National Natural
Resources Management System
(NNRMS) through various applica-
tion Projects/Programmes and util-
ising data from the available and
future remote sensing satellites;

— Supporting space-related activities
in research and educational institu-
fions.

(®) No, Sir.
(c) Does not arise.
Satellites Proposed to be Launched

3956. SHRI M.M. PALLAM RAJU: Will
the PRIME MINISTER be pleased to state:

(a) the names and the purpose of all
Indian satellites in Orbit now including all
relevant information regarding the satellites;
and

(b) the details of other satellites pro-
posed to be launched over the next three
years and the purpose thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT {(PROF. M.G.K. MENON):
{a) Details of the indian Satellites currently
operational in orbit are given below:
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Cadre Review in Defence Accounts
Department

3957. SHRI HARISH RAWAT: Will the
PRIME MINISTER be pleased to refer to the
reply given on 3 April, 1989 to Unstarred
Question No. 4415 regarding cadre review
in Defence Accounts Department and state:

(a) whether the cadre review proposals
for Group ‘B’, ‘C’ and ‘D’ in Defence Ac-
counts Department have since been final-
ised and submitted to the Ministry of Fi-
nance;

(b} it so, the details thereof:

(c) if not, by when it is likely to be
submitted;

(d) whether there is any further pro-
posalfrom Defence Accounts Departmentto
surrender the pasts in Group ‘B’ and ‘C’ to
create the posts in Group ‘A’; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) Does not arise.

(c) Cadre Review proposals are under
active consideration but it is not possible to
indicate precisely when they are likely to be
finalised.

{d) and (e). According to the guidelines,
cadre review exercises should be, as far as
possible, on no cost basis and matching
savings should invariably be indicated.

Appointment of Member of Faculty of
Management

3958. SHRI LOKANATH CH-
OUDHARY: Will the PRIME MINISTER be
pleased to state:
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(a) whether the two year programmes
aimed at training middle level public sector
executives has only 18 students in both
years againsi the sanctioned strength of 30
ineachinthefaculty of Management Studies
under Delhi University;

(b) whether 12 full time faculty mem-
bers have been appointed recently;

(c) i so, the details thereof;

(d) whether Government's attention
has been drawn to a report published in the
‘Indian Express; Delhi of 8.3.1990 criticising
the appointments;

(e) i so, the details; and
(t) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The number of students enrolled for the two-
year MBA Programme offered by the Faculty
of Management Studies in the University of
Delhi is 19 for both the years against the
sanctioned strength of 30 students for each
year.

(b) Yes, Sir.

(c) The break-up of the recently ap-
pointed faculty members is as follows:

Protessor ... 1

Reader 5

Lecturers ...l 6
(d) Yes, Sir.

(e) The main points of criticism include:
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(i) Low enroiment in the MBA
Programme in Public System
Management;

(i) Appointment of additional fac-
ulty members at a time when
some teachers have urged a
review of the Programmes; and

(i) Controversy regarding appoint-
ment of some teachers.

(f) According to the information fur-
nished by the University, the MBA Pro-
gramme in Public System Management was
intfroduced in July, 1988 for employees
sponsored by Public Undertakings. Only
candidates who are successful in the en-
trance test and interview are admitted to the
programme. As the programme gets expo-
sure and different Public Systems Manage-
ment groups become aware of i, responseis
likely to pick up. Meanwkhile, the University
has decided to revise the programme. Ac-
cording to the University, the recent appoint-
ment of teachers in the Faculty of Manage-
ment Studies have been made on the basis
of prescribed qualifications as per the proce-
dure provided by the Statutes of the Univer-
sity.

[Transfation]

Environmental Pollution By Cement
Plants

3959. SHRI RAMLAL RAHI: Will the
PRIME MINISTER be pleased to state:

(a) whether cement, aluminium and

_thermal power plants in Sonbhadra District

of Uttar Pradesh are causing serious envi-
ronmantal poliution;

(b) whether this pollution is causing
damage to crops and making water poison-
ous;

APRIL 9, 1990

Written Answers 192

(c) if so, the action taken by Govern-
ment in this regard; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The emissions from cement and alumin-
ium plants and the thermal power plants of
the U.P. State Electricity Board in Sonbhadra
District of Uttar Pradesh are in excess of the
prescribed standards.

(b) Government is not aware of damage
to crops and water being rendered poison-
ous due to this pollution.

(c) and (d). The Uttar Pradesh State
Pollution Control Board has taken action on
the defauiting units under the various provi-
sions of the pollution control legislation.

[English]
Fort Cochin Kerala as Heritage Zone

3960. PROF. K.V.THOMAS: Wil the
PRIME MINISTER be pleased to state:

(a) whether Indian National Trust for Art
and Cultural Heritage has decidad to declare
Fort Cochin, Kerala as a heritage zone; and

(b) if so, the stepstaken to preserve the
heritage of Fort Cochin?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Indian National Trust for Art and
Cultural Heritage has submitted a proposal
tothe Government of Kerala identifying some
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areas in Fort Cochin and Mattancherry in
Kerala to be declared as a “Heritage Zone”
and recommending a programme of action.
It is for the State Government to take appro-
priate action thereon.

Irrigation Projects of Andhra Pradesh

3961. SHRI RAJAMOHANA REDDY:
Will the PRIME MINISTER be pleased to
state:

(a) whether some irngation projects of
Anchra Pradesh are lying pending clear-
ance with the Ministry of Environment and
Forests:

(b} if so, the details of the projects and
since when they are pending: and

(c) when clearance is likely to be ac-
corded?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDH\):
(a) and (b). Only two Irrigation projects,
namely, Construction of Minor Irrigation
Tanks in Chittoor District and Creation of a
Reservoir Across Dharacalva in East Go-
davari District are awaiting forestry clear-
ance. The Minor Irrigation Tanks project was
referred in November, 1989 but site inspec-
tion report is still awaited. Dharacalva proj-
ectwas first referred in 1986 but could not be
processed dueto non-furnishing of dewals. it
has been again referred to the Ministry in
March, 1990.

{c) Adecision is taken within six weeks
of the receipt of complete details of a case.

Development of Cantonment Areas in
Himachal Pradesh
3962. SHR! K.D.SULTANPURL: Wil
the PRIME MINISTER be pleased to state:
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(a) the details of the improvement/
development schemes drawn up and being
implemented in Cantonment Areas of Hima-
chal Pradesh including setting up of Central
Schools and improving health services
etc.,and

(b) the progress made so far in respect
of the above schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). Various schemes
relating to water supply, sewerage, con-
struction of latrines, provision of fire fighting
measures, provision of street lighting, repair
of roads, baths and culverts etc., are under
various stages of implementation in the
cantonmerits located in Himachal Pradesh.

[ Translation)
Allocation of Funds for Education

3963. PROF. SHAILENDRANATH
SHRIVASTAVA: Willthe PRIME MINISTER
be pleased to state:

(a) the percentage of national income
incurred on education during 1987-88, 1988-
89 and 1989-90; and

(b) the percentage of total national
income likely to be incurred on education
during 1990-91 and the percentage of the
amount earmarked for education likely to be
incurred on pre-primary education, on pri-
mary education, on middie education andon
higher education separately?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Actual Expenditure of the Education
Departments was 3.7 % of the national in-



195  Written Answers

come (NNP) in 1987-88 and 3.6 % of (NNP)
in 1988-89 (Revised Estimates). Estimates
of national income for the years 1989-90 and
1990-91 are not available. Hence, percent-
age of national income provided for educa-
tion in 1989-90 and 1990-91 and breakup
under various sub-sectors of education dur-
ing 1990-91 can not be worked out. The
expenditure on education of the Centre and
State Education Departments have been

Rs. (Crores)
1987-88 (Actual) 9646.43
1988-89 (R.E.) 11198.74
1989-90 (B.E.) 13510.04

Compensation for the Land Acquired
for Army Cantonment in Mhow, Madhya
Pradesh

3964. SHRIMATISUMITRAMAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the payment of compensa-
tion for land acquired for the Hema and
Barechha Ranges of army cantonment in
Mhow of Madhya Pradesh, has been made;

(b) if s, the details thereof; and

{c) if not, the reasons therefor and the
time by which it is likely to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) to (c). Compensation
amounting to Rs. 11,75.12,131.00 has been
deposited with the District Collector for the
acquisition of land for Beircha Field Firing
Range. The acquisition proceedings for the
Hema Field Firing Range have not so far
been finalised. The question of payment for
this range does not, therefore, arise at pres-
ent.
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Report of National Wasteland Develop-
ment Board

3965. SHRI A. ASOKARAJ: Will the
PRIME MINISTER be pleased to state:

{a) whether the 12-Member Committee
headed by the Vice-Chairman of the Na-
tional Wasteland Development Board set up
in April, 1989 for looking into the problem of
conservation vis-a-vis development has
submitted its Report; and

(b) it so, the action taken on the princi-
pal recommendations contained in the
Report?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMMES IMPLE-
MENTATION (SHRIMATI MANEKA
GANDH]I): (a) and (b). The Committee has
not submitted its report so far. However, Shri
Duleep Matthai, Chairman of the Commit-
tee, has submitted a report on 22.2.1990
which has been endorsed by two other
members of the Commiltee.

Completion of Delayed Central Projects

3966. SHRIBABANRAO DHAKNE: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have taken
note of any project in the Railways (New
Lines and conversions), Industry, Steel and
Mines and Surface Transport (National
Highways)and Irrigations (Water Resources)
costing over Rs. 20 cores which were in-
cluded in the Union Budgets in 1981-82 or
1982-83 (Sixth Plan) or earlier and were
taken up for construction and which have not
been completed even on 31st March, 1990;

{b) if s0, the details thereof and the
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reasons for the extremely slow execution
alongwith the estimated cost at the time of
inclusion in Budgets (Regular or supplemen-
tary) and as on date alongwith the cost over
runs; and

(c) whether efforts would be made to
ensure their speedy execution and the tar-
gets fixed in this regard in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMMES IMPLE-
MENTATION (SHRIMATI MANEKA
GANDHI): (a) Yes, Sir.

(b) A statement giving details of the
projects, sanctionedonor before 31stMarch,
1983 and which are not likely to be com-
pleted till 31st March, 1990 (Name, Execut-

CHAITRA 19, 1912 (SAKA)
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ing Agency, Date of Original Sanction, Origi-
nal Sanctioned Cost, Latest Anticipated Cost,
Costoverrun and Anticipated (targetted) Date
of Commissioning), is attached.

The reasons for slow execution of these
projects, as reported by the project execut-
ing agencies in their regular reports to MPI
Monitoring System, inter-alia, include change
in scope, delay in equipment supply, fund
constraints, delay in linked projects, people's
agitation against environmental damags,
inadequate mobilisation by the contractors
etc.

{c) Yes, Sir. Efforts are being made to
ensure spaedy execution of the projects.
The targets fixed (Anticipated Date of Com-
missioning) in regard to the completion of
each of these projects are indicated in the
statement referred in answer to Question (b)
above.
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Deveiopment of Ali Regions

3967. SHRIA.K. ROY: Will the PRIME
MINISTER be pleased to state:

(a) whether Government are contem-
plating some alternative model of planning
for the balanced development of all sections
of people and of all regions: and

(b) if so, the details thereof?

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): (a) and (b).
Balanced development of all sections of
people and all regions is expected to be

realised through:

(1) Strengthening of the federal struc-
ture,

(n) Decentralhsation of authority,
(iiiy People’s participation,

(v) Greater bias for development of
the rural sector,

(v} Sharper focus on women's role in
economic activity. and
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(vi} Promotion of employment opportu-
nities.

Self Employment Under 20-Point
Programme in Karnataka

3968. SHRIG.S. BASAVARAJ:Willthe
PRIME MINISTER be pleased 1o state:

(a) whether there has been improve-
ment in the segment of self employment by
implementation of the 20-Point Programme
in Karnataka during the last three years; and

{(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes. Sir.

(b) The Integrated Rural Development
Programme (IRDP) is a seli-employment
piogramme covered under the 20-Point
Programme. The details of the implementa-
tion of the Integrated Rural Development
Programmein Karnatakaforthe years 1986-
87 to 1988-89 are given below:

(Unit: Thousand Families)

Target Achievement
1986-87 1455 134.0
1887-88 161.2 159.6
1988-89 137.7 154.0

Institutions for Indian Philosophy

3963. SHR! KANCI PANNEER SEL-
VAM: Will the PRIME MINISTER be pleased
to state:

(a) the number of institutions which
exclusively impart education on Indian Phi-
losophy and culture;

{b) the details of the institutions in which
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it is being imparted as an optional subject;
and

(c) the achievements of the institutions
in imparting the education?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to {c). According to the information available
in the University Grants Commission and
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Indian Council of Philosophical Research,
no institutions are known to them which
axclusively impart education on Indian Phi-
losophy and Culture. Indian Philosophy
ordinarily form parts of all courses in philoso-
phy at the under-graduate and Post-gradu-
ate level. On the basis of information fur-
nished by UGC, statements in respect of
Indian universities teaching Indian philos-
opy at Master's and Ph.D. level are given in
Statement-l, universities teaching culture in
Statement-ll and the universties teaching
philosophy/indian philosophy is given in
Statement-ill.
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Plantation on Roads

3970. SHRI BHOGENDRA JHA: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
plant trees on.both sides of the roads, rail-
way lines and canals throughout the country
to maintain and improve ecological balance;

(b) if so, the details thereof; and
(¢) if not, reasons therefor?

APRIL 9, 1990
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) to (¢). Under the 20 Point Programmea,
tree planting is already being done along-
side roads, railway lines and canals as well
as in other public and private lands through-
out the \country. Details of targets and
achievements during the Seventh Plan pe-
riod are given below:—

Year 1985-86 1986-87 1987-88 1988-89 1989-90
{in million Hects.}

Targets 145 1.71 1.79 2.00 1.71

Achievements 1.51 1.76 1.77 2.12 *

*Expected to be achieved.

[ Translation]
Proprietory Rights to Tribals

3971. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:

(a) the perecentage of forest area in
Rajasthan and the actual area thereof where
trees are still seen today and area-wise and
year-wise details of new trees planted during
the last three years:

(b) whether Government propose to
grant proprietary rights to tribais to ensure
planting of trees and safety thereof: and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):

(a) The recorded forest area in Rajasthanis
9.2% of the total geographical area of the
state and the actual forest cover assessed
by the Forest Survey of Indiabased on 1985-
87 Satellite Imagery is 12966 Sq. Kms. The
yearwise and areawise details of trees
planted during the last three years are as
follows:

Year Plantation raised
(in hectares)
1986-87 72,785
1987-88 63,145
1988-89 64,717
2,00,647

{b) and (c). The National Forest Policy
1988 states that the vesting of certain own-
ership rights over trees in individuals, par-
ticularly from the weaker sections including
tribals could be considered subject to appro-
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pniate regulations The beneficianes would
be enittled to usufruct and would in turn be
responsible for the security and maintenance
of such trees

Cost of Atomic Power Generation

3972 SHRIDILEEP SINGH BHURIA
Will the PRIME MINISTER be pleased to
state

(a) the quantity of power being gener-
ated by various Atomic Power Station func-
tioning at present in the country

(b) the per unit cost of the power gener
ated by these stations and

(c) whether power generation In these
stations Is less In comparison 1o the amount
invested on these plants and many Thermal
Power Stations could have been set up with
this amount and If so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF MG K MENGCN)
(a) The quantum of electricity generated by
the nuclear power stations under commer
cial operation during the Seventh Five Year
Plan period from 1 4 1985 upto 28 2 19901s
as follows —

Plant Electricity generated from
148510282 1990
(Million Kilowatt hours)
1 2
TAPS-1 4399
TAPS-2 4427
RAPS—1 1302
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1 2
RAPS-2 5959
MAPS-1 4987
MAPS-2 3339
Total 24413
TAPS — Tarapur Atomic Power Station
RAPS — Rajasthan Atomic Power Sta-

tion

MAPS — Madras Atomic Power Station
(b) The tarffs for sale of electrncity

generated from the above nuclear power

stations as of 1 3 1990 are as follows

TAPS — 4620 paise/KWh
RAPS — 4659 paise/KWh
MAPS — 5224 paise/KWh
KWH —  Kilowatt hour

(c) The capital costs of these stations
are reflected in working out the tarnffs for sale
of electricity The tariffs as above for the
three nuclear power stations are compa-
rable to that of the thermal power stations
The capactty factors of the above nuclear
power stations for the penod 14 1985 to
28 2 1990 are as follows

TAPS—1 64%
TAPS-2 64%
RAPS-1 14%”
RAPS-2 69%"
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MAPS-1 49%
MAPS-2 HN%

*Capacity factors are inclusive of steam
supply from RAPS—1 and 2 to Heavy Water
Plant, Kota.

The capacity factors as above are good
except for RAPS-1 and MAPS-1 and 2.
Boththe units of MAPS suffered long periods
of forced outages due to equipment failures
and are operating temporarily at restricted
power levels since June, 1989. Regular
power level operation is expected to be
restored in the later half of 1990. RAPS-1
was shutdown for repair of south end shield
during the whole year 1986 and partially in
1985 and 1987. Later the power level of
RAPS has been restricted to 50% of full
reactor power since the year 1987 conse-
quent on the repair on the south end shield.
Average plant load factor of all India thermal
power plants duning the period 1985-86 to
1988-89 range between 52.4% to 56 5%.

[English]
Schemes for Weaker Section

3973. SHRI K. RAMAMURTHY: Will
the PRIME MINISTER be pleased 1o state:

{(a) whether the Planning Commiission
has devised any strategy/scheme for ensur-
ing appropriate levels of nutrtion to the
unemployed and other economically weaker
sections of the society; and

(b) i so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Planning Commission s in the process of
preparing Approach to the Eighth Five Year
Plan. After the Approach is finalised. the
details of the Plan will be worked out.
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The Government is committed 1o give
greater emphasis for employment, income
generation and poverly alleviation pro-
grammes. Since the problem of mainutrition
and undernutrition is ciosely related to pov-
eny and unemployment these programmes
are expected to reduce the levels of malnu-
trition and undernutrition of the vulnerable
sections of the population including those
who are unemployed.

Amendment to National Youth Policy

3974. SHRIARVIND NETAM: Willthe
PRIME MINISTER be pleased to state:

(a) whether Government propose to
amend the present national youth policy;
and

(b) if so, the details of the proposed
amendments?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT QF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir,

(b} Details are being worked out.
[ Translation]

Pending work of Torna and Adan Block
of Maharashtra

3975. SHRI BHAUSAHEB PUNDLIK
PHUNDKAR: Willthe PRIME MINISTER be
pleased to state:

(a) whetherthe work of Torna and Adan
Block in Buldhana and Akola districts of
Maharashtra is pending due to invoivement
of forest land;

(b) if so, whether Government have
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taken any decision in this regard; and

(c} i no decision has been taken, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a) to (c). Proposals received from Govern-
ment of Maharashtra for diversion of forest
land for construction of Torna River Project
and Adan River Project have been referred
back to the State Government on 8.2 90 and
10.11.89 respectively as some essential
information had not been furnished

[English)

New Nuclear Power Plants In Eighth
Plan

3976. SHRI MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pieased 1o
state:

(a) whether Government propose to
expand and set up additional nuclear power
plants under the Eighth Five Year Plan, and

(b} the cantemplated outlay for nuclear
power under the Eighth Five Year Plan and
how it compares with the Seventh Five Year
Plan outlay?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
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MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF.M.G.K. MENON):
(a) Yes, Sir.

(b) An outlay of Rs. 2010 crores was
provided in the Seventh Five year plan for
nuclear power sector. The Eighth Five year
plan outlays are yet to be finalised.

[Translation ]

Military Camp land leased out in
Kurukshetra

3977. SHRI GURDIAL SINGH SAINI:
Will the PRIME MINISTER be pleased to
state:

(a) the details about the Military Camp
land leased out in Shahabad Markanda in
Kurukshetra distnct of Haryana, together
with the area of land leased out individually,
the particulars of leases, the dates, dura-
tions, rates and the terms of these leases;
and

{b) whether a representation from Ex-
servicemen Agricultural Co-operative Soci-
ety of Shahabad has been received against
the lease of Military Camp land and if so, the
action taken in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Details of land leased out
have been given in the Statement-l and
terms of lease have been given in the State-
ment-|i.

(b) No, Sir.



Written Answers 252

APRIL 9, 1990

Written Answers

251

L1S'6E ‘jeio),

00'SES sIBOA § L8-8-EL Zre WIA 'S8 BYS 'L
00'5951t ieah | 68-L4-v2 981’9 iepuByD ysies uys '8
00'¥95 1} ek | 681192 1819 eeliewy LYs 'S
00'¥951 ieek | 68-14-v2 184’9 wey 1ysunpy uys A4
00'¥95}4 esk | 68-11-¥2 181’9 led elieg uug i
00'%9S4 eed | 69-11-¥2 1819 je Mepies ys 2
00°v951 igef | 68-L1-v2 1819 ysexeld WO Uys L

9 [ y € z ’
eseej Jo
junowy uolneing juewesuewwon jo ejeQg sesoe U eely swepN ‘'ON'IS

191910 BH18YS
-8YNINY Ul BPUBNIBYY PEqUEYS Ul pur| dwed ARy jo selel pue SUOIRING 'S8jBp 8Y) ‘S885587 JO SIBINJILE ‘DuE| JO Base Bumoys siwied eyl

IFANIN3ILVLS



253  Written Answers

STATEMENT - il

+ TERMS OF LEASES

Theterms of lease agreement executed
with each of the individuals referred to in
Annexure-l are the same. These are as

under:-

U]

(ii)

(i)

{iv)

v)

(vi)

(vii)

The rent will be paid yearly at the
times and in the manner pre-
scribed in the lease agreement.

The land so leased will not be
used for the purposes othar than
agricultural purposes.

No improvements such as dig-
ging of wells, fixing of pumps,
laying imrigation channels etc.,
will be done on the said land
without the approval of Director,
DE or any other officar empow-
ered in this respect.

On the expiry of the lease the
said land will be surrendered to
the Lessor paacefully ,

The Leassee will not assign,
under let, transfer or part with
possession of the said land or
any part thereof or any of his
rights or interests therein.

The leased land will be brought
under cultivation within a period
of two years from the date of
commencemeni of the lease.

The Lessor, after giving 30 days
notice, can resume possession
of the said land or any part thereof
without making to the Lessee
any compensation on account
thereof save only a far payment
for the crops standing on the
land on account of insufficient
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(iii)

(ix)

(x)

{xi)

{xii)

(xii)
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period of notice or for any im-
provements made to the land
with the sanction of the compe-
tent authority.

The Leassee shall be known as
temporary tenant and lease will
run for a specified period.

The lease shall be renewable at
the sole discretion of the Lessor
at the end of the present term of
the lease for such term and on
such rent the Lessor may fix.

In the case of death of the Les-
see during the currency of the
lease, the heir or the heirs of the
Lessee will be permitted in writ-
ing by the DEO to hold the said
land for the remaining tenure of
the lease.

if the rent is not paid within 30
days after the due date, orin the
opinion of the Lessortherais any
other breach of the lease on the
part of the Lessee, the Lessor
shallbe at liberty to take posses-
sion of the said land and termi-
nate the lease.

In case the particulars furnished
by the Lessee are found false,
the lease would be liable to be
cancelled without payment of any
compensation and the Lessee
would be liable to be proceeded
against under the relevant laws.

The Lessee shall deposit an
amount equal to yearly rent as
security deposit which shall be
liable to be forfeited in case the
rent, payable in advance, is not
paid witkin the stipulated period
vide (i) above.
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Equitable Distribution of Work Among
Group ‘D’ Employees in Kendriya
Vidyalayas

3978. PROF. SUSANTA CHAKRA-
VORTY: Wil the PRIME MINISTER be
pleased to state:

(a) whether the Chowkidars among the
Group ‘D’ employees of Kendriya Vidyalayas
have fo perform much longer hours of duty
as compared 1o other Group ‘D’ categories:
and

{b) il so, the reasons and justification
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY MINISTER OF STATE IN THE DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT. (PROF. M. G. K. MENON):
(a) and (b). Yes, Sir. The working hours of
Chowkidars start at the closing of Offices/
Vidyalayas on the duty day and end at their
opening, the subsequent day. These work-
ing hours have been fixed taking into ac-
count the nature of, and the lime at which,
duty is to be performed by the Chowkidars.

Percentage of Population Below
Poverty Line

3979, SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Wil the PRIME
MINISTER be pleased to state:

APRIL 9, 1990
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(a) the percentage of population living
below poverty line during the years 1986-87,
1987-88 and 1988-89, State/Union Terri-
tory-wise;

(b) the measures taken to raise them
abova the poverty line;

(c) the percentage of populationbrought
above the poverty line during these years,
State/).T. wise; and

(d) the targets set for these years to
bring them above the poverty line?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A state-
ment of latest available estimates for the
Year 1987-88 is attached. Estimates for the
other two years are not available.

(b) A number of poverty alleviation
programmes with emphasis on generation
of employment and incomes in rural and
urban areas as also special Programmes for
the improvement of Scheduled Castes and
Scheduled Tribes, etc., are being imple-
mented for alleviation of poverty.

(c) The percentage of population brought
above the poverty line during the period
1983-84 to 1987-88 in respect of States/
U.Ts are shown in Statement-|.

(d) Targets for these years were not
fixed.
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STATEMENT
Sl. States Percentage of Improvement in
No. population below poverty ratio
poverty line (Percentage points)
1983-84 1987-88 {Col.3 - col 4)
1 2 3 4 5
1. Andhra Pradesh 36.4 316 48
2. Assam 235 226 09
3 Bihar 495 40.7 88
4, Gujarat 24.3 1.7 12.6
5. Haryana 156 11.7 39
6. Himachal Pradesh 13.5 91 44
7 Jammu & Kashmir 163 133 30
8. Kamataka 35.0 32.0 3.0
9. Kerala 268 17.0 9.8
10 Madhya Pradesh 462 365 9.7
1. Maharashtra 349 291 5.8
12.  Onssa 428 37.9 49
13.  Pungab 13.8 7.0 68
14 Rajasthan 343 23.6 10.7
15, Tamil Nadu 396 328 6.8

186. Uttar Pradesh 453 33.0 123
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1 2 3 4 5
17. West Bengal 392 276 118
18.  Smaller States & UTs 253 227 26
All India 374 29.2 8.2
1. These calculations are based on the provisional results of 43rd round and 38th round

of National Sample Survey data on household consumer expenditure.

2. Statewise poverty rations for 1987-88 have been estimated using the same meth-
odology as was used for 1983-84. Since then, a number of issues have been raised
about the methodology of poverty estimation and these issues are being considered

by an Expert Group.

3. The estimates presented here are tentative and are likely to get revised in the light
of the recommendation of the Expent Group. Finalisation of the results of 43rd Round
by the National Sample Survey Organisation may also necessitate some changes

in the estimates.
Mandatory Public Liability Insurance

3980, SHRIMATI BASAVA RAJES-
WARI: Willthe PRIME MINISTER be pleased
to state:

(a) whether the Expert Commitiee
appointed to go into question of introduction
of Mandatory Public Liability Insurance
Scheme forensuring immediate payment as
minimum relief to the victims of accidents
caused during handling hazardous chemi-
cals has submitted its report to Government;

{b) if so, the recommendation of the
Committee and when the scheme is likely fo
be introduced: and

(c) it not, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-

TATION (SHRIMATI MANEKA GANDHI):
(@) Yes, Sir.

(b) and (c). The recommendctions of
the Expert Committee and a proposal for a
legislation to introduce the scheme of Man-
datory Public Liability Insurance are under
active consideration.

Seminar Organised by NCERT

3981. SHRI DHARMESH PRASAD
VARMA: Will the PRIME MINISTER be
pleased fo state

{a) whether a 3 day review seminarwas
organised by the N.C.E.R.T. in new Delhi
recently on better work-experience training;

(b) if so, the details of other subjects
discussed: and

{c) the outcome of the discussions
held?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON):
(a) Yes, Sir.

{b) The main objectives of the Seminar
were to discuss the problems with regard to
acceptance and implementation of the Work
Experience programme at different stages
of school education in the States and Union
Terrtories; to formulate fresh guidelines for
effective implementation of the Work Expe-
rience Programme keeping in view the expe-
riences gained by various organisation both
governmental and non-governmental organi-
sations in its implementation; and to share
experiences and exchange ideas on “ Earn
While you Learn Scheme”being implemented
in some Stales aimed at giving the Work
Experience programme a pre-vocational
focus.

{c) On the basis of the discussions held
during the Seminar, fresh guidelines for ef-
fective implementation of the work experi-
ence programme atdifferent stages of school
education were evolved.

[Transiation |

Declaration of Chetichand (Sindhi
Divas) as a Public Holiday

3982. SHRI GIRDHARI LAL BHAR-
GAVA: Will the PRIME MINISTER be
pleased to state:

(a) whether there is any proposal under
consideration to declare Chetichand (Sindhi
Divas) as a Public Holiday; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).

CHAITRA 19, 1912 (SAKA)
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Chetichand is one of the 12 occasions forthe
purpose of selecting 3optional holidays every
year for Central Government administrative
offices. Central Government operative of-
fices as also industrial, commercial & trading
establishments have the option to include
Chetichand as one of the holidays, every
year, within the permitted number.

[ English]

Environmental Poliution due to Smoke
from Vehicles in Delhl

3983. SHRI MANIKRAO HODLYA
GAVIT:

SHRIR. N. RAKESH:

Will the PRIME MINISTER be pleased
fo state:

(a) whether the environment of capital
is badly poliuted due to emitting of smoke by
DTC buses and other vehicles;

(b) i so, the details thereof;

{c) whether Government propose 1o
make any rule to check the emitting of smoke
by the vehicles; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS AND MINISTER OF STATE IN
THE MINISTRY OF PROGRAMME IMPLE-
MENTATION (SMT. MANEKA GANDHI):
(a) and (b). According tothe ambient quality
survey, the air pollution levels in respect of
Sulphur dioxide and oxides of nitrogen are
well within the prescribed limits. However,
the levels of suspended particulate matter
are abova prescribed standards largely due
to the natural dusty conditions. Vehicular
emissions particularly of oxides of nitrogen
and of carbon monoxide contribute to air
pollution. About 47% of the vehicles in Delhi
have been found to violate the prescribed
emission standards.

(c)and (d). Gross emission standards for
vehicles have come into force with effect
from 1.3.1930 and are enforced.
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[Transiation]
Clearance of Irrigation projects of
Madhya Pradesh

3984. SHRI PURUSHOTTAM
KAUSHIK: Will the PRIME MINISTER be
pleased to state:

{a) the details of irrigation projects from
Madhya Pradesh Government pending with

APRIL 9, 1990
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Union Government for approval under For-
est Conservation Act, 1980 and since when;
and

(b} the time by which a decision will be
taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
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[English]

National Income and per capita Income
3985. SHRI Y.S. RAJA SEKHAR

REDDY: Will the PRIME MINISTER be

pleased to state:

(a) the Gross National Income and per
capita income during the last three years,

(b) the break-up for agricuttural sector

and industrial sector in the same period; and

(c) the Gross National Product of India

vis-a-vis other developing countries?

THE PRIME MINISTER (SHRI VISH-

WANATH PRATAP SINGH): (a) and (b).
The estimates of gross national income and
per capita gross national income are as

year-wise, follows:
At current prices
item 1986-87 1987-88 1988-89

1. Gross National Income

(Rs. crores) 258637 291789 346277

1 1 Agnculture 74405 83727 105191

1.2 Manufacturing industries 47687 54160 62991

1.3 Otker industnes 136545 153902 178095
2  Per capita gross national

ncome (Rs ) 3359 377 4328

The available estimates are given in

the attached statement.
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Gap between rich and poor

3986. SHRIMAT!I USHA SINHA: Will
the PRIME MINISTER be pleased to state:

(a) whether the gap between rich and
poor is widening: and

(b) is so, the steps proposed to narrbw
down the gap?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The gap
between rich and poor can be assessed with
reference to consumption expenditure, data
onwhich are availabie from National Sample
Surveys. The ratio of per capita consump-
tion expenditure (at current prices) of non-
poor to poor does not indicate any increase
for 1987-88 over 1977-78.

(b) Does not arise.
[ Translation)

Opening of University in Madhya
Pradesh

3987. SHRI NAND KUMAR SAl: Wil
the PRIME MINISTER be pleased to state:

(a) whether a proposal for opening a
Tribal University in Jaspur Town in Raigarh
district in Madhya Pradesh is pending for
long time with Government for approval;

(b) it so, the action taken so far; and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN-RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). No such proposal is panding with the
Central Government or the University Grants
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Commission.
[English]

Human Exploration of Mars

3988. SHRI PRATAPRAO B.
BHOSALE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government propose to
take up the programme of human explora-
tion in Mars;

(b) if so, the details thereof;

(c} whether the Government propose to
take assistance from some foreign country;

(d) if so, details thereof and amount to
be spent on this venture;

(e) whether the Indian Scientists are
completely trained for this new ventures;
and

(fy i not, the details of steps proposed
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

(b} to (f). Do not arise.
| Translation]
Excavations at Sarnath
3989. SHRI SHIV SHARAN VARMA:
Will the PRIME MINISTER be pleased to

state:

(a) whether rare idols of Buddha and
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other idols belonging to Gupta period have
been found during excavations at Sarnath;

(o) whether Government propose to
construct a memorial at that place in Sar-
nath;

{c) if so, the details thereof; and
(d) if not, the reasons therelor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (PROF. M.G.K. MENON): {a)
Yes, Sir.

{b) No, Sir.
(c) Does not arise.

(d) The archasologica! site under the
protection of Central Government contains
valuable relics, both exposed and unex-
posed. The construction of any modern
memarial in the area would militate against
archaeological norms and prescriptions, with
particular reference to the avoidance of any
actwhich is likely to cause damage or injury
to the site and monument.

[English]

Clearance for Ramakal Mettu and
Chakkulathu Mettu Road

3990. SHRI R. MUTHIAH: Will the
PRIME MINISTER be pleased to state:

(a)whetherany proposalforforestclear-
ance for construction of road connecting
Western parts of Madurai district with Kerala
namely, Ramakal Mettu and Chakkulathu
Mettu sent by Government of Tamil Nadu is
pending clearance with the Ministry of Envi-
ronment and Forests; and
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(b) if so, the details thereof and reasons
for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT! MANEKA GANDHI):
(@) No, Sir.

(b) Does not arise.
[ Transiation)
Tehri Dam Project

3991. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the Comminee constituted
by Government to review the River Valley
Projects had recommended to revoke the
proposal regarding construction of Tehri
Dam;

(b} if so, the conclusion of the inquiry
conducted by the Committee;

(c) whether the work on this project
would be stopped; and

(d) the amount already incurred by
Government so far on this project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT! MANEKA GANDHI):
(a) to (c). The Tehri Dam Project has been
examined by the standing Environmental
Appraisal Committee for River Valley Proj-
ects in the Ministry of Environment and
Forests. The recommendations of the
Committee are under consideration.

(d) Out of an estimated cost of Rs. 3008
crores, a sum of about Rs. 448.25 crores has
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been spent so far.
[English]
Kerala Forest Research Institute

3992. SHRIRAMESH CHENNITHALA:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal to
bring the Kerala Forest Research Institute,
Peechi within the purview of Union Govern-
ment;

(b) whether Government have also
submitted any memorandum in this regard:
and

(c) if so, the details thereof and action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION {SHRIMATI MANEKA GANDHI):
(a) to (c). A proposal was received from
Government of Kerala for upgradation of
Kerala Forest Research Institute, Peechi
into a Centre of Excellence for Tropical
Forestry Research. Clarifications have been
sought from the State Government about the
proposal.

Eucalyptus Trees

3993. SHRIBALGOPAL MISHRA: Wil
the PRIME MINISTER be pleasec to state:

{a) from whom and when the sugges-
tion regarding !arge scale plantation of Eu-
calyptus trees for aforestation was received:
and

{b) the impact of Eucalyptus growth on
environment?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Various species of Eucalyptus, native of
Australia, were introduced in South india at
the end of the 18th century by Tipu Suftan
and later by the British in other parts of the
country. Large-scale planting of Eucalyptus
was started in the Third Five Year Plan
period under the scheme of "Plantation of
fast growing species™ and other develop-
ment schemes.

(b) Research conducted at the Forest
Research Institute, Dehra Dun, has indi-
cated that Eucalyptus does not have ad-
verse effect on environment. Food and Agri-
cultural Organisation has reported in 1985
that scientific investigation does not indicate
that Eucalyptus i1s bad for environment.

[ Translation]
Population below poverty line in U.P.

3994, SHRIRAJVEER SINGH: Wiilthe
PRIME MINISTER be pleased to state:

(a) the total number of people under
poverty line in U.P. as on 31st March, 1990;
and

(b) the number of people proposed to be
brought above the poverty line during 1990-
917

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The esti-
mated total number of people under poverty
line in Uttar Pradesh for the year 1987-88 is
422 lakhs. Estimates as on31stMarch, 1990
are not available.

(b) While poverty alleviation is the abid-
ing concern of planned development, State-



295 Written Answers

wisa targets for bringing people_above the
poverty line are not fixed annually.

[English)

Employment to Ex-Servicemen ot
Rajasthan

3995. SHRIMATI VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
to state:

(a) whether Government have taken a
policy dacision to give suitable employment
to the ex-service personnel;

{b) it so, the number of ex-service
personnel of Rajasthan given employment
either by the State Government cr by the
Union Government in Seventh Five Year
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plan;

(c) whether the Union Government had
given any direction to the State Government
of Rajasthan in this regard at the beginning
of the Seventh Plan; and

(d) if so, the details thereof; and

{e) if not, whether Government propose
to send such a direction now?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). The Central
Government has provided reservation in
favour of ex-servicemen in Group ‘C’ and ‘D’
posts in Central Government Departments
and Public Sector Undertakings including
Nationalised Banks as follows:—

Central Government Public Sector Undertakings
Departments including Nationalised Banks
Group 'C’ 10% 14 1/2%
Group D’ 20% 24 1/72%

In addition, 10% of the vacancies in the
posts of the level of Assistant Commandants
in all Para-military Forces are also reserved
for ex-servicemen. Further, ex-servicemen
are eligible for relaxation in age and educa-
tional qualifications. In the services under
the State Government of Rajasthan, the
reservation for ex-servicemen in Group ‘C’
postsis 12.5% and in Group ‘D" posts is 15%.
Inthe State Armed Constabulary, 60% of the
posts are reserved for ex-servicemen.

The total number of ex-servicemen
provided employment in Rajasthan by Cen-

tral Government/Central Government Pub-
lic Sector Undertakings and the State Gov-
ernment/State Government Public Sector
Undertakings, Local Bodies and Private
Sector Establishments during the Seventh
Five Year Plan period (i.e. 1985 to 1989 upto
June) is given in the statement attached.

(c) to {e). No specific directions to the
State Government of Rajasthan aione have
beengiveninthis regard. However, the need
fo provide employment to as many ex-serv-
icemen as possible has been impressed
upon various State Governments including
Government of Rajasthan from time to time.
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[ Translation]
Vedic Mathematics

3996. DR. A.K. PATEL: Willthe PRIME
MINISTER be pleased to state:

(a) whether Government have exam-
ined the feasibility of introducing Vedic Mathe-
matics in the curriculum of studies at difter-
ent levels on experimental basis;

(b) i so, the conclusion arrived there-
from; and

(c) if not, whether Government propose
to take steps in this direction to encourage
Vedic Mathematics?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (¢). The Rashtriya Veda Vidya Pratishthan
has taken up with the National Council of
EducationalResearchand Training (NCERT)
the teasibility of introducing Vedic Mathe-
matics as enrichment material for studies In
the Schools System. NCERT is working on
this.

[English]

Allocation to Orissa under plan expen-
diture

3997. SHRI ANADI CHARAN DAS:
Will the PRIME MINISTER be pleased to
state:

(a) the total amount allocated to Onissa
under plan expenditure in the current Five

Year Plan;

(b) whether the above amount has
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been allocated on the basis of population
and backwardness of the State, if so, the
details thereof; and

(¢) if not, the reasons therefor?

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): (a) Planoutlay
of Rs, 2700 crores was approved for Orissa
during the Seventh Five Year Plan. Eighth
Plan outlay is yet to be finalised.

(b) and (c). The size of the Plan autlay
of a State is determined on the basis of
available financial resources, which include
(a) State's own resources and (b) Central
Assistanca. Central Assistance is allocated
to the States on the basis of the moditied
Gadgil Formula, as approved by the Na-
tional Development Council in August, 1980.
For the purpose of allocation of Central
Assistance, the States are divided into two
categories viz. Special Categary States and
Non-Special Category States. The Central
Assistance for Special Category States is
pre-empted from the total divisible pool and
the remaining amount is allocated among
the Non-Special Category States like, Orissa
on the basis of various principles embodied
in the modified Gadgil Formula as will be
seen from below:

ftem Weightage

1. Population 60%

2. Per capita tax effort 10%

3. For States having per 20%
capita income below

national average
4.  Special problems 10%
100%




301 Written Answers

Advanced Technology for Commercial
Production

3998. SHRIKAILASH MEGHWAL: Will
the PRIME MINISTER be pleased to state:

(a) the major constraints in the transla-
tion of advanced technology particularly
nuclear into commercial production of goods;

{b) whether the constraints related to
global perceptions: and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (PROF. M.G K. MENON): (a)
10 (c). Information is being collected and will
be laid on the Table of the House.

Radiation exposure and its effects

3999. SHRIKAILASH MEGHWAL: Wil
the PRIME MINISTER be pleased to state:

{a) whether exposure to radiation at the
Atomic Energy plants in India leads to Leu-
kaemia and Gene Mutation in the tather's
sperm;

(b) whether the Government have
warnad, as in other countries, the prospec-
tive fathers to refrain from fathering a child
not only while they are working in the plants
but also for at least one year after leaving the
plant; and

(c) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (PROF. M.G.K. MENON): (a)
Exposure to radiation beyond permissible
limits whether from a Nuclear Power Plant or
from other causes including natural environ-
mental background may lead to cancer. The
effect is probabilistic and cannot be distin-
guished from cancer induced by other equally
well known agents such as poliutants, to-
bacco and socio-economic factors.

(b) Government have seen reports about
opinion of a foreign expert about the need for
counselling radiation workers. Government
have not issued any warning to the fathers o
refrain from fathering a child not only while
they are working in the plants but also after
leaving the plant, since there is no evidence
forthis affect atthe limited dosesto whichthe
workers are exposed to and which is moni-
tored.

(c) Does not arise.
Advancement of Thar Desert

4000. SHRIKAILASH MEGHWAL.: Will
the PRIME MINISTER be pleased to state:

(a) whether Government are aware of
anincreasing pace of ecological destabilisa-
tion In Rajasthan due to the advancement of
Thar Desert;

(b) whether Government propose to
take immediate remedial measures; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT! MANEKA GANDHI):
(a) Theresults of research conducted by the
Central Arid Zone Research Institute
(CAZRI), Jodhpur and the analysis of Satel-
lite imageries do not support the view that
the Thar Desert is advancing. However, the



303 Written Answers

rasources within the desert are showing
indications of deterioration due to over ex-
ploitation and impraper land use.

(b) and{c). Anumber of measures such
as afforestation, pasture development, shel-
ter belts, sand-dune stabilisation and water
conservation are underimplementatior under
the Desert Development Programme,
Drought Prone Area Programme, Integrated
Rural Development Programme and Waste-
land Development Programme 1o prevent
ecological degradation.

Re-establishment of Telecommunica-
tion Iinks with INSAT-1C

4001. SHRIGOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the scientists at the Indian
Space Research Organisation (ISRO) were
making efforts to re-establish telecommuni-
cation links with INSAT-1C which lost earth-
lock in November last year;

{(b) it so, whether they have been able
to achieve success in the above matters;
and

{c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}): (a)
to (c). INSAT-1C spacecraft lost one of its
power buses on July 29, 1988 soon after its
launch and has been operating since then at
half the power only. The spacecraft had lost
all redundancy in the vital systems. It had
also been suffering from command received
anomaly. During such periods, the space-
craft does not accept any commands sent
from the ground. At the time of the loss of
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lock of INSAT-1C on November 22, 1989,
due to a Single Event Upset (SEU) of the
Attitude and Orbit Control System (AOCS)
caused by excessive solar radiation activity,
the spacecraft was suffering command re-
ceiver outtage. As the commands could not
be sent into the spacecraft, the essential
task of shedding of all the loads on the
spacecrait to minimise the drain on the bat-
tery could not be achieved. Consequently
the battery which is expacted to provide
power to the spaczecraft till such time as the
spacecratt can be brought to the safe sum
acquisition mode got completely drained.
Thus, the telemetry contact with the space-
craft was totally lost. As the temperature
environment on the spacecraft got continu-
ously degraded the command capability also
became extremely limited.

When telemetry contact with the space-
craft was reacquired after a few days it was
seenthat the spacecraft subsystems were at
extremely cold temperatures. Also due to
the spacecraft recrientation the spacecraft
power generation situation had worsened
making it impossible to place it in the sun
acquisition mode. Because of the tempera-
ture conditions, some of the subsystems
have also failed and now it is not possible to
retrieve the satellite.

it may be noted that from the very begin-
ning with the serious loss of power, INSAT-
1C has been considered as a ‘total loss’ for
insurance purposes and an amount of US
Dollars 68.316 million (about Rs. 111.00
crores) has been received from the Insurers
against the total insured value of US Dollars
72.6 million. Nearly haff the capacity of
INSAT-1C was being used for about one
year till the lass of lock occured.

Expansion of Farm Foresiry
4002. SHRI GOPI NATH GAJAPATHI:

Will the PRIME MINISTER be pleased to
state:
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(a) whether Govemnment have a pro-
posal for the expansion of farm forestry
during the Eighth Five Year Plan;

{b) if so, the details thereof;

(c) the outlay earmarkedfor this scheme
in the Eighth Five Year Plan; and

{d) the amount proposed to be released
to different States under that programme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

(b)to(d). The Exghth Five Year Plan has
notbeenfinalised. Hence, it is not possible at
this stage to provide the details orthe outlay.

Working Women Hostels

4003. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased to state:

(a) the number of working women hos-
tels in the country, State-wise;

(b) the amount allocated during the
current year for building more such hostels;
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(c) the average rent charged in these
hostels; and

{d) whether any special security ar-
rangements are provided at these hostels?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT_OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
A Statement showing State/Union Territory-
wise distribution of 560 Hostels for Working
Women sanctioned so far under the Central
Scheme of Assistance for Construction/
Expansion of Hostel Building for Working
Women with a Day-care Centre, is attached.

(b} A provision of Rs. 6 crores has been
proposed in the Budget Estimates to start 70
additional Hostels for 3500 Working Women
for the year 1990-91.

(c) The organisations/Institutions run-
ning such hostels can charge rentlicence
tee from the residents not exceeding 15%,
19% and 7 1/2% ot their monthly emolu-
ments for single bedrooms, double bed-
rooms and dormitories respectively. Alter-
natively, the rentflicence fee is chargeable
as follows:—

S.No. Type of Type of Rent/Licence fee
Accommodation Cities per parson

1. Single Bedroom A Class Rs. 300/- par month
B Class Rs. 250/- per month
Others Rs. 200/- per month

2. Double Badroom A Class Rs. 200/- per month
B Class Rs. 150/- per month
Others Rs. 100/- per month
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S.No. Type of Type of Rent/Licence fee
Accommodation Cities per person
3. Dormitories A Class Rs. 100/- per month
B Class Rs. 75/- per month
Others Rs. 50/- per month

(d) The Voluntary Organisations run-
ning such hostels and State Governments/
Union Territory Administrations are required
1o ensure the suitability of the locations of the
hostels. The Hostel Management Commit-
tees., which include representatives of the

State Governments/Jnion Territory Admini-
strations, State Social Welfare Advisory
Boards and the residents of the Hostel, are
required to ensure the safety, security pri-
vacy and comfort of the residents of the
Working Women's Hostels.

STATEMENT

State/Union Territory-wise Distribution of Working Women's Hostels with a Day-care
Centre for Children sanctioned up to 30.3.1990.

S. No. State/Union Ternitory No. of Hostels
1 2 3
1. Andhra Pradesh 22
2. Arunachal Pradesh 6
3. Assam 7
4. Bihar 6
5. Gujarat 21
6. Goa 2
7. Haryana 14
8. Himachal Pradesh 13
9. Jammu & Kashmir 2
10. Karnataka 39
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1 2 3
1 Kerala 101
12 Madhya Pradesh 61
13 Maharashtra 64
14 Manipur 8
15 Meghalaya 2
16 Mizoram 2
17 Nagaland 4
18 Orissa 23
19 Punjab 9
20 Rajasthan 34
21 Sikkim 2
22 Tamit Nadu 55
23 Tripura —
24 Uttar Pradesh 20
25 West Bengal 22
TOTAL 539
Union Terntories
1 Andaman & Nicobar 1
2 Chandigarh 4
3. Dadra & Nagar Havel =
4 Daman & D =
5 Delhi 14
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1 2 3
6. Lakshadwesp —
7. Pondicherry 2
TOTAL 21
GRAND TOTAL 560

Export of Defence Electronic Compo-
nents to Hungary

4004. SHRI K. PRADHANI: Wil the
PRIME MINISTER be pleased to state:

(a) whether Government have a pro-
posal to export sophisticated defence elec-
tronic components to Hungary; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) Does not arise.

Atomic Power Plant in Orissa

4005. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased 1o state:

(a) whether Government have a pro-
posal to set up an Atomic Power Plant in
Orissa;

(b) if so, the site selected for the pur-
pose; and

{c) what are the other places in the
country where Atomic Power Plants are
proposed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
There is no proposal to set -up an atomic
power station in Orissa in the near future.

(b) Does not arise.

(c) Apartfrom the nuclear power plants
at present in operation and under construc-
tion. ltis proposedto increase the capacity at
Kaiga, Tarapur, Rawatbhatta and open a
new Station at Kudankulam, Tamil Nadu.

Scientific Processes by CSIR

4006. SHRI YASHWANTRAOC PATIL:
Will the PRIME MINISTER be pleased to
slate:

{a) the number of scientific processes
evolved by the Council of Scigntific and
Industrial Research which were acquired by
the industry during 1989 and the earnings
thereotf;

{b) the number of processes awaiting
customers at the end of December, 1989;
and

{c) the measures proposed {o be taken
to ask industries to utilise them?



313 Whiten Answers

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G.K. MENON}: (a)
The number of knowhow/processes devel-
oped by the Council of Scientific and Indus-
trial Research (CSIR) that were licensed to
industry during the year 1989 was around
120; the expected earnings from lumpsum
premium from these processes would be
around Rs. 100 lakhs.

(b) Of about 830 processes developed
by the CSIR during the period 1975 to 1989
around 670 processes have been licensed
1o industry: Less than 20% of the processes
are yet to find customers.

(c) CSIR has well established mecha-
nisms to publicise its processes available to
industry. CSIR is further enhancing its inter-
action with industrial organisations and in-
dustrial units to promote the use of its tech-
nologies.

Special recruitment drive for reserved
posts of Upper Division Clerks/Assis-
tants

4007. SHRI PIYUS TIRAKY: Will the
PRIME MINISTER be pleased to state:

(a) whether a number of posts of Upper
Division Clerks and Assistants reserved for
Scheduled Tribes are laying vacant in the
various offices of Union Government;

(b) i so, the details thereof;

(c) whether Government propose o
hold special drive by conducting examina-
tions for the above posts to fill up the backlog
vacancies; and

(d) if so, the steps taken to fill up the
reserved vacancies for Scheduled Tribes?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). As
these posts are in decentralised cadres, this
information is not maintained centrally,

(c) and (d). The backlog is expected to
be filled up through the normal annual re-
cruitment examination at the direct recruit-
ment level as part of the special drive for
filling SC/ST vacancies.

Plots in Triveni Nagar in Kanpur
cantonment area

4008. SHRIM.V. CHANDRA SHEKARA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have notified
the cost of land premises at Hardinge Road,
within Kanpur Cantonment known as Trivent
Nagar now;

(b} if so, the details thereof; and if not,
the reascns therefor;

{c) whether some senior Government
officials have also acquired illegal holdings
there through their various nominees;

(d) if so, the facts and details thereof;
and

(e) the action proposed to be taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). The Standard
Table of Rent (STR) indicating the market
value of the land is available for the period
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ending 30.6.89. The market value, as per  Triveni Nagar. The list of such officials is
STR, comes to Rs. 980.40 per sq. mtr. given in attached Statement.

(c) and (d). Some employees of Central (e) Action under the provisions of
Government/State Government public Sec-  Cantonment Act, 1924 and PPE Act, 1971
tor Undertakings have purchased plots in has already been initiated.
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Jurisdiction of Public Grievances
Directorate over Delhi Civic Bodies

4009. SHRISANATKUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are consider-
ing to introduce any institutional and admin-
istrative changes in regard to various publfic
dealing departments of the Municipal Corpo-
ration of Delhi, Delhi Electric Supply Under-
taking and Delhi Water Supply Undertaking
so as to bring about efficiency and speed
and also to eliminate the scope for mal-
practices;

(b) if 50, the details thereof?

(c} whether it 1s proposed to bring the
said bodies within the purview of the Public
Grievances Directorate of Union Govern-
ment; and

(d) i not, the reasons therefor?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No. Sir.

(b) The question does not arise.

(c) No, Sir.

(d) The jurisdiction of the Directorate of
Public Grievances is extended to a depart-
mentor a Ministry or organications overseen
by it only after a positive assessment has
been made justitying sucn extension. The
agencies referrad to In part(a) of the Ques-
tion have their grievance redressal machin-
eries and no assessment justifying the ex-
tension of the junisdiction of the Drrectoraté
of Public Grievances to theze agencies has
pbeen made.

International Seminar 2000
4011 SHRISANATKUMARNANDAL

Wil the PRIME MINISTER be peased fo
iate:
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(a) whether an International ‘Seminar
2000" was recently held in three different
cities in India where top world scientists and
academicians participated to discuss the
blueprints of a Third World Plan 1o deal with
global issues of survival and growth;

(b) it so, the broad teatures of some of
the conclusions arrived at this Seminar; and

(c) the infrastructure set up by Govern-
ment for followup action thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No international seminar entitled “Seminar
20007, has been held; however an “Interna-
tional Seminar on Survival 2000" was held in
three cities namely Calcutta, Hyderabad and
Jaipur, organised by a private instituticn
“B.M. Birla Science Centre”.

{b) and (¢). The conclusions of this
seminar have not been formaly brought to
the notice of Government for any further
follow up action.

Workshop at San Francisco on Biotech-
nology

4012. SHRISANAT KUMAR MANDAL:
Wil the PRIME MINISTER be pleased to
state:

(@) whether the first indo-US Biotech-
nology Workshop was held at San Francisco
duning 1987-88. if so, the details thereof;

(b) the particulars of the proposals
recewved from the various U.S. Companies

as a result of this workshop: and

(¢) the Government s reaction thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF M G K MENON) (a)
Yes S, a Workshop on Biotechnology was
held i San Francisco in February, 1988 A
five member Indian official delegation and
representatives of 13 Indian companies
participated in it from the Indian side The
two-day Workshop was followed by visits by
the delegates to the US Institutions The
Workshop was organised to bring together
Indian and U S entrepreneurs in Biotech
nology as a means to promote Industnal
activity in this sector In India

{b) and (c) Industry representatives
individually visited Biotechnology Compa
mies of their own choice after the San Fran
sisco meeting Some of them have receved
return visits from scme U S Biotechnalogy
Companies subsequently Considering the
nascent stage of Biotechnology Companies
worldwide, 1t 1s expected that such wvisit
contacts should be uselul for the develop
ment of Indian Biotech industry in the long
run The Government of Indias role was
imited to bringing together the prospective
Indian and U S enterpreneurs It i1s for the
industry to further negotiate and finalised
any collaborative ventures In addtion there
1s a continuing exercise of the Depariment of
Biotechnology to bring together educational
and R&D institutions with industry tor prod
uct/process development improvement etc

lllegal poaching in Indian exciusive
Economic Zones

4013 SHRI BHAKTA CHARAN DAS
Wil the PRIME MINISTER be pleased to
state

(a) whether incidents of poaching in the
Indian Exclusive Economic Zone by some
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poachers from Thailland and Burma are in-
creasing,

(b) if so, the number of such incidents of
poaching detected in the last year, and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR RAJA
RAMANNA) (a) to (c) There has been
some increase In the poaching activity in the
Indian Exclusive Economic Zone by Bur-
mese and Thai vessels recently During the
calendar year 1989, 20 Burmese and 3 Tha
vessels were apprehended by the Navy/
Coast Guard for poaching in the Indan
Exclusive Economic Zone In the first 3
months of the current calendar year, 2 Bur-
mese and 6 Thaivessels have beensimilarly
apprehended The apprehended vessels and
the crew have been handed overto the local
Police autherities for legal action

Cultural Accord with Bulgaria

4014 SHRI BHAKTA CHARAN DAS
Will the PRIME MINISTER be pleased to
state

(a) whether Government have a pro
posal to establish cultural relations with
Bulgania

(b) whether any accord in this connec-
tion has been signed with that country and

(c) i so the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF M G K MENON) (a)
to (c) A Cultural Agreement between the
Republic of India and the People’'s Republic
of Bulgana was signed on 20 2 1963 This
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Agreement provides for the promotion of
cultural relations and mutual cooperation in
scientific, educational and culiural fields
between the two countries In implementa-
tion of this Agreement, successive Pro-
grammes of bilateral cooperation inthe fields
of culture, science and education have been
signed and implemented The last such
Programme was signed on 2nd March, 1990
in Sofia This Programme broadly envisages
interaction in the fieids of science and edu-
cation, languages, art and culture, museol-
ogy, sports. exchange of exhibitions of paint-
Ings, art objects, arts and crafts, children’s
works, and the llke exchange of experts in
various disciplines relating to science, edu-
cation and culture, as also of artistes includ-
ing performing artistes participation in inter-
natonal fiim festivals organized n each
other s country organization of film weeks
Interaction between radic and television
organizations of the two countries and or-
ganization of an indian Cultural Manfesta
tion in Bulgana in 1991 and a Bulganan
Cuttural Manfestation i India in 1992

indian Televisions at International
Airports

4015 SHRIJANARDHANAPOOJARY
Will the PRIME MINISTER be pleased to
state

{a) whether Government have any pro-
posal under consideration to allow Indian
TV manufacturers to sell their praducts in
duty free shops at international airports and

(b) o so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF M G K MENON) (a)
and (b) Mmistry of Finance (Department of
Revenue) vide ther Gazette Notfications
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No 143/89-CE dated 19.5.1989 and No. 70/
90-CE, dated 20.3.90 have permitted duty
free movement of certain electronic goods
specified therein , including T.V. tobe sold in
the duty free shops in the duty free shops in
the arrival halls of the international arports in
India against foreign currency o passengers
arnving from abroad. The specified alec-
tronic goods are permitted to be cleared by
manufacturers, without payment of Central
Excise Duty, directly to duty free shops for
sale against foreign currency

Degradation of ecology in Gangotri-
Gomukh areas

4016 SHRI SHANKERSINH
VAGHELA Wil the PRIME MINISTER be
pleased to state

(a) whether there 1s widespread degra-
dation of ecology in the Gangotri-Gomukh
areas,

(b} f so, what are, its causes,

(c) whether hotels and residential quar-
ters set up on the banks of the nver Bhagira-
thi are adding to the pollution in the river, and

(d) 1f so, the preventive steps taken In
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI)
{a) to{c) There hasbeen some degradation
in the ecology of the Gangotri-Gomukh area
and increase in the river pollution following
increased numbers of wisitors, Including
overnight visttors for which enhanced hotel
and residential accommodationfacilities have
been provided and the number of permanent
inhabitants has also increased very signifi-
cantly, all following In the wake of the exten-
sion of a motorable road to Gangotn
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(d) A Special Area Development Au-
thority (SADA) has been set up; a Master
Plan is being prepared for the development
of the region and the State Government of
UP has been asked to associate the Central
Government in this activity. The UP Govern-
ment has been requested to revise this plan
to ensure that tounsm should be regulated
and not allowed to harm the ecology of the
area and residential accommodation for
tourists in Gangotri and above in the Valley
must not be enhanced. The State Govern-
ment has notified that bullding activities in
the region has been frozen. A notification
has also been 1ssued declarning the intention
of the Government to set up the Gangotri
National Park under the provisions of the
Wild Life (Protection) Act, 1972, This Na-
tional Park will provide protection to the
flora, fauna and ecology of the Gangotri-
Gomukh Valley.

Central Assistance to Academy of
Sanskrit

4017. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
PRIME MINISTER be pleased to slate:

(a) whether Government of Karnataka
had requested Union Government to pro-
vide financial assistance to provide infra-
structure facilities to the Academy of San-
skrit, Malkote:

{b) i so, the amount sanctioned by
Governmeant to Karnataka State during 7th
Plan for the purpose: and

{c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENONY): (a)
Yes, Sir.
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{b) Rs. 26.00 lakhs.

(c) Theyear-wise break upof the amount
sanctioned by the Union Govemment to
Kamataka State for the purpose during the
7th Five Year Plan is as follows:—

Year Amount
sanctioned
1986-87 Rs. 5.00 lakhs
1987-88 Rs. 5.00 lakhs
1988-89 Rs. 5.00 lakhs
1989-90 Rs. 11.00 lakhs

Untreated effluents from Indraprastha
Thermal Power Station

4018. SHRIMANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Indraprastha Power Plant,
New Delhi is releasing untreated effluents
into Yamuna which render the river water
unwholesome and pose agrave threattothe
acquatic aestheticism of the capital;

(b) if so, the details thereof; and

(c} the preventive steps taken to control
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Effluents from one of the three
outlets ofthe Indraprastha Power Plant, New
Delhi has been found to contain total sus-
pended solids in levels igher than the limits
prescribed.

(c) A case was filed against the Delhi
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Elsctric Supply Undertaking (DESU) by the
Central Pollution Control Board under the
Water (Prevention and Control of Pollution)
Act, 1974. The Zourt had ordered the power
station to put up a treatment plant by Febru-
ary, 1990. This time limit has been extended
to September 15, 1990 on a request made
by DESU.

Women's participation in Non-Tradi-
tional Occupations
4019. KUMARI UMABHARATI:

SHRIMATI SUMITRA MA-
HAJAN:

SHRIMATI JAYAWANTI
NAVINCHANDRA
MEHTA:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government feels the need
to eliminate the sex stereotyping in voca-
tional and professional courses and to en-
courage women's patticipation in non-tradi-
tional occupations:

(b) if so, tha time schedule thereof; and

(c) whether non traditiona’ occupations
have been identified and if so, the details
thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G K. MENON): (a)
and (b). Government is fully aware of the
need to eliminate sex stereotyping in all
forms of education including vocational and
professional courses and 1o encourage
women's participation in  non-iraditionat
occupations. Since vocational and profes-
sional courses are linked top market oppot-
tunities for different skills, it is not feasible to

APRIL 9, 1990

Written Answers 332
Jay down any strict time schedule.

{c) Identification of non-traditional oc-
cupations for women emaerges from a pro-
gramme involving the process of interest
articulation at local levels. However, voca-
tional training institutes for women take care
of this. An ad-hoc Group of the Central
Advisory Board of Education Committee on
vocationalisation of education has also iden-
tified certain non-traditional courses for girls

and women as indicated in attached state-
ment.

STATEMENT

Non-traditional courses for girls and
women

1. Computer techniques

2. Repair and maintenance of Radic
and TV receiver

3. Audio-Vishual Technician
4. Electronics Technology
5. Clock and Watch Repair

6. Repair and Maintenance of Do-
mestic Appliances

7. Draftiswoman (Civil and Archiiec-
tural)

8. Draftswoman (Mechanical and
Electrical)

9. Electric Motar Winding
10. Accountancy and Taxation/Audit-
ing
11.  Marketing and Salesmanship

12. insurance
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13. Banking Assistantship
14, Purchasing and Store-keeping
15.  X-Ray Technician
16. Medical Laboratory Technician
17. Dental Hygienist
18. Pharmacist
19. Hospital House-keeping
20. Opthalmic Techmician

21. Physiotherapist or Occupational
Therapist

22. Darrying
23. Poultry farming
24, Sericulture
25 Inland Fisheries
26  Fish processing Technology
27 Nursery and Vegetable growing
28. Toursm and Trave! Techniques
29. Printing Technology
30. Hoisery
31. Photography
Committee to Review Women's

Employment

SHRIR N RAKESH.
SHRIMATI T MANEMMA

4020.

Will the PRIME MINISTER be pleased
to state
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(a) whether Government propose to
set-up a Committee to review and give sug-
gestions for augmenting employment and
trainig opportunities for women in the Eighth
Plan as reported in the Hindusthan Times of
7th March, 1990; and

(b) i so, the details thereof and the
composition of the proposed Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON (a)
and (b). A meeting was convened on
6.3.1990 in the Department of Women and
Child Development to discuss the employ-
ment and training programmes for womer in
the 8th Five Year Plan. A recommendation
was , Inter alia, to set up an inter-Ministerial
Committee to formulate policies and pro-
grammes for increasing employment and
training opportugities for women in the 8th
Plan, besides reviewing and coordinating
these activities. This matter has been taken
up for action.

[ Translation)

Corruption in Child Development
Project

4021 SHRISANTOSH KUMAR GANG-
WAR: Willthe PRIME MINISTER be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to the news-item
appearing in the daily ‘Jargan’ dated 28-2-
1990 published from Bareilly relating to the
large scale corruption in the child develop-
ment project;

(b) if so, whether Government propose
to enquire into the matter; and
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(c) if so the details thereof and steps
being taken to check malpractices?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a):
Yes, Sir.

(b) and (c)- The news-item has alleged
the improper implementation of the ICDS
programme in Uttar Pradesh.

The programme is administered through
State Governments/AUnion Territory Admini-
strations. All selections and appointments of
ICDS functionaries, including Anganwadi
Workers and Helpers, and arrangements for
delivery of supplementary nutrition, are made
by the State Governments themselves. It is
for the State Governments to issue detailed
instructions In this regard and to ensure their
strict'oompliance. The Government of India
has, on its part, issued instructions and guide-
lines for the proper implementation of ICDS
Scheme to all the States, including Uttar
Pradesh. There were 24, 592 Anganwadi
Centres in Uttar Pradesh as on 31st Decem-
ber. 1989. Sporadic allegations da appear
about the functioning of the Anganwadi
Centres. Allsuch allegations, wheneverthey
come to notice of the Government, are re-
terred to the State Government for detaited
investigation and remedial action.

[English)
SC & ST Representation on UPSC

4022, CH. JAGDEEP DHANKHAR:
Will the PRIME MINISTER be pleased to
state:

(a) the composition of the Union Public
Service Commission; and

(b) the number of members inthe Com-
mission belonging to backward classes.
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Scheduled Castes and Scheduled Tribes?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The sanctioned strength of the Union Public
Service Commission is one Chairman and
10 Members. Presently, two members be-
long to Scheduled Castes and oneto Sched-
uled Tribes.

Joint Venture with USSR

4023 SHRI P.M. SAYEED: Wil the
PRIME MINISTER be pleased to state:

(a) whether a team of Soviet electron-
ics experts have offered to have joint ven-
tures and wide cooperation with their Indian
counterparts;

(b) if so, the details thereof; and

(¢} the various fields in which joint
ventures are likely to be taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
1o (c). Soviet side have shown interest in
joint ventures and technical cooperation in
the areas of computerised teaching technol-
ogy, Personal Computers, metal ceramic
packages, ferrites,electrolytic capacitors,
electron guns for colour picture tubes, auto-
mation, controls and instrumentation, tele-
communication and consumer products. Joint
venture in ferrites has already been ap-
proved by the Government for setting up a
100% export unit.

Shortage of Judiciai Members in Cat
Bench of Rajasthan

4024, CH. JAGDEEP DHANKHAR:
Will the PRIME MINISTER be pleased to
state:;
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(a) whether there is shortage of judicial
Members in the Central Administrative Tn-
bunal Bench functioning in Rajasthan for the
last nine months;

(b} if 50, the reasons for delay in making
appointment of Judicial Members; and

(c) the steps taken to fill up the posts?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH}): (a): Two posts
of Member (Judicial) are vacant in Jodhpur
Bench of Central Administrative Tribunal.
These two posts are expected 1o be filled up
soon in accordance with the prescrbed
procedure set out in the Administrative Tri-
bunals Act, 1985

Age Concession to Rural Area Candi-
dates in Civil Services Examination

4025. SHRI C. SRINIVASAN: Willthe
PRIME MINISTER be pleased to state

(a) whether Government are consider-
ing to maintain age hmit of candidates from
urban areas at 28 and give a concessional
age Iimit of 30 years to candidates from rural
areas in the civil services examination; and

(b) if not, the reasons for not allowing
candidates from rural areas the relaxation of
two years to neulralise the disadvantage
they suffer owing to late education and lack
of means and facilities for higher education
vis-a-vis candidales from urban areas?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b)
Taking into account the fact that in rural
areas people start their education rather
late, Government have already raised the
age limit for the Civil Services Examination
from 26 years to 28 years for the general
candidates, Govemment however have no
proposal to have ditferent age limits for the
rural and urban candidates as such a distinc-
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tion between candidates based on their
places of birth or residence will not be consti-
tutionally valid.

Clearance o Tehri Dam Project

4026. DR. DAULATRAO SONUWJI
AHER: Wili the PRIME MINISTER be
pleased to state:

(a) whether Environment Ministry have
received any proposal from Government of
Uttar Pradesh seeking clearance for Tehri
Dam Project in Uttar Pradesh;

(b) if so, its present stage, and

(c) the probable time to finalise the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) to {c). The Tehri Dam Project is to be
implemented by the Tehri Hydro Develop-
ment Corporation Ltd., a pint venture Com-
pany of Government of India and Govern-
ment U.P. This proposal was, therefore,
referred to the Ministry of Environment &
Forests by the Urion Ministry of energy.
Standing Environmental Appraisal Commit-
tee for River Valley Projects in the Ministry of
Environment has examined the proposal
and submitted its report which is under
consideration of the Government. A final
decision will be taken shortly.

New Approach for planning

4027. DR. DAULATRAO SONUJI
AHER: Will the PRIME MINISTER be
pleased to state:

(a) whether Government are consider-

ing to adopt a new approach in tuture plan-
ning by laying more stress on social sectors
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than on the overall growth rate of economy;
and

(b) if so, the outline of the new ap-
proach?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Yes, Sir, However, it is recognised that
development of social sectors and growth of
the economy are complementary in nature.
In this context, the broad areas of thrust in
the approach to the Eighth Five Year Plan,
now being evolved, would be strengthening
the federal structure, decentralisation of
authority, people’s participation, a greater
emphasis on the development of the rural
sector, a sharper focus on women's role in
economic activity, and employment.

[ Translation)
Gomia Ordnance Factory

4028. SHRI PIYUS TIRAKY: Will the
PRIME MINISTER be pleased to state:

(a) whether about 100 acre of land in
Susbera, Khumhera, Ocho and Dariyadag
Mouija of Gomia block has become barren
due to discharge of acidic water from Gomia
Ordnace Factory in Giridih district of Bihar:

(b) if so, the directions issued to the
ordnance factory in this regard and whether
they have been complied with; and

(c) the steps taken by the Government
to compensate the victims in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) There is no Ordnance factory in Gomiain
Giridih District.
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(b) and (c). Does not arise.

Jobs to Dependents of Deceased
Employees of Alr Force Station,
Barellly

4029. SHRISANTOSH KUMARGANG-
WAR: Willthe PRIME MINISTERbe pleased
fo state:

(a) whether jobs have been provided to
the dependents of all those employees who
expired during service in Air Force Station,
Bareilly; and

(b) if not, the number of cases still pend-
ing and action being taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). During the last 5
years, 6 out of the 26 applicants of depend-
ents of deceased employees in Group ‘C &
‘D’ were provided employment. Of the bal-
ance, 17 applicants were rejected and the
remaining 3 will be considered and finalised
shortly.

[English]
Forest Policy

4030. SHRIK.S. RAO:

SHRI ARVIND NETAM:

Will the PRIME MINISTER be pleased
{o state:

(a) whether there is any proposal to
review the existing forest policy;

(b) if so, the details thereof;

(c) whaether it is also proposed to tring
in legislation to control pilferge in forest
product by contractors and to give more
powers to the forest officers in this regard;
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(d) whether Government also propose
to introduce the scheme of rewarding forest
officers who halp catching culprits in stealing
forest produce on the lines of the reward
scheme of Customs and income -tax De-
pariment; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(@) and (b). No Sir.

{c} to (e). A proposal to comprehen-
sively amend the Indian Forest Act, 1927 to
make it maore affective is under the consid-
eration of the Government of India.

Population of Elephants
4031. SHRIK.S. RAO:
SHRI BHAKTA CHARAN
DAS:
SHRIMULLAPPALLY RAMA-
CHANDRAN:

Will the PRIME MINISTER be pleased
to state:

(a) whether the population of elephants
in the country has been increasing inthe last
three years;

(b) if so, the approximate number of
elephants in the country in 1979 and 1989;

(c) whether any study has been under-
taken to know the problem of migration of
elephants and their crop raiding;

(d) whether Government propose to
undertake a ‘National Project’ on elephants
during the Eighth Five Year Plan; and

(e; if so, the details and location of the
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project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). According to the report of Asian
Elephant Spacialist Group Published in 1980,
the population of elephants in India was
estimated to be between 14, 665 and 16,445.
According to the information furnished by
the Chief Wildlife of the States, in 1989, the
elephant population is estimated to be be-
tween 15,755 and 17,500. Population statis-
tics are not available for the last three years.

(c) No country-wide studies on migra-
tion of elephants ar crop raiding have been
conducted. Bombay Natural History Society
has conducted studies on migration of ele-
phants to Andhra Pradesh. Chiet Wildlife
Warden of Madhya Pradesh has compiled
information on migration of elephants from
Bihar to East Madhya Pradesh during last
two years.

(d) Yes, Sir.

(e) It has been decided to appoint a
Task Force to work out the details including
locations in the project.

Disqualification for Eligibility to
Government Pension

4032. SHRIC.P. MUDALAGIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are consider-
ing to prescribe disqualification for Govern-
ment servants from being eligible to pension
ifthey are convicted forcrimes againstwomen
during their sarvica period; and

{b) if so, the details of steps contem-
plated in this regard?
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THE PRIME MIN\STER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). As
per extant rules, dismissal or removal from
service of a Government servant entails
forfeiture of his claim for pension Accord-
ingly, a Government servant who 1s dis-
missed or removed from service consequent
on his conviction by a court of law in a
cnminal case Is not eligible for any pension.
The rules aiso provide for withholding or
withdrawing a pension or a part thereof a1-
ther permanently or for a specified penod if
the Government servant 1s convicted of a
senous crime by a courtof law subsequent to
his retrement. These prowvisions are broad
enough to cover crime against women

Polluted Air in Metropolitan Cities
4033 SHRIL K ADVANI

SHRI SHANKERSINH
VAGHELA

Will the PRIME MINISTER be pleased
1o state-

(a) whether a study in Bombay has
shown that breathing the polluted air there s
as much harmtul as smoking ten cigarettes
a day;

{b) f so the details thereof. and

{c) the situation prevaiiing in other
metropolitan cities and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). No, Sir. the Government is no
aware of any such study in this regard

{b) The ambient air quality 1s within the
prescribed imits except for particulate mat-
ter The levels of pariculate matter are on
the higher side largely due to natural dusty
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conditions. From cigarette smoking, the
exposure is mainly to carbon monoxide. This
level of exposure is several orders of magni-
tude to the levels in the ambient air of metro-
politan cities.

Bulldings for Navodaya Vidyalayas

4034. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be
pleased to state:

(a) whether alithe Navodaya Vidyalayas
have the requisite buildings and infrastruc-
ture,

(b) o not, the details of shortages re-
ported; and

(c) the steps being taken by Govern-
ment to provide suitable bulldings to these
Vidyalayas?

THE MINISTER OF STATE IN THE
M'NISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M G.K MENON) (a)
No, Srr.

{b} Most of the shortages pertain 10
inadequacy of dormitories, staff quarters and
class-rooms due to the fact that all the Na-
vodayas Vidyalayas have intally been
started in temporary/semi-permenent struc-
tures given by State /UT Governments.

{¢) On account of financial constraints,
buildings are being constructed in a phased
manner. To begin with, in phase |, construc-
tions have been undertaken to meet the
requirements of students in classes Vito IX.
In 130 Navodaya Vidyalayas, phase | works
are under vanous stages of progress. In 90
Navodaya Vidyalayas, construction of part
of phase | buildings 1s under various stages
of progress. In 41 Navodaya Vidyalayas,
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minimum required facilities are being pro-
vided by renovation/repairs/addition to tem-
porary/semi-parmanent structures where
these Vidyalayas are now functioning. So
far, 50 Navodaya Vidyalayas have already
moved into their own buildings constructed
by the Navodaya Vidyalayas Samiti.

Radio Active Waste Management Facili-

ties to Nuclear Plants
4035, SHRI MULLAPPALLY
RAMACHANDRAN:

PROF. K.V.THOMAS:

Will the PRIME MINISTER be pleased
to state:

(a) whether radio active waste man-
agement is satisfactory at Indian Rare Earths
Ltd. and connected plants in Kerala; if not,
the details of shortcomings;

(b) whether Government have received
reports on violation of safety measures atthe
Indian Rare Earths Ltd., plant at Alwaye,
Quilon;

{c) the steps taken in this regard; and

(d) whether Government have provided
or intend providing for Radiation Medicine
Centras in the Country?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) Government are aware of reports in
the past about Indian Rare Earths Plant at
Alwaye, alleging excessive radioactivity.

(c) The company had gone in details
into the reports and found scientifically that
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these were baseless. The Government also
constituted an independent experts commit-
tee which had examined these reports and
concluded in November 1987 that appropri-
ate radiation control measures have been
adopted in the company and radioactive
level is within the permissible level in accor-
dance with the imternational practices.

(d) The Department of Atomic Energy is
running a radiation medicine centre as part
of the Bhabha Atomic Research Centre in
Bombay. The Department has also nucle-
ated radiation medicine centres in Assam,
West Bangal, Delhi and Karnataka, wher-
ever infrastructure is available. It is pro-
posed to increase such activities during the
Eighth Plan by providing extensive support
and radicimmunassay kits at present being
manufactured by the Department of Atomic
Energy.

Monitoring of Sardar Sarovar and
Narmada Sagar Projects

4036. DR. VENKATESH KABDE: Wil
the PRIME MINISTER be pleased to state:

(a) whether Government are satisfied
regarding the implementation of environ-
mental security measures with respect to
Sardar Sarovar and Narmada Sagar Proj-
ects;

{b} it so, the method of monitoring being
followed; and

(c) whitherthe work wilt be temporarily
withheld in view of objection raised?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a) to (c). Sardar Sarovar and Narmada
Sagar Projects were accorded envionmental
approval with the proviso that the requisite
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action plans concerning Environmental
management would be formulated and ef-
tectively implementated simultaneously with
the engineering works, failing which the
engineering works shall be halted. Field
surveys and studies are being carned out by
the project authorities to formulate the nec-
essary Action Plans. Pace of implementa-
tion of the Environmental Actien Plans and
the engineering works would determine if
the work need to be halted or not

Rehabilitation of Oustess of Sardar
Sarovar Project

4037 DR VENKATESH KABDE Wili
the PRIME MINISTER be pleased to state

{(a) the action taken on the request for
permission from Maharashtra Government
to give forest land for rehabilitation of ous-
tees of Sardar Sarovar Project and

(b} state-wise detalls of current status
of rehabilitation schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION {SHRIMATI MANEKA GANDHI)
(a) The request of Government ot Mahar-
ashtra for diversion of forest land in
Akkalkuwa/Taloda talukas of Dhule District
for rehabilitation of oustees of Sardar Sa-
rovar Project has been rejacted by this Min-

istry.

(b) The State-wise details of current
status of rehabilitation and resettlement of
oustees of Sardar Sarovar Project prepared
by Narmada Control Authonty are given In
attached statement
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STATEMENT

Rehabiltation and resettlement of oustees
of Sardar Sarovar Project

1. Policy issves

1.1 All the three State Govermnments
have issued their pdlicy for the
rehabilitation and resettlement of
oustees of the Sardar Sarpvar
Project. The Gujarat policy is appli-
cable to the oustees of Maharash-
tra and Madhya Pradesh who opt
to resettle in Gujarat. All the three
State policies conform to the stipu-
lations of the NWDT award and the
agreements with the World Bank.
However, the policies are not uni-
form in all the states

1.2 In terms of the Narmada Water
Disputes Tnbunal award, Gujarat
has to resettle all the oustees from
M.P. and Maharashtra willing to
resettle in the State in addition to
their own and the state policy pro-
vides forthe same For oustees not
willing to settle in Gujarat, the con-
cerned State has o resettle them
Gujarat policy provides for allot-
ment of imgable agricultural land
equal to what was acquired from
the oustees with a munimum of 2
ha. and maximum limited 1o land
ceiling in the State to all land hold-
ers, encroachers and landless
agncultural labourers and their
major sons. The oustees have
option to choose the land and irri-
gation facilities will be provided by
the Government. As Government
land was not available, Govern-
ment of Gujarat has adopted a
policy for purchase of private land
under which the price of the private
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land selected by the oustees is
settled under the auspices of a
Land Purchase Committee and
thereafier the State assists the
oustees in finalising the land trans-
fer deed. In such cases, 100%
compensation received by the
oustee for his land in the submer-
gence area is adjusted against the
price of new land and the rest of the
cost is treated as ex-gratia. In
addition, they are also entittedto.a
house plot of 18.29 X 27.43 m (60
X 90) free of cost.

Madhya Pradesh policy provides
for allotment of land equal to that
acquired from the oustee limited to
amaximum of 8 ha. and aminimum
of 2 ha. to all land holders. For
encroachers, aliotment of land will
be limited to a minimum of 1 ha.
and a maximum of 2 ha. 50% of the
compensation received will be ad-
justed against the cost of the newly
allotted land and the rest of the cost
willbe recovered in 20 interest-free
annual instalments. There will be
no recovery for the first 2 years.
Provision exists for allotment of
house plots free of cost to all dis-
placed families. Landless people
are not eligible for land but will be
provided with other means of eco-
nomic rehabilitation. Major sons of
all categories of oustees are eli-
gible only for house plots.

The policy of Maharashtra provides
for allotment of 2 ha. of agricultural
land to landed oustees and en-
croachers. They and their major
sons will be entitled to house plots
tree of cost. 50% of compensation
will be adjusted against the cost of
new land aflotted and the remain-
ing cost of the new land recovered
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in 20 annual interest-free instal-
ments. Landless oustees are en-
titled to only 1 acre of land if they
move with the other oustees and
they willbe assisted to eam a stable
livelihood.

In respect of major sons and en-
croachers, Gujarat has followed the
award and the cut-off date is one
year prior to issue of Notification
under Section 4 of the Land Acqui-
sition Act. This was mostly issued
in 1981 for practically all the vil-
lages in the submergence area. In
Madhya Pradesh, the cut-off date
for encroachers is 13.4.87 and the
major sons the date of notification
under Section 4 of the Land Acqui-
sition Act In Maharashtra, the cut-
off dale for encroachers is 1978
and for major sons 1.1.1987.

Programme of implementation

Gujarat has prepared an overall
action plan for allotment of land 10
all the oustees from that State by
March, 1991.

GOMP has prepared an actionplan
for 17 villages coming under sub-
mergence from June, 1994 on-
wards (only one village is getting
affecied afterJune, 1992). Theplan
is yet to be received in NCA. Plans
for the remaining villages are also
to be prepared.

GOM has also prepared an action
plan for the resetilement of the
oustees well ahead of the schedule
of submergence. However, i is
subject to release of forest land by
the Government of India for which
a request has already been made
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by the GOM. In case this is not
approved, a serious situation lead-
ing to sioppage of construction is
likely to arise.

Progress of implementation
Gujarat

in Gujarat, 19 villages come under
the submergence zane of the SSP.
3322 families have become eligible
for rehabilitation and resettiement.
Ofthese, 2780 families are cultiva-
tors and 542 are agricultural la-
bourers. Of the 2780 land holder
tamilies, 1678 are major sons. Total
requirement of land for resettle-
ment of these affected families
works out fo 7000 ha. inclusive of
land needed for community facili-
ties.

1544 affected families have been
allotted 3007 ha. of agriculturalland
uptil now. Of these 896 families
have been allotted with house sites.
Most ofthe families have purchased
land through the private purchase
committee. Resettiementgranthas
been given to 669 families and
subsistance allowance to 1778
families. Development assistance
of Rs. 5,000/- per family has been
given to 816 families. 12 rehabilita-
tion sites have been provided with
electricity. By end of 1989-90, a
total of 1887 families are proposed
to be resettled. The entire pro-
gramme of land allocation 15 ex-
pected 1o be completed by end of
March, 1991.

GOG has formed two commitiees,
one to examine the reseitlement
aspects of Dungri Bhils in plains
area and the other to resolve out-
standing issues in villages in which
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R&R began before the liberalisa-
tion of entitlements. The reports of
these committees are yet to be
received.

Maharashtra

In Maharashtra, 33 villages go
under partial submergence of Sar-
dar Sarovar Project. 1655 affected
families (1258 land holders and
397 landless) have been identified
for rehabilitation and resettlement.
Of these 1655 families, 296 tami-
lies have opted for resettloment in
Gujarat State as indicated by
Gujarat.

in Gujarat, 179 famities from Ma-
harashtra have been given alter-
nate land at Parveta, a village
exclusively established for accom-
modating oustees from Maharash-
tra. 81 families have already re-
settled in Gujarat. 331 residential
plots have been prepared of which
159 have beenallotted. Privateland
in Chikada Village has been se-
lected for allotment to remaining
117 families.

For the remaining 1359 oustees
tamilies who have opted to resettle
in Maharashtra, land requirement
works out to about 2700 ha. These
oustees families wanted to resettle
insimilar forest, ethnic environment
and village as unit.

Action is now is progress 1o obtain
GO clearance for rehabilitation in
Maharashtra.

Madhya Pradesh
In Madhya Pradesh, submergence

of SSP spreads over 193 villages
including 4 villages situated in the
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backwater zone. GOMP has com-
pleted surveys of most of the vil-
lages likely to be affected by the
project. The number of families
likely to be affected has been pro-
jected as 14994 of which 8854 are
in the submergence zone below
FRL and 6140 in the backwater
zone. The totai cultivated landgoing
under submergence has been iden-
tified as 6702 ha. and requirement
of land for resettlement has been
projected as 15083 ha. Gujarat has
been requested by M.P. to pro-
vide« 13,000 ha. of land in Gujarat
for resettlement of M.P oustees
from about 77 villages.

Indentification of land for resettle-
ment of M.P. oustees in Gujarat
hadbeen inprogress for sometime
by joint teams of officers from M.P.
and Gujarat. M.P. officers have so
tar accepted the Gutal village with
222 ha. of cullivable land and an-
other 2904 ha, of private land. The
Gutal village and part of the other
area (549 ha.) has also been seen
and accepted by M.P. oustees.
Further joint inspection of lands in
Gujarat 1s in progress. In Madhya
Pradesh, the State Governmenthas
identified 1489 ha. of land for reset-
flement. Seven new abadi sites
have been finalised for relocation
out of 38 identified abadi sites,

Notification under Section 4 of the
Land Acquisition Act has been 1s-
sued in 186 villages. So far no land
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NCA and three State level agen-
cies engaged by the three State
Government are carrying out the
Monitaring and Evaluation of the
implementation of the R&R pro-
grammes of SSP. The objective is
to get in independent feedback on
progress of implementation, defi-
ciencies, if any, observed to enable
cormrective action. Maharashtra and
M.P. are negotiating with new
agencies for deployment as the
M&E agency of Maharashtra is not
co-operating with the State Gov-
erpment and is acting more as an
activist by joining agitations against
the Project and the performance of
the M.P. agency was not consig-
ered satistactory.

In the absence of proper action
plans for R&R monitoring work had
not been very effective. Upto date
effort had more been concentrated
on study of existing conditions in
villages to be rehabilitated or of
resettied villages. A proper action
plan is a pre-requisite to effective
monitoring.

Progress Report and M&E Reports
are not being received from the
States in time. 1t is essential that
these reports are submitted by due
dates as has repeatedly been
emphasised in the R&R Sub-group
meetings. Proper actionplans have
alsotobedrawn up by allthe States.

acquisition has been done eitherin [ Translation]
the submergence area or at the
identified sites of resettlementand  Allocation to Madhya Pradesh for 1980-

rehabilitation. o1

4038. DR. LAXMINARAYAN PAN-
DEYA:Willthe PRIME MINISTER be pleased
fo state:

4. Monitoring and Evaluation

4.1 One nodal agency engaged by the
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(a) the annual plan outlay of Madhya
Pradesh for 1990-91 and the amount scught
by the Madhya Pradesh Government;

(b) the amount sanctioned during 1989-
90; and

{c) whether priority has been given in
the annual plan of Madhya Pradesh to irriga-
tion, roads, industry and agriculture sectors;
if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The Annual
Plan outlay of Madhya Pradesh for 1990-91
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is As. 2200 crores. Initially Madhya Pradesh
Government has sent proposal for an outlay
of Rs. 1900.49 crores. During discussion
between the Dy. Chairman, Planning Com-
mission and the Chief Minister, Madhya
Pradesh, Chief Minister requested for a higher
outlay.

{b) For 1989-90 anoutiay of Rs. 1840.00
crore was approved for the State.

{c) The priority given to Irrigation and
Flood Control, Roads and Bridges, Industry
and Minerais and Agriculture Sector is as
follows:-

Percentage to total
ftem 1989-90 Approved 1990-91 Proposed by the
outlay State Government
Imgation and 21.7 21.7
Flood Control
Roads and Bridges 283 282
Industry and Minerals 3.4 43
Agriculture and Allied 73 786
P
[English} DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
Working of Navodaya Vidyalayas VELOPMENT {PROF. M.G.K. MENON): (a)

4039. PROF. SAIF-UD-DIN SOZ: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have collected
any feed-back on the working of Navodaya

Vidyalayas; and
(b)  so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN THE

No, Sir. The performance of the Navodaya
Vidyalayas has not been evaluated so far.

(b) Does not arise.
Semi conductor Complex

4040. SHRI HANNAN MOLLAH: will
the PRIME MINISTER be pleased to state:

the steps taken to rebuild the Semi
Conductor Complex and when it will be
completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): The
proposal for rebuilding Semi-conductor
Complex Limited (SCL) is under considera-
tion.

Working Cutture in Government Depart-
ments

4041. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether any new measures are
under consideration to introduce In various
Government Ministnes/Departmeants a work
culture so as to make the administration
responsive to public needs and aspirations
raised by the changed palitical environment;

{b) i so, the details thereof?

(c) how much time on average is being
taken by Government departments in teply-
ing to letters for the M.Ps; and

(d)} whether there is any proposal to
issue fresh instructions to Government
departments advising them to take action cn
the letters of the Members of Parliament on
top priority and acceding/agreeing to their
requests/suggestions as far as possible?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Creation of a work culture in the admunistra-
tionembodyingre Jonsivenesstothe needs
and aspirations ot the peaple is a continuous
procass. tt is difficult to reduce it to specific
and identifiable méasures only.

While an institutional mechanism in the
Govermment exists for continuously mould-
ingthe administrative machinery tothe needs
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and aspirations of the people, the respon-
sive character of the administration also
derives trom the nature of the policies and
programmes of Government that the admin-
istrative machinery acts upon. As far as the
institutional arrangements are concerned
greater emphasis is being laid over the years
on decentralisation of the decision making
process, enforcement of accountability sim-
plification of rules and procedures, regular
monitering and so on.

Specific steps are under contemplation
to institutionalise openness and accessibil-
ity of government of the public.

In order to give meaning and concrete
form to these objectives, the ministries and
departments draw up annual Action Plans
specifyingthe principaltasks to be performed,
the important stages of action to-be gone
through, the levels at which decisions are
taken and implemented and the time taken
for the completion of the tasks .

{c) and {d). There are lang standing
instructions of Government to the effect that
letters received fram Members of Parliament
must be responded to promptly. Every
communication is required to be replied to
within 15 days; where a final reply cannotbe
given withinthat period, an interim reply is to
be given. The need for prompt action on
such letters has also been reiterated from
time to time.

Letters received from Members of Par-
liament cover innumerable issues of con-
cern for the Central and the State Govern-
ments as well as many other spheres ot
public life. consequently, the disposal of
substantive issues raised in these lettars
often involves protracted interaction not only
with several ministries and departments of
the Government of India but also state
Governments and other organisations. No
meaningful picture is likely to emerge from
an exercise aimed at working out the aver-
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agetimatakennrespondingtothese letters,
nor has any such exercise been done,

Separate Cadre for Coast Guards

4042. SHRI MADAN LAL KHURANA'
Will the PRIME MINISTER be pleased to
state:

{a) whetherthe Coast Guard Organisa-
tionis dependenton Navy and Armed Forces
Headguarters in the matter of recruiting
service and civilian personnel and it has no
cadre of its own in spite of its coming into
existence a long time back.

(b)  so, the reasons tor not operating a
separate cadre of Coast Guards to make 1t
self-dependent. and

(c) the steps proposed for separate
recruitment in Coast Guard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR RAJA
RAMANNA) (a) The CoastGuard hasitsow
Cadre of Service and civiian personnel,
recruiiment to which 1s made in accordance
with the provisions of the relevant recrun-
ment rules Deficiencies. if any, especially at
senior level, are made good by deputation-
ists from the Navy and the Armed Forces
Headquarters

(b) Does not arise

(c) Direct recrutment 1s already taking
place into the Coast Guard Service De-
pendence of the Coast Guard Organisation
on other services 1o meet its manpower
requirements Is being gradually reduced by
direct induction of increasing numbers of
personnel into the Coast Guard Service.

identification of Hazardous Industries

4043. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
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state:

(a) whether Central Board tor Control of
Arr and Water Pollution has identified pellut-
ing, abnoxious and hazardous industries
which are to be closed down or shifted else-
where;

(b) if so, the details thereof; and
(c) the decision taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHL):
(a} No, Sir.

(b) and (c). Does no arise.
Population Below Poverty Line

4044. SHRIR.N.RAKESH:
SHRI GOPAL PACHERWAL:

Will the PRIME MINISTER be pleased
to state-

(a) the number of persons living below
the poverty line in the country at present as
per the latest survey State/ U.T.=wise;

(b} whether their number has increased
during the last three years; if so, the reasons
thereof; and

(c) the definition of poverty line at pres-
ent?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A state-
ment is atfached.

(b) Data in respect of the last three
years are not available. The latast informa-
tion available for the year 1987-88 indicates
that in comparison to 1983-84,the numberof
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persons living below the poverty lines has
gone down form 2710 lakhs to 2324 lakhs.

{c) The Task Force on *Minimum Needs
and Effective Consumption Demand” con-
stituted by Planning Commission (1979)
defined poverly line as per capita monthly
expenditure of Rs. 49.09 in rural areas and

CHAITRA 19, 1912 (SAKA)

Written Answers 362

Rs. 56.64 in urban areas at 1973-74 prices
comesponding to the per capita daily calorie
requirement of 2400 in rural areas and 2100
in urban areas. For subsequent years, the
poverty line is adjusted on account of price
changes, using the price indices which are
implicit in private consumption expenditure
series reporied in the National Account
Statistics.

STATEMENT
1. Number of persons below poverty line, State-wise, are presented below for the year
1987-88 (provisional):
Sl. No. State No. of persons
(Lakhs})
1 2 3
1. Andhra Pradesh 195.05
2. Assam 52.51
3. Bihar 335.75
4, Guiarat 46.61
5. Haryana 18.29
6. Himachal Pradesh 4.50
7. Jammu & Kashmir 9.41
8. Karnataka 136.13
9. Kerala 48.65
10. Madhya Pradesh 223.31
11. Maharashtra 213.27
12. Orissa 114.47
13. Punjab 1358
14 Rajasthan 96.20
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1 2 3
15. Tamil Nadu 176.76
16. Uttar Pradesh 422.01
17. West Bengal 173.31
18. Smaller States & U.Ts. 4423
All India 2324.04

2. These calculations are based on the
provisional results of 43rd Round of National
Sample Survey data on household consumer
expenditure.

3. State-wise poverty ratios have been
estimated using the same methedology as
was used at the time of the formulation of the
SeventhFive YearPlan. Sincethen, anumber
of issues have been raised about the meth-
odology of poverty estimation and these
Issues are being considered by an Expen
Group headed by Dr. D.T. Lakdawala.

4. The estimates presented here are
tentative and are likely to get revised in the
light of the recommendation of the Expert
Group. Finalisation of the results of 43rd
Round by the National Sample Survey Or-
ganisation may also necessitate some
changes in the estimates.

5. Numbers of poorhavebeen estimated
using the projected population as on 1st of
March, 1988.

Export of Consumer Electronic Goods

4045. SHRI M.M.PALLAM RAJU: Will
the PRIME MINISTER be pleased io state:

(a) the latest initiatives taken by Gov-
emment for exporting consumer electronic

goods;

(b) the target set by Government for
1989-90 and 1990-91 for export of con-
sumer electronic goods; and

(c) the anticipated export of consumer
electronic goods for the next five years?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G K. MENON): (a)
The following incentives are available for
export of electronic items including consumer
electronic items:

— Cash Compensatory support @ 12
% of FOB price.

— Replenishment licence @ 20 %.

— Import of populated PCBs to the
extent of 2 % of REP licence is
permitied against  export of elec-
tronic items.

— Al industry duty drawback rates
have been fixed for a number of
lems.

— Industry duty drawback rates in
case of CKD/SKD exports have
been permitted.
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{b) and (c). The target set for export of
consumer elactronic items during 1989-90,
including that by EPZ units/100 % EOUs was
Rs. 70 crores. The export projection figures
for 1990-91 to 1994-95 (VIil Five Year Plan)
are yet'to be finalised.

Expansion of Taloja Unit of B.E.L.

404%. SHRI VAMANRAOQ MAHADIK:
Will the PRIME MINISTER be pleased to
state:

{a) whether the Union Government, in
the recent past, have received any proposal
from M/s Bharat Electronics Ltd. for expan-
sion of their Taloja Unit:

(b} i so, the details thereof;

{c) whether Government have asked M/
s Bharat Electronics Ltd. to star the produc-
tion of the Colour TV tubes at their Taloja
unit;

(d) if so. by when the production is
proposed 10 be started and the estimated
capacity per annum.

{e) whether Government propose 1o
hand over the operations of M/s Bharat
Electronics Ltd., Taloja to some other public/
private undertaking: and

{f) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). Bharat Electronics
had submitted a proposal in 1988 to en-
hance the capacity of the Taloja plant from 1
million Black and White TV glass shells to
2.2 million at an estimated cost of about Rs.
18 crores with a foreign exchange content of
Rs. 12.82 crore.

{c) and (d). Government have not asked
Bharat Electronics to produce Colour TV
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tubes at the Taloja plant.
(e) No, Sir.

{f) In view of reply to (e) above, does not
arise.

Development in the Field of Atomic
Energy

4047. SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased to state:

(a) whether new developments and
advances were made during the year 1989
in the field of Atomic Energy in the country;
and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b) Some of the important new develop-
ments and advances made during the year
have been:

() Narora Atomic Power Station-1
achieved criticality in March 1989
and was raised to 50 % power level
by the end of 1989;

(i) DhruvaResearch Reactor at Trom-
bay is functioning well at full power.
It is continuously being utilised for
Research and Radioisotope pro-
duction. Several state-of-the an
computer-controlied spectrometers
have been commissioned for ad-
vanced research using Neutron
beams;

(i) The problems of Fast Breeder Test
Reactor (FBTR) at Kalpakkam have
been solved and it is now operating
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(iv)

v

(vi)

(vii

(viii)

again. This has been achieved
entirely indigenously with consid-
erable inputs of automation and
special tool design;

In 1989 the Depantment faced an
unusual problem of failure of mod-
erator inlet manifolds at both the
units of MAPS and the challenges
posed by this problem were suc-
cessfully solved. This represents a
major achievement in advanced
repair technology:

The first indigenous Radiation
Sterilization Plant ‘Bashmi’ with a
capacity to process 6000 medical
products per day, has been com-
missioned at Bangalore

Isomed plant at Trombay has con-
tinued to offer wradiation services
to Pharmaceutical Industries and
Hospitals. BARC has suppliedradio
isotopes and related equipment
worth about Rs. 4 croresto users in
the country and abroad:

Board of Radiation and Isotope
Technology has been formed for
accelerating the commercial utili-
sation of radioisotopes in industry,
agricufture and medicine;

Several new mutants of nce
mungbean, groundnut, mustard
andjute, developed at BARC, have
been released for commercial cul-
tivation:

The infrastructure at Centre for
Advanced Technology, Indore, has
been strengthened and research
initiated in frontier areas of science
and technology such as Lasers and
Accelerators. Amajor achievement
has been compiletion of the design
and beginning of fabrication of the
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synchrotron radiation source Indus-
I;

(ix) The 14 UD medium energy heavy
lon accelerator facility\'Pelletron’
was made fully operational for
advanced research in nuclear
physics;

(x) Front line research in new fields
like cold tusion and high tempera-
ture super conductors is progress-
ing well;

(xi) The Atomic Energy Regulatory
Board (AERB) formalised proce-
dures for authorisation of construc-
tion, commissioning and operation
of nuclear installations. All new
nuciear power plants and radiation
installations would be approved
only after a multistage safety re-
view.

Allocation to Punjab in Seventh Plan

4048. SHRI KAMAL CHAUDHRY: Wil
the PRIME MINISTER be pleased to state:

(a) the amount allocated to Punjab
under Plan expenditure during the Seventh
Five Year Plan year-wise and head-wise;
and

(b) thebasis on which the above amount
was allocated?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A state-
ment is attached indicating head-wise and
year-wise break-up of outlays allocated to
Punjab during the Seventh Plan period.

(b) Outlays are aliocated onthe basis of
the availability of resources including State’s
own resourcas, Central Assistance as per
modified Gadgil Formula and other Central
Grantsfoans.
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Promotion of Computer Industry

4049. SHRI YASHWANTRAO PATIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether Manutacturers Association
of Information Technology has suggested
measures for promotion of computer indus-
try and export of computers; and

{b) if so, the details thereof and the
Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Manufacturers Association for Infor-
mation Technoiogy (MAIT) from time to time
have given various suggestions such as
changes in the product classification in the
Import-Export Policy, simplification of proce-
dures for refunds of duty drawbacks, cash
compensatory support relaxation of value
addition norms, use of REP licences etc. for
promotion of computer industry and export
of computers. Their views have been taken
into consideration while framing policies.

[ Translation]

Admission of Students in Delhi Col-
leges

4050. SHRIRAVINARAYAN PANI: Will
the PRIME MINISTER be pleased to state:

{a) whether Government have assured
admission in Delhi Colleges 10 all the stu-
dents who pass examinations conducted by
the Central Board of Secondary Education,
Delhi in 1990:

(b) if so, the details of steps being taken
in this regard;
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(c) whether Government propose to
open some more colleges in Delhi; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}): (a)
and (b). In the past, the University of Delhi
has been in a position to absorb practically
all the eligible students who passed the
Senior Secondary and equivalent Examina-
tion (Class-XHt) from Delhi. It is likely that this
trend would continue in 1990 also.

(c) and (d). Delhi Administration has
informed that they have made a provision for
opening two Colleges in the Trans-Yamuna
area and one College in West Delhi, in their
Plan allocations for 1990-91. The details of
the proposed Colleges are yet to be worked
out.

[English]
Social Forestry Schemes in Karnataka

4051. SHRIG.S. BASAVARAJ: Will the
PRIME MINISTER be pleased to state:

The details of social Forestry Schemes
in Karnataka undertaken during the last three
years and proposed for the next year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
Afforestationftree planting activities, which
include Social Forestry, are being carried
out in Kamataka under various Central/
Centrally sponsored and State Plan schemes,
including the extemnally aided projects. Main
components are strip plantations, village
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woodlots, regeneration of degraded forests/
public lands, farm forestry, etc. The main
schemes undertaken during the Seventh
Plan period are the World Bank/ODA as-
sisted Social Forestry Project, Rural Fuel-
wood Plantations, Decentralised People's
Nurseries, Silvipasture Development, Inte-
grated Wastelands Development and Social
Forestry under the Rural Employment Pro-
grammes. Social Forestry activities are being
continued during 1990-91.

[ Translation]
Literacy Rate

4052. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Rajasthan is most back-
ward in the field of education and especially
in women’s education and the details of
future programmes required for Rajasthanin
this regard; and

(b) the extent of additional amount
proposed to be provided during the year
1990-91 with a view 1o increase the percent-
age of literacy i Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Rajasthan is one ol the ten educationally
backward states in the country. Literacy rate
in the State, According to 1981 census, was
24.38 % as against the national average of
36.23 %. Similarly, the female literacy rate
was 11.42 % as against the national average
of 24.82 %.

Universalisation of elementary educa-
tion and the programme for imparting func-
tional literacy to adult illiterates in 15-35 age-
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group, which are integral parns of a larger
programme to eradicate illiteracy in the
country, would continue to be implemented
in Rajasthan also. Besides the on-going
programmes, other measures proposed for
improving the literacy rate in the State in-
clude:

(i) Involvement of about 2.00 lakh
school students in literacy activi-
ties;

(i) Expansion of Shiksha Karmi Proj-
ect;

(iii) Identification and involvement of a
larger number of voluntary agen-
cies; and

(iv) Othercomprehensive programmes
to extend basic education for all.

(b) The AnnualPlan allocation for 1990-
91 have not yet beenfinally approved. t may
also be mentioned that no state-wise alloca-
tions are made in the central sector.

|English]

Ban on Plying of Vehicles with High
Emission Levels

4053. SHRIJANARDHANA POOJARY:
Will the PRIME MINISTER be pleased o
state:

(a) whether Government propose to
ban the plying of vehicles with high emission
levels in the country as on anti-pollution
measure;

{b) if so, the details thereof; and

(c) when a decision in this regard is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
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ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) No, Sir.

(b) and (c). Does not arise.
[ Translation)
Great Himalayan National Park

4054. SHRI MAHESWAR SINGH: Will
the PRIME MINISTER be pleased to state:

(@) whether Union Government pro-
pose to develop the Great Himalayan Na-
tional Park at Rola in district Kullu of Hima-
chal Pradesh; and

(b) i so, the action taken therean?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a)and (b). Governmentof Himachal Pradesh
had issued the first notification for establish-
ment of the Great Himalayan National Park
in Kullu Districtin 1984. Onthe request of the
State Government, Central Assistance has
been released tor development of this park
as given below:

Year Amount released
(Rupees in lakhs)

1986-87 3.86

1987-88 14.14

1988-89 14.38

1989-90 22.08

Total 54.46
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Acquisition of Land in Himachal
Pradesh for Military Transit Camp

4055. SHRIMAHESHWAR SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether a Notification has been
issued by the Ministry of Defence for acqui-
sition of public as well as private land in Phati
Burua and Phati Pachlan, Kothi Manali, dis-
trict Kullu, Himachal Pradesh;

(b) if so, the area of land of the farmers
proposed to be acquired; and

{c) the time by which compensation is
likely to be paid to the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) and (c). Question does not arise.
[English]

Setting up of Engineering College in
Jajpur

4056, SHRI ANADICHARAN DAS: Wil
the PRIME MINISTER be pleased to state:

(2) whether Government are consider-
ing 1o set up a Central Engineering College
at Jajpur in Cuttack;

{b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G K. MENON): (a)
No, Sir.
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{b) Does not arise.

{¢) The Central Government have not
started any scheme for setting up Central
Engineering Colleges in various States.

Safety Measures for Chemical Indus-
tries

4057. SHRIMATI BASAVA RAJES-
WARI: Willthe PRIME MINISTER be pleased
to state:

(a) whether Government have made
rules for safety measures for chemical In-
dustries in the country:

(b) if so, the main rules provided there-
for;

(c) the chemical industries that will be
coming under the rules: and

(d) 1o what extent such rules will help
the chemical industry?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Government have made Rulesto provide
for safety measures for handling of hazard-
ous chemicals and wastes.

(b} The three main Rules are the Manu-
facture, Storage and Impont of Hazardous
Chemicals Rules, 1989 for controls on all
stages of handling of hazardous chemicals:
the Hazardous Wastes (Management and
Handling) Rules. 1989 for controis on haz-
ardous wastes; and the Transport of hazard-
ous chemicals by road which is covered
under the Motor Vehicle Rules, 1989.

{c) The handling of hazardous chemi-
cals and wastes has been regulated and all
industries handling such hazardous chemi-
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cals will have 1o comply with the provisions of
the Rules.

(d) These Rules will help industry to
identify the potential hazards and take
measures to prevent accidents.

Scientific Instruments and Technology
System From U.S.SR.

4058. SHRIMATI BASAVA RAJES-
WARI:
SHRI DHARMESH PRASAD
VARMA:

Will the PRIME MINISTER be pleased
to state:

(a) whether Union Govermment have
taken a dacision to obtain new scientific
instruments and technology system from
USSR,

(b) if so, whether any agreement has
been reached in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to(c). AnIntegrated Long Terms Programme
(ILTP} of Cooperation in Science and Tech-
nology concluded between India and the
USSAR in July, 1987 covers a wide range of
activities in science and technology, includ-
ing basic and applied research. The areas
covered are Biotechnology and Immunol-
ogy. Materials Science and Technology,
Laser Science and Technology, Catalysis,
Space Science and Technology, Synchro-
tron Radiation Sources, Water Prospecting,
Computers and Electronics, Mathematics,
Theoretical and Applied Mechanics, Earth
Sciences, Radiophysics and Astrophysics,
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Ecology and Environment, Chemical Sci-
ences and Biology. Each of these areas
would involve elements of naw instruments
and technology systems, either obtained
from USSR or jointly developed depending
upon the scope of the work, as it proceeds.
For example, a crystal growth unit has been
acquired for joint work in the area of Elec-
tronic Materials to grow single crystals of
lithium niobate and characterise these for
perfection.

[Translation)

Films Produced by Films and Photo
Division of Armed Forces

4059. SHR| GIRDHAR! LAL BHAR-
GAVA: Willthe PRIME MINISTERbe pleased
to state:

(a) the number of fiims produced by the
Films and Photo Division of Armed Forces
last yaar;

(b) whether the films produced by the
said Division on the celebrations of 26th
January and 15th August are also produced
by the Photo Division of Ministry of Informa-
tion and Broadcasting and Public Relations
Department of Ministry of Defence;

(c) whether the work of producing films
of classified category 15 also assigned to the
Photo Division of Ministry of Information and
Broadcasting; and

{d) i so, the reasons therelor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Six.

(b) Photo Division of the Ministry of
Intermation and Broadcasting andthe Direc-
torate of Public Relations of the Ministry of
Defenca do not produce any film on the
celebrations of 26th January and 15th Au-
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{(c) No, Sir.

(d) Does not arise.

Forest Land In Rajasthan in Possession
of Adivasis

4060. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:

(a) the forest land in Rajasthan in pos-
session of Adivasis at present;

(b) whether Government propose to
evaouate them from there; and

(c) whether Government had passed a
legislation in 1978-79 for giving ownership
rights of the forest land encroached before
1971: if so, the policy of the Government
regarding the cases pending with it or likely
to come for final decision?

THE MINISTER QF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF FROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(2) to (c). Information is being collected from
the State Government and will be laid on the
table of the House.

[English)
Delay in INSAT-2A Launch
4061. SHRI P.M.SAYEED: Will the

PRIME MINISTER be pleased to state:

(a} whether launching of INSAT-2A is
likely to be delayed beyond its schedule
fixed in early 1991;

(b) it so, thie reasons therefor;
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{c) whether afresh date has been fixed
and intimated to the Indian Space Research
Organisation: and

(d) the likely consequences which might
occur due to the delay in the launch of
INSAT-2A?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) INSAT-2A (TS) is now scheduled to
be launched in the last quarter of 1991. The
postponement of the planned launch date by
about nine months is mainly due to:

(i) the delay in the supply of certan
critical components, parts and
devices by manulactures, and

(i) the technical probiems faced i
tasting and space qualifying cer-
tain subsystems, particularly the
solar array panel.

{c) INSAT-Il (TS) will be launched by
the Ariane Launch Vehicle and October/
November, 1991 has been identified as the
launch siot. The impact of the recent failure
of the Anane Launch Vehicle on the Launch
Siot, if any will be intimated by Launch

Agency.

{d) The postponement of the launch of
INSAT-Il (TS} A from early 1991 to the last
quarter of 1991 will not have any impact on
the services on INSAT-1 D will be opera-
tional and back-up leased transponders will
also be available.

APRIL 9, 1990

[Translation}

Complaints Against Environmental
Poliution

4062. SHRI! K.D.SULTANPURI: Will the
PRIME MINISTER be pleased to
state:

(a) the names of the States from where

complaints regarding environ-
mental pollution have been received by the
Union Government; and

(b) the action taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT! MANEKA GANDHI):
{a) Names of States are given in the at-
tached statement.

{b} Action is being taken for compliance
of stipulated standard in a time frame under
the relevant Acts for pollution control.

STATEMENT

SI. No States

1 2

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat

5. Goa

6. Haryana

7. Himachal Pradesh
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1 2
8. Jammu and Kashmir
9. Karnataka

10. Kerala

11. Madhya Pradesh

12. Maharashtra

13. Meghalaya

14. Nagaland

15. Ornissa

16. Punjab

17. Rajasthan

18. Tami! Nadu

19. Uttar Pradesh

20. West Bengal

Si. No. Union Terriroties
1. Andaman and Nicobar
2. Daman and Diu
3. Pondicherry
4. Delhi
5. Chandigarh.
Students Studying Sanskrit

4063. SHRI YADVENDRA DATT: Will
the PRIME MINISTER be pleased to state:

(a) the number of schools affiliated to
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the Central Board of Secondary Education
throughout the country who have started
teaching regional language instead of San-
skrit under the order of the Board issued on
16th September, 1989 for implementation of
New Education Policy, 1986;

(b) the number of schools who have
resumed teaching of Sanskrit following the
Stay-Order given by Supreme Court on 17
March, 1988; and

(c) the total number of students study-
ing Sanskrit in Class VI, VIl and Vil in those
schools at present?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURGE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). The Central Board of Secondary
Education Education has been constituted
to conduct examinations at the secondary
stage of education and to affiliate educa-
tional institutions for the purpose of such
examinations. The CBSE had issued a cir-
cular dated 16th September, 1988 informing
the schools affiliated 1o the Board about its
Scheme of studies for secondary classes in
pursuance of the National Policy of Educa-
tion, 1986. The Supreme Court of India vide
its interim order dated 17th March, 1989,
restrained the CBSE from implementing the
Scheme in so far as it related to Sanskrit. In
pursuance of the Supreme Court order, the
CBSE issued instructions of 31st March,
1989 to all the schools affiliated 1o the Board
to restore the position of Sanskrit as obtain-
ing prior to September, 1988. It is expected
that schools which had temporarily switched
over 1o the new scheme of studies would
have reverted to the original scheme after
receipt of CBSE instruciions dated 31st
March, 1989. The CBSE continues to set
examination papers on the old scheme in so
far as it relates to Sanskrit.
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(c) The curricula upto Class VIII are
regulated by the respective Directorates of
Education. The CBSE does not havedataon
the total number of students studying San-
skrit in Classes VILVI, and VIl in schools
affiliated to the Board.

Defence Industrial Unit in Madhya
Pradesh

4064, SHRI PYARELAL KHANDEL-
WAL.: Will the PRIME MINISTER be pleased
to state:

{a) whetheritis proposed to set up any
Defence Industrial unit in Rajgarh District of
Madhya Pradesh: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) Does not arise.

National Zoological Parks and Wildlife
Sanctuaries

4065. SHRI GIRDHARI LAL BHAR-
GAVA: Willthe PRIME MINISTERbe pleased
to state:

(a) thetotal number of National Zoologi-
cal Parks and Wildlife Sanctuaries in India;

(b) whether any target had been fixed
for increasing the capacity and other facili-
ties in National Zoological Parks and Wild
Life Sanctuaries in the Seventh Five Year
Plan; and

{c) if so, the details of extended capac-
ity and facilities and the names of those
parks and sanctuares?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
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ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) There are 69 national parks and 400
wildiife sanctuaries in India. There is only
one National Zoological Park and it is at New
Delhi.

(b} and (). This Ministry does not sup-
port increase in tourist activities in national
parks and sanctuaries. Assistance is how-
ever, provided to State Governments for
development of national parks and sanctu-
aries including creation of facilities to visitors
for nature education. During 7th Five Year
Plan an amount ot Rs. 11.32 crores was
released as Central assistance for develop-
ment for 129 sanctuaries and an amount ot
Rs. 7.68 crores was released for develop-
ment of 34 national parks.

During 7th Five Year Plan a sum of Rs.
1.17 crores has been spent on development
of National Zoological Park. This includes
creation of facilities to visitors and education
programme also.

Setting up of Committes to Review the
Price of Books

4066. SHRI GIRDHARI LAL BHAR-
GAVA:Willthe PRIME MINISTER be pleased
to state:

(a) whether to control the rising prices
of books Government propose to constitute
a committee to look into the matter and find
out if the prices of books are based on its
cost; and

(b) if so, wnether it is proposed to make
provisions for awarding punishment to the
book publisher who fix prices of books much
higher th..n its actual cost?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
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DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

(b) Does not arise.

Aravali Hill Area Development Pro-
gramme

4067. SHRI GIRDHARI LAL BHAR-
GAVA:Willthe PRIME MINISTERDbe pleased
{o state:

(a) whether Rajasthan Government
has forwarded project draft of ‘Aravali Hill
Area Development Programme’ to the Plan-
ning Commission for approval; it so, the
details thereof;

{b) whether the Pianning Commission
has approved the said project; d so, the
details thereof: and

(c) it not, the reasons thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c). Yes,
Sir. The Government of Rajasthan had for-
warded a proposal for the development of
Aravali Hills to the Working Group on the
"Development of Aravali Hills™, constituted
by the Planning Commission. The Group
has already submitted their report which is
being processed.

[English)]
Re-Examination of Atomic Eower
Plants
4068. SHRI PRATAPRAO B.

BHOSALE: Will the PRIME MINISTER be
pleased to state:

(a) whether re-examination of Atomic
Power Stations is essential after a period of
every five years or so; and
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(b) il so, reasons therefor and the
amount to be spent for this exercise and
results to be achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The Atomic Energy Regulatory Board (AERB})
has recently taken a decision to the effect
that when an operational authorisation is
given for any atomic power plant, it shall be
initially for pericd of five years and shall be
reviewed thereafter.

(b) Safety review of nuclear power
plants is a continuous process during the
entire lifetime of the plant. A review of the
operational authorisation by AERB after a
period of five years would be in line with the
safety review philosophy of AERB. Such
reviews do not require any additional funds
of significance except deployment of limited
additional manpower during the period of
review. However, based on the review if any
modifications to backfits are called for in the
plant, additional fund required for such work
will depend on the nature of the work. An
assurance of required safety level of the
plant will be the result of such a review.

Social Forestry

4069. SHRI PRATAPRAO B.
BHOSALE: Wili the PRIME MINISTER be
pleased to state:

(a) whether Government have launched
several programmes to encourage social
forestry;

{b) if so, the details thereof and prog-
ress made during = last three ralender

years;

{¢) whether social workers and volun-
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tary organisations have also been invited to
these programmes; and

(d) the steps the Government propose
to encourage involvement of voluntary or-
ganisations in social forestry schemes?

THE MINISTER OF STATE IN THE
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MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Yes, Sir. Afforestation/Tree plant-
ing activities which include Social Forestry,
are being undertaken under various Central
and State Plan Schemes. The progress of
the last three years is given below:

1987-88 1989-89

(in miffion ha.} (in milfion ha.)
Target 2.00
Achievement 2.12

Thetargetof 1989-90is 1.71 millionha.,
which is expecled to be achieved.

(c) and (d). Voluntary organizations are
already being invoived in Social Forestry
and Wastelands Development activities.
Financial assistance is provided for this
purpose under the Grant-in-aid Scheme ot
the National Wastelands Development
Board, which was started in 1985. The
Council for Advancement of People’s Action
and Rural Technology also provides finan-
cial support to Voluntary Organizations for
rural development activities including social
forestry.

Clearance to Deraparai Project

4070. SHR! R. MUTHAIAH: Will the
PRIME MINISTER be pleased o state:

{a) whether any proposal for forest
clearance for a medium irmgation project
namely, Deraparai Reservoir in Madurai
district has been sent by Government of
Tamil Nadu: and

(b) i so, the reasons for delay in giving
consent for the project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a) No, Sir.

(b) Does not arise.

Providing Texi Books at Reasonable
Rates

4071. SHRIHET RAM: Will the PRIME
MINISTER be pleased to state:

(a) whether Government have reviewed
the price structure of the various text books
prescribed in the schools/colleges and uni-
versities in the country;

{b) if sc, the details thereof; and

(c) the steps taken/proposed to be
taken by Government to make the text books
available to the students particularly belong-
ing to the weaker sections of society at
reasonable prices?
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THE MINISTER OF STATE N THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON]): (a}
and (b). Textbooks prescribed for school
student are published by the National Coun-
cil of Educational Research and Training
(NCERT), Central Board of Secondary
Education, State Boards of Secondary
Education, State Government agencies as
well as by private publishers. The pricing
formulae of most of the Government and
semi-Government organisations are reason-
able. As regards the school textbooks pub-
lished by the NCERT, the Government has
been reviewing the price structure from time
to time. NCERT publications are brought out
on a ‘No-profit No-loss basis’.

{c) In order that schools textbooks
could be produced at reasonable prices, the
Government has introduced a new scheme
from 1987 under which white printing paper
is supplied to the State Government and
Union Territory Administrations at conces-
sional rates through M/s Hindustan Paper
Corporation, a Government of India Enter-
prise. Moreover, several States and Union
Territories supply school textbooks free of
cost 1o the students at the primary/upper
primary stages, particularly to those belong-
ing to the weaker sections of sociely.

Promoation of Hindi Literature

4072. SHRIHET RAM: Willthe PRIME
MINISTER be pleased to state

(a) the criteria for selection of and
subsidising the books published in Hindi
literature with assistance of Government;
and

(b) the steps taken by Government to
make the Hindi literature books available to
the common man at reasonable prices?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENCN): (a)
The Department of Education provides
grants-in-aid under a scheme of publication
assistance to individuals and organisations
for producing and publishing books in Hindi
literature. The criteria for selection of, and
subsidising, the books are the following:

— Original writing on linguistic, liter-
ary (excluding fiction drama and
poetry), Indological, social, Anthro-
pological and cultural themes.

— The applicant for assistance shall
not be a commercial publisher.

— The applicant should be copyright
holder.

— The manuscripts should be consid-
ered to be of merit by experts.

— Estimated expenditure should be
considered reasonable by agen-
cies designated by the Government
for evaluation.

— Grant of assistance should be
approved by a Central Grants-in-
aid Committee.

(b) Steps taken by Govemment to make
Hindi literature book available to the com-
mon man at reascnable prices are;-

— Financial assistance is provided
through the National Book Trust to
publishers.

~— The National Book Trust itself
publishes books in Hindi under
certain series: Bharat Desh Aur
Log, RashtriyaJivan Charit, Bhara-
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tiya Lok-Sanskriti Aur Sahitya,
Nehur Bal Pustakalaya, Aadan-
Pradan, efc.

— The Sahitya Akademi publishes
books in Hindi after selecting books
as per recommendations of an
advisory panel.

— Publication Division of the Ministry
of Information and Broadcasting
brings out books in Hindibased on
recommendations of an advisory
committee and sells the same at
reasonable prices through its Sales
Emporia and Booksellers.

Wherever assistance is granted to indi-
vidual or institutions ncluding voluntary
organisations by the Department of Educa-
tion to bring out books, prices are fixed by the
beneficiaries in consultation with the Depart-
ment.

Suicide By Scientists in Scientific
Departments

4074, SHRI VIJAY KUMAR
MALHOTRA: Wil the PRIME MINISTER be
pleased to state:

(a) whether many scientists working in
various scientific Departments have com-
mitted suicide on account of their frustration
for not getting timely promotions in their
respective grades;

(b) if so, the number of such cases for
the last three years with the details of circum-
stances leading to taking such a steps by the
scientists; and

{c) the concrete steps taken to remove
frustration amongst scientists and to im-
prove their lot?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
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OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Government is not aware of any
scientist having committed suicide in the
major scientific departments such as De-
partment of Science and Technology, Coun-
cil of Scientific and Industrial Research
Department of Scientific and Industrial Re-
search, Biotechnology, Atomic Energy,
Space, Ocean Development and Defence
Research and Development Organisation
during the last three years.

(c} Several measures/ programmes/
activities have been initiated to provide bet-
ter and improved working conditions to sci-
entists and technologist. As and when nec-
essary, corrective measures have also been
taken relating to personnel policies including
promotions, pensions, scholarships, train-
ing opportunities etc. This is a continuing
process.

Directions to Monitor Programme on
Public Representations

4075. SHRI VIJAY KUMAR
MALHOTRA: Will the PRIME MINISTER be
pleasad to state:

(a) whether Government propose to
issue directions/guidelines to all Govern-
ment departments to monitor progress every
month on the representations/ petitions re-
ceived from public; and government ser-
vants till the final disposal there of and to
render reporis to the Minister-in-charge; and

(b) i so the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Under the existing instructions, the Minis-
tries/Departments have designated Direc-
tors of Grievances who are required to
monitor the disposal of representations/peti-
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tions received from members of the public
and ensure, asfar as possible, thatthese are
disposed of on a time-bound basis. Simi-
larly, the Ministries/Departments have des-
ignated officers to acl as Staff Grievance
Officers and ensure action on a time bound
basis.

Legislation to Govern Service Condi-
tions of Government Employees

4076. SHRI VIJAY KUMAR
MALHOTRA: Will the PRIME MINISTER be
pleased to state:

(a) whether there is any proposal to
bring legisiation to govern the service condi-
tions of Government employees;

{b) if not, the reasons therefor: and

{c) the steps taken to issue suitable
instructions on points deliberated in their
judgements by the judges of the Supreme
Court and Central Administrative Tribunal so
as to ensure that similar cases do not occur
and come before the Courts?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir. At
present there is no proposal to bring a
comprehensive legislation under Art. 309 of
the Constitution.

(b) It has been considered more appro-
priate to frame rules and regulations under
the powers conterred onthe President under
proviso to Art. 309 of the Constitution mainly
for the following reasons:

(i) There are many Ministries like
Ministry of Railways which employ
a very large number of employees
holding a great variety of posts.
These Ministries operate a large
number of recruitment rules and
rules relatingto services under their
control laying down the principles
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ol promotion eic. applicable to the
various cadres under their admin-
isirative control. it would be im-
practicable task to codify all these
different rules into a comprehen-
siva legislation covering all the
Central Government employees
serving in different cadres of vari-
ous sefives.

(i} The exiting system also involves
thorough scrutiny of rules by vari-
ous agencies like the Department
of Personnel and Training, Ministry
of Law, Ministry of Finance, C&AG,
UPSC. After the rules are framed,
these are aiso subject to scrutiny
by the Committee on Sub-ordinate
Legisiation.

(iiy  The existing systemof framing rules
has got flexibility.

(c) The rulings given by the Courts /
Tribunals in various cases are kept in view
by the competent authorities while admini-
stering the statutory rules and instructions,
governing the service conditions of Govern-
ment servant. Where considered necessary,
general instructions are issued or amend-
ments to rules carried out on the basis of the
rules laid down by the Tribunal/Court.

[ Transiation)

Allocation to Uttar Pradesh for Poverty
Alleviation Programmes

4077. SHRI RAJVEER SINGH: Willthe
PRIME MINISTER be pleased to state:

(a) the additional g rovision made by the
Planning Commission for eradication of
poverty in Uttar Pradesh during 1990-91 in
comparison to the year 1989-90: and

(b) the programmes under which this
amount will be spent?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The Sectoral outlays for the year 1990-91 in
respect of Uttar Pradesh are awared from
the U.P.Government.

Natlonal Scholarship for High Educa-
tion Abroad

4078. SHRIRAJVEER SINGH: Wil the
PRIME MINISTER be pleased to state:

(a) the numberof scholarships awarded
by Government fo students going abroad for
higher education and research work during

APRIL 9, 1990
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1988 and 1989;

(b) the average amount spent on each
scholarship every year; and

(c) the procedure adopted to select
students for the purpose of scholarships?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
1o (c). A statement is laid on the Table of the
House.



Written Answers 402

CHAITRA 19, 1912 (SAKA)

Written Answers

401

Yolym sepiwwon
uoioe|eg e ybnoiy
8pelW S| UoIoe|es

8y| "SEIpaW SNoUBA
yBnouy) spieme ey) Bui
-Ajniou Aq sejepipues
ay} Wwosj peliall

'0le s|sey) jo
Buipuig ‘inoy Apnis ‘s%00q 0 1800
[enoe eyl leew o) 'e'd ose $ SN (q)
‘wnuue Jed 000,
01 0009 $ SN usemleq Bulbue)
80UBMO||E BouRUBlLIEYy (B)
. SMO|j0} SE St

aiejlop jo Aisiuipy

Aq pejeisdp—

018 1 §/08 104
sdiys.ejoyog s8as.ON()

e.Je suonedidde ey 1B|OYy9s yore uo Juads JUNowe ey | G2 68-8861 leuonen jo ewsyog
‘AjBieledes
seuldiosip o)juelos
SNOL.A 10} PBJNISUOd
seeNwwo) uedx3y ybnouy) ‘afBelaAe
pesseso0.d pue pasiunnIos UE U0 000'S1 Ol 000'S "SY ueemleq ABojouyos | pue
A|nje.ie0 aie paalgdal BuiBues einypuedxs Juabuiuos 82UB198 jo luswuede Aq
suojeoyddy "sjeuinol [BUOIPPE PUB 003t O} 00Z L peleiedQg —(LSYDSAQS])
diplueios ut osie pue  sJe(|jod 'S’ ueemieq BujbBuel yluow ABojouyoe | pue eduelog
siededsmeu syl ybBnouy: 1ed diysmo)|e} ‘sse|o ealnoexe JO s8R UesOyUd U}
Aj|lenuue pesunouue /AWouooe Aq |BAEL; JtE 88PN|DU} 9 68-8861 s18)juejos BunoA 1o}
e/8 sdiysmoyie; 8y  Is|juslos yoBe uo Jueds Junowe a8y \2 88-/861 sejjjunuoddo leneg ‘|
v £ e 1
voiosejes 188k Aiere diysieloyds yore 686. pue ggsL bujnp
10} pejdope ainpesoid uo jueds junowse ebeieay pepreme sdiysiejoyos Jo ‘ON sweyog eyj Jo sweN

1INIWALVLS



APRIL 9, 1990 Written Answers 404

403  Written Answers

"Woeq pue Apnis jo edeid ey
O} uoeYBqUWeSsIP O Lod Wal
elej Aemiel SSE|D YOBOD 10 pU||

‘2L 3 oidn souemoje Asuinop
:81n01 15810Ys Ag

»oeq pue uoyeuilsap oidn sAiem
yrog abBessed Jle ssepp Awouoo3
'YoBQ pPUE UO|IENIEqLUS

o pod ey} o} eouBpIsel Jo 8oe|d
wouy eiey Aem|ies $$&|0 1544

-/0001 'SY Jo eoueMo|e wewdinby

‘Aue Ji ‘ejweld sdueInsSU)

(w
(6)

‘e8jlwwon Buiuesiog ylleey//eaipe W, pue suonnyisul
® Aq pepuewwosss ufitaio} Aq peine] sesy Aiosindwod
8)epipuEed BYj) SMBIAIBIU] 18Y}o pue uojjeulwex3 ‘uong (a)
14 £ c L
uojoeles JeeA Aiene diysiejoyos yoee 686 pue gg6L buinp
104 perdope einpesalyd U0 Jueds junowe ebe.eAy pepieme sOIYSIBjOYIS 4O ON 6WeYoS 8yl Jo eweN




Written Answers 406

CHAITRA 19, 1912 {SAKA)

pPBMBIAIBIUI BIB S8lBpipued
8y} Buneaw puooes

8y] Uj pue peisijuoys eJe
MEIAIBIU] 1O} LI} PBISPISUOD

uod 8y; o} 8ouspisal jo eoe(d
Wo4y eie) Aem|ie) SSE(D ISil4
-/00} 'SY jo souemolje
Asuinol jeuapious sepisaq

selepipueo eyl Sunesw -/009 jo eouemo|ie wswdinbgy (p)
1sdij 8yj uj 'pley ale  Aue i ‘elweid eourinsu; Yleay
ao)jlLuWon UoIv8|as [eaipew pue suojininsul ubialoy
8y} yjo sbunjaaw omy Ag pesbiae| saay Alosindwoo
18ISV JO feaoidde 18410 pue uollediwex3 ‘uoiny  (2)
4] Ylim peinisuoo 019 sisayl jo Buipuiq
S! 9BIIWWOD UOIO8|8S *ano} Apnis 'syooq jo 1S0a
Chuonand  enwe ey jeew o) wd ggg $ SN (A)

[ENSIA Olpny JO Bjes
-08.q ubnosty Aunod
8y} jo seljlep Bulpes

e'd 000£-00%S $ SN UseMIBq
Buibues eouemo)je aoUBUBILIBIN

{e)

‘uonesnpl jo
luewuedeq Aq pejesedO—

405 Written Answers

pue smef Juswiodw3 u 'SMO||0} SB S JBjoyos 09 68-88614 peEDIQY ApNIS 0}

pesiLeApe si aweyds sy yoea uo jueds Junowe ebeiane ey 0s 89-/861 sdiysiejoyog jo BLBYOS
‘diyseouejsisse diycmo||ey
SPJIEMAQ] SB1UNO3 Jeylo (B Ul
"e'd 00p 3 PUE "¥'S'N Ul "B'd 006}
$ SN uwiee osje ued A8y} Uolippe U

v £ ¢ 1
uoNo8/es JeeA Aisne diysiejoyds yoee 6861 pue gg6 1 buunp
10§ peidope einpescid uo Jueds junowe e6eseAy POPIBME SAILSIBIOYOS JO “ON sweyos 8y} Jo ewepN




APRIL 9, 1930 Written Answers 408

407  Written Answers

"BPELL SUOYD8|8S [BUIl} PUR

‘Juswuedap eyl jo uoissiwiad ayl YiIm
uolnyisul ey} wauy diysesue)sisse
/diysmoiiey jo Aem Aq diysiejoyos

ay) jo Aouepued ey} Bulnp

‘e'd 00G1 $ SN J0 Wns B ulee

osje Aew Iejoyss e 8ouemo|e
85UBUBIUIBW @Y} O} UOHIPPE U|

‘yoeq pue Apnis jo soeid ey)

0} UolE}IEQUBSIP JO Lod WOol}

8.1e) Aem|je. sSe[D YOBOD IO pU)|

‘einol 1sepoys Aq
3oeq 8y} uoljeujisep ojdn sAem
yioq eBessed Jie sse|o Awouods]

')0BQ pUB UOIIEYIEqQWB JO

(B)

v €
uoyjo8|8s 1864 A19A8 diysiejoyos yoee
Jo} peidope einpesoid uo Jueds junowe e58.8AY

6861 pue gg64 buunp

pepIeme s0jysiejoyds Jo 'ON 8wWweyos ey} Jo eweN



409 Written Answers

Expansion of ICDS Programme in Uttar
Pradesh

4079. SHRIRAJVEER SINGH: Willthe
PRIME MINISTER be pleased to state:

(a) whether Government propose to
expand the plan related to Integrated Child
Development Service (ICDS) programme
during the year 1990 in more areas;

(b) if so, the details thereof; and

{¢) the names of biocks/Tehsils in Uttar
Pradesh where such programme s likely to
be extended?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENCN): (a)
Yes, Sir.

{b) Itis proposed to allocate about 100
Centrally Sponsored Integrated Child De-
velopment Services (ICDS) projects to dif-
ferent States in the country for 1990-91.

(¢) The proposals for specific locations
of these projects can be considered only
after the share of Uttar Pradesh in 1990-91
projects is determined. The matter is under
consideration.

Villages Without School

4080. SHRIRAJVEER SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether any survey has been con-
ducted by Government to find out the num-
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ber of villages where no school has been
opened so far;

(B) if so, the details of such villages,
State-wise particularly in Uttar Pradesh; and

(c) the details of steps taken by Govern-
ment to open schools in villages?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). The Fifth Al India Educational Sur-
vey conducted by the National Council of
Educational Research and Training indicated
that as on 30th September, 1886, out of total
number of 578,682 inhabited villages in the
country, 1,83,208 (31.66 per cent of the
total) villages did not have primary schooling
facility within the village. Most of these vil-
lages, however, had primary schooling facil-
ity within awalking distance of ohe kilometre.
According to the Survey 94.6 per cent of the
rural population of the country had access to
primary schooling facility within a walking
distance of one kilometre. The state-wise
numberof villages without primary schooling
facility within them is given in the attached
statement.

As on 30th September, 1986 in Uttar
Pradesh there were 56.417 villages without
primary schooling facility within the village.

(c) The policy of Government is to
ensure that all habitations with a population
of 300 (200 in the case of tribal, hilly and
desert areas) are provided a primary school;
and access to primary education provided to
all children within easy walking distance.
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STATEMENT

SI. No.  State/Union Territory Villages without primary Schooling
facilities within them

Number Percentage to total
number of villages

(i) (in (m) (v)
1. Andhra Pradesh 6688 2450
2. Arunachal Pradesh 2058 64.39
3. Assam 5234 14.59
4, Bihar 24854 36 82
5. Goa 40 9.97
6. Gujarat 1546 854
7. Haryana 972 14.58
8. Himachal Pradesh 10737 64.20
9. Jammu & Kashmir 1503 23.41
10. Karnataka 5742 21.31
1. Kerala 5 0.35
12. Madhya Pradesh 17189 2424
13. Maharashtra 6242 15.80
14. Manipur 299 14.72
15. Meghalaya 2097 40.64
16. Mizoram 35 6.12
17. Nagaland 42 4.21
18. Ornssa 16400 35.24

19, Punjab 1374 11.17
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@ (it} (iii) (iv)
20. Rajasthan 11617 53.08
21. Sikkim 73 18.02
22. Tamil Nadu 2870 17.44
23. Tripura 39 4.53
24. Uttar Pradesh 56417 50.31
25. West Bangal 8775 23.14
26. A & N iIslands 239 51.17
27. Chandigarh 0 0.00
28. Dadra & Nagar Haveli 1.47
29. Daman & Diu 7 26.92
30. Delhi 7 3.53
31. Lakshadweep 0 0.00
32. Pondicherry 106 36.42
Total 183208 31.66

[English] (c) if so, the State Governments which

Declaration of May Day as a Closed
Holiday

4081. SHRIH.C.SRIKANTAIAH:Willthe
PRIME MINISTER be pleased to state:

(a) whether May Day has been de-
clared as a closed holiday for all Central
Government Offices and undertakings;

(b) it not, whether any State Govern-
ment has declared May Day as closed holi-
day:

have declared May Day as closed holiday;
and

(d) whether there is any proposal to
declare May Day as a closed holiday for all
Central Gpvernment Offices and Undertak-
ings?

THE PRIME MINISTER (SHRI! VISH-
WANATH PRATAP SINGH): (a) No, Sir.

{b) and (c). Information is being col-
lected and will be placed before the House.
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(d) No, Sir.

Clearance to forelgn collaborations for
Biotechnology

4082. SHRI DILIP SINGH JU DEO: Will
the PRIME MINISTER be pleased to state:

(a) the details of the applications re-
ceived by the Department of Bio-Technol-
ogy so far from the Ministry of Industry (SIA)
for issuing Industrial approvais and clear-
ance of foreign collaborations for bio-tech-
nology related products;

(b) the number of cases which were
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approved/cieared and the extent of imported
capital outlay invelved in each case; and

(c) the current status of these project?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). The number of applications received
by the Department fo Biotechnology from
the Ministry of Industry (SIA) and those
cleared are as follows:

Catagory of No. of applications
products feceived _ cleared _Under  rejecied
consideration
1. Drugs & Pharmaceuticals 30 20 — 10
2. Agriculture 16 13 2 1
3. Biofertilizers 02 02 — -
4. Products other than drugs 01 — — 1
by use of micro-organisms
5. Misc. tems 02 01 1 —
Total 51 36 3 12

Applicants in many of cases cleared/
approved are yet to finalise the foreign col-
laboration agreements as well as firming up
of decisions on imports of capital goods.

The projects approved/cleared are at
various stages of implementation.

Promotion of Entrepreneurship in
Blojechnology

4083. SHRI DILIP SINGH JU DEO: Will
the PRIME MINISTER be pleased to state:

(a) whether a delegation had visited
U.S.A. in 1887-88 in order to promote entre-
preneurship in bio-technology;

(b) if so, the composition of the delega-
tion and the American Companies visited by
them;

(c) the outcome of the visit particularly
the collaboration proposals emerging as a
result thereof; and
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{d) the follow-up action being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}: (a)
Yes Sir, an Indian delegation of top execu-
tives of leading industrial firms and some
Govemment officials visited the U.S. in
February, 1988 to participate in a workshop
which was organised to promote enterpre-
neurship in Biotechnology.

(b) The composition of the delegation
was:-

(1) Dr. S. Ramachandran, Secretary,
Department of Biotechnology, New
Delhi.

(2) Shri. B.Sahey, Joint Secretary,
Ministry of Industry, New Delhi.

(3) ShriN. Biswas, DDG, DGTD, New
Delhi.

(4) Dr. (Mrs.) Manju Sharma, Chief
(Science) Planning Commission
New Delht.

(5) Shri Sanjeav Behari, Deputy Sec-
retary, Department ol Biotechnol-
ogy, New Deihi

(6) Shri Ajay Kanoria, Director, Anglo
French Drugs Company Lid,,
Bombay.

(7) Shii U.G. Patel, Managing Direc-
tor, Angla French Drug Company
Ltd., Bombay.

(8) Dr. RP. Aneja, Director, Indian
Dairy Corporation, Baroda.
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(9) Shri Suman Sinha, Vice President,
Hindustan Lever Limited, Bombay.

(10) Shri Tilek Dhar, Delhi Cioth and
General Mills Company Limited,
New Delhi.

{11) Shri M.C.Bordiya, DCM sugar Divi-
sion, Daurala Sugar Division,
Meerut.

(12) Dr.Parvinder Singh, M.D. Ranbaxy
Labortary, New Delhi.

(13) Dr. Vijay Mallaya,‘Chairman, United
Breweries, Bangalore.

(14) Dr.P.R.Krishnaswamy, Vice Presi-
dent, R & D, United Breweries,
Bangalore.

(15) Shri Rajiv C.Lalbhai, M.D., The
Raipur Mfg. Company Limited,
Ahmedabad.

(16) Dr. Anand Sarabhai, Biotechnol-
ogy & Genetic Engineering, Pri-
vate Limited, Ahmedabad.

(17) Shri N. B. Godrej, Director, Godrej
Industries, Bombay.

(18) Dr. R.D. Lai, Tata Tea Limited,
Registered Office Mannar, Kerala.

The industry representatives met their
own costfortravel and stay for the antire visit

1o the USA.

The U.S companies involved in the
discussions were:-

(1) Abbott Laboratories, North Chi-
cago.

{2) Applied Biotechnology, Cambridge.

(3) Battslle, Columbus.
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(4) Biogenex, Dublin.

(5) Cambridge Bioscience, Cam-
bridge.

(6) Chiron, Emeryville.

(7) Diagnostics
Metuchen.

Specialitees,

(8) Genencor, South San Fransisco.
(9) Elanco Products, Indianapolis.
(10) Pan Lab International, Bellevue.

(11) Pharmacia. La Jolla.
(12) Pro-Cons Labs, Buffalo and
(13) Idetek, San Bruno.

(c) and (d). Industry representatives
individually visited Biotechnology Compa-
nies of their own choice after the San Fran-
cisco Meeting. Some of them have received
return visits from some U. S. Biotechnology
Companies subsequently. Considering the
nascent stage of Biotechnology Companies
worldwide, it is expected that such visits/
contacts would be useful for the develop-
ment of Indian Biotech industry in the long
run. The Government of India's role was
limited to bringing together the prospective
Indian and U.S. enterprenueres. It-is for the
industry to further negotiate andfinalise any
collaborative ventures. In addition, there is a
continuing exercise of the Department of
Biotechnology to bring together educational
and R &0 institutions with industry for prod-
uct/process development, improvement etc.

[Translation)

Per Capita Income of Bihar
4084. SHRI RAMESHWAR PRASAD:
Wil the PRIME MINISTER be pleased to
state:
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(a) whether the per capita income in
Bihar is less than that of other States; and

(b) if so, the reasons theretor and the
steps contemplated in this regard?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) Various geophysical factors like
difficultterrain conditions, proneneseof large
areas to flood and droughts, and economic
factors like inadequate water management
and drainage, farm investment, infrastruc-
ture facilities, power development, etc. may
be said to be responsible for low productivity
and low per-capita income in Bihar. The
steps contemplated to increase per capita
income are, increased investments/outlays
for the devslopment of infrastructure, agri-
culture, rural development, irrigation, indus-
tries, education, health, employment, and
better utilisation of invested capital, during
the Plan period.

[English]
Transfer of Central Schemes to Punjab

4085. SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased to state:

(a) whether certain Centrally Spon-
sored Schemes in Punjab were transferred
1o the Government of Punjab in 1989-90
annual plans;

(b) if so, the details thereof and the
considerations that weighed in favour of the
transter;

(c) whether all the modalities in this
regard were considered; and

(d) if so, the dstails thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir.
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{b) to (d). Do not arise.
Ordnance Factory in Kerala

4086. SHRI T. BASHEER: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to set
up any ordnance factory in Kerala; and

{b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNAY): (a) No, Sir.

{b) Does not arise.
Central University in Kerala

4087. SHRI T. BASHEER: Wil the
PRIME MINISTER be pleased to state:

{a) whether there is no Central Univer-
sity in Kerala;

{b) i s0, whether Government have any
proposal to set up a Central University in
Kerala;

{c) whether Government have received
any requestfrom Governmentof Kerala; and

(d) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATICN IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (FROF. M.G.K. MENONY: {a)
and (b). There is no Central University in
Keralaandthere is no proposal also to set up
a Centra! University in Kerala.

(c) and (d). In January, 1989, Govern-
ment of Kerala enquired from the Central
Government whether there 1s any proposal
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to set up Central Universities in various
regions in the country and, if so, whether
Kerala had also been included in the pro-
posal for establishment of Central Universi-
ties. Government of Kerala was informed in
Octaber, 1989 that there was no proposal for
setting up Central Universities in different
regions in the country.

Formulation of National Pension Policy

4088. SHRI K.S.RAO: Will the PRIME
MINISTER be pleased to state:

(a) whether All-India Central Commit-
tee of Pensioners Association has urged the
Government the need for early formulation
of national pension policy and introduction of
a national pension scheme based on fund-
ing principles that will ensure social security
to retirad employees;

(b) il so, the details of the suggestions
received; and

(c)the reaction of Government thereto?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) All India
Federation of Pensioners’ Association,
Madras has written to the Government of
India regarding formulation of National
Pension Policy and introduction of a Na-
tional Pension Scheme based on funding
principles.

(b) The suggestions include amongst
various others those relating to social secu-
rity, and Naiional Wage Policy etc.-formula-
tionofa National Pension Policy, Payment of
Pension to all senior citizens, protection of
monthly pension or family pension as the
case may be by a national D.A. scheme, and
constitution of a National Pension Fund
comprising annual contribution from employ-
ers-Government, P.S.U. managemenits, pri-
vate sector industries, self-employed pro-
fessionals, autonomous bodies, local boards
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for each worker. to be administered by a
Trust for provision of selffinanced pension or
family pansion to all citizens.

{c) Whiie the suggestion for constituting
a National Pension Fund for providing pen-
sionffamily pension to all citizens prima-
facie appears to be not feasible, the various
other suggestions relate 1o broad policy
matters which cannot be adequately dealt
with in a short answer.

Power Generation by Madras Atomic
Power Project

4089. SHRI R. MUTHAIAH: Will the
PRIME MINISTER be pleased to state:

(a) whether Madras Atomic Power Proj-
ect had been generating power to the esti-
mated level;

(b) it not, what are the reasons therefor;

(c) whetherthe Government propose to
accept the demand of the Government of
Tamil Nadu that the generation of the sec-
ond unitbe fully diverted to the state grid: and

{(d) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The two units of the Madras Atomic Power
Station are operating at a restricted power
level of 75 % of full reactor power since
October and November, 1989 respectively.

{b) At both the units of the Madras
Atomic Power Station, an unusual problem
offailure of the bafile plates of of the modera-
tor inlet in the reactor occurred. After imple-
menting the interim modifications to solve
the above problem, the unils have beer
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operating at restricted power levels as stated
above. Normal power level operation of the
two units is expecied to be restored in the
latter half of year 1990, after carrying out
permanent modifications.

(c) and (d). Nuclear power stations are
in the Central Sector. Power generated from
a nuclear power plant in an electricity region
is not only for the State in which the plant is
located but is shared by all the constituent
States and Union Territories of the electricity
region concerned. 75 % out of the power
generated at Kaipakkam is allocated to the
State of Tamil Nadu.

Teachers Training

4090. SHRIBHAJAMAN BEHERA: Wil
the PRIME MINISTER be pleased to state:

{a) whather the teachers of the country
have been trained under the New Educa-
tiona! Policy; and

(b) i not, the number of teachers of
various States remain to be trained and
number out of them in Orissa?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
AND MINISTER OF STATE IN THE DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). As on 30-9-1987, there were 38.73
iakh teachers in the country. Of these, about
17.87 lakh teachers are estimated to have
been trained so far, through 10 day orienta-
tion camps, to make them aware, inter-alia,
of the main thrusts of the National Policy on
Education, 1986. Of the remaining 20.86
lakh teachars, about 75,000 belong to Orissa.

Teachers Training Programme

4091. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:
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(a) whether thers is a need for better
work-experience training for teachers;

(b) if so, whether Government are
considering any more effective teachers
training programme; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON):
{(a) Yes, Sir.

(b) and (c). At the national level, the
National Council of Educaticnal Research
and Training (NCERT) has been organising
orientationftraining programmes on work
experience for key persons from the States/
Union Territories who are esponsible for
conducting such training programmes at the
State or Union Terntory level. A module on
work experience was included in the 10-day
orientation programmes conducted under
the Programme of Mass Orientation of School
Teachers (PMOST) also, which was con-
qucted in various States and Union Territo-
ries during 1986-89.

At the State level, the State Councils of
Educational Research and Training
(SCERTS), Teacher Training Colleges and
Boards of Secondary Education, have been
organising such teachers training pro-
grammes. The Government proposes 1o
institutionalise training of in-service teach-
ers, including work experience teachers,
through the District Institutes of Educations
and Training (DIETs) and the Colleges of
Teacher Education and the SCERTs. Each
DIET has a Work Experience Branch which
would undertake training programmes for
work experience teachers atthe primary and
upper primary stages. The Colleges of
Teacher Education and SCERTs are ex-
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pected to undertake such training pro-
grammes at the secondary stage.

Documents Related to Subhash Chan-
dra Bose in Soviet Union

4092. SHRIPARASRAMBHARDWAJ:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government’s attention
has been drawn to a report published in the
Hindustan Times dated 5 March, 1990 that
the Soviet Government posseses certain
secret documents which may shed new light
on Netaji Subhash Chandra Bose;

(b) if s0, the details in this regard; and

(¢) the reaction of Government of India
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON):
(a) Yes, Sir.

(b) No details are presently available.

(c) Etforts will be made to obtain either
the original papers or their copies, so that
they could be studied.

[ Translation]
Projects of Punjab Pending Clearance

4093. S. ATINDER PAL SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the details of the schemes of Punjab
Government pending for approval with the
Planning Commission and the expenditure
likely to be incurred on each such scheme;
and
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(b) the time by which these schemes
are likely to be approved?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Yes, Sir. Following projects are pending with
Planning Commission for clearance:-

{y  Punjab Irrigation Project Phase I-
Lining of water courses (Estimated
Cost-Rs.  117.49 crores),

() Rehabilitation and impravement of
canal regulation structures in canal
systemof Punjab (Rs. 34.49
crores), and

()  Upper Bari Doab Canal (UBDC)
Stage lll H.E. Project (Estimated
Cost-Rs. 58.73 crores).

The Projects at serial No. (l) and (Il) are
under examination and the final decision
about clearance of these projects is likely to
be taken when the Eighth Plan for the State
is finalised. For the Project at serial No. (3)
mode of funding 1s yet to be indicated by the
State Government.
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Targets of Seventh Five Year Plan

4094. S. ATINDER PAL SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the targets fixed in each sector in
Punjab during the Seventh Five Year Plan;

(b) whether these targets have been
fully achieved in each sector;

{c) if so, the sector-wise details thereot;
(d) if not, the reasons therefor; and

(e) the time by which these targets are
likely to be achieved?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c). A
statement is placed below indicating the
Seventh Plan selected targets and achieve-
ments in Punjab, as given by the Punjab
Government.

(d)and (e). The shortfaliof 30 MWinthe
achievement of installed Power capacity is
due to slow progress of two power houses of
Upper Bari Doab Canal (UBDC) Stage |
project. Commissioning of the two power
houses of this project is schaduled for Sep-
tember, 1980 and October, 1990.
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[English]

Allocation o Punjab under Minimum
needs Programme

4095.'SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pieased to state:

(a) the quantum of allotment made
during the year 1989-90 to Punjab for the
Minimum Needs Programme;

(b) whether Government have made
any survey or study to ascertain the progress
made underthe Minimum Needs Programme
in Punjab;

(c) # s0, the details thereof: and

(d) whether the programme has been
successtul in Punjab?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The alloca-
tion made in the State Plan of Punjab during
the year 1989-90 under the Minimum Needs
Programme (MNP} was Rs. 3449 lakhs.

(b) No, Sir. The Government of India
has made no survey or study to ascertain the
progress made under the Minimum Needs
Programme in Punjab.

(c) Does not arise.

(d) The performance under the various
components of the Minimum Needs Pro-
gramme in Punjab during the Seventh Plan
period has been, by and large, satisfactory.
[ Transiation]

Recrultment of Hindi Officers in CSIR

4096. SHRISANTOSH KUMARGANG-

WAR: Willthe PRIME MINISTER be pleased
fo state:
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(a) the qualifications prescribed for the
recruitment of Hindi officers in various of-
fices to implement the official language pol-
icy;

(b) whether these qualifications have
been ignored while selecting Hindi officers
for CSIR headquarters recently; and

{c) i so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT ( PROF. M. G. K. MENON ):
(a) The following qualifications have been
prescribed for the post of Assistant Director
in Central Secretariat Official Language
Service {which is equivalent to Hindi Officer
in CSIR).

Essential:

(i} Master's degree of a recognised
University or equivalent in Hindi
with English as a subject at the
degree level.

OR

Master's degree of a recognised
University or equivalent in English
with Hindi as a subject at the de-
gree level.

OR

Master’s degree of a recognized
University or equivalent in any
subject with Hindi and English as
subjects at the degree level.

OR

Master's degree of a recognized
University or equivalent in any
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subject with English medium and
Hindi as a subject at the degree
level.

OR

Master's degree of a recognized
University or equivalent in any
subject with Hindi medium and
English as a subject at the degree
level.

(i) § year’s experience of terminologi-
cal work in Hindi and or translation
work from English to Hindi or vice-
versa, preferably of technical or
scientific literature.

OR

5 years experience of teaching/
research, writing or Journalism in
Hindi.

Desirable:

(i) Knowledge of Sanskritor a modern
Indian Languége:

(i)  Administrative experience;

(i) Experience of organising Hindi
classes or workshops for noting
and drafting.

These qualifications are relaxable in
case of candidates otherwise well qualified.

(b) and (c). A candidate has been
selected with double M. A. in English and
Hindi who also possesses five years experi-
ence in translation and teaching, of which 4
years are in English/Hindi translation. The
matter is being looked into turther.
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Demandsofthe Aliindia Assoclationof
Storekeeping Staffor Ordnance Factories

4097. SHRI P. M. SAYEED: Wil the
PRIME MINISTER be pleased to state:

(a) whether the All India Association of
Storekeeping Staff of the Army Ordnance
Factories recently submitted a memoran-
dum to the Prime Minister about their de-
mands;

(b) if so, their main demands; and

{c) the action taken or contemplated on
those demands?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes, Sir. The All India
Association of Storekeeping staff of the Army
Ordnance Corps had recently submitted a
memoradum to the Prime Minister about
their demands.

(b) The main demands are the follow-
ing:

(i) Rejection of the AOC Cadre Re-
view Committee Report;

(i)  Constitution of JCM Sub-commit-
tee as per decision of the Army HQ
Council,

(iiy  Promotional avenues for Store-
keeping staff of the Army Ordinance
Corps as per decision of the Army
HQ Council ( JCM );

(ivy  Anomalies in the pay scales of the

Store-keeping staff;

(v)  Special pay for Storekeeping Staff
under Fundamental Rules 9(25).
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(c) The demands are under examina-
tion.

Engineering Colleges in Tamil Nadu

4098. SHRIN. DENNIS: Willthe PRIME
MINISTER be pleased to state:

(a) whether a number of engineering
institutions of higher education has been de-
recognised by the Tamil Nadu Government;
and

(b) if so. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON}):
(a) and (b). One college namely Angalam-
man College of Engineering and Technol-
ogy, Moovanur, Manachanallur, Tnruchy
Distt, started in 1986-87 was closed down by
the Government of Tamil Nadu in 1987-88
due to poor infrastructural facilities.
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Capacity Utilisation of Atomic Power
Plants

4099. DR. A. K. ROY: Will the PRIME
MINISTER be pleased to state:

(a) details of the power generation in
Atomic Energy Plants of the country for the
last five years with plant-wise and year-wise
break up in detail;

(b) cost of power generation compared
to the thermal and hydel;

{c) capacity utilisation of the each plant
in the last five years with year-wise breakup;
and

(d) target for development in the Eighth
Plan in details?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF.M. G.K. MENCN):
(a) The details of electricity generated in the
nuclear power plants in commercial opera-
tion in the country for the last five years are
as follows:

Plant Electricity generated in Million Kilowatt hours in each year
1985 1986 1987 1988 1989

TAPS-1 870 1189 210 1192 892
TAPS-2 1176 833 1269 884 472
RAPS-1 260 0 218 473 384
RAPS-2 1098 1239 1181 1395 1225
MAPS-1 946 854 1230 1406 492
MAPS-2 ’ 857 1217 718 519

* MAPS-2 commenced commercial operation in March, 1986

TAPS-Tarapur Atomic Power Station

RAPS-Rajasthan Atomic Power Station

MAPS- Madras Atomic Power Station
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(b) The tariff for sale of electricity gen-
erated fromthese stations as of 1.3.1989 are
as follows:

TAPS-46.20 paise/KWh

RAPS-46.59 paise/KWh

MAPS-52.24 paise/KWh

The approximate cost of power per unit
for thermal and hydel power plants as of
March 1989 are as follows:-

Type of Generation

Approximate cost of
power per unit

Gas based thermal
Coal based thermal
Hydel

KWh - Kilowatt hour

36 - 87 paise per KWh
41 - 90 paise per KWh

19 - 80 paise per KWh

(c) The capacity utilisation in the last five years are as follows:

Yearwise capacity factor in %

Plant 1985 1986 1987 1988 1989
TAPS-1 58 85 15 85 64
TAPS-2 78 59 91 63 34
RAPS-1* 13 0 12 26 21
RAPS-2* 59 70 65 81 71
MAPS-1 46 41 60 68 24
MAPS-2 . 41 59 35 25

* Capacity factors are inclusive of steam supply from RAPS-1 and 2 to Heavy Water

Plant, Kota.

(d) At present six nuclear power reac-
tors are in commercial operationin India with
a total installed capacity of 1230 MWe. An
additional 235 MWe unit is likely to com-
mence commercial operation from the finan-
cial year 1990-91. By the end of Eighth Five
Year Plan, the total installed nuclear capac-
ity is expected to increase 1o 2170MWe.

District institutes of Education in
Qrissa

4100.  SHRI ANADI CHARAN DAS:
SHRI BHAJAMAN BEHERA:

Will the PRIME MIMISTER be pleased
1o state:
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() the number of district institutes of
education set up under the New Education
Policy, 1986, State-wise;

(b) whether Government propose to set
up some more institutes in Orissa; and

{c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
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MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON):
(a) State-wise numbers of District Institutes
of Education @nd Training (DIET) sanctioned
upto 31.3.90 are given in the statement
attached.

(b) and (c). Setting up of such institutes
remains to be done only in 2 districts of
Orissa-namely Balasore and Ganjam. Set-
ting up of DIETs in these districts would
depend on continuation of the Scheme inthe
VI Five Year Plan.

STATEMENT

Statement showing State/UT-wise numbers of DIETs sanctioned upto 31.3.1990

S. No. StateUT Number of DIETs sanctioned
1 2 3
1. Uttar Pradesh 40
2. Madhya Pradesh 45
3. Rajasthan 27
4 Maharashtra 11
5. Guijarat 13
6. Andhra Pradesh 23
7. Tamil Nadu 21
8. Kerala 14
9. Orissa 1

10. Assam 12
11. West Bengal 5
12. Sikkim 1
13. Jammu & Kashmir 10
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1 2 3
14, Himachal Pradesh 4
15. Punjab 8
16. Haryana 8
17. Arunachal Pradesh 1
18. Mizoram 1
19. Nagaland 1
20. Mantpur 1
21. Tripura 1
22. Goa 1
23. Delhi 4

TOTAL 263

Development of Drought Prone Areas
of A. P.

4101, SHRI Y. S. RAJA SEKHAR
REDDY: Will the PRIME MINISTER be
pleased to state:

(a) whether the Planning Commission
has provided funds in 1990-81 and propose
to provide funds in consultation with the
State Government for integrated develop-
ment of drought prone areas of Andhra
Pradesh during the Eighth Five Year Plan
period in view of their backwardness: and

(b) if so, the details thereof?
THE PRIME MINISTER (SHRI VISH-

WANATH PRATAP SINGH): (a) and (b).
The Drought Prone Area Programme (DPAP)

15 an on-going programme in Andhra
Pradesh. Theprogrammeis funded on 50:50
sharing basis between the Centre and the
State. The provision of funds for 1990-81
has not been finalised as yet. Future shape
of DPAP would be known when the Eighth
Five year Plan is finalised.

Forest Area In Rajasthan
4102.  SHRIMATI VASUNDHARA
RAJE Willthe PRIME MINISTER be pleased
to state:
(a) the total forest area in Rajasthan;
(b) whether some of the forest lands
have neither forest on them nor those forest

lands have any potentiality for growing trees;

(c) if 52, whether Government have any
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proposal to use such land for non-forestry
purposes; and

(d) if so, the steps proposed to be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The total recorded forest area of Rajast-
han is 31.660.15 Sq. Kms.

(b} The area under actual tree cover as
perthe assessmentof Forest Survey of India
based on 1985-87 Satellite Imagery is 12,966
Sq. Kms. The balance forest area also has
potentiality for growing biomass.

(c) and (d). The policy i1s not 1o divert
such forest land for non-forest use.

Forest Land for Irrigation Purposes in
Rajasthan

4103. SHRIMATI VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
to state:

(a) the total hectares of forest land sub-
merged in water following the execution ot
irrigation projects in last three years in Ra-
jasthan;

{b) whether the State Government had
sought permission from his Ministry fo ac-
quire the {and for those prajects;

(c) it so, the date on which clearance
was givan by his Ministry to the State Gov-
emment for executing those projects; and

(d) what are thosae projects?
THE MINISTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
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MINISTRY OF PROGRAMME IMPLEMEN-
TATION (MRS. MANEKA GANDHI): (a) and
(b). Mo proposal of construction of dam
involving submergence of forest land was
approved by the Central Government during
the last three years in Rajasthan State.

(c and (d). Do not arise.

Irrigation Projects of Rajasthan Pend-
ing Clearance

4104. SHRIMAT! VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
to state:

(a) whether some irrigation projects in
Rajasthan are pending before the Central
Government for forest clearance;

(b) if so, the namas and the number of
irrigation projects in Rajasthan pending for
forest clearance; and

(¢) the details of steps takento expedite
the process of clearance?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) No proposal of irrigation projects from
Government of Rajasthan is pending in this
Ministry for forest clearance.

(b} and (c). Does not arise.
Archaeological Sites of Bijapur District

4105. SHRIS. T.PATIL: Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe archasologically impor-
tant sites of Golgumbaz at Bijapur town,
temples of Aihole, Pattadkal and Badami ot
Bijapur district have been grossly neglected
and as such tourists from within and abroad
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are not attracied by them resulting in loss of
revenue; and

(b) i so, the steps taken t© maintain
these sites?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON}):
(@) No, Sir.

(b) Does not arise.
Corbett National Park

4106. SHRISUBEDAR: Willthe PRIME
MINISTER be pleased to state:

(a) whether wild animals such as ele-
phants, panther, etc. are not safe and were
killed in the Corbett National Park as re-
ported in the Hindi daily ‘Nav Bharat Times’
dated 21st February, 1990:

(o) whether Government have con-
ducted any inquiry into the incidents:

(c) i so, the details thereof and the
action taken thereon;

(d) if not, the reasons thereof: and

(e) the remedial measures contem-
plated to stop recurrence of suchincidents in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The State Government of Uttar Pradesh
has informed that all wild animals are well
protected in the Corbett National Park.
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(b) to (e). The incidents mentioned in
the news item are reported to have occurred
outside tha Corbett National Park and are
being enquired into by the State Govern-
ment.

The informationon r\eoeiptfromtheStale
Government shall be placed on the Table of
the House.

[ Translation]
Atomic Power Station in Punjab

4107. S. ATINDER PAL SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to set
up an Atomic Power Station in Punjab in next
Five Yedr Plan;

{b) if so, where and when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M. G. K. MENON):
{a) Government have so far not taken any
decision to set up an atomic power plant in
Punjab in the next Five Year plan.

(b) Does not arise.

(c) Nuclear Power Plants are locatedon
the basis of several characteristics of the
sites from the point of vibw of safety, engi-
neering, environmeant and availability of other
energy resources to meet the power needs
etc. Punjab however will get its share of
power from the Narora and subsequent
nuclear power stations located in the North-
ern Electricity Region.
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Preservation of Herltage Related to
Sikh History

4108. S. ATINDER PAL SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have con-
ducted any survey lo identify the archaeo-
logical heritage relating to Sikh history in the
country particularly in Punjab and its neigh-
bouring States;

(b) if so, the details thereof;

(c) it not, whether Government propose
to conduct any survey in this regard;

(d) whether Government propose some
schemes to save the archasological heri-
tage of Sikhs from destruction and for their
renovation;

(e) if so, the details of the schemes,
separately;

{t) whether Government are getting the
historical buildings of archaeological impor-
tance in Punjab vacated from Government
and semi-Government departments; and

(g) if so, when and i not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M. G. K. MENON):
(a) Archaeciogi~al monuments and sites
have been ideni* zd by Archaeological Sur-
vey of India (ASl} in Punjab and neighbour-
ing regions, as being of national importance,
including importance from the point of view
of Sikh history.

(b) A list of such monuments is at-
tached.

CHAITRA 19, 1912 (SAKA)

Written Answers 450

[Placedinthe Library SeeL. T. No. 726/
90]

(c) to (e). The ASI conducts surveys
and excavations with a view to study mate-
rial cultures in a chronological framework.
The process of survey in this behalf is a
continuous and ongoing one, intended to
identify important monuments and sites of
national importance. Once identified and
notified, such monuments and sites are
protected by State/Central Governments, as
the case may be, according 1o the historical
value and importance, as also maintained
as per archaeological norms. This covers
the archaeological heritage relating to Sikh
history and culture.

(f) No Centrally protected monument in
Punjab is under occupation of any Govern-
ment and semi-Government Department.

{g) Does not arise.
[English]
National Pollution Policy

4109. SHRI ARVIND NETAM: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
evolve a new National Pollution Policy; and

(b} if so, what are its possible postu-
lates?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION ( SHRIMATI MANEKA GANDHI):
(a) The several steps taken by the Govern-
ment for pollufion control reflect the national
policy on environmental poliution control.
There is no proposal to evoive a new Na-
tional Pollution Policy.
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(b) Does not arise.

Theft of Sandal Wood from Southern
Forests

4110. SHRIMULLAPPALLY
RAMACHANDRAN:

SHRI N. DENNIS:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government of Kerala,
Tamil Nadu and Karnataka have sought
Central help 1o contain the unabaied theft of
sandal wood from the southern forests;

(b) if so, the details of steps taken by
Union Government:

(c) whether any enquiries have been
made into the alleged sandal wood lifting by
armed and trained robbers: and

(d) if so, the details thareof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION ( SHRIMATI MANEKA GANDHI):
(@) 10 (d). Proposals have been received
form Tamil Nadu and Karnataka State Gov-
ernments seeking Central assistance for
protecting the vuinerable sandalwood areas
in these States. No request has been re-
ceived form Kerala State Government.
Government of India has conducted enquir-
ies into activities of gang of smugglers in-
volved in sandalwood thetfts and protection
of sandalwood forests. Central Government
is examining the request for financial assis-
tance received form the Stale Governments
and is contemplating special legislation for
sandalwood in the country.
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LAC Culitivation in West Bengal

4111. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether lac cultivation inthe Purulia
district of West Bengal is on the decline:

{(b) i so, the reasons therefor; and

(¢) whether Govemment propose to
take steps for the improvement of lac cultiva-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Yearwise production of lac in
Purulia district of West Bengal is given in the
following statement:-

Year Production
(in tonnes)
1985-86 1745
1986-87 1440
1987-88 945
1988-89 1225
1989-90 2205

{c) Steps t;ken by the Gowt. of India to
improve lac cuttivatior include free supply of
broodlac to the cultivators and extension
services through demonstration centres
located in the District.

LAC Cultlvation with Central Assis-
tance

SHRI ANADI CHARAN DAS:

SHRI BHAJAMAN BEHERA:
Will the PRIME MINISTER be plaased

to state:

4112.
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(a) the activities/programmes being
implemented with Central assistance for lac
cultivation; and

(b) the State-wise number of blocs
where lac cultivation has been or is pro-
posed 10 be taken up with targets achieved
during last three years.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
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ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION ( SHRIMATI MANEKA GANDHI):
(&) Central Sector Scheme on lac develop-
ment is being implemented in major lac
growing States viz, Bihar, West Bengal, Uttar
Pradesh, Orissa and Gujarat.

(b) The Statewise information regard-
ing number of blocks and amount sanc-
tioned on lac development in the last three
years is given below:

Si. No. Name of State No. of blocks Amount sanctioned
(Rs. in lakh)
1 Bihar 6 10.80
2. West Bengal 2 3.60
3. Uttar Pradesh 2 3.60
4, Orissa 2 3.60
5. Guijarat 1 1.80

Minimum Needs Programme

4113. SHRI PRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether there is a proposal under
consideration of Government to inciude the
child care services in the "Minimum Needs
Programme”;

(b) if so, whether Government have
received a memorandum in this regard; and

{c) if so, when Government are ex-
pected to take a final decision thereon?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): {a) and (b).
The Government has received a memoran-
dum for the inclusion of childcare services
under the Minrmum Needs Programme form
the voluntary organisations. The recommen-
dations contained in the memorandum are
being processed for consideration during
the Eighth Plan.

(e) The Plan is under formulation. De-
tails are being worked out. Afinal view onthis

subject will be taken alongwith the finaliza-
tion of the Eighth Plan.

Indira Mahila Yojana

4114, SHRI P. G. NARAYANAN: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have given up
implementation of Indira Mahila Yojana;

(b) if so, the reasons therefor; and

(c) if not, the number of beneficiaries
under this programme in Tamil Nadu during
the past one year, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPTT. OF EDUCATION IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (PROF. M. G. K. MENON): {a) Gov-
ernment has not taken up for implementa-
tion any scheme under the nomenclature *
Indira Mahila Yojana”

(b) and (c). Does not arise.



455 Re. Alleged Tapping
12.00 hrs.

RE: ALLEGED TAPPING OF TELE-
PHONES AND BUGGING OF PREMISES
OF POLITICIANS

[English]
{Interruptions)

MR. SPEAKER: Please take your seats.
Yes, Mr. Vasant Sathe

{Interruptions)

[ Transiation]

MR. SPEAKER: You may take your seat Mr.
Lokanath Choudhury.

(Interruptions)

|English]

MR. SPEAKER: Take your seats please.
Yes, Mr. Sathe.

MR. VASANT SATHE (Wardha): Sir, you
may recall that the other day... (Interrup-
tions)

[ Translation]

MR. SPEAKER: Mr. Shrivastava, | have not
given you permission. Please sit down. ( will
call you also. You may take your seat.

(Interruptions)

[English]

SHRI VASANT SATHE: Sir, you will
recall that the other day hon. Shri Upendraiji
had agreed that he would report to you and
to this House the result of his conversation
with a senior hon. Member of this House
about the allegation relating to the tapping
and bugging of the house and telephones...
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{interruptions) Today, the Mlustrated weekly
of india, on front page, has given the photo-
graph of the hon. Member and the quotation
asserting that telephones have beentapped,
houses of 27 Members are being bugged.
That has bean there. There is no contradic-
tion. There is no retracing. This is a very
serous matter that concems the very work-
ing of the Members of this House, if they are
involved, and other senior politicians i the
country. We do not know who is included.
Therefore, we do not want the hon. Minister
Shri Upendraji to go back on the assurance
given before. He must tell us because the
other day it seems he has contacted the
Member concemed who has made the alle-
gation. | would like to know...{Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): No. He has not come to the House
to make the allegation. There is no need to
report to the House...(Interruptions)

[ Translation]

MR. SPEAKER: Is it necessary that you
accept what he says?

\English]
He is making his submission...

{Interruptions)

SHRI VASANT SATHE: All that we
want is to ask Shri Upendra to spell what
transpired between them... (inferruptions)

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHR1 P.
UPENDRA). Mr. Speaker, Sir, you might
recalt that when we met in your Chamber,
the matter was raisad by the hon. Member ,
Shri Sathe, and others regarding the alleged
tapping of the telephone of Shri Chandra
Shekhar and others, at that time | reacted by
telling that | would contact Shri Chandra
Shekhar and there are two possibilities. If he
denies that he never made such a statement
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to the joumnal, the matter will be closed. If
there is any doubt, the matter will be pursued
further and on 6th, | made a statement inthis
House telling that on the orders of the Prime
Minister, the matter has been entrusted to
the C.B.l. for turther enquiry and the hon.
Members can draw theirowninference about
my tak with Shri Chandra Shekhar. (inter-
ruptions)

MR. SPEAKER: M. Kalp Nath Raia,
please go and take your seat.

(Interruptions)

[ Translation]
MR. SPEAKER: Piease sit down.
{Interruptions)

MR. SPEAKER: If you people sit down,
| shall be able to hear what you say.

(Interruptions)
[English]

MR. SPEAKER: if you all shout at the
same time , | am not able 10 hear you. As a
matter of fact, | have permitted Shri Sathe.
Please take your seat.

{/nterruptions)

SHRI JANARDHANA POOJARY
{Manglore). Sir, | have also given notice.
(Interruptions)

MR. SPEAKER: Please take your seat.
This is not the way... No, no. Please take
your seat.

{Interruptions)
[Transtation]
MR. SPEAKER: Please sit down.
(Interruptions)

MR. SPEAKER: it will come before the
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Business Advisory Committee o be consid-
ered for discussion under Rule 193.

(Interruptions)

[English]

MR. SPEAKER: | am not able to hear
you at all.

{Interruptions)
[ Transiation)

MR. SPEAKER: You make your col-
leagues sit first. Yes Mr. Sathe.

(Interruptions)
[English]

MR. SPEAKER: How can | hear you
when others speak?

(Interruptions)

SHRI VASANT SATHE: Sir, unfortu-
nately, what is the Minsster telling us? You

. kindly see, what he says. He has not uttered

one word about what Shri Chandra Shekhar
told him. (/nterruptions)

PROF. P.J. KURIEN (Mavelikara ): Sir,
| am on a point of order. (Interruptions)

[ Transiation)

SHRI VASANT SATHE: What reply do
you have to my question?

[English]

MR. SPEAKER: Order please. | am not
able to hear you.

(interruptions)
MR. SPEAKER: M. Poojary, please
take your seat. | have not called you.

{Interruptions)
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MR. SPEAKER: Please take your seats
Upendraji is on his legs

[ Transiation]
Please st down

(Interruptrons)

[English)

MR. SPEAKER: Mr Poojary? How do
you know that | would not call you? Please
take your seat

{Interruptions)

MR. SPEAKER
take your seats

| will call you, please

{Interruptions)
[ Transiation]

MR. SPEAKER Please sit down Mr
Basheer

[English)

SHRI T. BASHEER (Chirayinkil) We
will sit, but you will direct him to make a
statement which will convince us now.,
(Interruptions)

MR SPEAKER It is possible that he
may agree with you Let the Minister say
what he wants to say

(Interruptions)

SHRI VASANT SATHE. He must tell
the names. {Interruptions) If the entire alle-
gation was that the telephones have been
tapped, then he musttellusthe names Only
then we can proceed further

SHRIT. BASHEER. Sir, are you satrs-

fied with the statement he made? (Interrup-
tons)

MR SPEAKER- First please take your
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seat.

PROF. P.J. KURIEN: Mr. Speaker, Sir
before he makes a statement | wantto make
it clear that there was an understanding in
your Chamber and he has gone back on that
understanding. Sir, the point 1s that the hon.
Minister has gone back on that understand-
ing. | would like you to take note of that. The
understanding was that he would verify from
the honorable Mr. Chandra Shekhar and
report to the House. He has not done it.

SHRI T BASHEER: Whether he has
verified from Mr Chandra Shekhar is the
point (Interruptions)

PROF. P.J KURIEN: We do not want
CBIl enquiry We are not bothered about it.
(Interruptions)

MR. SPEAKER" Mr. Indrajit Gupta now
{Interruptions)

MR. SPEAKER: | am hearing Mr. In-
drajt Gupta | would here you after indrajpt
Babu finishes.

(Interruptions)

SHRIINDRAJIT GUPTA (Midnapore): |
do not know, | cannot anticipate what state-
ment the Minister 1s going to make now. All
lwishto say 1s, on the previous day whenthe
matter first came up, all sides of the House
were unanimous that this 1s an extremely
serious matter and nobody wants to mini-
mize the gravity or to shelve it or do anything
like that. Now, Sir, it was announced that
other day here that the Prime Minister has
decided that the matter should be referred to
a CBIl inquiry. Now many Members in this
House and apparently the entire Oppost-
tion .

SHRI HARISH RAWAT (Almora): In-
cluding you or minus you?

SHRIINDRAJITGUPTA: lamnotinthe
Opposition.
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SHRIHARISH RAWAT: Why not ?

SHRI INDRAJIT GUPTA: | am neither
in the opposition nar in the Government.
(Interruptions). | am sitting on your head. Mr.
Harish Rawat. (Interruptions)

So, Sir, with your permission | would like
1o make a proposal and that is that since
there is no unanimity here as which should
be the inquiring agency and since the matter
assuming that Mr. Chandra Shekhar stands
by what he has said outside.

AN HON. MEMBER: He has sad.

SHRIINDRAJIT GUPTA: | do notknow.
| did not have the privilege of having a talk
with him. (Interruptions). | do notknow where
he is. Assuming that he stands by his state-
ment.. (Interruptions). | do not know why
these Members cannot listen, they get so
excited.

Therefore, Sir. | would propose that
since this matter 1s apparently a matter
concerning the allegations which concern a
large number of Members of this House—
twenty-seven of them according to Mr.
Chandra Shekhar.

AN HON. MEMBER:
self.

Including your-

SHR! INDRAJIT GUPTA: Therefore, it
is a matter which concerns the privileges of
Members of this House. Therefore, | would
suggest that to find a way out which will be
acceptable to everybody, it would perhaps,
be better for the Governmentto consider and
youtoconsider, Sir, that this whole matter be
referred to the Privileges Committee. Let
them make an enquiry. (Interruptions)

SHRIJANARDHANA POOJARY: Sir, it
is a serious matter having national impor-
tance. It is concerning the hon. Members of
Parliament for whom you are the custodian.
Now, the hon. Member Shri Chandrasekhar
has stated that his telephones were tapped
and his rooms were bugged. It is a statement
of an hon. Member belonging to the ruling
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Party. Now, the Government has referred it
to CBlto investigate into allthese allegations
against a complaint of an hon. Member who
is belonging to the ruling Party. We do not
have any faith in CBL. | am making a charge
on the Government, because the CBl is an
organ of the Central Government. Further,
the Cabinet Secretary has taken the Chief of
the CBIfrom his cadre of Rajasthan. He has
selected his own man. The hon. Members of
Parliament do not have any faith in CBI. On
the contrary, we support the stand taken by
Shri Indrajit Gupta. It is the privilege of the
hon. Members of Pariament and it is for you
to protect the rights of the Members of this
House.

[Translation]

SHRI VIJAY KUMAR MALHOTRA
(Delhi Sadar): Mr. Speaker, Sir, you are
listening to them only. When are you goingto
pay attention to us. If we are not given an
opportunity, it will not be proper.

(Interruptions)

SHRI MADAN LAL KHURANA (South
Delhi): You do not like looking at us.

SHRIVAY KUMAR MALHOTRA: Why
do you not want to give opportunity to our
party to last of all?

MR. SPEAKER: Shri Saifuddin Ch-
oudhury. | am just coming to your side as
well.

[English]

SHRI SAIFUDDIN CHOUDHURY: Sir,
considering the seriousness of the matter
and to make it sure that the enquiry is impar-
tial and as it concerns the privilege of the
Members of the House, it is a very good
suggestion that the matter be sent to the
Privileges Committee. But, there is another
point. One question has been raised time
and again about what the hon. Member Shri
Chandrasekhar has said. Something has
come in the press; something has been
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[Sh. Saituddin Choudhary]

talked about indirectly the Minister about the
verification. | if you do not have any objection
want to make a request 10 you to please try
10 ascertain whether the hon. Member Shri
Chandrasekhar s senously ill. #f he is not
seriously ill, please request him to come to
the House and tell what happened. (Inter-

ruptions)
[ Transtation)

SHRI VIJAY KUMAR MALHOTRA
(South Delhi): Mr. Speaker, Sir, the other
day also | had mentioned that this matter is
quite serious because the allegations which
have been made are of very serious nature.
The tapping of telephones of 27 MPs is a
serous matter and due notice should be
taken of it. The convention created so {ar by
the Congress Party in the alorementioned
matters has been that enquines rarely took
place and even in case an enquiry was
ordered, it was undertaken by the C.B.1. But
this matter is defindely a matter of privilege.
it any issue of privilege is raised whether in
regard to an individual Memberor the House
as a whole, it should be referred to the
Privileges Committee with the consent of the
House. The matter willbecome clear andthe
real position will emerge in the Privilege
Committee. We have no objection, but Mr.
Speaker, Sir, | would like to submit that you
could have settled this matter after consult-
ing the leaders of all the political parties.
However, those who have threatened with
not allowing the House to function should
also be taken to task (Inte/ruptions). You call
all the party leaders and refer this matter to
Privileges Committee. Steps should also be
taken to ensure that double-standards are
not applied in future. Congress Party should
not be allowed to persist with their old ap-
proach in other matters and stall such mat-
ters, as the present ane, from being referred
to the Privileges Committee. This should not
happen. | think no one will have any objec-
tion to referring this matter to the Privileges
Committee.
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SHRI AMAL DATTA (Diamond Har-
bour): Sir, | request you 1o refer the entire
matter of telephone tapping during the entire
period of Eighth Lok Sabha and up till now,
to the Privileges Committee. There people
who are today asking for it should knowwhat
they had done earlier. (Interruptions)

it is not the question of 27 Members of
Parliament only. Everything should be in-
quired into. we are not to sit down here on
only one enquiry, just on what Mr. Chan-
drasekhar has said about the present Gov-
emment.

SHRI SAMARENDRA KUNDU
(Balasore): Sir, itis your discretion to decide
whether the matter should go to the Privi-
leges Committee or not. {Interruptions)

Mr. Speaker, Sir, you have to take an
opinion on this. But my apprehension is this.
The way the Opposition Members belonging
to the then ruling Party are shouting and
howling (interruptions)

The object of asking for enquiry by the
Pnivileges Committee by them is that they
want to undo the CBI enquiry, because the
CBI enquiry refers 1o the past deeds of the
Congress Government also . This is the
dangerous game. Nobody should {all into
their trap.

I would submit, Mr. Speaker, you may
decide with the consent of the House and if
at all the matter is referred to the Privileges
Committee, then the past deeds should also
go to the Privileges Committee. (/nterrup-
tions)

SHRI G.M. BANATWALLA (Ponnani):
Mr. Speaker, Sir, | {ully support this demand
1o refer this issue to an independent House
Committee. There can be no other alterna-
tive. But l have o request you and the House
to consider another very important matter
namely, escalation of communal violence in
Guijarat with political motive. [ have given an
Adpurnment Motion for the second fime.
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Violence thers is escalating and we do not
have even a statement from the Govern-
ment as to what the Government is doing in
orderto prevent this violence (Interruptions).
Therefore, | request you to reconsider my
Adjournment motion and also to call upon
the Home Minister to make a statement
(Interruptions). The matter is serious. This is
my second Adjournment Motion. During the
last 12 weeks, the matter has aggravated.
You accept my Adjournment Motion.

[ Transiation)

SHRISATYA PAL MALIK: Just now an
hon. Member of the Opposition has named
some officers in connection with some mat-
ter. The officers are not here to detend
themselves. There is convention that their
names are not mentioned. | would like to
request you that their names may be deleted
from the record.

MR. SPEAKER: The issue which has
just been raised...

(Interruptions)
MR. SPEAKER: Pleass sit down.

{Interruptions)

[English]

SHRI P. UPENDRA: Sir, | would like to
clear all the doubts of the hon. Members. | do
appreciate the concern shown by them for
the privileges of the hon. Members. Before |
react 10 the suggestion for refernng this
matter to the Privileges Commitiee, | would
like to refer to Shri Janardhana Poojary’s
observation. They have been in the Govem-
ment for a long time. 1t is not In the tradition
of this House or any responsible Members to
refer to particular officers and make allega-
tions. (Interruptions)

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey): 1t is our duty to criticise eventhe
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Officers. The Ministers are here to detend
the Officers, if necessary.

SHRI P. UPENDRA: It is nut done.

SHRI JANARDHANA POOJARY: We
have not taken the name of any Officer

{Interruptions)

SHRI P. UPENDRA: Sir, a case has
been registered by the CBIl on the 7th. A
letter has been sent... (Interruptions) Please
let me compiete. Dontgetup like this. Please
listen to me and then you can react. | will
answer... (Interruptions) we listened to them
patiently. | do not know why they become
impatient. (Interruptions) A letter has been
sent to Shri Chandra Shekhar asking for the
details of his allegation.

SHRI VASANT SATHE: By whom?

SHRIP.UPENDRA: By the CBL... (inter-
ruptions) Sir, what isthis? They are interrupt-
ing during each and eery sentence. | cannot
compiete it. Let me complete. {Interruptions)

SHRI T. BASHEER: Sir, we would kke
to know whether the hon. Minister got it
verified from Shn Chandra Shekhar. lt is not
clear to us. Let him please tell. {Interrup-
tions)

[ Translation]

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, you are referring this issue to
the Privileges Commitiee. Although | have
no objection 1o it, but | would like to know
whether Shri Chandra Shekhar or someone
else has given anything in writing in this
connection? Unless someone demands it in
writing, it cannot be referred to the Privileges
Committee. You should not go by the news-
paper reports alone. You should discuss the
matter with the concemed Member or he
may make a statement in this regard in the
Housa. Until he makes a statement in the
house orgives it in writing, this matter should
not be referred 1o the Privileges Committee.

{Interruptions)
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SHRIP. UPENDRA Let me complete.
{Interruptions)

MR. SPEAKER: | have received privi-
lege notices also.

SHRI GUMAN MAL LODHA (Pal): S,
Rule 223 of the Rules of Procedure says-

“ A member wishing to raise a ques-
tion of privilege shall give notice in
writing to the Secretary-General be-
fore the commencement of the sitting
onthe day the question is proposedto
be raised "

So, | have already givennotice (/nter-
ruptions)

MR. SPEAKER There I1s no point of
order. Please take your seat

SHRI INDER JIT (Dareeling) Mr
Speaker, Sir, | do think it 15 grossly unfair to
this house that in a matter as grave as the
reported statement of Mr Chandra Shekhar
we should have to go by a newspaper report
| think it 1s only fair to this House that the hon
Member shouid make a statement on the
flaor of the House. ithink he should be asked
to make a statement here (Interruptions) He
should have the courage to make a state-
ment on the floor of the
House. (interruptions) You may refer tt to
the Privieges Committtee, but before that,
we must ask the hon. Member to make a
statement on the floor of the House We
must ask the hon Member to make a state-
mentonthe floorot the House He musthave
the courage. (Interruptions)

The dignity of the House Is involved.
(Interruptions)

SHRI P. UPENDRA. Mr. Chandra
Shekhar has been called by the CBl at 5.00
P.M.todaytogive hisversion Therefore,the
CBI bfficers are contacting him today. In the
meanwhile, | tell you, what the Government
has done and what the CBI has done so far.
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The CBI has taken the complete list of per-
sons whose telephones are being tapped
since 5.2.1988, from the date of the previous
Government. That list is with the CBI now.
{Interruptions)

MR. SPEAKER: Let us hear Mr. Minis-
ter first.

{Interruptions)

SHRI P.UPENDRA: These lists are
supposed to be verified every three months.
(Interruptions)

[ Translation)
MR. SPEAKER: Youmay sitdown now.

(Interruptions)

[Enghsh)

SHRI P. UPENDRA: These lists are
reviewed every third month. | categorically
say that after the assumption of office by this
Government, no list has been given by the
Govermment so far.

(Interruptions)
MR. SPEAKER: Order please.

{Interruptions)

SHRI P. UPENDRA: As on date, the
CBI has procured the details of all the agen-
cies authorised for such tapping of tele-
phones. As on date, not only Mr. Chandra
Shekhar’'s name but also no name of any
poltical leader or MP is there in that list
(Interruptions) Let me complete first. Certain
hon Members like Mr. Indrajit Gupta and
others suggested about referring the issue
to the Privileges Committee. As you know,
there 1s a specific procedure for that. The
aggrieved Member hasto writetoyou. (Inter-
ruptions)

Let me complete. (Interruptions)
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MR. SPEAKER: Please take your seat.
You can stand only when | call upon you.

SHRI P. UPENDRA: There is a proce-
dure; either an aggrieved Member (/nterrup-
tions) Let me complete (Interruptions) Sir,
what ig this? They cannct interrupt me like
this at every sentence.

There is a procedurs; either an ag-
grieved Member can give a notice or any
hon. Member can give a notice. In that case
you have to refer that matter to the hon.
Member for his statement. You can kindly
proceed on those lines.

If the han. Member aggrieved corrobo-
rates his statement and asks for Privileges
Committee to look nto it, the Government
does not stop it. Will place all the relevant
matters before the Privileges Committee.
(Interruptions)

MR. SPEAKER: | would like to hearthe
Members before | take a decision... {Inter-
ruptions )... Before | take a decision | would
call allthe hon. Members- not all, but leaders
of parties-who want to speak on this.

Shn Jaswant Singh.

SHRI JASWANT SINGH (Jodhpur):
After the clarfication and the statement
provided by the hon. Minister for Parliamen-
tary Affairs in which he has categorically
stated- | recollect two things from the state-
ment because it was accompanied by much
noise-that firstly these lists are preparad
every there months and secondly from the
time of induction into office of this Govern-
ment, no list has been prepared and no
Member of Parliament is under surveillance
through telephone tapping, | am happy with
that denial.

Mr. Speaker Sir, | need to share just two
thoughts with you. We had in the previous
Parliament received a similar denial by the
then Prime Minister and the then Minster of
State for Home Aftairs, who on the floor of
the House stated that no ane has been
tapped. Now by implication we know that
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somebody was being tapped since 1988,
That at least is what the Government now
says. (Interruptions)

But, they were saying that nobody was
being tapped then. Now the Government
has just come forward and said this. Indeed
they had even earlier denied; the then Prime
Minister and the then Minister of State for
Home Affairs had denied itinboththe Houses.

SHRI T. BASHEER: | don’t think you
can allow a discussion like this.

MR. SPEAKER: | have not allowed a
discussion. | wanted to hear the views.

SHRI VASANT SATHE: He is compar-
ing this denial with that denial.

SHRIJASWANT SINGH: Itreat adenial
In the Parliament as a very solemn denial.
Because in the Parliament if you make a
statement, it is a very sclemn statement.

Therefore when my friend and senior
esteemed colleague hon. Shri Indrajit Gupta
suggested that the whole matter be referred
to the Privileges Committee, he was being
mindful of the privilege of the ccllectivity of
the membership of this House. The privilege
of this House is under your custody; you are
the protector of it and only you can protect it.
Singly we cannot. Therefore you have this
matter examined about the privacy of a
Member of Parliament. Indeed it is not just a
question of privacy; it is a question of inter-
ference in the functioning of a Member of
Parliament. Afterall what does encroach-
ment through telephone amount to? It
amounts to encroachment on the working
ability of a Member of Parliament. We have
had some previous incidents as well. There-
fore, my submission is, without geiting in-
volved in the procedural wrangles of Privi-
leges Committee as to who has moved the
motion and who has not moved the motion,
Ithink the House will agree that we leave itto
the wisdom of the Speaker. Let us leave it to
the wisdom of the Speaker, instead of get-
ting involved in the procedural wrangles of
whether a motion has been moved ar not
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moved. Let the hon. Speaker decide as fo
whether prima facie a case is there. Let all
the papers be made available by the Gov-
emment to the Speaker, because in any
case that is how he will examine even the
question of privilege as to whether there is
prima facie a privilege or not a privilege. The
Speaker can decide.

He is the custodian of the collectivity of
the privilege. He would still be obliged to
examine that. So, why not leave it to the hon.
Speaker? The Government has come for-
ward and has said that it will place all the
documents before the Speaker and thereaf-
ter the Speaker decide, if primafacie a case
exists for reference to the Privileges Com-
mittee and then let it be referred to the
Privileges Committee (Interruptions) Other-
wise-all that | am saying is-you examine all
the documents and please inform the House
of what the facts of the matter are. (Interrup-
tions)

SHRI NIRMAL KANT! CHATTERJEE
(Dumdum): Sir, | am glad-through whatever
means it may be raised -that it has been
possible to raise such an tssue in this House.
Eventhoughit has been verytorcetully raised
by the present Opposition, it should be
remembered-lrequest them alsoto consider
these points- that in trying 1o raise this, let
them not react in a way which will tum our
country into a land of cynics. (Interruptions)

SOME HON. MEMBERS: Land of what?

SHRI NIRMAL KANT! CHATTERJEE:
Land of cynics. (Interruptions) Why | raised
this? It is because, Sir, we have never been
lacking in trying to defend the Fundamentat
Rights, not only of the Members of Parlia-
ment-! do not want to narrow down the
question in that ashion. It is a matter of right
of all citizens. That is why, we opposed, only
very recently, the passing of the postal Billin
this country and we succeeded in getting it

back from the President. Sir, | think you
agree with me.
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AN HON. MEMBER: We agree with
you.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, your agreement should be such, as to
convince the people that we will not fall back,
whenever an apportunity arises for you. Sir,
| do not, for a minute say, that it it is a matter
concerning only the Members of Parfiament.
Shri E.M.S. Namboodripad is our party
General Secretary. Supposing there is tap-
ping in his house, will that be permitted?

AN HON. MEMBER: Lt is being done.

SHRI NIRMAL KANT! CHATTERJEE:
it should not be permitted. Therefore | do not
consider this, only as a question of privilege
of Members of Parliament. This is much
more important. Therefore, firstly, a thor-
ough enquiry as to what happens, how this
happens, through which act and rule this
happens have to be discovered and sec-
ondly if there are provisions, as they say, in
the Telegraph Act or something else, we
wanl an assurance from the Government
that all such provisions would be looked into
and deleted from our Statute Book. Unless
this is done-if we are concemed only with our
privileges-we shall be failing in our duty to
the country. | therefore request you to give
consideration lo this aspect. It is not merely
an issue which can be settled by referring it
fothe Privileges Committee. Something more
needs to be done, An assurance from the
Govemment here and now, shoulks be given.
Risforthis we have fought since we achieved
independence. There were repeated restric-
tions by Preventive Detention Act and re-
peated incursions on the freedom of trade
union organizations. We oppose this. We
want now, irom the Government-which says
that it is on open Government, which says
that it stands for the freedom of citizens-an
assurance not on the procedural points of
the Privileges Commitiee alone Wherever
such restrictions and infringements on indi-
vidualcitizen’s rights are there, those should
be withdrawn lock, stock, and barrel. This
kind of assurance | expect from the Minister,
without which | am not satisfied.
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My request to them is to join us in this
venture 1o promise to the people also that
even ifthey have acted against ali thisinthe
past, in future, they will not even contem-
plate it. | want this kind of assurance fromthe
Opposition also alongwith an assurancefrom
the Government.

SHRI CHITTA BASU (Barasat): Now, !
think, there are two issues involved. One is,
whether we can refer the matter straight to
the Privileges Committes. | am of the view
that the matter may be-as a matter of fact;
shall be referred to the Privileges Commit-
tee. You look at Rule 222 of the Rules of
Procedure and Conduc! of Business in Lok
Sabha. It says:

“A member may, with the consent of
the Speaker, raise a question involv-
ing a breach of privilege either of a
member or ol the House or of a
Commitiee thereof.”

Here the question concerns the privi-
leges of this House. Therefore, you are
competent to refer this matter to the Privi-
leges Committee because it is absolutely, in
this case, a matter of privilege of the House.

Other issues are also involved during
the discussion. | appreciate Government's
position that they have already decided 1o
have an inguest into this practice of tapping
the telephones. (/nterruptions) You see, in
the past , we have seen this practice being
conducted by the Government. (Interrup-
tions)

AN HON. MEMBER: Which Govern-
ment?

SHRI CHITTA BASU: |t is not a ques-
tion of which Government. (Interruptions)
Therefore, in order to see that democratic
rights of Members or individuals are properly
protected, this practice should be done away
with. It is good that the Government has also
deciqed to have an inquest into the past
practices of getting the telephones tapped
and the houses bugged. | think, there should
be a proper inquiry.
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MR. SPEAKER: I think, | couid give my
decision. | have heard all of you.

(Interruptions)
[ Transiation]

SHRI YAMUNA PRASAD SHASTRI
(Rewa): Mr. Speaker, Sir, | would like to
contine myself to the issue which is before
the House. The issue was raised on Friday
andinhis reply , the hon. Minister had stated
that this matter is being investigated by the
Central Bureau of Investigation at the behest
of the Hon. Prime Minister. Today, he clari-
fied it further that the investigations are
underway. The matter has been handed
over to the CBI for detailed enquiry and not
only the currentcase but also previous cases
of similar nature would be looked into. The
investigations have aiready started. The
C.B.l.isin possession of the list and perhaps
Shri Chandra Shekhar is being approached
for verification inthis connection. Whenever,
there is an high-level inquiry, it is not proper
to have a discussion because that may influ-
ence the investigations. Therefore, it will not
be appropriate to discuss this matter and you
should put an end to discussion on such a
subject. Secondly, as regards referring the
matter to the Privileges Committee | have
great regard for whatever Shri Indrajit Gupta
has said, but | would like to submit that the
Privileges Committee is no technical com-
mittee of Inquiry which is in a position to
investigate such a matter where the ques-
tion of tapping and bugging is involved and
for whichthe most sophisticated instruments
are used. Thus, a matter involving such
sophisticated instruments cannot be investi-
gated by the privileges Committee. Such a
matter can be referred to this committee only
when a prima facie case exists.

MR.SPEAKER: lhave heard your views.
You may sit down now.

SHRI SANTOSH BHARTIYA (Far-
rukhabad). Mr. Speaker, Sir, Shri Chandra
Shekhar is one of the senior most member of
this House and he is more bold than any ot
the Opposition stalwarts such as Shri Rajiv
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Gandhi, ShriDinesh Singh, Shn Vasant Sathe
and so on. You have been misled in regard
to that interview. There is one line in that
interview which, according to the Editonal,
was said by him after the tape recorder was
switched off. This means thatthere s truthin
it or else Shri Chandra Shekhar can give itin
writing. Mr. Speaker, Sir, the second point
which is most important s that I belong to the
press and that s why | was happy o know for
the first ime that the Opposttion has trust in
the press reports and, therefore, there willbe
ne hindrance in getting to the bottom of the
Bofors deal and the HDW submarine case
and to find out whether the names of the
middlemen showntobe involved inthe cases
are factually correct Therefore, | would like
to submit that Shri Chandra Shekhar may
intiate the matter by giving it in writing or the
Hon Prime Minister may get tinquired at the
call of his conscience or a Parliamentary
committee may be constituted under the
chairmanship of Shri Sathe or t may be
referred to the Privileges Committee only
then the facts will become clear This is all. |
have to say

[English)

SHRIDINESHSINGH (Pratapgarh). Mr.
Speaker Sir, a number of Issues have been
ratsed by hon. Members. It would not be my
intention to refer to all of them and take the
time of the House. But before you an-
nounce your decision, | wish to draw your
attention to two or three paints | entirely
agree with the views expressed by the hon.
Member from Jodhpur that this Is not an
individual issue but a collective issue which
concerns all Members of this House One
hon Member of this House has already
made a statement that his telephone 1s
tapped and his house bugged The hon.
Minister for Parliamentary Affairs was re-
quested on Friday to ascertain from the
hon. Member as to whetherthe Press state-
ment that he had made was correct or not.
What the hon. Minister has reporied to the
House is that the Member did nat say that
twas not acorrect statement. Buthe made
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no comment on it. Once you do not contra-
dict the statement of that seriousness, i is
quite clearthat you abide by that statement.
Ithink that itis only an insult to that Member
to make further inquines from the hon.
Member through a CBI official.

SHRIP.C. THOMAS (Muvattupuza): Mr.
Speaker Sir.

MR. SPEAKER: Mr. Thomas, lhave got
your notice. Please take your seat.

SHRI DINESH SINGH: Therefore, it1s
quite clearthat if anything had to be inquired,
it should have been done by the hon. Minis-
ter as the Member belongs to his own party.
If this 1s the manner in which they treat their
party leaders, | have no further comments to
make, if they have to approach them through
the police. | say that this 1s an extraordinary
situation in which the Minister approached
the leader of the House through policemen.
Thisis the way the National Front is function-
ing. | can hardly comment on that... (inter-
ruptions) ... There is one other very curious
statement made by the hon. Minister this
morning. He says that he has asked for the
lists from 1988, if | heard him correctly. | am
extremely curious as to what is the signifi-
cance of 1988.

(interruptions)
13.00 hrs.
{Interruptions)

MR. SPEAKER- Pleasetake yourseats.
Let us hear Shri Dinesh Singh.

SHRIDINESH SINGH: The difficulty is
that some hon. Members here are more
royalist than the king. Anyhow, the reason
why |said it was very curious was that i really
wanted to know whom the hon. Minister is
trying to shield. | could have understood his
saying that he would make inquiries from
1985, from 1980, from 1977 or from any
other time. | would be quite happy if he lays
onthe Table of the House names of all those
whose telephones had been tapped from
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1977. 1 have no objection to that. it is quite
clear and the hon. Minister has also been
playing on that word. | would, thetefore, wish
to emphasise...(Interruptions)

| was merely saying that what the Min-
ister has been trying to say is that Minister
has not, or the Government has not author-
ised any telephone tapping, which means
nomally tapping may have been necessary
by the police for economic offences and
others and that may have continued. We
have no quarre! about it and that may have
been done even earlier. But what | am saying
is, | would wish him to place on the Table of
the House names of those whom the Guv-
ernment has authorised to be tapped. This is
the thing under which he is taking shelter.

A curious statement has been made by
my friend Shri Indrajit, who has joined us
recently that the hon. Member who is ag-
grieved must come personally before this
House to make a statement. This 1s extraor-
dinary, it has never been done, it is notin the
rules. Anybody can raise any issue of this
kind. Therefore, | would beg of you that you
have the nght to refer it to the Privileges
Committee suo motu ... (Interruptions)

SHRI VASANT SATHE: Sir, Rule 227
of the Rules of Procedure and Conduct of
Business in Lok Sabha is very clear. After all
this discussion, the statement of the Minister
who wants us to draw an inference based on
what talk he had with the Member con-
cemed, and the fact that he has already
referred the matter to CBI, prima facie case
is there. Is this House subordinate to CBI?
This House is supreme. Therefore, the privi-
lage of this House is in your hands. Rule
227..

MR. SPEAKER: 1 know that. You can
read it if you want. | do not object to that.

SHRIVASANT SATHE: This rule says:

*“Notwithstanding anything contained
in these rules, the Speaker may refer
any question of privilege to the Com-
mittee of Privileges for examination,
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| beg of you to do this and protect us.
(Interruptions)

MR. SPEAKER: 1know the Speaker’s
powers.

SHRI P. UPENDRA: There was no
positive assertion by the hon. Member about
the charge, but still the Gevarnment thought
it necessary because of the sentiments
expressed by the hon. Members to hold a
CBI enquiry... {Interruptions)

MR. SPEAKER: Please take your seats.
Better hear the Minister. You may not agree
with him, but he has a right to say what he
wants to say .

SHRI P. UPENDRA: As regards the
point raised by the hen. Shri Dinesh Singh
under Section 5 of the Indian Telegraphs
Act, certain agencies have been authorized
to undertake this tapping business to check
anti-national activities, economic offences,
drug trafficking eic.That is why when | said,
no hist has been given, it referred only to the
politicians, Members of Parliament, etc. No,
unauthorised, illegal tapping is being done
now. But they are very much aware as to
what was being cone in the past. Even my
own telephone was being tapped. (Interrup-
tions)

MR. SPEAKER: Shri Upendra, you
please continue,

{Interruptions)
MR. SPEAKER: 1 have called Shri
Upendra only.
[ Translation)

Others may please sit down.
(Interruptions)

[English}

MR. SPEAKER: Shri Kumaramanga-
lam, please take your seat.



479 Re. Alleged Tapping of
Telaphones

(Interruptions)

MR. SPEAKER: Shri Akbar, if you don't
take your seat, | will conclude that you agree
with it.

(Interruptions)

SHRIP.UPENDRA: Sir, not only mine,
hundreds of politicians’ telephones were
being tapped including the telephone of non-
Congress Chief Ministers. We have got evi-
dence. | heard it from the horse's mouth.
Then who are tapping told me that also.
{Interruptions)

MR. SPEAKER: You had your say.
{Interruptions)

SHRI P. UPENDRA: Mr. Sathe and
Dinesh Singhji will be worried very much if |
further say that RAX telephones were also
being tapped at that time. That is why | can
understand their anxiety. They are not wor-
ried about the tapping of the economic of-
fenders. They are only imagining that what
they were doing earlier is also being done by
us. | can assure you that it is not the case.
(Interruptions)

MR. SPEAKER: Pleasetake your seat.
[ Translation)
Please listen to my decision.

(Interruptions)

[English]

MR. SPEAKER: | am giving my deci-
sion. Please take your seats.

(Interruptions)

MR. SPEAKER: Different views have
been put forward by hon. Members of the
House regarding tapping and bugging of the
telephones. | have also received several
notices under Rule 222. | will go through alt
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of them and come forward with my ruling
tomorrow. Now, Papers to be Laid.

13.09 hrs.

PAPERS LAID ON THE TABLE

[Engfish]

Report of the Comptroller and Auditor
General of India for 1989-Union Govern-
ment {Commercial) No. 6-Hindustan
Steel Works Construction Lid.

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): On behalf of Shri Dinesh
Goswami | beg to lay on the Table a copy of
the Report {Hindi and English versions) ot
the Comptroller and Auditor General of India
for the year 1989-Union Government
(Commercial) No. 6—Hindustan Stall Works
Construction Limited, under 151(1) of the
Constitution. [Placed in Library. See No. LT
— 622/90]

Annual Report and Review on the
Working of the Wildlife Institute of
India, Dehra Dun for the 188-89 and a
Statement showing reasons for delay
in laying these papers

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): |
beg to lay on the Table—

1 (i) Acopyofthe Annual Report
(Hindi and Englishversions)
of the Wildlife Institute of
India, Dehra Dun, for the
year 1988-89 along with
Audited Accounts.

(i) Acopy of the Review (Hindi
and Englishversions)by the
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Government on the Work-

ing of the Wildlife Insttute of
India, Dehra Dun, for the

year 1988-89,

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (1) above [Placed
in Library. See No LT-623/90]

Annual Reports and Reviews on the
working of Indian Sclence Congress
Association, Calcutta, Indlan Associa-
tion for the Cultivation of Science
Caleutta , Satyendra Nath Bose Na-
tional Centre for Basic Sciences,
Calcutta, for 1988-89 etc. etc.

THE MINISTER OF INFORMATION
ANDBROADCASTING ANDMINISTER OF

PARLIAMENTARY AFFAIRS

UPENDRA):
Menon, | beg to lay on the Table—

M

@

(l)

()

(i)

(SHRI P
On behalf of Prof MGK

A copy of the Annual Report
(Hindiand English versions)
of the Indian Science Con-
gress Association Calcutta,
for the year 1988-89 along
with Audited Accounts

A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Indian
Science Congress Associa-
tion, Caicutta, for the year
1988-89 [Placed in Library.
See No. LT- 624/90]

A copy of the Annual Report
(Hindvand Englishversions)
ofthe Indian Association for
the Cultivation of Science,
Calcutta, for the year 1988-
89 along with Audited Ac-
counts

A statement (Hindi and
English versions) regarding
Review by the Government

@)

(5)
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on the working of the Indian
Association for the Cultiva-
tionof Science, Calcutta, for
the year 1988-89. [Placed in
Library. See No LT-625/90]

A copy of the Annual Report
(Hindi and English versions)
of the Satyendra Nath Bose
National Centre for Basic
Sciences, Calcutta, for the
year 1988-88 along with
Audited Accounts.

A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Satyen-
dra Nath Bose National
Centre for Basic Sciences,
Calcutta, for the year 1988-
89 [Placed m Library See
No. LT- 626/90}

A copy of the Annual Report
(Hindiand English versions)
of the Wadia Institute of
Himalayan Geology,Dehra
Dun, for the year 1988-89
along with Audited Ac-
counts,

A statement (Hind: and
English versions) regarding
Review by the Governmant
on the working of the Wadia
institute of Himalayan Geol-
ogy, Dehra Dun, forthe year
1988-89. [Placed in Library.
See No. LT- 6827/90]

A copy of the Annual Report
(Hindi and English versions)
of the Maharashtra Asso-
ciation for the Cultivation of
Science, Pune, for the year
1988-89 along with Audited
Accounts,

A statement (Hindi and
English versions) regarding
Review by the Government
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(€)

7)

(19)

on the working of the Ma-
harashtra Association forthe
Cultivation of Science, Pune,
forthe year 1988-89. (Placed
in Library. See No. LT-628/
90]

(i) A copy of the Annual Ac-
counts (Hindi and English
versions) of the University
of Delhi, Delhi for the year
1986-87 together with Audit
Repart thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (6) above. [Placed in
Library. See No. LT-629/90]

A copy of the Annual Account
(Hindi and English versions) of
the Banaras Hindu University
(Volume | and 1) for the year
1988-89 together with Audit
Report thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at(8) above .[Placed in
Library . See No. LT-630/90]

(iy Acopy of the Annual Repont
{Hindiand English versions)
of the Central Institute of
Higher Tibetan Studies,
Sarnath. for the year 1388-
89.

(i} A copy of the Annual Ac-
counts (Hindi and English
versions) of the Central In-
stitute of Higher Tibetan
Studies, Sarnath, for the
year 1988-89 together with
Audit Report thereon.

(i) A copy of the Review {Hindi
and Englishversicns) by the
Government on the working
of the Central Institute of
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Higher Tibetan Studies,
Samath, for the ysar 1988-
89.[Placed in Library. See
No. LT- 631/90]

() Acopyof the Annual Report
(Hindi and English versions)
of the Technology Informa-
tion, Forecasting and As-
sessment Council, New
Delhi, for the year 1988-89
along with Audited Ac-
counts.

iy A statement (Hindi and
English versions) regarding
Review by the Government
on the warking of the Tech-
nology Information, Fore-
casting and Assessment
Council, New Delhi, for the
year 1988-89. [Placed in
Library. See No. LT-632/
90]

A copy of the Union Public Serv-
ice Commission (Exemption from
consultation) Second Amend-
ment Regulations, 1989 (Hindi
and English versions) published
in Notification No. G.S.R. 37 in
Gazette of India daied the 20th
January, 1890 under article 320
(5) of the Constitution.[Placed in
Library. See No. LT-633/90]

{Interruptions)

MR. SPEAKER: Pleasegoto your seat.

(Interruptions)

MR. SPEAKER: Mr. Banatwalla, you
have already made your submission.

(Interruptions)

SHRI G.M. BANATWALLA (Ponnani).



485 Papers Lad
What about my Adjournment Motion?
MR SPEAKER Pleasetake your seat
(Interruptions)

SHRI GM BANATWALLA Twice |
have given notices of Adjournment Motion

[ Translation)

SHRI KASHIRAM CHHABILDAS RANA
(Surat) There have been communal riots in
Gujarat for the last 10 days Slogan of
“Pakistan Jindabad” has been painted on
the walls in a number of villages in Ahme-
dabad and Baroda Several such communal
sources are spreading throughout the vil-
lages Mr Speaker Sir the Pakistan ele
ments and other antt social elements played
abig role in spreading communal riots in the
whole of Gujarat 1would like to bring to your
notice that communal riots have been con-
tinuing for last several days in Khera and
Ahmedabad districts and Pakistanis are
dehberately and publicly disturbing the peace
in Gujarat | would ke to tell you one more
senous thing A sadhu Killed in a Jagannath
temple in Ahmedabad and Ramnavami
Procession was attacked Allthis will haveto
be checked | would iike to request the hon
Minister of Home Affairs to make a state-
ment in this regard immediately

[English)

MR SPEAKER Please take your seat
Now Mr Loknath Choudhary

SHRIG M BANATWALLA |havegiven
you notices of Adjournment Motion on this
subject The Adjournment Motion should be
given top priority

MR SPEAKER Mr Banatwalla Please
take your seat

SHRI LOKNATH CHOUDHARY
(Jagatsinghpur) In Gujarat, since the new
Government had taken power, there have
been more than 136 communal riots and the
whole State Is gradually being engulfed
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Everyday it 1s spreadingto new areas It may
spread throughout the country It has al-
ready influenced the entire atmosphere of
the country |have given a notice under Rule
193 for discussion on this matter | want to
know your ruling The House must discuss
this matter

SHRI SOMNATH CHATTERJEE
(Bolpur) We from CPI (M) are also support-
ing this The situation is very critical

MR SPEAKER Youcandiscuss it when
the House takes up the Demands of the
Home Ministry Now Shri Banatwalla

SHRI G M BANATWALLA Su, the
guestion of communal violence in Gujarat 1s
very important This Is the second time to-
day that | have given a notice for Adjourn-
ment Motion There, gradually, one afterthe
other differenttowns, cities and districts are
falling victim of communal vicience

Sir we had communal violence there in
district Khera It has spread to Ahmedabad
It has spread to Baroda It has gone over to
Palanpur And all this ttme | have been
raising this matter here by giving you notices
for Adjournment Motion Today also, my
second notice for Adjournment Motion Is
there

MR SPEAKER Youcandiscusstwhen
the House takes up the Demands for the
Home Ministry

(Interruptions )

SHRI SAIFUDDIN CHOUDHURY
(Katwa) You cannot club with the Demands
of the Home Ministry it has to be taken up
separately (Interruptions)

MR SPEAKER Pleasetakeyourseats
SHRIG M BANATWALLA Sir, what
are you doing about my adjournment mo-

tion?

MR SPEAKER | have not permitted
you to move your adjournment motion |
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have not given you my consent to raise it.
The House has discussed it.

(Interruptions)

SHRI YADVENDRA DATT (Jaunpur):
Sir, have you accepted my notice under rule
377 or rule 1977 (interruptions )

[Translation]
MR. SPEAKER. You know Rule-377
[English]

SHRIYADVENDRADATT lhave given
also under rule 197 In Kashmir, the Vice-
Chancellor of the Kashmir
University ..(Interruptions)

[ Translation)

MR SPEAKER The notice, you have
given, will be considered

[English ]

SHRI YADVENDRA DATT Sir, | want
the Centre to declare the jamiat-e-Islami
and the other terrorist arganizations to be
llegal. (Interruptions)

SHRI YADVENDRA DATT Immediate
action should be taken ( Interruplions )

MR SPEAKER Yes, Mr Akbar

SHRIM J. AKBAR (Kishangan]) The
situation In Ahmedabad has to be raised
hare, so as to consider it in all seriousness.
(Interruptions }

MR SPEAKER Do you want to add
your voice to that demand?

SHRIM. J AKBAR This situation has
ansen because BJP is there in Government

MR. SPEAKER" Nc not like that
... { Interruptions ) ..

SHRI KHEMCHANDBHAI SOMABHAI
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CHAVDA (Patna): Sir, I have just come from
Ahmedabad, after visiting the disturbed
areas, and the affected areas of that
city...(Interruptions )...

[Translation ]

SHRI SATYAPAL SINGH YADAV
{Shahjahanpur): Mr. Speaker, Sir, | would
like to draw the attention of this august
Houseto a serious problem of Uttar Pradesh.
Thousands of patients are dying in hospitals
and several of them are dying for want of
medicines in all the Government hospitals
because the doctors have give on a total
strike 1n Uttar Pradesh. Due to lack of post-
mortem rooms in the districts, the dead
bodies are rotting. | would like to request the
Central Government to intervene in the
matters and ensure that the doctor's strike is
called off.

MR. SPEAKER: Your is over. Now you
may please 1ake your seat.

... [Interruptions )...

SHRI MADAN LAL KHURANA (South
Delhi) Mr. Speaker, Sw, | had given a notice
that .. (Interruptions )...

MR SPEAKER : You have already
raised this matter under Rule 377.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, the hon. Minister of Home
Affairs had said in this House that the mi-
grants will be given aid @ Rs. 500 per
month, but not a single paisa has so far
reached them. About 2,500 people are stay-
ing tn Delhi.

...{Interruptions )...
MR SPEAKER: You give a notice for
this
. (Interruptions )...
[ English )

MR.SPEAKER: Pleasetakeyour seats.
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[ Transtation |

SHRI HARISH RAWAT: Mr. Speaker,
Sir, you said just now that we couid hold a
discussion on this. As has been rightly said
by Shti Banatwala this is not a situation of
law and order only. All this is happening due
to the party in power and the parties support-
ing it. We expect from you that in view of the
gravity of the situation you will have this
matter discussed under Rule 193.

13.21 hrs.

ELECTION TO COMMITTEES

[English |

() Central Advisory Committee
far the National Cadet Corps

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA ): | beg to move:

“That in pursuance of Section 12(1) of
the National Cadet Corps Act, 1984,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members from
among themselves to serve as mem-
bers of the Central Advisory Commit-
tee for the National Cadet Corps for a
term of one year from the date of
election, subject to the other provi-
sions of the said Act and the Rules
made thereunder.”
MR. SPEAKER: The question is:

“That in pursuance of Section 12(1) o!
the National Cadet Corps Act, 1948,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members from
among themselves to serve as mem-
bers of the Centrat Advisory Commit-
tee for the National Cadet Corps for a

term of one year from the dale of
election, subject to the other prowi-
sions of the said Act and the Rules
made thereunder.”

The motion was adopled

(i) Court of Aligarh Muslim Uni-
versity

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA) on behalf of Prof. M. G. K.
Menon: | beg to move:

“Thatin pursuance of sub-clause (xxiv})
of clause (1) of Statute 14 of the Stat-
utes of the Aligarh Muslim University,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, six members from
among themselves to serve as mem-
bers of the Court of the Aligarh Muslim
University for a term of three years.
The membars so elected shall not be
the employees of the Aligarh Muslim
University.”

MR. SPEAKER: The question is:

*Thatin pursuance of sub-clause (xxiv)
of clause (1) of Statute 14 of the Stat-
utes of the Aligarh Muslim University,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, six members from
among themselves to serve as mem-
bers of the Coun of the Aligarh Muslim
University for a term of three years.
The members so elected shall not be
the employees of the Aligarh Muslim
University.”
The motion was adopted

(iii) Court of University of Delhi

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA) on behalf of Prof. M. G. K.
Menon: | beg to move:
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"That in pursuance of sub-clause (xIx)
of clause (1) of Statue 2 of the Univer-
stty of Delhi, the members of this House
doproceedto elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Court of the University
of Delhi The members so elected shall
not be the employees of the University
of Delhi or ot a recognized College or
nstiiution of that Universiy ”

MR SPEAKER The question is

“That in pursuance of sub-clause (xix}
of clause (1) of Statue 2 of the Univer-
sity of Delt, the members of this House
doproceedto elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Gourt of the University
of Delhi The members so elected shall
notbe the employees of the University
of Delhi or of a recognised College or
institution of that University ™

The motion was adopted

(v) Counci of Indian Institute of
Technology

THE MINISTER OF INFORMATION

AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P
UPENDRA) on behalt of Prof M G K
Menon | beg to move

“That in pursuance of Section 31(2)
(K\ of the Instdutes of Technology Act

1961, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves 10 serve as
members of the Council of Indian Insti-
tutes of Technology estabhshed under
Section 31(1) of the said Act, for a
peniod of three years from the date of
their election ™

The motion was adopted

MR. SPEAKER: The quastion is:

“That in pursuance of Section 31(2)
{K) of the Institutes of Technology Act,
1961, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Council of Indian Insti-
tutes of Technology established under
Section 31(1) of the said Act, for a
penad of three years from the date of
their election ™

The motion was adopted

(v} All India Council for Technical
Education

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P
UPENDRA) on behalf of Prof M G K
Menon | beg to move

“That in pursuance of sub-section 4 ()
of Section 3 of the All India Council for
Technical Educahon Act, 1987, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, one member from among
themselves to serva as a member of
the All India Counci for Technical
Education for the term ending on 11
May, 1993, subject to the other provi-
sions of the said Act "

MR SPEAKER The question is

That in pursuance of sub-section 4(j)
of section 3 of the All India Council for
Technical Education Act,, 1987, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, one member from among
themselves to serve as a member of
the All India Council for Techmcal
Education for the term ending on 11
May, 1993, subject to the other provi-
stons of the said Act "
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The motion was adopted

(Interruptions)
[English)

SHRI G. M. BANATWALLA (Ponnani):
Twice we have given an Adjournment Mo-
tion. There is no response. Please direct the
Government to make a statement on the
Floor of the House. (Interruptions}

(Interruptions)

SHRI INDRAJIT GUPTA: Sir. the Busi-
ness Advisory Commitiee is meeting today
at 3.30 P. M. . | would strongly urge upon
everybody concerned, that in view of the
justified agttation of Members in this House-
which is quite justified-about this continuing
communal violence gomng on in Gujarat, the
Business Advisory Committee should agree
that a Motion-there are many motions-should
be taken up and discussion should take
place at the earliest possible moment. i you
say that you are in favour of that. the Mem-
bers will also be re-assured.

MR. SPEAKER: | said that | will take it
upinthe Business Advisory Committee when
we meet.

{Interruptions )

MR. SPEAKER. We are taking up Call
Attention. Shri Harish Rawat.

{Interruptions )

MR. SPEAKER: The Minister of Parlia-
mentary Aftairs is to make SUO MOTU
statement.

(Interruptions )

[ Transiation]

SHRIG. M. BANATWALLA: At leastthe
Government should make a statement in

Statt. by Min. re. 494
Abduction of V.C. of Kashmir
University, etc.

this regardtoday. Since there is no response
from the Government and also no statement
from their side, | walk out,

13.26 hrs.

At this stage, Shri G. M. Banatwalla and
Shn Suftan Salahuddin Owaisi left the
House

[English]

MR. SPEAKER: | am now calling the
Minister. You sit down. Shri Harish Rawat:
They are not yielding even to the Minister.

13.26 1:2 hrs.

STATEMENT BY MINISTER

[English]

Abduction of the Vice-Chancellor of
Kashmir University and the General
Manager, H.M.T. Factary, Srinagar, on
6th April, 1990

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): Sir,
I rise to inform the House of grave incidents
that have taken place in Srinagar on 6th
April, 1990,

The tacts of the incidents of abduction,
as ascertained from the State Government,
are as follows:

On 6th April at about 0940 hrs, Shril.. M.
Khera was proceedingto H. M. T. Factory at
Zainakote, accompanied by a P. S. O. Con-
stable of C. I. S. F. and his driver. When the
car reached Qamarwari Chowk, it had to
stop because of traffic congestion, where-
upon 4-5 unidentified persons forced their
entry into the vehicle and drove away. Sub-
sequently, the driver and the CISF Con-
stable were released, who reported the matter
to the police.
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The abduction of Shri Mushirul Hag,
Vice-Chancellor, and his Private Secretary,
Shri Abdul Ganitook place at about 1320 hrs
on the 6th April, 1990, when they left the
University campus in a vehicle. It has been
reported that as soon as they reached the
main gate of the University, 4-5 un-identified
persons got into the vehicle of the Vice-
Chancellor and drove it some distance away,
from where they were transported in an un-
numbered van.

Immediately on receipt of the informa-
tion about the incidents, action was taken to
block all exit and entry points of Srinagar
City. Eflorts to locate them are continuing.

Some local newspapers informed Po-
lice Control Room that the Students’ Libera-
tion Front has claimed responsibility forthese
abductions and has demanded release of
three detained terrarists by 3.00 p.m. on Sth
April, 1990 in exchange for three hostages.
Thethreeterrorists named in this connection
are Nisar Ahmed Jogi, Fiaz Ahmed Wani
and Ghulam Nabi Butt.

| assure the House that all possible
efiorts are b«ing made to trace out the
whereabouts of the abducted persons. The
Govermnment are firm in their resolve to effec-
tively curb the activities of the secessionists
and terrorists and to isolate and neutralise
these anti-national elements. The criminals
will be brought to book.

| am sure that Honourable Members
would join me in condemning the cowardly
acts of these terrorists and in wishing for the
safe and early return of all the three persons
held hostage.

{Interruptions )

SHRI INDRAJIT GUPTA (Midnapore):
Since he has taken the approval to make a
statement and 3 P.M. today is the dead-line
or the ultimatum given by the people who
have kidnapped those two persons, it is only
one and a half hours away, we woukd like not
only a narration of how they were kidnapped
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and all that, but what is the position now?
Whatisthe latest position? According to you,
30'clockis the dead-line and if those people
are not released by then they have threat-
enad to kill those two abducted persons.
What is the position now? We are only one
and a half hours away from the dead-line. Is
there any information on that or anything you
can tell us, which is not in the Press?

SHRIP. UPENDRA: Efforts to get them
released are continuing.

13.29 hrs.
[ MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Shri indrajit
Gupta is well aware that we do not allow
questionstobe put after a statement is made
by a Minister.

[ Translation)

SHRIDHARM PAL SHARMA (Udham-
pur): lrepresent Jammu and Kashmir. | have
given a Calling Attention on this.

...{Interruptions )

SHRI HARISH RAWAT (Almora): The
hon. Minister has not told us anything more
than what we already knew from newspa-
pers. The situation is very bad.

SHRIDHARMPAL SHARMA: lam from
Jammu and Kashmir.

[English ]
| have given a Call Attention notice.

MR. DEPUTY-SPEAKER: You come to
your Call Attention Motion, Harish Rawat ji.

We do not allow that kind of question
answers after a statement is made by a
Minister in this House.

{Interruptions )

SHRIAJIT PANJA (Calcutta North East):
Sir, the deadline is 3 O'Clock.
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SHRI DHARM PAL SHARMA.: Sir, lam
from Jammu & Kashmir and | have given a
notice of a Calling Attention. This is an ex-
tremely serious situation. The dead line is 3
O’ Clock. It involves two senior officers and
the General Manager of H. M. T. So this
should be considered.

[English]

MR. DEPUTY-SPEAKER: We do not
allow questions after the Minister's state-
ment in this House, If you are really worried
about what is going fo happen upto 3 O'Clock
or after 3 O'Clock, you may please contact
the Minister and the Minister may inform you.
Now, | call upon Shri Harish Rawat to raise
Calling Attention.

13.31 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported increase in the incidents of
molestation of women passengers in
buses in Delhi

[English]

SHRI HARISH RAWAT {Almora): | call
the attention of the Minister of Home Aftarrs
1o the following matter of urgent public im-
portance and request that he may make a
statement thereon:-

“Reported increase in the incidents of
molestation of women passengers in
buses in Delhi”

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Mr. Deputy-Speaker, Sir, the
hon'ble Minister for home Affairs is busy in
the other House. He is piloting the Bill there.
| have taken your special permission.
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SHRI HARISH RAWAT: Sir, the Minis-
ter for Home Aftairs is missing.

MR. DEPUTY-SPEAKER: The Minister
for Home Affairs is in the other House. M.
Upendra.

SHRIP. UPENDRA: Sir, Onthe night of
23/24th March, 1990, amarried woman aged
about 19 years had boarded a private bus
No. DEP 2764, under DTC operation, from
Maharani Bagh bus stand. The bus termi-
nated at Lajpat Nagar and all the passengers
exceptthe lady got down. she was not aware
of the lay-out of Delhi. The driver of the bus
and his friend, who was also travelling inside
the bus, switched offthe lights and criminally
assaulted her. After the assault, the accused
tock her to Kalyanpuri in the bus where they
were checked at a road-barrier by the Police
and subsequently brought to P. S. Lajpat
Nagar. On the statement of the lady, a case
{FIR No. 115) dated 24.3.1990 u/s 376 IPC
was registered at P. S. Lajpat Nagar. She
was got medically examined. The two ac-
cused were arrested and remanded to judi-
cial custody till 6.4.1990.

In another incident on the night of 26/
27th March, 1990, a 25 year old woman had
boarded a private bus No. DEP-4854 at
about 7.30 PM at South Extension which
was going towards Raja Garden-Azadpur
side. Some passengers got down at Raja
Garden and the remaining except the girl at
Azadpur bus stop. The drivertold the giri that
she would be dropped near her residence.
The bus was subsequently taken to an iso-
lated place near Haiderpur Canal and after
locking the doors and the windows, the driver
and conductor physically assaulied the
woman. Thereafter, they took the bus to-
wards Peera Garhi Chowk where on spot-
ting a TSR, they dropped her asking her o
take the TSR. Before leaving, they threat-
ened that she should not report the matterto
anyone and drove their bus towards Haid-
erpur. The girl narrated her story to the TSR
driver who followed the bus. Near Man-
golpuri Chowk, aPCR Van was standing and
on being informed about the incident by the
TSR driver, the police officials chased the
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bus and caught it near Haiderpur Chowk.
The bus belongs to a private travel agency
and is plying betwean Haridwar and Delhi. it
was returning from Haridwar and had dropped
all its passengers at Ashram Chowk before
coming to South Extension. The driver and
the conductor were arrested and are in judi-
cial custody. A case (FIR No. 70) dated
27.3.1990 u/s 376/34 IPC has been regis-
tered at Police Station Shalimar Bagh. The
bus has been impounded. The TSR driver is
being rewarded for his act of bravery.

In order to curb the menace of crime
against women, Delhi Police have taken a
number of steps as indicated below:-

(i} A special Cell for Crime Against
Women is functioning at Police
Headquarters headed by a woman
DCP to look into such incidents of
crime. Apart from this, womencells
have also been set up in six police
districts of Delhi.

(i) Stringent action is taken against
culprits and criminal cases are
registered.

(i) Steps like posting police personnel
in uniform as well as in plain clothes
at main bus stops, around girls
schools/colleges and in running
buses have been taken. The police
control room vans also check the
buses 10 curb this menace. Special
drives are also frequently carried
out. Intensive drives are launched
against eve-teasing.

| take this opportunity to reiterate the
Govemment's firm resolve to deal sternly
with such cases and would like to assure the
Housethat all possible steps are being taken
and will continue to be taken in this regard.

SHRI. HARISH RAWAT: Mr. Deputy-
speaker Sir, this is just one among many
crimes against women which regularly occur
in Dethi . | don't consider this a matter that
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concerns the ruling party on the opposition.
It is really the weakness of our existing laws
that savesthe perpetratons of heirous crimes
like no-lestation of women. That is why such
incidents are on the increase. This paint has
been raised a number of times inside and
outside this House. The existing laws should
be charged so that people who commit such
crimes are severely punished. These people
are exploiting legal loopholes to their advan-
tage. According to existing laws the com-
plainant has to prove that a crime has been
committed against him on her. When a
women has been subjected to nolestation it
be-comas extremely painful for her to face a
cross-examination in the Court. She also
fears humiliation in society if her story were
to be known. Such factors discourage a
woman from reporting the crime. Those who
do report these crimes have problems in
getting eye-witnesses to support their case
and even if eye-witnesses are available the
police seldom carries out detailed investiga-
tions. If you go through the old records, |
don’t think more than 1000 such cases are
registered in Delhi. Of these not more than
100 reach the courts and ultimately there is
hardly one case in which the guilty is pun-
ished. | urge the hon. Minister to irrterate a
discussion in the House on reforms in laws.
Special courts should be set up to deal with
crimes against women, such cases should’
be disposed off within a stipulated period
and # a medical report is atiached to the
case, the onus should be on the accused to
prove that he is not guilty. Without charging
the existing laws | don't think we can remady
this situation. Sir, there has been a sharp
increase in such crimes in Delhi. The hon.
Minister has mentioned two cases in his
statement. These cases involved private
buses under D.T.C. operation. One was
operating under the D.T.C. and the other....

SHRI P. UPENDRA: Both are private
buses.

SHRI HARISH RAWAT: Both are pri-
vate buses. May | know from the hon. Minis-
ter how these private buses were operating
whaen all private buses in Delhi are under D.
T. C. operation? The important point 10 not
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here is that such services are being run
illegally in connivance with D. T. C. officials.
Agencies like the Delhi Administration, the
D.T. C. and the police have chosento ignore
this fact. In both the cases the driver, con-
ductor and other bus staff molested a women.
Luckily the victims came into contact with
sound counsel which led them to report the
crime. Only then did it become known that
two such private buses were not being oper-
ated under. the D. T. C. This means that
private bus-owners are operating buses ille-
gally in contrivance with D. T. C., Police and
Delhi Administrationofficials. Suchinstances
are common in the reflected areas of outer
Delhiwherethe D. T. C. does not want fo run
its services. Private bus-operations are run-
ning them buses in those areas and fleecing
the public. May | know from the hon. Minister
if this matter has been investigated even
since this incident was reported. Was the
Police, D. T. C. and other officials asked to
verify this thing. How many such cases have
come to light? Why has the Government
been so negligent in the past? The hon.
Minister should have known that such ques-
tions ware bound to be raised in the House.
Sir, apart from this the hon. Minister’s state-
ment mentioned three staps to be taken by
the Government. But | don't think these
measures will sufice when it comes to con-
trolling such crimes. Such incidents have
occurred previously also.

Discussions were held inthe House and
plans werae drawn up to take remedial steps.
But what happened? Such incidents con-
tinue unabated. | don't blame the Delhi Po-
lice for the current state of affairs. Nor do |
say that they are not vigilant. The policing
system in Delhi is inadequate if we consider
the increasing size of the city. At times there
is too much pressure on the police. When-
everthereis anindication that terrorists have
enterad the city the entire police force 1s
engaged in flushing them out: The strength
of the police force does not match the grow-
ing needs of VVIP security and handling ot
demonstrations and processions. The num-
ber of women police is also very low. | urge
the Government to increase the strength of
the women police force partigularly the pa-
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trolling squad of the women police. Dethihas
a large number of working women many of
whom have to work till late in the aight. it has
been seen that the public distrusts the beat
canstable of the police. In this situation
womaen folk are reluctant to approach a beat
constable. Will more women police be re-
cruited for night patrolling duties and will the
number of such patrolling squads be in-
creased? There is also a need to provide
these squads with the latest equipment in
order to control the situation. Although a new
communication system has been provided
to the Delhi Palice, we cannat say that it is
well equipped to deal with the type of crimes
being committed these days.

You may kindly tell as to what measures
are proposed to be taken to make it well

equipped.

Inyour statement you have stated noth-
ing us regard to another incident, because
you confined your reply only to the incidents
of rape of women in buses. One more inci-
dent took place in the Mandir Marg area in
Dalhi, the news of which appeared in the
newspapers also. A poor housewife of that
area was kidnapped by some persons and
then raped several suchincidents take place
frequently life such incidents should be in-
vestigated; moreover provision shouid be
made to provide compensation to the victims
of such incidents of rape, because usually
these women belong to the poor section of
the society. Whenthe matter is proved by the
medical report the Government should give
some compensation so that they can plead
their case in the court and manage whatever
resources they can. Mostly it is seen that due
to the lack of resources such women cannot
afford to pursue their case property, the
benefit of which goes to the culprits.

Now | would like to draw your attention
to an incident which accrued in the district
Shivpuri of Madhya Pradesh. Though the
incident has no direct relationto it yet | would
like to bring it to your notice. The hon. Member
Kumari Mayawati who is the memberof DSY
or BSP also raised the same issue in the
House a few days back. The women of poor
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sectons and hanjan women were forced 1o
dance naked on the day of Hol festval in
Madhya Pradesh, and the persons who
belonging to the so called elite ciass, land-
lord eic were drunk and involved in the
incdent. i was a termble incident. The Cen-
tral Govemment should have got the fact
verfied by the Government of Madhya
Pradesh and acquainted the house with the
actual situation But some persons sitting on
the other side are so busy In their disputes
that they have no time to go deep into such
matters or to get them enquired Upendra |1,
{ would not blame you because you are also
helpless and you have to take certain steps
under constraint But |would like to submit to
youthat earlier too | brought the incident into
your notice, you should get the facts verified
from the Government of Madhya Pradesh
because now the government which has
come In power inthe state favours feudalistic
tendencies Thus the number of rape inci-
dents with the women belonging to sched
uled castes and scheduled tribes not only in
that state but also in Delhi and in the other
parts of the country has been continuously
increasing When the Government identrfies
with haves whether 1t 1s 1n Centre or 1n a
State, the women of weaker and poor sec-
tions always become victims to t, and since
the present Government has come into power
such offences have become an ordinary
thing Thus | would like you to get the facts
venhied from the Government of Madhya
Pradesh to know the actual stuation Be-
sides, the Government of that state should
be dwected to elect to such mcidents and
take stnngent measures against the crimi
nals These days in Delli a new class of
wealthy people have developed, a new cul-
ture has developed in the Five star hotels,
three star hotels and guest houses which
has been encouraging prostitution Recently
DelhiPolice have accompiished acommend
able task, they have apprehended many
gangs nvolved in and action is being taken
against them But that s not sufficent What
1s requested is that all the big hotels should
be kept under constant viglance How can
we let our culture get polluted in this manner
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whether they use these women to entertain.
the foreign tounsts or for some other pur-
posaes; the queshon is not who s responsible
for a particular matter Rather the 1ssue 1S
that 1t brings bad name to our culiure And in
this manner this profession 1s getting mo-
mentum, | do not blame those women who
are forced to go 1o red areas due to their
poverty and helplessness Itisthe duty of the
Govemnment to rescue them. Though there
are a number of women welfare centres and
similar other centres (Nanniketan) but dueto
the inadequate faciliies there, they again
run away to red areas Thus it is very neces-
sary to improve the conditions of Nanniket-
ans Through this august House | would like
to know from you what steps are proposed to
be taken by the Government against those
elements who force women to engage them-
selves in such evildeeds Such evilpractices
have beenonthe increase inthe recent past,
and the people of the country are perturbed
over t Thus the hon Minister may kindly
shale the measures being taken so that
through this august House the people of the
country may also know about the measures
to be taken to the government

SHRI NATHU SINGH (Dausa) Mr
Depuly Speaker, Sir, 1l 1s a very sensitive
1ssue, because such incidents have been
increasing not only in Delhi but in the whole
country, also and and due to humilation,
leasing and molestation of women, therr
reaction a mixture of angree, gnef and shame
The country where the concept of “Yatra
Poojyarite Naan, Tatra Ramante Devta”, was
followed, cnimes on women have been in-
creasig and Lok Sabha has been forced to
have a discussion on the matter today
Though the Government have already taken
cerain measures yet offence this offence
has become a social evil and now the Gov-
ernment will have 1o take major steps to curb
this evil It won't do by merely registening a
casa or by taking minor steps

Mr Deputy-Speaker, Sr | would lke to
inform the House that in Delhi the number of
such reported cases was 1777 i the year
1987 which increased to 2759 n the year
1988 These are only reported cases There
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will be many more case$ which have not
been registered, because in view of the
prevailing circumstances in which women
live, itis quite difficult to register acase inthe
police station or at any other place. If minor
incidents take place in town areas no
women'’s bother to register a case in the
police station. It is only in metropolitan cities
like Delhi, Bombay Calcutta etc that women
register case in police station.

Mr. Deputy-Speaker, S, if we glance at
the statistics of the whole country, we find
that the total number of rape cases in the
year 1986 was 7021, in 1987—7755, and in
19888342 The number of molestération
incidents in 1986 was 16399which decreased
to 16076 in 1987, 1n 1988 it reached 16,631.
The incidents of kidnapping in 1386 were
8906, in 1987 these were 8858 and in 1988—
9424. Similarly the incidents of eve-teasing
n the year 1986 were 5064, in 1987-7103
and in 1988- it increased to 10,003. These
stastics revealthat such incidents have been
increasing nat anly in Delhi but outside it
also. A bill was moved in Rajya to curb all
such wncidents. That Bil! was ~wrea be-
cause some women registereg tome ciises
which were dealt not only by the Police but
also by the court. When ihese cases came
betore the court, they toc considerad them to
be a sernious offence

Harbans Singh versus Punjab Univer-
sty, AIR-1964. Punjab High Court decided
that & was a serious offence and the Govemn-
ment should take aciion on it. The case of
Baba Ahmad Kabir Versus Principal, Medi-
cal College, Keraia High Court. That court
also decided that it was a serious offence
and the Government shouid enact a law to
deal with it.

MR. DEPUTY SPEAKER: You have
been allotted only five minutes for your
question, you have not to go into such de-
tails.

SHRI NATHIJ SINGH: A Bill to this
effect was introduced on 24.11.79 in Rajya
Sabha. Such incidents take place because
the buses are crowdad. The incidents of eve
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teasing, molestation etc take place. | would
like to know from whether the Government
would make arrangements to start special
buses for ladies in Delhi and other states as
it is in Bombay. Similar Bill was introduced in
Lok Sabhaon 25.11.88 andthe hon. Minister
had given a statement at the time it was
introduced. Mr. Deputy Speaker, | would not
like to read it, | don’t want to take more time
of the House, rather i would preferto narrate
the giftof it. The hon. Minister had mentioned
twa-three things at the time of the introduc-
tion of the Bill.

MR. DEPUTY SPEAKER: You cannot
gointo such details. It is not aregular discus-
sion, itis a calling Attention you have 1o ask
pointed guestions on it, which will be an-
swered by the hon. Minister. If you regularly
make long discussion, how canwe go ahead.

SHRINATHU SINGH: They had asked
three questions.

MR. DEPUTY SPEAKER: Youmay ask
your question, not their questions. If you ask
questions of athers, time will be over.

SHRI NATHU SINGH: While introduc-
ing the bill the Hon. Minister had said that
they would impart Judo-Karate training to
the girls in colleges. | would like to know
pointedly the names of the colleges in which
arrangements for Judo-Karate training has
been made by the Government so far. hon.
Minister had stated that lady police in plain
cloth will be deployed in buses. May | know
whether Judo-Karate training will be given in
colleges. Secondly, the Bill was introduced
and passed in Rajya Sabha but it was intro-
ducedin Lok Sabha and could notbe passed.
Will this government get this Bill passed in
Lok Sabha and bring it out in the form of on
Act and after that will issue directions 1o the
state Governments to pass similar laws in
their legislative Assemblies.

13.59 hrs

[SHRI VAKKOM PURUSHOTHAMAN in
the Chair]
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It 1s a social evil Only framing of laws
will not do away with this evil such incidents
will continue to occur until the laws in this
respect are enforced What steps have been
taken by the Government for the enforce-
ment? Will the Government introduce any
such education in schools from the initial
stage to check such tendencies similar to
sex education? | would also ke to know
whether Government have made any such
survey to identity of the people involved in
such activities do they belong to the middle
class or lower middle class are they literate
or lliterate, what ts ther social status? May
1know whether Government have made any
survey to know all these things

14.00 hrs

if any survey has been conducted then
to which category they belong and what
measure have beentaken or arebeing taken
to remove this evil

Mr Charrman Si some persons and
experts are of the opinion that this matter is
related to social and econcmic aspects What
steps are being taken by the Government to
remove soctal and econom ¢ difference !t
has been observed that when conductors
and drivers watch the ladies of high status
such feelings arise inthem Have you sought
the opinion of the social scientists social
reformers and psychologists to remove the
social and economic disparity? What further
measures can be taken to check the in-
crease In such incidents? Kindly through
eight or these ponts in your reply

[Enghsh ]

SHRI P R KUMARAMANGALAM
(Satem) Mr Chairman, Sir, the matter on
which we are calling the attention of the
Minister of Home Affairs 1s not an issue that
1s born today or yesterday only R is really
one of much larger scope intha senseofthe
passage of tme Infact {think, it is relevant
for me 1o bring to the notice of the hon
Minister of Parhamentary Affars who, |
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undersiand, 1s representing the Minister of
home Affairs What we have sought to call
the attention of the Minister of Home Atfairs
What we have sought to call the attention of
the Minister of Home Affairs is notonly onthe
recent Incidents of molestation of wamen
passengers In the buses in Delhi and the
steps taken by the Government to ensure
their safety but generally on the whole sub-
|ect also

We have mentioned the reporied in-
crease in theincidents of molestation Unfor-
tunately the statement read out by the Hon
parliamentary Affairs Minister, which was
supposed to be made by the hon Home
Minister, speaks of only two incidents |
think, itis relevant forme te oring to his notice
that there 1s statistics and data avatkabie both
with the Ministry of Home Affairs as well as
the Delhi Paolice as to how slowly and stead-
ily offences against women have been in-
creasing

Mr Chairman, Sir, normally offences
against women are divided into four catego-
res The first being eve-teasing, the very
next being molestation, the third being kid-
napping and the fourth being rape unfortu-
nately in the years 1987-88 and 1988-89,
we have seen steady increase in the number
of cases that have been registered under
these vareties or headings of offences
against women In fact, molestation Is the
maximum number of cases tntheyear 1986,
it was 16,400 cases, In the year 1987, t was
16,600, In the year 1988, it was 16,800 and
in the year 1989, it was 16,900

We had a steady increase in the cases
of molestation Unfortunately even though a
Biil was brought into the Rajya Sabha which
was called the Delhi (Prohibtion of Eve-
teasing) Bill and passed there around De-
cember 1988 or January, 1989, it never
came to the Lok Sabha and 1 tapsed It s
because the demand was essentially that,
why it should be restricted only to Delhi After
all, this evil 1s not restricted only to the
metropolitan city of Delhi It 1s a national fact
So, what 1s important is  1s born out of a
certain socio-economic circumstance on a
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national level. It is not born out of some
unnatural situation but mainly born due to
the fact that women in society are still not
being looked upon as equal, socially. Unfor-
tunately, this habit of looking upon women as
objects of sex 1s a fact that is not strongly
deprecated nor other social movements
strong enough to tackle this. The misfortune
1s that Government also and the Govern-
mental machinery, tend to treat offences
against women very lightly and even the law
does not provide for the latitude that we
expect must be given to the weaker sex. Itis
unimaginable especially when in cases of
molestation and rape, the law demands that
proof must be adduced beyond reasonable
doubt. Every one knows that these offences
donottake placein public place and in public
view where one can have millons of wit-
nesses to watch the molestation and rape, 1o
watch even eve-teasing, the mildest of these
offences against women. Unfortunately. in
the law we still haven not provided especially
with regard to molestation and rape.

PROF. K. V. THOMAS {Ernakulam);
The Chief Minister of a State recently made
a statement that “there is nothing in kidnap-
ping and rape. it 1s just like taxing a cup of
tea.” In a country like ours, if there are Chiet
Ministers who consider that rape Is just like
taking tea, how do you think that women are
going to get protection? It 1s a very serious
matter.

MR. CHAIRMAN: Yes

SHRIP.R. KUMARAMANGALAM: fam
happy that my friend Prof. K. V. Thomas, the
hon. Member, has brought this 1o the notice
of the Home Minister and has gone on rec-
ord. But | would only like to remind him that
he is not the only Chief Minister wha said it.
We have heard of a former Chiel Minister
who has now become a very important per-
sonalty in the Government who said that
women's right to property should be abol-
ished, and going 1o the other extent, not only
the nght for sanctity of normal lite and dignity
but even the right to inhent property should
be abolished and right to bring 1t as a resolu-
tion of the Cabinet in a State. He 1s. of
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course, now as all of us know, the Deputy
Prime Minister whom we are all collectively
very fond of. But then this is what is happen-
ing. Anyhow, individual is not the issue now.
The issue that is before us is, what is it that
the Government is doing? According to the
Government, all that they have done is, they
set up a special cell, they shall take stringent
action and they take steps like posting Police
personnel in uniform. Is this sufficient? Un-
less the law provides for automatic deterrent
action where if 3 person commits a crime of
any offence against women, he shall be
given automatically, after a summary trial,
strong punishment, how is it that we are
going to put an end to this? It is becoming
recreational pastime, almost like the Chief
Minister’'s going around saying that it is like
having cups of tea, then it is a recreational
pastime. Is this how the Governmentis going
to look upen #t? Is it not time that the Govern-
ment looks into it in depth to analyse all the
laws sufficiently?

Is the measure that we have taken
enough to quell this? The figures at the
national level do not show this. They show a
steady increase as the economic prosperity
improves. you may find that there is an
increase in the offences against women. Is
this justifiable? The original argument was
that women are molested because men are
frustraled and unhappy because of their
economic circumstances. But in direct
counter to that, we see in front of us clear
evidence that even in a city like Delhi, which
1s one of the most prosperous cities, the
offences against women have increased in
number and not reduced. In the foreign
countries, this matter has come up not very
long ago but in the middle 70s and 80s. So.
New laws were brought forward on the
question of sexual offences, especially
against women, Whetheritisthe U. K., orthe
U. S. A. orthe Europe, there they shified the
onus from the complainant to the accused.
Even in the country like the United Kingdom
where normally the onus of proof lies on the
complainant, when it came to women, they
shifted the onus because conscientiously
they came to be aware of the fact history has
established it beyond doubt-that the woman
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who complains of rape or molestation, in-
varably is unable to prove it in a court of law.
The accused escapes and the victim be-
comes disgraced in society. That is why
today, women do not complain. We have
statement of policemen and police-women
who say: “We do not receive complaints. So,
we cannot take action.” How do you expect
the women to come forward and complaint of
sexual harassment or molestation or rape or
even eve-teasing? They know that ultimately
the offender willget away and they will be the
victims. They will be the ones who will be
punished in society for having unergone
this trauma of molestation. So. unless it 1s
provided in the law. it will nol help. | repeat
again that unless the Government provides
it in law that if a woman makes a pnma facie
case in cases of offences aganst her either
in the form of molestation or rape or even
even eve-leasing or kidnapping, the onus
should shift to the accused. Unless such a
provision is made, things will not improve.
The Government could do it for dowry deaths;
it could do for bride burning. Why can't the
Govemment do it for rape ard molestation?
In these two mstances. | am reasonably
centain from what has been given in the
statement that it is going to be well-nigh
impossible for ladies concerned to establish
that they were molested. There have to be
circumstantial evidences to prove this. That
would be very difficult. lwould not iike to take
much time because | can hear the hint. |
would only like to submit that my friends
have aiready brought to the notice..

[ Translation)

SHRIKESHARILAL (Ghatampur): Last
year during Congress regime, a Minister of
state had tried to rape a lady after confirming
her in his room. Will the hon. Minister state
the action taken against him?

[English]
SHRI P. R. KUMARAMANGALAM: Mr.

Chairman, Sir, my triend spoke now without
even requesting me to yield because he is
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not quite clear about the procedure. | have
yielded 1o him not meaning any ill-will to him.
| want to make one thing clear. Whether it is
a Minister, whether it is a Chief Minister or
whether it is the man who is occupying the
highest office of the land, when it is an
offence under law, the law shoulid take its
course. That is my request. | repeat it again
here. The issue before us is not what action
alone has been taken against these two
peaple. Unfortunately, the Minister has not
been kind enough to supply statistical data
which we require. lwish he haddoneit. Then
he himself would have realised, without doubt,
that the subject is touching, is not a mere one
or two cases of molestation in a public trans-
port system. Today if the driver and the
conductor of a private bus running under
DTC if | may quote ‘under DTC Operation’
the first bus, that is, DEP-2764, could have
the courageto doit, then what is happening?
They are as good as almost a public servant
because they are running a public service,
not a private one.

Sir, | wauld only appeal to the minister
and the Government that if they need any
cooperation from us, on this side of the
bench, to bring in strict laws it does not
matter even if it is draconian in the case of
offences against women, you will have our
full cooperation. Inaction is something which
we cannot keep quiet about. It is intolerable
to see that when a serious question of Calil-
ing Attention on the subject of molestation of
women in public transport is brought, mere
two incidents are brought to the notice of this
House. No statistics, at all, is placed. And we
are given a blank statement. The way the
answers are given to a starred question, we
have seen that. But the similar technique for
Calling attention, a matter of Public impor-
tance. | can only say that we have reached
a situation where even i this roof falls down,
maybe, the Government would give us atwo
line statement saying: “We are unhappy to
report to this House that the roof has just
collapsed and we are invesligaling the mat-
ter, and, if necessary, we would put the CBI
on it.” Unfortunately, we have reached a
stage where passing the buck has become
the order of the day. That is the law. This
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Government only says and | only hope the
hon. Minister does not say later, "look, we
were not involved in the molestation.” Do not
tell us that. That would be the extreme. We
wish some responsibility, some reactionfrom
them. They should take the matier seriously.
My friend Shri Harish Rawat has specifically
asked you to increase the number of women
personnel in police. We would like to have
the reply to that. He has specifically brought
forth the fact that, at one time, in DTC buses
and private buses under DTC operation,
where women often used those routes, there
were police posted In the buses 10 ensure
that this does rat happen. K there was a
policemen in wiher of these buses. would
this have happened? Would two women
have lost then iungamental dignity? | am
pained that thi< sunject has been treated so
casually. ! weapr no personal allegation
against th:2 hon. Home Minister. s daugh
ler 15 bke our sister. When she was kg-
napped, all of us were worned anr! ait ot us
were upset. We raised the hue and cry
nationally. There 1s no doubt about #. But
when 1t comes 10 some 0dg woman in a poor
tarmly isthis the way totreat it? (Interruptions
+ Heel very corry. (Interrupltions)

His absence Is relevant. If you do not
realise the absence, then | understand your
value-systems are poor People know that a
whief Minister behaved like that. Mr. Chair-
man, Sir, | have not yielaed to him. It he
wants to sit gown et him sit gown Otherwise,
he must know that there are rules

{would like to conclude only by «equest-
ing that the Government take immediate
sleps to solve this problem. #f they do not
take immediate steps to solve this problem,
tnere will be, unfortunately, continumng in-
crease of these offences. And ullimately. the
women of this country wil protest even it we
men do not. Thank you

SHRI JANARDHANA POOJARY
(Mangalore): According to the staiement of
the hon. Minister, the accused have been
charged under Seclion 376 of the IPC That
means these are two rape cases. We have
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been hearing not only inside the Parliament
but outside also—and the Press also have
been reporting-that thousands of molesta-
tion cases are taking place in buses. Ob-
scene gesiures are made to young girls and
also married women.

It is not a question of two rape cases. It
is a question of the system that is prevailing
in Delhi which is the capital of the country.
About 80 lakhs of peopie are residing in
Delhi. Among these people the culprits are
the bus drivers and conductors sometimes,
passengers sometimes and even the police
officials sometimes.

When il 13 going on like this every day
what steps are being taken by the Govern-
ment? Whether it is by the present Govern-
ment or by the earlier Government is not
pertinent here; but the point is whether we
have been serious about it.

I would like to read out a quotation.

“What is a rape afterali? In America
there is a rape every minute. lt is as
common as drinking tea. One drinks
atea and commits a rape ~

This has been stated and recorded by the
Press. And the Press was shocked when it
was stated by the Chief Minister of a State of
India who is expected to protect the lives of
the people and also is expected to protect
the dignity and honour of women in this
vountry. kt is from the Kerala Chief Minister.
It is deplorable. This Houses as the supreme
body will have to condemn it withcut going
into whether it is from ts party or from that
panty. | expect the hon. Minister also to
deplore this type of attitude from the Chief
Minister—whether he is from this particular
party or from that particular party.

Further, | come to reponsibility of politi-
cians Even i some politicians are going in
for rape or moiestation of women, there aiso
we should be very senous—whether those
politicians telong to this side or that side:
Law should toke its won course. If it is done
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by the politicians strict action should be
taken against such people.

| would like to know why the prosecu-
tions are failing. | want to know from the hon.
Minister the number of cases ended in con-
viction and also the number of acquittals tor
the last three years in such céses.

It is stated that women are not coming
forward to lodge complaints. 1 can submit
that all these offences are cognizable of-
fences. lfthe hon. Minister wants actionto be
taken, even it a person in the bus makes an
indecent gesture, 1 is sufficient and it be-
comes a cognizable offence. Immediately
he could be arrested without warrant. In
those cases, the Government should be
very serious. Hundreds of cases could be
booked against the culpnts every day in
buses alone. and it could be stopped. When
the prosecution is taking place in the Courts
of Law. what is the responsibility of the
prosecuting agency? Attempts are being
made to turn the witnesses hostile. What
action has beentaken agansithis? ltis done
sometimes at the instance of the police, with
the connivance of the police. So, the prose-
cution fails. | would like to know whethe: in
such cases, the Government is going 1o take
action and also it is going o give accounta-
bility not only against the police agency, but
also against prosecutor. If the cases fail, it
should be seen as to why the cases have
tailed. And then. we have 1o see whether the
cases have failed due 1o some deficiencies
Even then, there Is a case for appeal and in
such cases, | would like to know as 10 what
steps the Government are going 1o take. |
would like the hon. Minister 10 come up with
hs.. suggestions and concrete steps

Selaras |amconceined, 'wantto make
one suggestion. The former Government
had started imparting—particularly in Delhi-
—training in martial arts to girls who are
sludying inthe colleges: not physicaitraining
which s of less use So. | would like to know
whother  will be axtended to all the culleges
and whethet alt the gl stucents would be
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trained in such martial anis? Further, | want
to know whaether this Government is going to
strengthen the Women Police Force. We
had been doing good job, detected anumber
of cases and booked a number of cases
alsa.

Sir, if the hon. Minister is very serious in
curbing this criminal activity, he can
strengthen the Women Police Force in the
Police Department.

Sir, the hon. Minister has stated that

me action would be taken against those
people who indulge in such activities. The
hon. Members who spoke before me have
asked as to whetherthere willbe any amend-
ment to the Criminal Procedure Code or
Evidence Act. | would say that there are
decisions of the Supreme Court to the effect
thatonthe basis of uncorroborated evidence
by the prosecution which were accepted by
the Courts—no corroboration is required—
and judgements were given, convicting the
accused, in such cases. | would like to know
whether the hon. Minister would come be-
fore the House with amendment to give
effect 1o such as observation in the Supreme
Court. These are my pointed questions, Sir.

[Translation}

AN HON. MEMBER: We are not being
given an opportunity to speak.

[Engfish)

MR. CHAIRMEN: It is a Calling Atten-
tion: what can | do?

SHRIP. UPENDRA: Mr. Chairman, Sir,
Ithank the hon. Members ShriHarish Rawat,
Shri Nathu Singh, Shri P.R. Kumaramanga-
lam and ShriJanardhana Poojary for raising
a discussion on a very important matter. it is
a very big social evil right now. This is a
matter of shame that such incidents have
been occurring in a civilised society, particu-
larly in the capital of the nation, apart from
some metropolitan cities. This is not only a
matter which requires atiention by the Gov-
ernment but it 1s also a law and ordet prob-
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lem where we have 1o take necessary steps
to rouse the social consciousness and
awareness of the people. | am happy that Mr.
Harish Rawat has said that it is not a political
issue and all of us from all sides are seriously
concerned about it. He mentioned that there
is hesitation in reporting the cases as ques-
tioning the affected persons by the police
leads to lot of harassment. Therefore, many
women hesitate to appear and report before
the officers. This is the reason why all the
constituencies of Delhi have been equipped
with women cells in charge of a lady officer-
of a DCP rank. Allthe officers inthe cells are
women. These cells have an independent
control room functioning rounds the clock to
attend to such crimes. | do not know whether
ar not we can go in for an amendment of the
Evidence Act to cast a responsibility on the
accused to prove his innocence before the
prosecution. There was a suggestion to this
effect earlier but opinions different. There is
also a suggestion that the time taken for the
disposal of the cases must be reduced. The
Delhi Police acts against eve-teasing. Such
kinds of cooperation enable the court to
dispose of the cases very quickly. But under
IPC-509, courts take time to dispose of the
cases. Sometimes, complaints rescind. | do
not think than the Government can do any-
thing immediately in the matter except
through judicial reforms. he also asked as to
how many private buses are running in Dethi.
Under the contracts issued by the State
Transport Authority, nearly 400 contract
buses are running in Delhi. Both the inci-
dents which were narrated in my statement
occurred in private buses, one of which is
owned by a travel agency. The licences of
the permits of both the buses have been
cancelled apart from action taken against
thé concerned persons. In addition to these
buses, DTC is running 340 Ladies Specials
in the city routes to enable women to travel
from place to placr Mr. Rawat also men-
tioned about the inadequacy of women po-
lice. There is a constant attempt 1o augment
the women police force not only here but in
other metropolitan ciies also. Modern equip-
ments are being supphed in all the police
stations. He also meftoned about patrol
vans. There are abou? 300 patrol vans which
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are moving continuously inthe city. They are
being augmented further. You have tc re-
member one thing, i.e., even though patrol-
ling is effective, probably incidents of this
nature cannot be controlled by the patrol
vans alone.

He also mentioned about incidents which
occurred. 1gave the position about the latest
incident only. We have the statistics avail-
able for the last three years and | can give it
to the House.

In 1988, 3127 cases of rape were re-
ported—not in buses alone in total—and out
of them persons arrested were 194. In 1989
there were about 152 rape cases and per-
sons arrested were 212, In 1990, up to the
31st March, there were 45 cases leading to
the arrest of 54 persons. Out of all these
cases only in 1988 two persons were con-
victed and the cases relating to 1989 are still
In progress.

About molestation of women, in 1988,
130 cases of molestatior were raported, five
were convicted and 167 persons were ar-
rested. In 1989, as Shri Kumarmangalam
rightly pointed out, there was an increase in
the number of cases. There were about 159
cases out of which 202 persons were ar-
rested. In the first three months of this year,
about 39 cases of molestation of women
have been reported leading 1o the arrest of
41 persons.

Eveteasing is very wide spread. In 1988
there were 2941 casas, out of which 2851
persons were convicted. Convictionwas very
effective because, as | said, Deihi Police Act
provides for on-the-spot punishment. In this,
4583 persons were arrested. In 1989, there
were 2414 cases; in 2313 cases conviction
was there and the arrest was made of 3847
people. In the first three months of this year,
there were 490 cases, 476 cases were
convicted and 790 persons were arrested.
So, these are the statistics for the !2st three
years.

He also mentioned about some casesin
Madhya Pradesh. As you know Sir, Law and
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order Is a State subject But the Cenlie has
been continuously drawing the atention cf
the State Government against atrocities
against the weaker section and women and
has been asking them to take stringent ac-
tion It has also besn suggested that Special
courts may be appointed to deal with such
cases

He alsoreferred to some cabaret shows
efc In the State Several times the police
took action and arrested them But many
times they stay orders from the ccuns fis a
problem which 1s to be tachled

He also mentioned about nbscene
posters and hoardings | as a M ~istar of
Information and Broadcasiing. had taken
very serious action in this matter People in
the fim industry have been called for a
meeting We have warned them about his
menace of hoardings and obscene posters
They have come foreword with a voluntary
scheme of appointing a Film Council in van-
ous parts of the country particularly in film
producing centres so that all the publicity
matenial like posters hoardings, newspaper
advertisement design will be submitted to
the Council before they are prninted Only
after obtaining a clearance certificate from
the Film Council censorship certificale will
be issued to a particular film Subsequently
also, f we find that they produce such pub-
lieity matenial—violating the code—the cen-
sorship cenrficate will be withdrawn This
action has also been taken by my Ministry

Mr Nathu Singh 1eterred 1o the neces
sity for providing Judc and Karate naining for
girls in schools and colleges It 1s a good
suggestion In 1389 uself, eight thousand
gtrls were given this training in schools and
collegesof Delht Wewillcontinueto encour-
age tramning in these two fields because that
will provide them self-confidence apart the
art of self-defence

Mr Kumaramangalam also mentioned
about these cases and all that He alleged
that this subject has been casually treated |
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can assure him and other Members of the
Hon. House that | will take serious notice of
this problem,

MR. CHAIRMAN: Mr. Upendra, one of
the very relevant points which was raised by
Mr. Kumaramangalam is whather the onus
of proo! can be shifted 10 accused. K is
because the general principal in the Criminal
Law 1s that even f 99 real culprits escape
from conviction, ong innocent person is not
to be convicted. He should not be convicted.
The benefit of doubt has been givento himin
almost all the cases.

MR. P UPENDRA: As you know, the
Evidence Act has to be amended for this
purpose.

MR.CHAIRMAN !think, without amend-
ing the Evidenca Act, we can made a provi-
sion in the law tself

SHRIP UPENDRA-' That alsa requires
an Amendment. That we can consider it. But
t depends upon the legal luminaries as to
what extent it can be done. The point regard-
ing innocent people who suffer in certain
cases will be taken note of

Lastly, | would againrepeatthatthisis a
very serious matter and all of us shouid be
ashamed of such incidents are taking place
before our own eyes, in the Capital city.

| assurethe House that the Government
will take stringent measures to arrest this
evil

SHR'JANARDHANA POQJARY: What
1s your reaction about the statement of the
Chief Minister?

SHRIP UPENDRA: | will answertforthe
Government of India and not for the Keraia
Government. {Interruptions)

SHRI NATHU SINGH: What has hap-
pened to that Bill?

SHRIP UPENDRA: That has elapsed
‘We will again bring a Bill in course of ime.
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SHRIP.R. KUMARAMANGALAM: Sir, |
congratulate the hon. Minister for Parlia-
mentary Affairs for standing in for the Home
Minister any replying to the points made
here.

14.43 hrs.
MATTERS UNDER RULE 377
|English)

() Need to give clearance to
the Shivasamudram Sea-
sonal Power Scheme of
Karnaiaka

SHRIG.S. BASAVARAJ (Tumkur): The
Shivasamudram Seasonal Power Scheme
broposes construction of a small diversion
weir on the right fimb of Cauvery and an
underground power hours on the right bank.
The schemeis contemplated as animproved
replacement scheme to the existing Shi-
vasamudram Power House on the ieft bank.
The Scheme is designed as a 'run of the
river scheme’ without any storage The in-
stalled capacity of the Scheme is 270 MW
and average annual energy generation Is
1590 MW,

The clearance of the project has been
held up by the Government of India only
because of objection by Tamil Nadu Govern-
ment. However, the flows into Mettur reser-
voir in Tamil Nadu will not be affected in any
way since waters for power geneiation 1s
non-consumptive in nature.

Sir, Tamil Nadu Government have
sought clearance from CEA for Bhavan:
Kattalai Scheme. with an installed capacity
of 90 KW, also as a 'run of the river scheme’
{with a nominal storage). The Government
of Karnataka wili have no objection to the
clearance of therr scheme if along with it, the
Karnataka project is also cleared.

The propozed schema s very athiactive
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as the cost of generation is very low, i.e. 22
paise only—and no submergence of forest
land is involved nor any rehabilitation re-
quired.

Hence, | urge the hon. Minister to look
into the matter and give clearance to the
scheme.

(ii) Needtoreconsiderthepres-
ent Environment Policy for
enabling the Speedy devel-
opment of tribal areas

SHRI UTTAM RATHOD (Hingoli)
|.T.D.P. was introduced for the development
ofthe Tribal areas. The present environment
policy of the Government makes it difficult to
take up construction of roads, carry electric
and telephone lines to these areas. Even
construction of irrigation projects and canals
have become difficult due to environment
policy of the Government. The Government
are requested to reconsider the policy ena-
bling the speedy development of the Tribal
areas.

{iii) Need for an electronic tele-
phone exchange in Kot-
tayam

SHRIRAMESH CHENNITHALAL (Kot-
tayam): The people of Kottayam are de-
manding an electronic telephone exchange
(E-10-B) for quite a number of years. This
will cost Rs. 10 crores. Five thousand new
connections can be provided in the new
electronic exchange. The building construc-
tion was over several months ago. The total
cost of construction is more than Rs. 1 crore.
The decision was to start the new electronic
exchange on March 31, 1990. Now the
decision is changed, without any tangible
reason, and the priorities altered. Equip-
ments forthe exchange are notyet available.
One-thousand-two hundred existing lines in
Koftayam exchange are very old, and effi-
ciency is very poor. The total lines in the
existing two exchanges in Kottayam are
5,700. The waiting list number is very high. |
requestthe Governmenttotake urgentsteps
to start the electronic exchange in Kottayam.
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{iv) Need to amend the Urban
Land (Celling and Regula-
tion)Act, 1976 to ensure that
agricultural land of farmers
isnotacquiredand adequate
compensation is paid for
their other categories of
land, if acquired

SHRI KESHARI LAL (Ghatampur): Mr.
Chairman, Sir, it is a general tendency these
days that agricultural land of the farmers in
and around metropolitan cities, other cities
and even in towns is being acquired by the
Government and private property dealers
and later on that land which is purchases
from the farmers at a very iow price,. is sold
either in the form of plots or buildings at
exhorbitant price. This is being done under
Urban Land Ceiling Act, 1976, the aim and
objects of which was to make the land avail-
able to the weaker and middle class people.
The fact remains that the land which is
acquired by the Government and other
agencies from the farmers is sold at such a
high rate that it is beyond the reach of the
people of middle class what to talk of people
of weaker section. Conseguently the middle-
men and the property dealers reapthe bene-
fit. The Urban Land Ceiling Act, 1976 had
failed in achieving its objects.

Therefore, | request the Government to
amendthe Urban Land Ceiling Act and make
a provision that the cultivable land of the
farmers will not acquired and tarmers will be
paid minimum rupees two lakh as compen-
sation for the acquisition of other type of
land.

(v) Needtoaliocate more funds
for the overall development
of Bihar in the forthcoming
Five Year Plan

SHRI MANJAY LAL (Samastipur): Mr.

Chairman, Sir, everybody knows that there
to acute poverty in Bihar. The situation is
going from bad to worse day by day. There
was a time when Bihar occupied with posi-
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tion in terms of per capita income. Bui today
it is placed at the bottom. The main reason
for this is that Bihar has baen negiected by
the Central Government right from the First
Five Year Plan. In terms of population, the
population of Bihar according for 1/10th of
the total population of the country whereas
the allocation being made to Bihar for its
development is too negligible as compared
to the allocation being made to other states.
| would like to request the central Govern-
ment to allocate more funds in proportion for
its population in the forth coming Five Year
Plan so as to remove regional imbalances,
remove the backwardness of Bihar and to

“3peed up the-development works in the
State with reference to other states.

(vi) Need 1o 1ake steps to check
the rising price of edible oils
in the country

SHRIKASHIRAM CHHABILDAS RANA
(Surat): Mr. Chairman, Sir, prices of edible
oils are rising day by day all over the country.
Particularty in Gujarat the price of groundnut
oilhas shat up by Rs. 1.50 P pertinin a week.
To this date steps have been taken to check
the rising trend in the price of groundnut oil.
The oil millers and the N.D.D.B. are taking
advantage of the policy of the Government.
Whileonthe one hand the Government have
failed to import palmolin and supply the
same to people though the Government of
Gujarat, on the other hand at this time of
shortage of groundnut oil in the state, the
N.D.D.B. is earning heavy profits by pur-
chasing the entire production of oil from the
oil millers and supplying the same to other
states. The farmers do not gc ¢, the benefit of
increasing prices. of groundnut oil. Instead
they have also fallen victims of this price rise
alongwith other people. K this trend contin-
ues, within next few days the groundnut oil
will be selling at the rate of Rs. 500 per tin.

With a view for tide over the crisis of
groundnut oil,l would like to request the
Government to import palmolin and make
the same available in the open market. So as
to meat the requirements of the people and
instruct the N.D.D.B. not o make any pur-
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chase of groundnut oil and also one then to
release the entire stock of groundnut oil
available will them for immediate sale in
Gujarat only so that the price of the oil could
be brought under control.

(vil) Need to setup powerful T.V.
relay centres at Bikaner,
Raishingh Nagar and
Khajoowaia in Rajasthan

SHRI SHOPAT SINGH MAKKASAR
(Bikaner): Four districts of Rajasthan vis.
Ganganagar, Bikaner, Jaisalmer and Barmer
are located along Pakistan Border. Being a
deserted area, itis spread over vast stretches
of land. in terms of border security, the T.V.
centres and the A.l.R. have an imporiant
place for the residents of this area. In this
regional only such Programmes as are
telecast by the powerful T.V. centres and
broad caste by powerful Radio Stations of
Pakistan are to be viewed resident of this
areas and it is but natural that Pakistan
properganda tend to influence residing in
there border areas. No powerlul T.V. centres
and Radio Stations have so far been set up
by the Central Government in this area
stretching overthousands of Kilometres, and
as a result of this the residents of this vast
areas rely on the programmes telecast by
the Pakistan media. Low Power T.V. relay
centres are functicning in Hanumangarh,
Suratgarh, Anupgarh and Bikaner including
Gangagir andthe transmission range of these
centres not more than 15 1o 25 kilometres so
thew programmes cannol, be viewed be-
yond that distance. Unde: the above circum-
stances | would like to request the cential
Government (o st up powettul T.V. centres
m my conshtuency Bikaner and Raisingh
Nagar and Khapowala in Ganganager inthe
nterest of the securty of cur borders and
with a view ta combat the propaganda being
made by the Pakistani media.

{English)
(viii) Need to look into the griev-
ances ol November, 1984

riots

SHRI RAJDEV SINGH (Sangrur): Two
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members ot Riots Reliet and Rehabilitation
Society, the representative body of victims
of November, 1984 viclence are onrelay fast
since 12.2.1990, which has turned into afast
unto death from 9.3.1990, at the Prime
Minister's residence. | draw the attention of
the Government for early solution of their
grievances.

[English]

MR. CHAIRMAN: Now Shri |.K.Gujral
will make a SUO MOTU statemerit on Nepal.

Mr. Gujral, the normal procedure is that
ycu will have get permission of the Chair
before making a statement. Along with the
request, you will have send a copy of the
statement also. So, in future, at least you
shaouid do that.

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK.GUJRAL): I-will do that.
This was in response to the demand which
was made in this House this morning.

14.54 hrs.

STATEMENT BY MINISTER RESTORA-
TION OF MULTI-PARTY DEMOCRACY
IN NEPAL

[English}

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR! LK.GUJRAL): As the House
knows, as a result of a peaceful ad valiant
mass movement in Nepal during the past
three months, there has been agreement
that multi-party democracy in Nepal shall be
restored. This is an hour of happiness for the
Nepalese polity. We believe it is a victory for
peace. prasperity, development, democracy
and happy relations with India. The people of
India have, since time immemaorial, and the
ciosest of links with the peaple of Nepal. We,
theretore, sharetheir happiness as alsotheir
tnals and tribulations.

Momenlous changes ate taking place
round the warld at an unprecedented pace.
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The winds of liberalisation, freedom and
democracy have been blowing across our
planet. India is a democracy and our people
are committed to democratic values. We are
full of hope and faith in the aspirations of our
Nepalese brethern for a liberal and truly
democratic policy. Theirs has been an ardu-
ous struggle, under acourageous and united
leadership. it has borne fruit. In securing
these political changes, the people of Nepal
have opened a new chapter in the history of
their land. This chapter must be full of prom-
ise, the beginning of a new dawn of peace,
progress and national reconciliation.

We regret that many innocent lives have
been lost due to the undue used of violence.
Our hearts go out to the bereaved families.
We offer them our deepest sympathy. Our
sympathy also goes to the much larger
number who have been injured.

India 1s the world's largest democracy.
Our commitment to the cause of democracy,
of equality and human dignity is well known
and needs no reiteration. We thus have a
natural sympathy for the quest of the people
of Nepal for a truly democratic system of
Government. We shared their goals. we
understood therr values and valued their
aspirations The leading hights of Asiaresur-
gence. Gandhij, Shn Jaya Prakash Nar-
ayan. Dr. Ram Manohar Lohia and our first
Prime Minister, Pandi Jawaharlal Nehru had
a wide vision and all the time they empha-
sised the universality of freedom and demo-
cratic urges. India has upheld their outiook
that binds our people together additionally.
As a responsibie member of the interna-
tional communay, India cortinues to adhere
1o the principle of non-interference in the
internal aftairs of other countries.

We hava every confidence that the fu-
ture will see the peoples of Nepal and India,
united in heart and mind as ever, working
together for the benefit of our twc countries.

Thanh you
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14.58 hrs.

DEMANDS FOR GRANTS (GENERAL)
1990-91

Ministry of External Affalrs—CONTD.
[English]

MR. CHAIRMAN: The House shall now
take up further discussion and voting on the
Demand for Grant under the control of the
Ministry of External Affairs.

Shri Sontosh Mohan Dev tc continue
his speech.

SHRI PIYARE LAL HANDOO
(Anantnag): Mr. Chairman, it is two minutes
1o 3 PM. Can | expect the Government to
come forth with any statement after 3 PM
about the unfortunate tate of the kidnapped
persons in Srinagar | expect the Govern-
ment to collect information from Srinagar
and inform the House.... (Interruptions)

[ Transiation]

SHRI DHARM PAL SHARMA (Udham-
pur): Mr. Chairman, Sir, L have given a notice
for a Calting Attention and the deadline ends
at 3.0 O'clock. So | wouid taken to know the
latest position from the Gavernment.

MR. CHAIRMAN: This is pot the time to
raise all these issues. You could have done
it during Zero Hour.

Shri Sontosh Mohan Dev to continue
his speech.

SHRISONTOSHMOHANDEV (Tnpura
West): Mr. Chairman, Sir, cn Thursday | was
on my legs and today | have been asked to
continue. Meanwhile, many changes have
taken place. .. (Intefruptions)

SHRI INDER JIT (Darjeeling): At what

time will the Foreign Minister reply. we would
like to know?

MR. CHAIRMAN: | cannot tell you now.
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Already two hours and fifteen minutes are
lett for the Parties to say. Then, Naturally
some more time will be taken. So, at this
stage, | cannot tell you at what time the
Minister will start his reply.

SHRI SONTOSH MOHAN DEV: Mr.
Chairman, Sir, between Thursday and
Monday, many changes have taken place
within and outside the country. Since | am
discussing the External Affairs Ministry’s
Demands for Grant, | join the hon. Minister of
behalf of all Members of this House, who has
very kindly given a statement and given an
assuranceto the people of Indiato strengthen
the democracy not only in Nepal but also in
other parts of the world because India tradi-
tionally has always taken a stand that they
do not ever support the dictatorship.
We always suppon democracy.
in every country and we have in the past
stood for it in vanous parts of the world.

15.00 hrs.

| will join the hon. Minister that when we
were discussing these affairs last week, the
situation was quite tense and In fact one of
the senior members had cnticrsed Govern-
ment sending their Secretary, Foreign Af-
fairs. | do not know what the outcome 1s. But
the outcome ultimately 1s seen to be very
bad. | think now all the grievances which
have been there against our Government
will go and what has come in Nepal is good.
in future we will be able to develop withthem
better relations, whatever the area of ditfer-
ence regarding our bilateral trade that will
also be solved to the satisfaction of both the
countries.

i was speaking on the problems that are
being faced inthe North-Eastern region after
the influx of the Chakma refugees from
Bangladesh. The hon. Minister has visited
Bangladesh. He had an extensive dialogue
with his counterpart and the President and
we have seen in the Press—no statement
was made in this House—that Bangladesh
has agreed to take back these Chakma
refugees who have cometo Tripura, to Arun-
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achal Pradesh, Mizoram and other parts of
the country. iwould most humbly request the
hon. Minister that this problem is agitating
the people of the North-eastern region; not
that we are against any people coming to
India out of distress. Traditionally india has
always looked after. We have seen during
the Bangladesh war crores of people came
fo this country. Not only we had sheltered
them, but the people have paid in the form of
tax, to help the Government to look after
them. But now these Chakma refugees who
are in Tripura, in Mizoram and in Arunachal
Pradesh, neither they are willing to go rior
have they got any status in country and they
are gradually gefting themselves involved
various matters which is creating a lot of
confusion,

15.03 hrs.
[DR. THAMBI DURAI in the Chair

Probably you know that when there was
a movement—Zoro Movement in Mizoram
and the people came from Burma because
traditionally there are certain areas on the
internationalborder between Burma, Manipur
and Mizoram, where people can get permis-
sion from the checkposts there and enter for
some trade. But they came and participated
in a conference and demanded Greater
Mizoram. Like that the, Chakmas are not
going back butthey are keeping contact with
their counterparts in Bangladesh and they
are having some illegal trade with them and
it is affecting the people and their sentiments
in Tripura, in Arunachal Pradesh and other
areas. | urge upon you to share with us this
feeling.

-SHRI LK. GUJRAL: What is your ad-
vice?

SHRI SONTOSH MOHAN DEV: My
advice is that there should be some dialogue
which we can gradually send them back. Not
that all of them are willing to stay. | visited the
camp as Minister of State for Home Affairs
and | have seenthat the leaders are thinking
in oneway and the inhabitants are thinking in
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another way. Because the amount of money
we give to them for sustenance is also too
little. It is difficult live on it. The number of
death sin the camp of the Chakma refugees
is also large. | am glad that a delegation
came from Bangladesh, visited that area
and went one of the preconditions was that
they should have election in the Chakma
dominated areas in Bangla Desh and that
elaction has been there when the body has
come there but unfortunately they feel that
that body is not cooperating with the Chakma
refugees. | do not know. But you will be able
to see with your sources of information. But
| will urge upon the Government to that
assure they would seriously look into this
matter and try to solve it so that we can
overcome this particular difficulty.

Secondly, you have had a dialogue with
Bangladesh and the details are in the Press.
There is influx of immigrants and illegal
immigrants from Bangladesh in West Ben-
gal, in Meghalaya, in Assam, and in Tripura
and then you did not take this opportunity to
discuss about this problém. | do not know,
but this is one of the major issues whether
the details are coming in the Press. But | will
be very happy if you share with this august
House and this is the highest body than can
get the feed-back from | would like to know
what was the discussion which the Minister
had, | would also like to draw your attention
to one of the statements made by an ex-
Governor and an ex-bureaucrat, Governor
Shri T. Rajeswara Rao. He has made a
statement on certain important issues on
this question. This is not against any Gov-
ernment, but he has tried to focus the atten-
tion on what exactly is the problem. But he
has tried to focus what is the problem. | do
not criticise the West Bengal Government
nor the Assam Government. Since the prob-
lem is gigantic, it is very difficult for any State
Government to take care of all the border
aregsbecausein border areas certain houses
are in Bangladesh and certain houses are in
India. Members of the same family are living
on both sides of the border. There are social
and economic relations between them. You
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will be surprised to know that the highest
number of bidis are manufactured in
Karimganj. | do not think, all the bidis are
being consumed by the Karimganj people
themselves. So whal is happening? These
bidis are going in an unofficial manner to
Bangla Desh through the border. Now Bang-
ladesh is purchasing coal from Japan. We
can supply coal to them. They are getting
bamboos from Mizoram unofficially. | went
thers as a Minister of State for Home Af{airs.
Some officers ook me 1o the border. | saw
hundreds of bamboos being packed up and
thrown in the river. | asked; What is this?
They kept quiet. When | insisted they said:
These are going unofficially to Bangladesh.
I asked: You officets are here; what are you
doing? They said: With this manpower, it is
very difficult to stop it. Now illegal trade is
going on. Who is getting benefit? Some
smugglers, some business men are getting
the benefit, who do not contribute to the
exchequer. So with good relations, there
should be a dialogue which are the items
Bangladesh is purchasing from other coun-
tries and which we can supply. There should
be barter trade. If you go to any hotel in
Tripura, from where | was elected, he will ask
you whether you want Bangladesh fish or
local fish. But there is no barter in fish. How
does it come? It comes thraugh channels.
When | was in the Home Ministry, peaple
would come and request for their appaint-
ment at the border checkpost in the BSF.
Why? Because these are prize postings.
Unofficial trade is going on between thase
two countries. | want you to think over it and
let us know how it can be stopped because
you have claimed that after your coming into
power the relations with the neighbouring
countries have improved. Kf that be so, let us
see the result of it.

The hon. Member, Shri Chitta Basu,
has raised certain basic issues. There was
time before partition when train communica-
tion we used to have from Calcutta upto
Tripura, from Calcuttato Karimganjand other
areas. There used tobe through trains. Even
after partition 1 myself have travelling wiln
passport and visa from Calcutta via Bangla-
desh to Silchar, my original constituency. |
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have seen people coming here. Now those
train lines are there. But unfortunately there
is no utility. | do not know whether | am
divulging a secret. When | was in the Home
Ministry I tried to sort it out. Weraised itinthe
Cabinet. It was taken up. Initially Bangla-
desh agreed to allow movement of goods
trains, but they were reluctant to allow pas-
sengerdrains. I it is done, the cest of living of
the people of Tripura, Barrack valley, Mizoram
and Manipur will be cheaper. And to the
extent it can be done it willbe much easier for

- usto have essentialcommodities transported
in this land locked area. For the fast four
years, there is a steamer service through
Bangladesh upto Kanmganj and upto
Guahati. But these are seasonal. This gen-
erally starts after 15th of May when the water
leve!l goes up and it continues upto August/
September. | was iold that there are certain
areas which are to be dug and cleaned. It it
can be done, through movement of steamer
can be there for all round the year. | was toid
that the Government of India had, at one
time, made a proposal that we shall bear the
expenses for the improvement of this water-
way and that there should be an all-weather
steamer service between Calcutta and
Karimganj and Calcutta and Guwahati. |
would like to know what is ther present
thinking about it and whal they are doing
about it.

The hon. Minister has visited Bangla-
desh but his visit had a mixed reaction in the
minds of those people who originally mi-
grated from Bangladesh, that is, we, the
refugees who came from the erstwhile East
Pakistan. The hon. Minister himseli is also a
refugee. 1 do not know who advised, but
suddenly you came to an agreement about
the enemy property and you fixed up the
date also for that—1982 and
after...(Interruptions).

SHRI LK. GUJRAL: There is no agree-
ment.

SHRI SONTOSH MOHAN DEV: | have
seen it in the paper. | may be wrong also.
That is why | said that | would like to hear
from you what is the main problem. Now, Sir,
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a target date was given to those refugees
who have come after 1947, to submit their
claims tothe Commerce Ministry. They have
made the claims. They have given their
documents. The Government of India took a
decision that the assessment made by the
United bank of India, which had the branches
all over East Pﬂ(istan——now Bangladesh—
would be taken as the valuation of the prop-
erty. What happened was that out of that
assessment 25 per cent was paid to the
people who claimed and whose documents
were there. Subsequently, when Indira
Gandhi was there as the Prime Minister, we,
the Members from West Bengal and others,
took it up again and then another date was
given so that the people could make the
claims. Their claims were termed as ‘N’, ‘C’,
‘enemy property’ and like that. But hardly
twenty-five per cent money has been paidto
them. There are properties in various parts
of India which are termed as enemy prop-
erty. These properties belong to those who
arein Bangladesh—erstwhile Pakistan—and
who were staying in India. You are only to
exchange them. For months and years, these
properties are rotting. You can get a very
fabulous price forthem. Butthere is a caucus
in our Government. They do not want these
properties to be exchanged or 1o be sold. |
was a member of the Consultative Commit-
tee attached to the Ministry of Commerce
when Shri Pranab Mukherjee was the Minis-
ter. We tried to take up the matter. The
matter came up in the Committee and a
subcommittee was formed. Unfortunately,
no decision was taken. Now those who have
got 25 per cent payment, should get the
balance bacause they have left their life’s
savings behind. They have come after 30-40
years. Unfortunately, nothing has beendone
for them...(Interruptions).

SHRI LK. GUJRAL: What was the diffi-
cufty?

SHRI SONTOSH MOHAN DEV: The
difficully, we were told, was about the seliing
of the properties. | am not sure. { am subject
to correction. Abaut 490 good properties
were there. Some were under litigationinthe
High Court and the Supreme Court. By now.
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| do not know what is the decision in those
case. In some cases, the claimants were
more than one. In some case. in the records
of the Calcutta Municipal Corporation and
other Municipal Corporations the property
was In the name of X', but some other five
persons come as claimants. Now their are
tenants In those properties and therr rents
are being deposited That money is coming
to the Commerce Ministry This is nobody's
property and is lying idle So, it should be
sold. iwould request the hon. Minister to look
into it. | do not want a specific answer from
him but | would ke to urge upon him to look
into this.

| will conclude by saying that the other
day we had the mistortune or fortune to see
one of the cassettes in which we saw Bena-
zir Bhutto giving a speech in a public meeting
in Pakistan . (Interruptions)

SHRI LK GUJRAL In Lahore

SHR! SONTOSH MOHAN DEV  Yes,
in Lahore. You must have seen it yourself
You must have seen the light-headed way
she was speaking, the force, the volume and
the manner in which she was speaking. It did
not reflect that she was following the Shimla
Agreement | am thankful to the hon Minis-
ter Time and again he has said that we shall
not, under any circumstances, allowlhe issue
of Kashmir to be discussed in international
forums. You have also said that it has been
our fortune that we have been able to ap-
pnse all countries and they are with us by
and large and they are not trying to support
Pakistan in this matter But in spite of that,
am | to believe that Pakistan ts doing this
absolutely on their own? | doubt very much.
In some of the international forum. they are
saying one thing tn public and they are not
saying the same thing in private. Yesterday,
we were fortunate enough to see in TV
making confession by those people who
have been arrested They were trained in
Pakistan-Occupied Kashmir. They were
taken forcibly on gun point. A boy said “l got
77%, | got 88%. But one of the extremist

APRIL 9, 1990

Min. of Ext. Affairs 536

leaders told me unless you go,you will be
shot". Now, they were taken into custody.

Sir, recently the BJP in their conclave in
Calcutta, have suggested to take strong
steps and also suggested, if necessary, the
Govemment of India should attack those
training camps which have been in the Pak-
Occupied Kashmir. The Congress Working
Committee have also taken a decision that
Government of India should take firm action
agamst Pakistan, and their activities should
be stopped. So Is the voice of CPM and the
CPland | take this is the view of Janata Dal
also So, | am not asking to go in for awar |
will not. ltis not the solution. But at the same
time, when they come and try to cross the
border, why Is it that you give some firing in
the air, some finng on the ground and you
come with a statement that they came and
wanted to entire and they went away. Thisis
not the policy to be followed. Nobody can
enter our country with slogan shouting. You
should have gone to their border and teach
them a lesson, the lesson they understand,
give them a reply in such a manner that next
time they do not dare to come even to our
border. Why is it not being done? This 1s the
question being asked by all the poltical
parties and | sincerely believe that the Gov-
ernment of India is in no mood to concede to
the demand of Pakistan. Traditionally when
acrisis comes, unity and diversity will always
be the cry of Indians and all political parties
stood like a rock, whatever might the form of
Government at the Centre. This s also the
case now. lrrespective of the fact that we
might have difference of opinion on your
functioning, on your performance, but on the
1ssue of integrity and unity of the country, we
all stand soldly behind you and we shall give
all support for this. We will never show that
we are weak.

Sir on the other day, | was playing goli,
when two ex-Army Generals were telling me
“what is happening to this Government?” |
asked: Why? Had you been in Kashmir, what
will you do? They said “we wished to do
many things in those days”. | do not know
what s being done. | do not want to explain
many things to you. Ycu were ax-diplomat,
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ex-Minister, present Minister and you have
knowledge about many things, more than |
know and | would like to tell you what is to be
done. If you do many things. the country
which is acting against us will gst the answer
will get the fitting reply. The whole Parlia-
ment, the whole country will be behind you
and let us remamber and make it clear that
we are united and we shall fight with full force
whatever the reason might be behind this.
With these words, | thank you for giving me
an opportunity to speak on the Demands for
the External Affairs Ministry.

SHRI KADAMBUR M.R. JANARDHA-
NAN (Tirunelveli): Mr. Chairman, Sir, in
tradition to our political mentor, Anna, after
who our party is named as A.LA.D.M.K. by
our leader, Puratchi Thalaivar, MG.R., it 1s
our duty to support the foreign policy of the
Indian Union Government. So. we are sup-
porting the Demands of the External Affairs
Ministry. « we:ld like to recollect in this au-
gust Housethatin 1963, whenour Annawas
released from the Vellore Jail, the same
evening he addressed a public meeting in an
open Maidan and he said:

“We must strengthen the hands of the
Prime Minister Pandit Nehruiji to safe-
guard the unity and integrity of the
country.”

The Party can live only if the country is
united. Foliowing that, we are here to sup-
port the foreign policy whatever may be the
Central Government here. He did not utter
anything on the platform about his sutferings
in the jail. He had been In jail for six months
tor political agitation and he did not say about
any of his hardships or sufferings in the jail.
Please note that because of his political
magnanimity persons lke us ~ome 1o this
august House. Anna and MGR were the
tounders of the great Dravidian movement.
In 1990 we are facing tremendous pres-
sures. There are slogans in Kashmir, Punjab
and averywhere, but we are always tor the
integrity of India. That is why | would like to
tell all our brothers and ' - gurable col-
leagues that when we stand here, my blood
boils over the killings in Sri Lanka. They are
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our own brothers. | am named Kadambur
Janardhanan, my village is Kadambur. You
can seethat name ‘Kadambur Annamalai’ in
one of the cemeteries'of Candy in Sri Lanka.
So, you can imagine the feelings of the
people of Tamil Nadu about our neighbour-
ing country, Sri Lanka. Of course, you may
not understand our teelings in letter and
spirit.

From the very day | had entered this
august House, the Sri Lankan problem was
there every day taking a new turn. | cannot
forget the day when in the third week of July,
the then Prime Minister Rajivji called all the
political parties in Tamil Nadu and discussed
the Sri Lankan problem with them before
leavingfor SriLanka. Rajivji may be a former
Prime Minister, but every Indian whether he
is a Tamilian or Gujarati or Malayalee, irre-
spective of his language or religion, should
not forget the day on which he was about to
depart from Sri Lanka after the singing of the
Sri Lanka accord and while taking the gun
salute before leaving for India. As you all
know, afterthe accord when he was about to
leave that country, we saw onthe TV haw he
was given a blow By a Sri Lankan soldier. it
1s not a blow to the Prime Minister alone, but
it is a blow to every Indian. No Indian forgets
this, no Tamilian in paricular has forgotten
this because the entire Tami! Nadu was
behind Rajivji. Please don’tforget it. But has
any politicalleaderor a journalist condemnad
that incident? He may be Nehruiji's grandson
or Indiraji's son or Feroze Gandhi's son, but
he was our Prime Minister. So, Indians will
neverforgetthatincident fromthat day tothis
day.

About the Indian Peace Keeping Force,
even some of our Tamilian people were
telling that they are ‘Indian People’s killing
Force’ or something like that. But now, the
Indian Peace Keeping Force have left the
Island and come here. About 1,155 soidiers
died and 2,900 soldiers were wounded. But
when they were received at the shores of our
Mother State Tamil Nadu, 1 am very sorry to
say that your DMK partner, the Chief Minis-
ter of Tamil Nadu, neverturned upto receive
our brothers who shed their blood and sac-
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rificed their lives for our country. Now, in your
Government, Janata Dal Party is there; Tel-
ugu Desam Party is there and DMK is also
there in your Government. Once the DMK
was Mr. Anna’s DMK who said, “we must
strengthen the hands of Panditji” when he
came out of the Vellor Jail. Therefore, | call
your partner in the Government as Karun-
anidhi's DMK; you can callit as 'KDMK" also.
When our IPKF went to Si Lanka, the island
was full of despair. The then President of Sri
Lanka Shri Jayawardane had told 1o the
magazine ‘India Abroad’ that, but for the
Indian Peace Keeping Force, there would
not have been the Sri Lankan island. That
was the statement given by the then Presi-
dent of Sri Lanka to then the Prime Minister.
Now, we are telling cock and buil stories and
we are decrying our own IPKF. Now, the
IPKF has come back. But what is happening
today? Now, Mr. Nagaimugan has come all
the way from Tamil Nadu, as the LTTE
representative to contact the Punjab mili-
tants in the Gurudwara of Delhi. How has he
come? The Tamil Nadu Government has
arrested only Mr. Nagaimugan and today,
the Tamil Nadu Chief Minister is reading a
militant’s letter in the Tamil Nadu Assembly.
Now, so many persons, like MryNedumaran
are going to Sri Lanka without any visa. Is it
out of love of India? Is it out of love for
Tamilians? No, it is only a political gimmick.
Now, our IPKF has come back, but the
trouble has started for our fishermen. Yes-
terday, our fisherman have been released,
but how many of them have returned to their
mother State Tamil Nadu? We do not know
anything about it. The Chief Minister of Tamil
Nadusaysthathe hastalkedto Mr. Premdasa
over telephone; it is there in the newspaper
today. The present Prime Minister has not
considered as a major political party. | have
given several Calling Attention Notices about
the lives of our fisherman, but they were not
allowed. So, will the hon. External Affairs
Minister Kindly come with a statement about
what the Chief Minster has talked with Mr.
Premadasa about the lives of the fisher-
man? They have arrested the fishermen
under the pretext that they were crossingthe
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Sri Lankan water. When Katchatheevu was
left to Sri Lanka, there was an agreement
that our fishermen can go and dry their nets
there and they can worship in the Church
there. It is there in the accord. Under the
pretextof crossing the water, they are arrest-
ing the fishermen and harassing them, but
they have not crossed the Sri Lanka water.
Therefore, more then the Himalayas, more
then Pakistan, more than China and more
than anything else, that most dangerous and
sensitive part is these-coast of SriLanka and
TamilNadu. Our Indian Peace Keeping Force
has come back now, safe there. | am not
worried about the Sri Lankan Tamils alone;
lam worried about the Indian Tamils who are
going out inthese to earn their bread. | would
like to tell this august House that the
Sethgusamuthiram project wasonce adream
of our national poet Bharathiar. So, | would
like to request the hon. Prime Minister and
the Defence Minister to include this
Sethusamuthiram project in the Eighth Plan.

Then, Sir, the Commonwealth coun-
tries were allowing their citizens 10 travel
without visa between their countries. Now,
visa is necessary to visit these countries,
because of terrorist activities and security
reasons.

People of indian origin are specially
living in Malaysia and Singapore. Their sis-
ters and relatives are living in Tamil Nadu.
they arefinding alot of difficulties. Therefore,
| request that for nearby countries like Ma-
laysia, Singapore, Maldives efc., the hon.
minister of External Affairs may relax this
rule and allow them to stay in India for one
year, instead of three months.

We cannot forget the fact that after
1960, the first Prime minister to go to Paki-
stan was Shri Rajivji. During his Prime Min-
1stership, Shri Rajivji made so many efforts
for maintaining and improving cordial rela-
tions with neighbouring countries. Instead of
cheating each other, mockering each other,
we should really convey ourfeslings frankly.

Whatever be the situation in Sri Lanka
today, the defence of our country demands
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that we shoul! be cautions. Katcha Theevu
has already been given to Sri Lanka. But
there is one more island nearby my constitu-
ency called Fresh Water Island, Nalla Than-
nee Theevu which is of 12 sq. miles. Its area
is more than the katcha Theevu area. In
Katcha Theevu, SriLLanka is going to build a
naval base. Therefore, we must also de-
velop this Nalla Thannee Theevu for the
defence purpose. | request the hon. Minister
of External Affairs to take note of this.

| also request the hon. External Affairs
Minister to take sieps to protect the lives of
Indian fishermen on the India-Sri Lanka sea
coasl and also request him to make a state-
ment about the kidnapping and release of
Indian fishermen, in the House.

Following the foot-steps of our leader
Annadurai, Puratcht Thalaivar M.G. Rama-
chandran and the present leader, Puratchi
Thalaivi, Jayalalitha, We are in support ofthe
foreign policy and we are always with the
Central Government in the matter of unity
and integrity of the country.

Thank you.
[ Translation]

SHRI NATHU SINGH (Dausa): Mr.
Chairman, Sir, most often we see that with
the change of Government at the centre our
foreign policy does not change. In 1977
when the Janata Government was in power
as the Center, there was no change in our
foreign policy barring a slight difference in its
implementation, Non -alignment has been
the main thrust of our foreign policy. During
the Janata rule one more word was prefixed
fo it and it was called genuine nun-align-
ment. Some changes were noticed in its
implementation aspect during this period.
Thereafter the Congress Government also
followed the same foreign policy, but its plan
of action differed from that of its earlier
Government. During the Janata regime our
relations with the neighbouring countries
had improvad a ot and | would like to con-
gratulate the Janata Government for their
achievement in this direction, | would also
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congratulate the then hon Minister of Exter-
nal Affairs, Shri Atal Behari Bajpai and his
method of implamentation of the policy. On
that account. General Zia-ul-Haq had to
canvey his feelings to the former Prime
Minister of india, Shri Morarji Desai that had
there been a Foreign Ministers like Shri
Bajpaifrom the very beginning, bitterness of
relations between India and Pakistan would
have ended for ever and the Indo-Pak the
relations would have been cordial. That was
the comments of the leader of the country
like Pakistan which is now the root cause of
all disturbances in this country. With refer-
ence to the situation prevailing in Jammu
and Kashmir and Punjab the Government is
constantly claiming that it has ample and
concrete proof to establish that Pakistan is
interfering in our intarnal affairs by impairing
training to anti-national elements. The pres-
ent Government is using the same language
what the Rajiv Gandhi Government used to
do, but it is not taking any action in this
direction.

Mr. Chairman, Sir, | am not in favour of
war but | believe in the principle of tit for tat.
As such we should covey the reaction to
Pakistan in categorical firms that if it did not
desist itselt from is act of interference in
Jammu-Kashmir and Punjab affairs, India
could retaliate suitably and create much
bigger disturbances in its Sindh and Belu-
chistan provinces.

Today terrorist organisations have raised
their heads in Jammu and Kashmir, Punjab
and in Manipur, Nagaland and Assam in the
North-Eastern region. The terrorist organi-
sations which have taken shape inthe North-
Eastern region have since established their
contact with the terrorist organisations oper-
ating in Jammu and Kashmir and Punjab.
This could be possible through the people
staying in foreign countries. When there is a
discussion on Assam in this House, | shall
dwell on this point However we must take all
possible steps to foil this international con-
spiracy aimed at weakening India.

Today whatlanguage Pakistanis speak-
ing and what does its Prime Minister says?
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She says that they will extend their suppon,
provide funds and arms and ammunition to
these terrorist organisation She also says
that they want to resolve this 1ssue in accor-
dance the directions of United Nations and
provision of the Simla Agreement At pres-
entthe hon Ministerof External Affairs is not
here It would have been better had he been
here |would iketoknow from him asto what
15 the ditferences between the attitude of
China and Pakistan China is speaking the
same language what Pakistan speaks |
would like to know from the Government if
any change has been noticed in Chinas
language Even today China does not ac

cept Arunachal Pradesh, Sikkim and Lad

dakh as parts of India | would ke to know
from the Government as to what s the stand
of China inthisregard Recently the Chinese
Minister for External Aftairs was here on a
visit to India At that time the Government
should have asked him ta state asto what is
the attitude of Chinatowards Indiaand should
have made him speak that Jammu and
Kashmir is an integral part of india But the
Chinese Minister for External Affairs did not
say any such thing during fus stay in India

We are commithing the same mistake what
the previous Government did by accepting
Tibbet as a part of China We accept that
Tibbet s a part of China but China does not
accept that Jammu and Kashmir is a part of
india Where does our foreign policy stand
us? Even today lakhs of soidiers have put
Tibbet under their siege There has all along
been violation of human nghts in Tibbet The
present Government is doing the some thing
find as the previous Government did by not
uttering aword againstthe violationof human
nghts in Tibbet | wish that at least the
present Government should not adopt a
cowardly attitude what the previous Govern-
mentdid It must raise the issue of violation
of human nghts i Tibbet (Interruptions) |
would like to know from the Government as
to what changes they have effected in their
foreign policy with regard to China as com-
pared to one followed by the previous Gov-
ermment? There was a mass movement In
Nepal In support of these demand for de-
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mocracy |do not want that we should inter-
fere 1n thewr internal affairs, but we should
apploud their pro-democracy achivities with-
out any meddiing in Nepal's internal affairs
This Government must have aword ofpraise
for the pro-democracy activists At the same
time ff it should also warn the King that his
leaning towards China will not serve any
purpose We know the varnous factors on
which our earlier foreign policy was based |
was not a Member of this House dunng the
regime of the previous Government But |
came to leamn from the news papers and
there was also a rumour that tenston erupted
in indo-Nepal relations just after a visit of the
former Prime Minister s wife to Nepal That
was our foreign policy The very base of our
foreign policy gave way on the return of the
foremer Pnime Minister's wife from her visi
to that country Our relations with Nepal
turned strained | would like to congratulate
the present Government for their efforts in
improving our relations with Nepal gradually
At the same time we should also to com-
mend recent victory of pro-democratic move-
ment in that country We should congratu-
late them for their success

Mr Chairman, Sir similarly, just now an
hon Member was speaking about our policy
in respect of Sri Lanka In this connection |
must say that duringthe last 43 years we had
never behaved in such an imprudent man
ner We sent our troops to that country to
protect the Tamils but the out came was just
the reverse 1200 of our soidiers lost their
Iives and an amount to the tune of Rs 900
crores had fube spent in that operation |
would like to congratulate the present Gov-
ernment for their decision of withdrawing our
ttoops from Sn Lanka and the Govemment
deserves our thanks for its prudent policy
However | am very critical of the previous
Govemment for their faulty and imprudent
policy which could be called as quite childish
and immature it was a great defeat in our
dipiomacy during the last 43 years of our
history

SHRI P NARSA REDDY (Adilabad)
Please ask the people of that country
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SHRI NATHU SINGH: | am going to
refer to the same thing.

Mr. Chairman, Sir, | would like 1o urge
the present Governmentto hold talks with Sri
Lankan Govemment and endeavour to
convince them to decentralise power in Sri
Lanka so that Tamils may get their due place
in the society, their language may get re-
spectable place in that country and settling
of Singalese in Tamil dominated areas may
be stopped. Besides, ourGovernment shouid
not adopt acrimonious attitudetowards LTTE
and persuade them to reach an amicable
settlement and restore peace in Sri Lanka.

Mr. Chairman, Sir, our foreign policy in
respect of Afganistan has been ineffective
from the very beginning. The previous Gov-
ernment as well as present Government
thought it better to maintain silence over
Afganistan problem. Afganistan is our im-
portant neighbour and we had very intimate
relations with that country. Therefore, we
should keep an eye on the developments
taking place there and express our reaction
accordingly. When we referred to our non-
aligned pelicy our Government did not
mention anything about Afganistan.

|would like to say that India has emerged
as a big power in the world, therefore, we
should have good relations with our neigh-
bouring countries. Once Dr. Lohia said that
in cooperation with our neighbouring coun-
tries, we should form a Federation. The
underlying idea was that if we do not have
any problem with our neighbors, we can play
an important role in the international poli-
cies. Due to wrong policies of the previous
Government we could not maintain good
relations with Sri Lanka, Nepal, Bangladesh
and Pakistan. Like Janata Party Govern-
ment, the presert Government should en-
deavour to improve its relations with neigh-
bouring countries so that India may play a
significant role in the world politics. Today
the problem of terrorism has spread all over
the world and eventheresolution adopted by
the United Nation cannot help in curbing this
menace until some concrete steps are taken
in this direction. We cannot succeed in tack-
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ling the problem of terrarism it all the coun-
tries of the world do not impose sanction
against those countries who encourage and
support terrorism. Our Government should
take initiative to bring an end to terrorism.
We should generate world opinion againstit.
Besides, with a view to improve the eco-
nomic conditions of the poor and backward
countries, India should endeavour to get
interest free inans from the developed coun-
tries for them. india should raise their voice.
India should take up the cause of the back-
ward and developing countries who are
members of the Non-aligned Movement and
should raise their voice. Now-a-days, sev-
eral changes are taking place in the world in
quick succession. Russia has changed its
policy, so in view of the prevailing circum-
stances, India should play an imporiant role
in the world politics and it should change its
foreign policy accordingly.

Sir, i thank you for giving me time to
express my views.

[English]

PROF.K.V.THOMAS (Ernakulam): Sir,
our foreign policy is atime-tested one. I has
been proved highly effective and very pro-
ductive. This policy was formulated by Pan-
ditji, moulded by Indiraji and followed, in
letter and spirit, by Rajivij!.

As a political organisation which has run
this country for forty years...(Interruptions)

You can ask the question, when | finish
my speech. Please do not disturb me.

As a political organisation which has run
this country for forty years, our friends from
the other side, may find fault with us in
dealing with the Kashmir or Punjab issue.
But | leave it to the future generation for
better judgment. Butin the foreign policy that
we have followed, | do not think, many of our
friends can find fault with us.

Qurs is a big democratic country in the
world which is behaving in the true spirit as
a big brother in this sub-continent. We are
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the leading nation to the developed and the
under-developed countries. We have been
on the forefront to tight against imperialism.
Wae have extended our helping hand to the
paaple of Africa, when they fought for free-
dom and when they fought for democracy.
We have been with Mr. Arafat and the Arab
people who fought for Palestine. We have
been a force of inspiration and strength to
the Arabian countries. Itis our labourers who
are contributing their mite to build up a new
phase of prosperity in the Gult countries.
Thus, inturn we are getting the much needed
foreign exchange from these Gulf countries.

The bound of friendship between Ingia
and the Soviet Union is getting strengthened
everyday. | am sure this bound of friendship
is an inspiration to the people of other coun-
tries to have a brotherhood of mankind
throughoutthe world. We have been aguard-
ian angel to our rieighbors. Ourtimely helpto
Maldives has helped a democratic Govern-
mant to deal with the ruthless mercenanes.
Our contribution to the economic develop-
ment of Bhutan has been always commend-
able. It is we who helped the democratic
forces in Bangladesh in their fight for the
freedom and it is we who have helped Bang-
ladesh to buiid a solid.economic front. We
means India.

Our nation has followed this foreign
policy all these years. For that the Congress
Government which has ruled this nation for
forty years had made its commendable
contribution.

With this background, we have o look
into certain problems which we face today.
The problem with Pakistan came the mo-
ment our nation was born. But unfortunately
it is the first time in the history of our nation
that Pakistan has the gut and courage to tell
in public ‘Azady. They tellin publicthatinthe
budget of Pakistan they are allotting a huge
amount to help terrorists in India. It has
happened for the first time in the history of
independent India. Why? Because thereisa
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weak government here.

SHRILK.GUJRAL: It was weak in 1965
also.

PROF. K.V. THOMAS: You were there
Sir, at that time— am not questioning you.
You were in the diplomatic force as a man in
the Government. | ask you Sir, whether in
your life time you have ever seen a Govern-
ment so weak as it is this time. What was the
attitude of Benazir Butto when she came to
power? She said, democracy has come back
to Panistan because India has helped. She
said, we will solve all disputes with India
according to the Shimla Agreement. That
was her attitude in the beginning. When did
she change her attitude? When the weak
V.P. Singh Government came to power. It is
the weak V.P. Singh Government which has
given strength to Benazir Butto. That is why
in Lahore she says, ‘Azad/" Who is respon-
sible for that? There are two major forces
behind Pakistan. One is the United States.
What are we doing in our diplomatic front to
find out who is responsible for giving this
strength to Pakistan? The arms and ammu-
nition and the financial assistance that now
flow into Pakistan is from the United States.
What are we daing in our diplomatic chan-
nels? Secondly, it is China. What is the
attitude of China now? In 1962, we suffered
the greatest wound from China. Our nation
suffered a lot and then after a long period of
say, about 25 years, it is our leader Rajiv
Gandhi—you forget about the leader of the
Congress Parly—who took a bold step to
start a new dialogue with China. We started
a new dialogue. Now, what has happened?
A few days back, we had received a mes-
sage, a news that China is going to supply
missiles to Pakistan. China is going to give
the missile fechnology to Pakistan. Why
China is taking a new turn now? Why China
istaking another attitude now? What is China
doing in Nepal? Why a small nation, Nepal
which has always been friendly to us has
taken a different attitude now? You have to
fook into this aspect also.

Sir, there has been a lot of discussion on
Sri Lanka. Sir, in the Eighth Lok Sabha,m
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when you were the Deputy Speaker, we had
anumber of discussions on SriLanka. Itwas
Shri Rajiv Gandhi who signed the famous
Rajiv Gandhi-Jayawardane agreement on
July 29, 1987. What was the political situ-
ation in Sri Lanka, before signing that agree-
ment? We should not assess things as we
see things today. We should think about the
period before signing the agreement. What
was the situation then? On the one s-le. the
Singalese forces, with the help of the Gov-
ernment forces, were trying to annihilate our
Tamil brothers there. The Government forces
with the Singalese fanaticism were trying to
annihilate our Tamilbrothers. The SriLankan
Government was getting military expertise
from lsrael. That is one side of the picture,
We were unhappy at that time. On the other
side, our Tamil brothers were fighting among
themselves. There were infighting: there were
communal fighting; and there were group
fightings. These were taking place in Sri
Lanka beforethe agreement. which my leader
signed with Shri Jayawardane. How that
agreement was signed? We had lengthy
discussions with all the Tamil groups in Sri
Lanka. All of them agreed to come to the
democratic path and we took Shri Prabakaran
into confidence. Then what happened? Our
IPKF was sentto SriLanka. It was sentto Sri
Laika not to kill Tamil brothers: but to protect
Tamil brothers from the Singalese violence
andthe fighting from the SriLankan Govern-
ment forces. That is why we have sent the
IPKF, we should not forget that. When the
IPKF was sent there, the assurance. which
was given by Shri Prabakaran, was violated
by himself. It was Shri Prabakaran who vio-
lated the agreement and then to implement
the agreement, our IPKF had acted accord-
ingly. You should not blame the army. | am
so unhappy when our brothers who went to
Sn Lanka had to fight there. They fought as
per instructions given by the Government of
India. You leave it. whether it is Shri Rajiv
Gandhi or Shri V.P. Singh who gave the
nstructions. [t is the Government of India
who had given instructions to IPKF. They
acted according to the instructions. let it be
right or wrong.
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But they implemented the instructions. And
when those valiant fighters came to Tamil
Nadu, what was the reception given by that
Government which is with you now? lt is a
shame to you and it is a shame to Mr. V.P.
Singh. Look at what happened in Sri Lanka.
When Mr. Prabakaran withdrew suo moto
from his attitude, you know what had hap-
pened. Now, what is the picture? LTTE, with
the support of the Sinhalese and ShriLankan
Government, is butchering all the other
groups which are now in the North-Eastern
provinces. They are coming ta India in thou-
sands and thousands. What is the attitude of
the Government of Tamil Nadu? If itis TULF,
they are sending them to Orissa. if it is ENLF
they are sending them to Kerala. Is this the
way they should act? Every group which is
against LTTE is being sent out. They are not
one ortwoin number. They are inthousands
and thousands who are coming here. if the
refugees are coming to Tamil Nadu or Kerala
or Andhra Pradesh or Orissa, then what
would be the law and order situation in our
country? Isit not aserious thing? Many of my
friends are laughing victoriously that we are
pulling out the IPKF forces. | am sorry to say
that we may have to send them again. This
is the Government which has been undoing
what my leader had done. You have undone
with the 59th Amendment and brought the
64th Amendment.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Is IPKF to remain there for ever.

PROF. K.V. THOMAS: My friends are
victorious that they have brought them back.
What is happening now? Thousands and
thousands of our Tamil brothers are pouring
into Tamil Nadu and Kerala. Why? It is
because Prabakaran and Sri Lankan forces
are killing people. Is it something on which
we should be happy? Is it something on
which this Government is feeling victorious?
| think this is not fair on our part. Sir, I can tell
you one thing. As far as national unity and
integrity is concerned, we are with you, We
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are giving our full support to you whether it is
Kashmir, Punjab, ShriLankaor Assam. Why
do you want to run away by saying that itis
a national consensus? We are giving our
constructive support. When my friends who
are now sitting on that side, were sitting on
this side of the House, we have seenthatthe
House could not be run for many days. You
did not allow the House to be run. But we
have not done so. We are giving full con-
structive support to you. Now, it is your duty.
Even after 140 days of this Government,
don't say that this has happened during the
time of the Congress. It is for you to act now
and it is your duty now. Foreign policy of
India had been appreciated by my friends
sitting on that side, viz., the CPl and CPI(M)
Members. | do not think that they will blame
it. Sometimes, the BJP may blame it. This is
a field where we have got a sclid base. The
foreign policy of India has been formulated
by our leader, Nehru, moulded by Indiraji
and followed by Rajivji. It has been success-
tul in letter and spirit and friends from CPI
and CPI(M) have congratulated our leaders
for that, Qur friendship with Soviet Union is
something on which we should cherish. My
humble request 1o the Government is that
this foreign policy which has been founded,
well formulated and well moulded, should
not be destroyed. The foreign palicy should
be preserved. India has been giving leader-
ship to all the non-aligned countries, under-
developed countries and other developing
countries. We should continue to give our
leadership to other countries and whether
that leadership is gtven by Mr. V.P. Singh or
any other person, we do not mind. Whoever
is the Prime Minister, we will give full con-
structive support to him as far as this foreign
policy is concerned. But my humble request
is to preserve this policy and thus keep
india's image aloot among other countries of
the world.

SHRID. PANDIAN (Madras North): Mr.
Chairman, Sir, I thank you for having given
me this opportunity to participate in the Ex-
ternal Affairs matter.
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At the very outset, | want to appeal, to
the hon. Members sitting on the other side
about this thing. We are discussing about
external affairs and particularly about our
foreign policy which has been popularly
described as non-alignment policy. Fromthe
dawn of the freedom of India this policy has
been acclaimed all over the world. Though
we differ very bitterly on our domestic poli-
cies, on foreign affair matters there have
been consensus and wide support. Our for-
eign policy has won acclamation from all
over the world which has helped to enhance
the prestige of India. So, let us not forget it
simply because we have petty prejudices
against a particular |eader or against a par-
ticular party. Don't throw the baby with the
tub. Otherwise, you will be watering down
the policy which is atime tested policy; which
has been approved beyond don't and which
has helped India in the world forum. When-
ever a small or big country had been in
difficutty or had been oppressed, they had
looked to India for the fraternal help and
guidance and India’s vaice was heard and
respected. if you make any tinkering in that,
you will be tinkering with the prestige of
India. You will be demeaning our own pres-
tige and will be weakening the strength of
India.

So, | would appeal to the Hon. External
Affairs Minister to keep note of the whole
track from 1947 to 1890. When | was listen-
Ing to the Hon. Member from the other side
who was lending support to this Govern-
ment, | was really baffied and pained-some-
times when we hear the utterances from the
hon. Members from the other side about
Tamil Nadu and about Sti Lanka we are
forced to feel that the hon. Members coming
from North India are not able to understand
ourfeelings and our problems. Please do not
create any such impression in the minds of
the people coming from South India. When
we are talking about a serious problem such
as Sri Lanka, you must know the whole
history and you must at least have the mini-
mum respect to the people who are coming
from Tamil Nadu. When | say this, | say it with
pain because only the wearer of the shoe
knows where it pinches, You look only at the
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polished side of my shoe. But coming from
Tamil Nadu, | know fully well that Sri Lanka
problem is not a creation of any leader here.
The ethnic problem is not the creation of a
particular leader, Shri Rajiv Gandhi. The
ethnic problem in Sri Lanka started even
before the birth of Shri Rajiv Gandhi. You
must know this. Please don't distort these
historical facts to suit and help the interest of
some other country which is inimical to India.

In this ethnic problem, the Tamils of Sri
Lanka have been suffering for the last 40
years and India has been lending moral
support 1o them. But what has happened?
Many a time, our Government has tried 1o
persuade them to settle the problem amica-
bly, to solve this problem as their internal
problem. We have never interfered in their
internal affairs though we are directly in-
volved with them, because though it is sepa-
rated by the Pak Straits many families stil
have marriages onthe other side. So, we are
interlinked with each other.

During the time of Shri Lal Bahadur
Shastri, the then Prime Minister Shrimati
Bandaranaike came here and there was an
agreement to settle that problem amicably.
There are two types of Tamils in Sri Lanka—
that at least you must know-though they
speak the same language. There are Tamil
people of Indian origin and Tamils bornin Sri
Lanka itself. These two are different. So,
when Shri Lal Bahadur Shastri with all his
statesmanship and kind heartedness en-
tered into an agreement with Shrimati Ban-
daranaike, it was hoped that peace will settle
down in that country and the problem will be
solved amicably.

But what happened? Unfortunately,
nature snatched away Lal Bahadur Shastriji.
Then, what happened ? Shrimati Banda-
ranaike was removed from power there,
some other Government came to power
there. They, then simply abrogated their
agreement. Nobody takes it up. Whenever
they are introuble, they seek the help of India
to come to an agreement. After some time,
they simply bury it. We also forget it. Then,
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the problem continues.

In Seventies, the problem cropped up
like anything. It escalated. It was simply a
geno side against the Tamil people. At that
time—please take note of it—all palitical
parties that exist in Tamil Nadu, includingthe
present ruling party, conducted not one bandh
but several bandhs to press the Central
Government and requested the then Prime
Minister Shrimati indira Gandhi to intervene
in Sri Lankan matter for defending the rights
of the Tamil people. At that time did any
political party raise the issue of a separate
Tamil Ealam No. At that time, it was said,
democratic rights, humanrights must be
ensured to Tamils in Sri Lanka. They tried
but it was not accepted. Then the refugees
started flowing. There was a great influx of
refugees to Tamil Nadu. You may be amazad
that six lakhs of refugees came to Tamil
Nadu. They had to be protected. They were
given shelter, school facilities and all that in
Tamil Nadu. It happened for some time. But
for how long it could continue? Then the acts
of armed struggle started taking place. At
one particular place, i.e. Batticaloa, people
were not given water. There was no electric-
ity. There was nofood. There was an attempt
made by the Government to cow down the
people by making them starve. At that time,
the then Prime Minister Shri Rajiv Gandhi,
not of his own accord but when the whole of
Tamil Nadu appealed to him—all the five
crore people appealed to him—{o send
something to those people. He had the
honesty and guts 1o send foodstuffs to Sri
Lanka. The whole country applauded that
human help. Then, the Sri Lankan Govern-
ment came to terms and the Agreement was
signed.

Now, one of our hon. Members was
telling thatthe Tamil language mustbe given
official status. The Tamil people must be
assured democratic rights and all that. This
was enshrined inthe Indo-SriLankan Agree-
ment some three years back. It is for that,
that Agreement was signed. But was it im-
plemented? Based on that Agreement, the
IPKF was sent. The IPKF was sentthere, not
as an occupation army, but with the consent
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of the Sri Lankan Government. It went there
with a missionary role. It did its duty. Here
some one got up and said that they killed the
Tamil People. Then | can say that our police
are killing the Punjabi people, our peaple are
killing the Kashmiri people and our people
are Killing the Guijarati people. There may be
something right and wrong but our neutrality
should be positive. We cannot be neutral
between right and wrong. Did the Indian
peace Keeping Force kill the Tamil people?
Please, refer to the Statements made by the
LTTE. They have came out apenly. They
have done this. When Mr. Amrithalingam,
the great Tamil Leader—believing indemoc-
racy-invited them for coffee, after taking
coffee, they shot him dead, point blank. Now
they have come out with a statement by
sayingthat itis they who have killed because
he was a traitor. Who gave them the night to
describe anybody a traitor and also to shoot
him down? You did not say even a word
about it. What had happened? Knowing all
these things, our country 's new Govern-
ment entrusted the conciliatory talks to the
Tamil Nadu Chief Minister, whom you know
did not agree to the Indo-Sri Lankan Agree-
ment. You entrusted the work regarding its
implementation to that Chief Minister. He is
partisan, biased. You know that very well...

AN HON MEMBER: He 1s a wiseman.

SHRI D. PANDIAN: According to the
statement made by the Minister of External
aftairs yesterday, this Government stands
by the Indo-Sri Lankan Agreement. You had
entrusted that work to that Chief Minister.
Now, an hon. Member of his party says that
itis dead and gone. That 1s your perception.
{cannothelpyou. itis your domestic quarrel.
You settle amongst yourself. | am not going
to help you.You entrusted the work to such
people, forgetting that they do not believe in
value-based politics and restoration of
demoacratic norms. Please remember that in
the Lok Sabha elections also, the Indo-Sri
Lankan conflict and the Indo-Sri Lanka ac-
cord were the main issues. What is the
result? (Interruptions) Not a single member
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of the DMK has been elected to this Lok
Sabha. You will not <:e anyone of them
here. (Interruptions) Allthose who supported
the Indo-Sri Lanka agreement, all thethirty
eight out of 39 were elected, and we are
here. When | speak, | speak on behalf of the
people of the Tamil Nadu, because this side
has the mandate of the Tamil Nadu people,
and that party has been rejected out outright
in the Lok Sabha Elections. (Interruptions)
We know your partner better, because we
come from that State. (Interruptions) Please
listen to me, before you pass your judge-
ment. You have entrusted that job to that
Chief Minister. (Interruptions)

MR. CHAIRMAN: Order, please.

SHRI D. PANDIAN: Mr Chairman, |
want your protection. | will not take much
time. If they have any difference of opinion,
they will have the rightto state it, and letthem
pass their judgement. (Interruptions) Please
listen 1o me.

Now a serious thing is happening In
Tamil Nadu. When you entrusted that seri-
ous national task to such a person, he took
apartisan attitude; andthereby created more
gulf then he bridged, between the warring
groups. What happened ? The constitution-
ally, democratically—elected Government
has been kicked out unceremoniously; (Inter-
ruptions) and people from the jungles have
been brought back . What for?

Now what is happening is Tamil Nadu,
must be sean as a corollary and as afall-out.
In Tamil Nadu, filmcassettes—whether made
or anificially—created, |1 do not know be-
cause in a film, you can make anything; you
will not always depict only what happened
there—are screened showing horrible pic-
tures, condemning notorlythe IPKF—please
remember this point. This is very essential
for you. (interruptions) | am coming to the
point. Please listen to me—but the descrip-
tion says: 'Delhi's Aryan imperialism will not
defend the Dravidians and particularly the
Tamils. They will send the Army to Bangla-
desh to bring about a separate country, but
they will not send their Army to Sri Lanka to
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create a separate Tamil Nadu there. Hence
itis imperialistic.’ Do you agree with that ? Do
you want that film to be screened? lf that is
the perception of this Government, allow it to
be done, through your constituent party which
is at the help of affairs in Tamil Nadu. (Inter-
ruptions)

| do not say that that party is doing it. It
is allowing it to be done by its fraternal parties
and friends. It is an anti-Indian propaganda.
What is more worrying is this. Posters and
pamphlets are printed in Madras, against
india, and then they are taken to Sri Lanka.
Can it happen? When a cartoon is published
against the Chief Minister, he is arrested
under NSA, because the cartoon Is so dan-
gerous. Press people are (Interruptions) are
gagged; but lakhs and lakhs of pamphlets
are printed, posters are printed... (Interrup-
tions)

AN HON. MEMBER: They are against
the Government of India.

SHRI D. PANDIAN: That is why it is
tolerated. (Interruptions)

Five Customs officials were kidnapped
last monthfrom the coastal areaof Thanjavur;
and for a week, nothing was heard about
them. After a week, surprisingly they re-
turned to our shores. And the Press people
went and interviewed them, asking: ' Where
had you been; what was your sajourn” ?—
and all that .

They said that they had beenkidnapped
by LTTE to Sri Lanka. Customs people were
abducted. That was the beginning. Then a
spokesman from the Ministry of Extemnal
Affairs had given a brief to the Press saying
that arms and ammunition worth Rs. 10
crores were found near Rameswaram. What
was the comment of the Chief Minister ? He
said that arms and ammundtion were dumped
by the Department of the Central Govern-
ment to use them against the Sri Lankan
Tamils. What is your stand ? Should you not
correct it? Then two gunmen came to Ra-
meswaram. They were stopped and interro-
gated by a constable. He was wounded by
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the gunmen. Then the wounded constable
reported to the Superintendent of Police.
Then the Superintendent of Police along
with other people came there and appre-
hended them. At that time, two men opened
fire and escaped in a van. The Govemnment
said that they could not trace them. | am
speaking about the gunmen who came from
Sri Lanka and intruded into our territory with
impunity. The Government was not able to
apprehend them. It was the problem of
Tamilnadu. lf you treat all these things in a
callous manner, after some months you will
hear the same news of what is happening in
Kashmir.Then you will reach a point of no
return. Then you will feel sorry about it.
Please do not allow all these things to take
their own course; try to stop them. We are
giving you a warning. We are not attempting
to topple this Government. You be there as
long as you can. You came all of a sudden.
It you are suffering from some hallucination,
| cannot help it. If some invisible ghost is
hunting you, | cannot come to your rescue.
Let the ghost meet you at the Philippic and
you will meet your destiny then. We are also
Indians. Den't arrogate to yourself that you
are the custodian of India; you are going to
defend the freedom of India? We know how
to defend it. The Government should take
note of it and stop it.

One recipe was given by one hon.
member here. He had mentioned about Mr.
Vajpayee; whert Mr. Vajpayee was our Ex-
ternal Affairs Minister, he visited Pakistan.
Then the rulerof Pakistan Gen. Zia had said,
“lf India had had such a Foreign Minister
from the beginning, the wall of hatred would
not have arisen and all the problems would
have been settled.” it is a very good recipe
that has been given to solve all our prob-
lems. ltis an instant cure for all the diseases
from which India and the world are suffering.
But, unfortunately, he cannot be made an
External Affairs Minister with retrospective
effect to solve our problems; it is impossible;
but it is within your reach to make him the
External Affairs Minister today and solve all
the problems that India is tacing. Then India
can become a great country and you can go
to bed very peacefully. Such simplisticunder-



559 Demands for Grants
(Gen.) 1990-91

[Sh. D. Pandian]

standing must be given up. You must re-
member that the world is undergoing tre-
mendous changes. Imperialism continues to
remain there. We are a developing country
and we have to be on our guard. Don't barter
away the rights of 800 million people. We will
fight to end to defend this policy and to
defend this country. | hope the members
from the other side will not take it as an intra-
party politics but as a serious, sincere warn-
ing in the interest of the nation. | hope , at
least, the well experienced External Affairs
Minister will take note of it and do the need-
ful.

[ Transiation)

SHRI SULTAN SALAHUDDIN OWAISI
(Hyderabad): Mr. Chairman, Sir, there are
certain principles on which foreign policy of
any country is based. Foreign policy is for-

mulated keeping in view the national inter-

ests and the international situation but fra-
mers of our foreign policy try to project their
own image. In general, all countries want to
have cordial relations with their neighbours
but our foreign policy has been to have
enmity with the neighbours and friendship
with neighbour's neighbour. The new gov-
ernment have beenfacing the consequences
of that policy and we got ourselves en-
tangled in those problems.

We have adopted the policy of non-
alignment but sent our forces to Bangladesh
and Sri Lanka. What we have gained. We
have spent Rs. 800 crores and lost the lives
of 1200 soldiers and in return we brought
hatred and nothing else. Even today more
than one lakh people are still warried about
their future and theur fate is still undecided.

Similarly, if you look at many other prob-
lems, you will find that in most cases we have
become isolated. You know that a confer-
ence was organised by U.N.O. in Kualalam-
puron Palestine problem and Ambassadors
and High Commissioners from all over the
world took part in it. Our first Secretary
participated in the aforesaid conference and
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many reporters of leading news-papers wrote
articles on it. An impression is being created
that we are not taking that much interest in
Palestine problem which we used to take
earlier. To counter this perception we can
establish afund forthe poar Palestine people
on the pattern of South Africa fund. Similarly
it has been repeated here time and again
that the office of the Israel consulate in
Bombay should be closed, but it has not
been closed till now and it creates doubts.
Recently | went to Saudi Arabia in connec-
tion with the celebration of Jashne-Hydera-
bad. | observed there that the behaviour of
our counselor and High Commissioner was
quite peculiar. Here we can talk to the Minis-
ters but there we could not talk  with them.
You might know that at the time of independ-
ence, Indian Muslims had no respectin Arab
countries but now the Indian, with their nice
behaviour and goodness have made their
own place there. Today in Arab countries,
the Pakistani Muslims are subjected to in-
tansive screening and they are asked to line
up in separate queua whereas the screening
of Indians is not so intensive. They have
made their own place there with their nice
behaviour. They have enhanced the pres-
tige of the country. More than 3.5 lakh Indi-
ans are living there but now they are not
getting as much salaries as they used 1o get
earlier. The money that does not belong to
the Embassy has been kept in Banks in
Bahraininstead of Saudi Arabia. That money
does not belong to Embassy. in spite of so
much money, people stayed in the premises
of Embassy school in Jeddah so that their
children might get facilities there. Only for
the 20 per cent commission, the building was
shifted to the other side. People are facing
difficulties trained teachers are not available
for their children. The parents committee
constituted for the schools, consists of people
whose children do not study in the school.
The meeting of this parents committee is not
convened even once a year. Wives of the
staff staying in the Embassy have been
engaged as teachers. You can imagine the
plight of those people. Fee has been in-
creased by 40 per cent. They have sent
thousands of telegrams and telaphone c%ls
to India and even to the Minister to draw his
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attention towards their problem. In a Urdu
Bazam, they made an appeal but the consu-
late alleged that they were collecting fund
through Bazam for purchasing arms to take
them to India. Such a mean allegation is
levelled against them. it is a place which
attracts all the muslims of the world. Today,
when people are toiling hard for shaping the
destiny to the nation, our inefficient embas-
sies are doing much harm to the national
interest. lwould like that strict action must be
taken against the responsible officiais.

The Haj pilgrims are required tofill up a
form and they are charged 20 riyals each for
that. Every Hajpilgrimis charged 20 riyals. In
India, charge of capitation fees 1s banned.
However, the embassy officials charge
capitation fees for the admission of the chil-
dren. The people of Saudi Arabia tend to pity
our condition. What kind of an effect is it
going to have on our image? The State of
education is miserable. Are trained teachers
not available in India?Trained teachers can
be provided but it is not done because the
wives of the persons working in the embas-
sies have to be provided with jobs.

| would like the hon. Minister to take
necessary steps for removing such delin-
quent officials and replacing them by such
people who can bring glory to the country.
They are the wrong kind of people and as a
result of their deeds, much harm is being
done.

(English]

MR. CHAIRMAN : The Minister will
reply at 5 o’ clock. Therefore, | request the
hon. Members to be as brief as possible.

PROF. N.G.RANGA {Guntur): |wishto
congratuiate ourselves, our country and our
Minister for the achievement of long awaited
freedom of Nelson Mandela. We are also
glad that now Nepalis are going to have a
democratic form of government. 1t is neces-
sary for the Government of India to begin to
think about how the relations betwean
Demoacratic Nepal and India could be made
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betier, could beimproved and could be taken
out of the morass into which we gone during
the last three or four months. Secondly, our
Foreign Minister is also fortunate in coming
into power just when Mandela was released.
For a long time they have been fighting and
India has been strengthening the African
psople. It was Mrs. Mandela who was invited
to India about ten years ago to recaive the
Nehru prize for freedom and humanism. |
am glad that our Prime Minister was invited
and was able to be there to congratulate him
along with our former Prime Minister, Raijivji,
for the freedom he has achieved after 25
years of incarceration.

Then we have this problem of SriLanka.
Our friend from Tamil Nadu has made an,
appeal in such an eioquent manner for a
right and careful policy to be foliowed by the
Government of India. It is all right for people
to goon criticising why our troops have been
sent and so on. Before our troops were sent
atthe request of their Government, SriLanka
was obliged to depend upon Israeli troops
and Pakistani troops to maintain their free-
dom in their own country. And if our troops
had not been sent, we do not know what
would have been the fate of Sri Lanka, to
whose hands Sri Lanka would have fallen
politically as well as militarily. Therefore, itis
a good thing that our troops had been sent.
And [ wish to express my gratitude and the
gratitude of the people of our country for the
services as well as the sacrifices made by
our troops during the time that they were
there in Sri Lanka as | have stated and |
repeat it again, at the request of their Gov-
ernment. And | am glad that they have come
back now. They are with us. Sri Lanka hasto
depend upon her own resources. | learn that
once again Sri Lakan Government willingly
or unwillingly is welcoming foreign troops in
order to help it to keep down their own
terrorism from the SriLakan people and also
to keep under control their section of our
Indians in Sri Lanka who did not agree with
Indo-Sri Lanka agreement but carried on
their terrorism. Is that a welcome feature, or
development, or prospect? Therelore, the
Government will have to be wide awake with
regard to this matter.



563 Demands for Grants
(Gen.) 1990-91

[Prof. N.G.Ranga]

Then there is China, for instance, who
has been pursuing, | think, a very correct
policy in trying to achieve peace and good
relations between China and our country.
But, at the same time we have be ready to
assert the human rights of the people of
Tibet. For a very long time, from the very
beginning, | have disagreed with the Gov-
emment of India’s policy with regard to Tibet,
but anyhow, that policy has cometo stay. We
accept Tibet to be an autonomous portion of
China and | hope. our Government—the
past as well as the present and the future
also—would try to see that Tibetans’ human
rights are properly protected, and for that we
must be always ready to negotiate with China
onthe one side and the rest of the world, and
more especially USSR, on the other, in order
to ensure the continuation or the preserva-
tion of the human rights of the people of
Tibet.

With regard to Arab nations and Saudi
Arabia and soon, my hon. friendfrom Hydera-
bad has already made a very strong point
that our Government should try to spare
funds in order to provide schooling for the
children not only of those who are working in
our Embassies there but also of those of our
Indians who happen to work there. We also
owe to them this much of satisfaction in view
of the crores and crores of rupees warth of
foreign exchange they have been able fo
gain for our country.

Then, Sir, in the United Nations, we
have to continue to raise our voice from time
to time for the freedom of the people of
Africa, especially ot South Africa. | am glad
that our Government as well as Raijivji have
assured them of financial as well as other
support, consistent with our own financial
position in our country. On the whole, we
have been doing well, so far as our foreign

. policy would continue the general trend of
the foreign policy of our country which has
come down to us, more or less, as a kind of
tradition and treasure during the last forty
years because of the foundations laid by
Jawaharlal Ji and the improvements made
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thersupon by Indiraji. | wish to sound a note
of caution in regard to what is happening
between China and Russia on the ane side
and USSR and America on the other.They
are coming together to achieve as much of
peacefulrelations as possible between them-
selves but these must be extended to the
easing of relations all over the world, more
especially between India and her neigh-
bours. Unfortunately, United States has not
been pursuing the right policy. It is very well
known how USA has been hiding Pakistan
and Pakistan is developing her own phase of
hatred towards India. It is wrong to say that
all the people of Pakistan want peace with
India and only the rulers of Pakistan are
opposed to India. It is not so. It is seen that
during the last two years, the Prime Minister
of Pakistan tak in one sense and the in
armies were behaving in a different manner
and the whole of the country on that side has
been supportingthem. What is happening in
Punjab and also in Srinagar? Therefore, we
have to develop our relations, friendly, politi-
cal and economic with Russia, with China
and with America in such a manner that
while these three great countries, great
powers indeed in the world, are trying to
improve their relations between themselves
and then reduce their expenditure on the
defenceforces, they would not be encourag-
ing so many of our neighbours to play mis-
chief with our borders, with our border people
and then encourage tefrorism on our bor-
ders and in that way force us 1o go on
spending as we have been spenuing more
and more money on our defence forces.
There is adanger in this that while Pakistan
need not have to spend her own resources
but they can always draw upon American
resourcas and their allies also, their friends
and their dependents—China can go on
playing her own mischiei—we have to de-
pend upan our own poor resources and
there lies the danger. | would like my hon.
friend, the Foreign Minister, to concentrate,
to spare as much of his time and his skill as
possible in order to persuade one, two or
three, or all the three of thesa great powers,
to see that they have 1o help us, that they
should not continue their policies in such a
manner that they will continue fo do the harm
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that they have been doing during the last 40
or 50 years.

[Transiation]

SHR! BABUBHAI MEGHJI SHAH
(Kutch): Mr. Chairman, Sir, | rise to support
the Demands for Grants of the Ministry of
External Affairs. The present Minister of
External affairs had previously held the
position of ambassador and has consider-
able experience in this tield. We have much
expectations from him. When we had taken
up with him the problem of 500 fishermen of
our area who had been arrested and put
behind bars by the Pakistani authorities for
having unknowingly crossed the territorial
waters, he intervened immediately and got
them released. Therelore, | would like to
praise him for his effort.

Several hon. Members have put for-
ward their suggestions. As Prof. Ranga had
just been submitting and certain other hon.
Membe:s have also submitted that there 1s a
need to streamline the functioning of our
embassles abroad and to improve their effi-
ciency. Immediate steps should be taken to
educate all people of the Indian origin in the
foreign countries through the medium of
Indian languages. We would like that they
should be impaorted education in the appro-
priate environment. Today, no arrangements
are there to provide education through the
Indian languages. It we are able to make
appropriate arrangements for therr educa-
tion in the Indian languages. it will provide
muchbenefit which is conducive to our inter-
est. The officials of our embassies do not
treat our people properly. As per the experi-
ence of the people who go abroad in search
of work, the embassy officials do not treat
them properly when they contact them for
guidance. In this connection. | would like to
request the hon. Minister that in Muscat orin
other countries wherever representatives of
the Ministry of External Affairs are there, it
should be ensured that they look after the
Indian interests and work according to rules.
According to the experience of some of the
hon. Members, when ihey approach some of
the foreign embassies located in New Delhi
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for some work, they have to suffer humili-
ation and insulting behaviour from the em-
bassy officials. They are insulied on the
grounds of security and other such pretexts.
A number of complaints might have reached
the hon. Minister in this connection. There-
fore, my request is that at least the people
who have some dignity, the hon. Members of
Parliament for instance, should be given
proper treatment. The kind of treatment which
is meted out to the people from foreign
country by us should be followed by the
foreign embassies in regard to us as well.
This is extremely necessary.

Mr. Chairman, Sir, Pt. Jawahar LalNehru
had laid the foundation of our foreign policy
being followed for the last 40 years. We had
enjoyed cordial relationship with our neigh-
bours during the tenure of Shri Atal Behari
Bajpayee as the foreign Minister. Our efforts
should be to maintain that kind of a relation-
ship. | am grateful to the han. Chairman for
provided me with an opportunity to make my
submission. With these words, | conclude.

SHRI P.R. KUMARAMANGALAM (Sa-
lem); Mr. Chairman, Sir, before | stan, |
would like io make a plea to the hon. Parlia-
mentary Affairs Minister. | do not think our
Party had its share of time of one hour and
thirty-six minutes which is available today.
So, | would be grateful to you...

MR. CHAIRMAN: More or less they
have taken .

(Interruptions)

SHRI P.R. KUMARAMANGALAM :
‘More or less’ means within hours more or
less...

MR. CHAIRMAN: You firstspeak. After
that the Minister will reply.

SHRI INDER JIT: But they walked out
the other day and lost the whole day.

-SHRI P.R. KUMARAMANGALAM : But
you got alt the time. {Interruptions) .
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THE MINISTER OF INFORMATION
AND BROADASTING AND MINISTER OF
PARLIAMENTARY' AFFAIRS (SHRI
P.UPENDRA): We extended the debate on
External Affairs only to facilitate them to
speak.

SHRI P.R. KUMARAMANGALAM :
Actually, Mr. Chairman, Sir, it is not fair
because when time is allotted, the appropri-
ate time should be made available to the
concerned party.

MR. CHAIRMAN: No. Time is now
taken.

SHRI P.R. KUMARAMANGALAM : Mr.
Chairman, Sir, | would like, at the outset, to
mention that in the arena of Externat Affairs
}should feelthat there no fundamental differ-
ence of policy between both sides of the
House at least on matters of policy taking
into consideration the fact that the Address
of the President to both House of Parliament
is really identical to what Panditji had laid
down, Indiraji had followed and ultimately is
really the national foreign policy. However,
when one sees the implementation on the
field, one is disturbed, to say the least .

Sir, the issue of Kashmir is not a new
issue. ltis an issue ever since 1947. We had
the Simila pact and after the Simla agree-
ment we expected that Pakistan could toe
that line at least on an agreement which they
voluntarily entered. But as the External Af-
fairs Minister had already heard from the
Members earlier, we are all aware that atthe
highest levels in Pakistan strong inciting
statements and speeches have been made.
Speeches have been made even on the
Pakistan Occupied Kashmir area, on its
borders and in fact, in all the major cities in
Pakistantothe effectthat it is time to start the
war for thousand years to recover Kashmir.

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): After a thou-
sand years.

SHRI P.R. KUMARAMANGALAM : |
am happy to note that the External affairs
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Minister says after a thousand years, but |
disagree with him, Even afterthousandyears,
Kashmir will be a part of India and for eter-
nity. 1 am not willing to give even that little
credence of thousand ycars. | understand
that he meant it with all the lightness at heart,
but it is a serious matter where one cannot
take it lying down over the issue of sesing a
neighbouring country’s political leadership
openly challenging us and we not having any
reaction except a mild one. It is not fair, it is
not right. Mild rebuffs in diplomatic parleys
may be alright, but it is necessary for us to
realise that Pakistan is not limiting its anti-
India activity or campaign to merely making
speeches or merely training terrorists or
merely financing the terrorists within India.
They have gone much further. It is relevant
that the External Affairs Minister takes note
of this point. The Organisation of Islamic
States is to meet in Cairo in the end of May
and early June. We are aware that Pakistan
is taking up the Kashmir issue at a very high
level and is organising an invitation for the
JKLF leader to come and speak at the OIS
meeting. Not only that, in addition,they have
campaigned not merely on the issue of
Kashmir, but saying that they are raising the
issue from the point of view of self-determi-
nation rights of the Islamic people all overthe
world by which they will add the Kashmir
issue not only to the Cyprus, but also to the
Republics of the Soviet Union which have an
Islamic population. It is relevant that we
understand that we might fall trap to this
devious game that is liable to take place
unless strong diplomatic efforts are taken to
ensure that our Arab friends join us at this
moment of crisis, when we have supported
them every time the issue has arisen. What
is even more unfortunate is to note that
Pakistan, today is not only having the cour-
age, but also the temerity to throw the gaunt-
let at us and we are not able to respond.
What is even more surprising—! am sure
Prof. Madhu Dandavate would agree with
me—is to see that one of the crutches, only
this week end has openly stated in a public
meeting in Calcutta that # is time for you to
bomb the Pakistan Occupied Kashmir area
where training of terrorists is taking place. |
do not understand why they have 1o do it in
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a public meeting in Calcutta and why can't
they do it in private to you. After all, when
they want their Govemor to be posted there,
they get it dose, when they want their per-
sons posted at appropriate positions they
get it done. They have allthe benetit of being
in power and it looks like they are having all
the benefit of being exactly on the border line
of power having the cake and eating it and
driving as strong a communal line as they
can. | am sumprised 1o note that after a
statement in a public meeting, when a senior
leader of a supporting party gives a call,
there is no response at all,

17.00 hrs.

Mr. Chairman, whatis even more shock-
ing is with regard to Shri Lanka. All of us are
aware that the process of solving the prob-
lem had started. But today you have a situ-
ation in Sri Lanka where the Provincial
Council of the Northeast cannot meet, be-
cause almost all the members of the Council
have actually come away as refugees 1o
India. That is the amount of peace that is left
behind in Sri Lanka. H is nice to say that one
will not interfere in the internal affairs of Sri
Lanka. I have said earlier in the House and
| repeat it again that the next step, nest plan
of the Sinhalase Government in Srilankais
to wipe out the LTTE. They have planned it
mifitarily and will carry it out militarily. ltis not
that we are asking the Government to sup-
port Eelam. But what i seek from the Govern-
ment is, what is their plan with regard to the
safety, future and justice for the people of
Indian origin, the Tamikians who have lived
for years in Sri Lanka. There are claims and
| think, the claim may be reasonable night,
the Tamilians are in Sri Lanka for a period
longerthan even the Sinhalese in Sri Lanka.
Why are they being ignored ? Why are they
being treated, when they come as refugees
in this country, as criminals? The Chief
Minister of Tamil Nadu retuses permissionto
them to enter into Tamil Nadu and ensures
that the ship is diverted to the shores of
Orissa. Uttimately the Orissa Chiet Minister
has to receive them where the Sinhalese
Claim that they have originally come from
Orissa. It is most unfortunate to see the
situation. Another very unfortunate matter
which | bring 1o the notice of the Minister of
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External Affairs is the deal with the President
of Bangladesh. Soon after his visit to Bang-
ladesn, we found that the President of Bang-
ladesh had made statement referring to
Kashmir as the territory occupied by India. |
donot see the reason whythere is no stronger
reaction yet. Are we now deteriorating, deta-
riorating to a level of what the Bangladesh
President says. Have wereached that stage?

In your report, have not said anything
about the Afghanistan Mujahideens training
the terrorists who operate in Kashmir? Or, is
that irrelevant? Why is it that your report is
silent about it? All of us are aware that
Mujahideens had beentraining the terrorists
specially in the Pakistan occupied Kashmir
specially where the training camps arethere.
They are sending after converting the com-
mitted nationalists intoterrorists. The young-
sters had been kidnapped and taken there,
they are being trained there and sent back as
killers and terrorists into Kashmir.

Iwould like to end only by bringing to the
notice of the External Affairs Minister that
there is an issue of Cambodia. In Cambodia,
it is necessary that the U. N. Administration
is put in place till free and fair elections take
place ensuring all parties participate in the
elactions. | think, the Minister of Extarnal
Affairs is aware of the Australian plan. |
would request this Government to actively
participate in it. It is not that we should
remain out of every international scheme
and remain embroiled in only what we can-
not even think of managing.

| would like to end by saying that the
amount mentioned inthe Demands for Grants
pertaining to the Ministry of External Affairs
is not so much an issue. As much money as
they want, they can have. But let them at
least not bring down the flag that has been
flying high inthe international arena. Shril.K.
Gujral Saheb has been in the arena in the
past. He has now come back. | request him
to ensure somehow or the other which he
knows, somehow or the other means not to
succumb to communal and exiernal influ-
ences.

Thank you.
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SHRIINDRAJIT GUPTA: You said that
the hon. Minister is reply at 5 O’ Clock.

MR. CHAIRMAN: Within another five
minutes.

[Transiation)

*SHRI R. JEEVARATHINAM (Ar-
akkonam): Hon'ble Chairman, Sir, | would
like to say a few words on the Demands for
Grants for the External Affairs Ministry for
the year 1990-81. The Sir Lankan problem
was being handled in a cocl and diplomatic
manner by the then Prime Minister, Pandit
Jawahar Lal Nehru, Lal Bahadur Shastri,
Madam Indira Gandhi and Rajiv Gandhi. But
the Sri Lankan Government on its part has
been oppressiog and suppressing the Tamil
people, depriving them of their political and
electoral rights and also displacing them
from their homeland. Our Hon. then Prime
Minister Shri Rajiv Gandhi fried to solve the
Sri Lankan Problem by entering into an
agreement with the government of Sri Lanka.
it is the present Chief Minister of Tamil Nadu
who demanded that Armed forces should be
despatched to Sri Lanka to maintain peace
for a very long time. He held so many public
meetings in support of his demand. When
the present Hon. President of India Shri
Venkata Raman addressed apublic meeting
at Madras he categorically asked the Chisf
Minister to clarify under what circumstances
the Indian army should be despatched to Sri
Lanka under whose invitation it should be
despatched to Sri Lanka and who would be
responsible for maintaining the indian troops
in Sri Lanka. The Tamil Nadu Chief Minister
instead of trving to answer these questions
insisted upon sending of Indian army to Sri
Lanka. Later circumstances changed and
our army was sent to Sri Lanka on the
invitation of the Government of Sri Lanka for
maintaining peace inthat isiand. Why did we
send the Indian army to Sri Lanka ? Simply
to safeguard the Tamils there, to safeguard
the LTTE. After sending the Indian troops in
Sri Lanka, the LTTE had gone back on their
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words and attacked the Indian troops. We
lost so many lives. There was considerable
damage to the materials possessed by In-
dian army. Our mission was to disarm the
armed Tamil factions in Sri Lanka. Our mis-
sion was not to kill Tamilians but to protect
them even at the cost of tha lives of the
Indian Soldiers. More than one thousand
two hundred Indian soldiers have lost their
lives. More than three thousand Indian sol-
diers were injured. Two Thousand Crores
have so far been spent on this mission.
However, our task was not appreciated by
the Sri Government and our forces have
been asked to withdraw so disrespectiully.
Today we have withdrawn our forces. What
should be our next action. There are large
number of Tamilians at perilin Sril.anka. Who
will sateguard the.ir lives and property ? More
than 1 lakh refugees are in Tamil Nadu
alone. More than Twenty Thousand refu-
gees are without shelter and seeking refuge
in India and they are unable to accommo-
date themselves either in Orissa orin Karala
or in Maharashtra, or elsewhere. Who has
created this situation? The present Chief
Minister of Tamil Nadu has managed to play
his game of toppling the duly elected govern-
ment of Shri Vardha Raja Perumal in the
North Eastern Province of SriLanka. This is
a very serious situation which he has cre-
ated. The Hon'ble External Affairs Minister
must take serious note of the situation. He
must take efforts to recoup from the Sri
Lankan Government the total cost we in-
curred on the IPKF when it was stationed in
Sti Lanka. They should also demand from
the Sri Lankan Government funds for com-
pensating the fives and property lost by the
IPKF in SriLanka. Alarge number of soldiers
in the IPKF belonged 1o North Arcot District
of Tamil Nadu which is my constituency.
Efforts must be taken to rehabilitate the
families of the soldiers who had been the
victims of LTTE attacks in Sri Lanka. Their
children’s education should be taken care of.

17. 10 hrs.
[MR. DEPUTY SPEAKER in the Chair

“Translation of the speech originally delivered in Tamil.
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Sir, the most atrocious attack onthe part
of the present Chief Minister of Tamil Nadu
Mr. Karuna Nidhi was to boycott the recep-
tion of IPKF at Madras. Whetherthis party is
in power or that party is in power, the army is
the same. The army symbolises the unity
and integrity of the country. The army sym-
bolises the dignity and honour of the nation.
The same army is doing commendable role
In maintaining peace in Punjaband Kashmir.
Such an army should not have been disre-
spected by the Chief Minister. The Prime
Minister the Hon'ble External Affairs Minis-
ter, howevaer, gave due respect 1o returning
IPKF, However, the Chief Minister has failed
1o honour the IPKF.

Honble Sh. K.V. Thomas very rightly
pointed out the reasons for Benazir Bhutto
provocating us and supporting the separatist
tendencies in Punjab and Kashmir. It has
deeo meaning. The situation has been cre-
atedonly afterthe assumptioncf V.P. Singh’s
Government because his Government is
supported by fundamentalists ke BJP and
athiests like communists. The neighbours
are now in a grip of fear as to what would
happen intheirown country if this coalition 1s
allowed to rule from Delhi. This fear should
be dispelled.

Let them search therr hearts and say
whether after the assumption of V.P.Singh’s
Ministry our prestige in the eyes of the world
has gone up or down? Even small neigh-
bours are today trying to trighten us because
we are having a weak government here and
particularly, the Muslimworld is keenly watch-
ing us.

TheHon. Prime Minister the Hon. Exter-
nal Affairs Minister should create a climate of
credibility in the minds of our mushim neigh-
bours and other smail neighbours. Ceylon
problem has been hanging fire for a very
long time {Interruptions ) ... No this is our
problem. We suffer because of this. There-
fore, | must say something about it. Ceylon
today is treating us as ar enemy. Hon. Prime
Minister Rajiv Gandhi concluded an agree-
ment for amicable solution of Sri Lankan
ethnic problem. A soldier who hit Rajiv Gandhi
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when he was on a visit to Sri Lanka has been
recently released from Jail. This clearly brings
out the attitude of the government of Sri
Lanka towards India. A large number of
terrorists have entered Into India are creat-
ing an atmosphere of confusion in Tamit
Nadu. There are clashes everyday along the
shores of Tamil Nadu between the civilians,
Indian policemen and Sri Lankan terrorists.
Therefore, Sir, this problem should be imme-
diately resolved.

[English)

SHRI SHIKIHO SEMA (Nagaland): Mr.
Deputy-Speaker, Sir, iwantto speak regard-
ing drug menace in the North-eastern States.
Nagaland and Manipur are located alf along
bordenng Burma. And for the last three or
four years, trafficking of drugs has been
going on. Allthe political parties in Nagaland
and Manipur and other social organisations
including Nagaland Baptist church, Manipur
Baptist Church Naga Mothers Association;
Naga Students Federation etc., and all other
sections of people have come out and
cooperated with the Government. But still,
this drug trafficking could not be controlied
because il 1s being encouraged by Burmese
Government. We have lost many lives of
young and innocent people. Many young
people’s life has been ruined. Government
also has been going on controlling this traf-
ficking an a large scale. But unless it is taken
up with the Government of Burma, it is diffi-
cult to control this trafficking, they will not be
able to check the entry of drug trafficking.

Drug menace is an international con-
cern and it should be taken up with counter-
part of that country. it is a chemical war
whichisgoingoninour Burma-Nagaborder. If
is @ man is shot dead by bullet with the big
sound, we all express our concern o that
man. But the silent killer, that is, the drug is
penetrating in our community, in our houses
and in our towns and our pacple are really
worried about . | would like to have an
assurance from the Government. Rather |
would like to know from the Minister himsel,
when he gives reply, what kind of stepsis he
going to take with his counterpart in the
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Burmese Guvernment? | would like to im-
press uponyouthat itis a very serious matter
in this part of the country. | request you to
take up this matter to at least check the
trafficking of these drugs in this Burma-
Naga-Manipur border.

Thank you.

17.17 hrs.
STATEMENT BY THE MINISTER

Communal situation in Gujarat

[English]

MR. DEPUTY- SPEAKER: Mr. Upen-
dra to make a statement.

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Sir, in the morning, several
hon. Members wanted to know about the
latest situation in Gujarat. Though the Busi-
ness Advisory Committee... (Interruptions)

SHRIDHARM PAL SHARMA (Udham-
pur): We want to know. what has happened
to the fate of the kidnapped persons be-
cause the deadline is over now. (Interrup-
tions)

SHRI P. UPENDRA: Through the
Business Advisory Committee has allotted
some time for the discussion on the Gujarat
situation later this week, yet for the benefit of
the hon. House, | am giving a statement on
behalf of the Home Minister about the latest
situation in Gujarat.

Sir, Gujarat has recently witnessed a
number of communal incidents in some dis-
tricts. These incidents, unrelated to each
other, are the result of the machinations oi
anti-social elements. The State Government
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has taken effective steps against such ele-
ments. | would like to re-assure this august
House that the sinister designs of communal
and divisive forces will not be allowed to
succeed.

2. Thefirstof these incidents in Gujarat
occurred at Patan in Mehsana district on the
10th March, 1990. A clash between some
Hindus and Muslims on a minor issue of
black-marketing of cinema tickets led to a
communal riot which resulted in the death of
5 persons and injuries to 41 persons. The
situation was brought under control by the
State Government and peace was restored
in the area. On 25.3.90. another communal
incident took place, at Baroch, after an inci-
dent of alleged misbehaviour against a girl
by a few persons belonging to a different
community. Anand and Bhalejtowns in Kheda
district witnessed communal disturbances
from 27.3.90 to 31. 3. 90 in which two per-
sons died and 16 persons were injured.
Baroda and Palanpur had communal prob-
lem on the 6th and 7th of April, 1990, as a
sequel to rallies organised in connection
withincidents in Kashmir. Ahmedabad which
had remained peaceful suddenly witnessed
communal tension following a fatal stabbing
incidenton 3. 4. 90. There was a sharp spurt
of violence in Ahmedabad which resulted in
32 deaths and injuries to 126 persons. The
total number of deaths in Gujarat due to
these communal incidents is 48. 230 per-
sons have been injured in these communal
riots.

3. The State Government has imposed
curfew in sensitive areas both in Ahme-
dabad and Baroda. 364 persons have been
arrested. Patrolling in affected areas has
beenintensified. Army columns have staged
flag march in Ahmedabad and Baroda.
Massive combing operations to detect illegal
weapons have been launched. Preventive
arrests of anti-social elements have been
made. Provisions of Terrorist and Disruptive
Activities Act have been invoked in some
cases. Deployment of police and pare-mili-
tary forces has been augmaented. The Cen-
tral Government has also rushed in addi-
tional forces to Gujarat.
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4. The State Government has also
taken steps to ensure maintenance of es-
sential supplies in the affected areas. Relief
and rehabilitation work has also been taken
up. Assistance of various voluntary organi-
sations has also been taken in maintaining
communal peace as well to supplement the
work relating to relief to the riot affected
families.

5. lamin constant touch with the Chief
Minister and all possible help and assis-
tance by the Central Government to main-
tain peace and harmony is being provided. It
has been urged on the State authorities to
restore normalcy immediately. | need hardly
mention about the firm resolve of the Gov-
ermnment that elements trying to vitiate com-
munal situation in the country will not be
spared. The vast majority of our people in
Guijarator anywhere else in the country want
to live in peace and have displayed commu-
nal amity. | am sure, this august House wilt
join me in making an earnest appeal to all
citizens 10 eschew violence, shed distrust
and work whole-heartedly for the restoration
of communal harmony and narmalcy.

PROF. SAIF-UD-DIN SOZ (Baramulla):
His statement s all right; but could Iknowthe
whereabouts of the Home Minister ? When
are we discussing it 7

SHRI P. UPENDRA: The Business
Advisary Committee has allotted some time.

PROF. SAIF-UD-DIN SOZ: Firstly let
me know where is the Home Minister.

MR. DEPUTY SPEAKER: No, that is
not a point.

SHRI P. UPENDRA: The Home Minis-
ter is in the other House because as | said
that bill is going on.

PROF. SAIF-UD-DIN SOZ: When are
we discussing it?

[ Transiation)
SHRIP. UPENDRA: Itis being takenup
on 11th.
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Ministry of External Affairs-Contd.

[English)

SHRI PIYUS TIRAKY (Alipurduars):
Mr.Deputy Speaker, the non-alignment pol-
icy is a very good policy. But this policy has
last its previous strength.

[ Translation]

The old military alliances are breaking
down. It is necessary that the indian foreign
policy should be such that we are able to win
over maximum numberof friends. How many
friends we can take along with us depends
on our foreign policy. We have observed that
the socialist countries have been our good
friends. Whenever, there have been difficul-
ties, they have come forward to help us. But
now the socialist block has also been di-
vided. New permutations and combinations
are taking place. Now the system has under-
gone achange. U.S.A. is drawing nearer the
Soviet Union and China’s relations with the
European countries are improving which can
be attributed to the foreign policy followsd by
these nations. Thus under the changed
circumstances, we have 1o make more friends
and appropriate steps have to be taken for
expansion of the trade. The Missions which
we have had for the past 40 years, have
been total failures. Our country has a very
low rating and we are not able to look after
the health of our people abroad. The fat
allowances which the Mission people are
carrying should be accountable. What is the
accountability ? Why cannot they expand
the trade? Why are we not able to provide
proper health care facilities for our people
abroad ? This matter requires to be exam-
ined.
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Secondly, the foreign tourists are wel-
comed in our country more so because they
are beneficial from the economic point of
view, but no norms have been laid down for
them. The foreign tourists who come to this
country must adhere to certain norms. For
example, it should be ensured that certain
amount of clothing is there before they enter
India. This is so because these people do not
consider it necessary to wear clothes. There
are several good beaches in our country but
we are not able to go there because these
people roam about shamelessly inthe nude.
This is very disgraceful for us. Therefore,
compuisory clothing shouid be fixed as a
norm for such foreign tourist. Eve-teasing
was the subject of discussion in the morning
today. Eve-teasing is encouraged by such
factors and it is a related question. You may
have observed in Delhi that these people
carry drugs with them and are a part of the
drug smuggling racket. Therefore, they
should especially be checked. We are not
against tounsm but there should be certain
norms in respect of the conduct of the fareign
tourists so that our cuiture may remam unaf-
fected by the behaviour of such tounsts and
it may not be adversely affected. |am raising
this point in particular because no one has
pointed this out in the House. We have
provided much relaxation i1 the rules relat-
ing to the issue of visas but it should be
ensutred that there is no misuse of these
relaxation and such pecple do nct enter out
country who preferto remain without clothes.
They set a bad example for our ycuth. In
case, the Government Is unable to check
them, we would have to appeal to the people
to takethe matter in their hands and drive
them out of the country.

A new Government has come 0 power
inthe country. It has to be seen asto what is
the volume of trade with different countries.
This is so because a country can make
enormous progress through foreign trade
but at the same time it should be ensured
that it does not bring 2 bad name to the
country. All these things shouid be reflected
inour foreign policy The country’s responsi-
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bility is entrusted with you. Therefore, the
foreign policy should be such that India could
enjoy high status and prestige in the world
and our culture is protected against outside
interference.

[English]

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK.GUJRAL): Mr. Deputy
Speaker, Sir, | am grateful to you that you
have after all, come to a stage where we can
wind up the debate. | am very gratefulto hon.
Members on both sides of the House for the
very lively discussion that has taken place
for so many days.

if my memory holds right, | think, this is
the first time that the Foreign Affairs debate
has aroused so much attenticn. It is also for
the first time that during the Demand for
Grant, the Foreign Affairs policy is being
discussed. | think this is as it should be. It is
sad that over the years this practice had
been given up. And many times, the vital
areas of Government's activity like Foreign
Affairs and Defence were justguillotined and
voted in. | teel not only in India. not only in
this House, not only in the other House, but
today in the whole of the country, there is a
community of people, the writers, the think-
ers. the academicians and even the lay-men
who take vital interest in India's foreign pol-
icy. This is a very big compliment to India’s
tradition. | can only assure you that it will be
my endeavour so long as | hold this charge
to try to optimise the debate. | will be very
keen always not only to discuss here in the
House but also with those who are experts
outside to benefit from their views and to
benefit from their outlooks and studies. |
think, it is very important for us to realise and
remember Pandit Nehru's approach to for-
aian policy. How was it built up? How did he
bulld a national consensus? As a good
teacher, as a leader in evary meating, big or
small, he would spend hours explaining to
the common people of India, what is India's
foreign policy and why. | think we owe it to his
memory today and particularly in the year of
his birth centenary that here was a man who
taught us, who told us, who shaped our
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thinking. Therefore, | feel that today this is
my effort that walking in the same trail, the
Nehruvian tradition should be revived. There-
fore, | think, { carry the voice of the House
when | say that in this debate should be
discussed, especially the 1ssues that are
before the nation. | think we all must under-
stand that traditions are common, heritage is
common. We have to preserve it. We can
differ sometimes. | think, it is also welcome.
Yet we must keep the major issues and their
background in mind.

In India, we have a herjtage of foreign
policy—a very prouc heritage—that pre-
sented the best of our culture. It also repre-
sents the tradition of our freedom struggle. it
also represents the views and the efforts of
the master builders who built independent
India. That is how our foreign policy was
shaped. Not that we did notfalter, not that we
never made mistakes. We did make mis-
takes. yet those who were shaping the poli-
cies, they had both the candour and the
courage to stand up in the House: like this
and even said: yes, we made mistake. |
think, if you ever discover that this Govern-
ment, as any other government, makes
mistakes, it should also be viewed in the
context of the tradition itself. After all, poh-
cies are made by human beings. After all,
policies are made by perceptions. There-
fore, policies and perceptions sometimes
can go wrong. But one thing on which we
must not make a mistake and must never go
wrong, is on the basic postulates of our
foreign policy. And those basic postulates, |
feel, are something we must preserve. As |
sat here for three to four days, discussing
with and hearing my hon. Members, heanng
their views on various aspects of foreign
policy, | felt more humble. | heard them with
humility because most of them are more
\earned than | am. They knew better than
me. They have betterbackgroundthanmine.
Therefore, | heard them with respect. | prom-
ise again that that would be my attitude al
the time that | hold charge of this portfolio. In
the debate, when | heard my friends. | found
one thing missing. This | say with great
humility. What was missing was the percep-
tion of change that has come the world over.
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What is happening the world over? We no-
tice that there is a flood tide, coming from all
sides. We find that this flood is rushing not
only in Europe, not only in East Europe, not
only in the Saviet Union, but also in all
directions. let us try to understand what is
this change about. Why has it come? If we
don’t understand that, no country, particu-
larly India, can ever make a well-thought out
foreign policy. We must try to understand
that Europe of today is something very differ-
ent from what Europe was yesterday. We
must understand the Soviet Union today is
also very different from the Soviet Union of
yesterday. | had the privilege of staying there
for nearly five years as Ambassador of this
country. When | look around, when [ look at
the faces of the policies, | perceive a
change—-sometimes good, sometimes not
sogood. Yet, a change isthere. This tremen-
dous change should be and should have
been the subject of debate here. When all
learned Members are sitting here, | was
hoping that we would try to spell out and try
to share with each other as to how we
understand the change. That would be more
helpful. There may not be any consensus on
that. There cannot be because we are living
inthe process of change itself. There may be
difficulties in perceiving it, there may be
difficutties in comprehending it. Yet, | think
that efforts should be made and I hope when
another opportunity comes, we will give our
attention to that because unless we under-
stand that background we will be in difficulty.
Now or later, we must understand these
trends and impacts of this change on us and
the impact of this change on our institutions
and the world relationships and the relation-
ships of our country with other countries. On
aconceptual plans, if  take a minute of your
time Sir, I think a very interesting phenome-
non has taken place. All my friends here
would recall that when the first Industrial
Revolution came, the world witnessed, for
the first time, what we call today the nation
States. Now, we are in the midst of the
second and third Industria! Revolutions. The
impact of the second and third industrial
Revolutions on the society and the social
institutions is inevitable. Let us try to under-
stand that if Europa today is demolishing the
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traditional walls of nation States andtrying to
unify, then how much of it is because of the
second and third Industrial Revolution? Is it
or is it not a fact that if today the Berlin wall
is gone, if today the East Europe identity is
undergoing a change, then the transforma-
tion of ideologies, philosophies, the percep-
tions and the backgrounds that were per-
ceived in 19th and 20th century look out of
place. Is it or is it not due to the impact of the
second and third Industrial Revolutions? We,
in India, are living in a different stage of
growth, part of us are still in feudalism and
part of us are in the first Industrial Revolution
and partofthe society 1s already thinking and
acting in the second and third Industrial
Revolution. When we go to space, when we
have satelites, when we spit the atom,
societies are bound to record sift. social
institutions are bound to record it. Therefore,
all the ideologies by which we swore yester-
day, all the philosophies which have guided
and lighted ourway, look obsolete. Let us not
worry: let us not lament; that is the law of life.
Only those who lament over the past ulti-
mately become, what | call, a fundamental-
ist. Fundamentalism 1s not only in religion.
Fundamentalism is basically a sort of static
mind which refuses to grow, which retusesto
think, which refuses to perceive the future in
the present context. if Europe on one side is
bound to create a supra-state and as | said,
if East Europe is undergoing a change inevi-
tably, the concepts of adversaries and friends
are undergoing a change. Strategic percep-
tions are undergoing a change: weapons
systems are undergoing a change. There-
fore, those who think that while formulating
the policies of India | should not take into
account these developments, then | think
that they are neither doing justice to me nor
doing justice to Nehruvian thought. Nehry-
vian thought was never static; it was dy-
namic. it made us think of future. There Is no
use of only worshipping Nehru and forget-
ting his approach, forgetting his way of see-
ing the worild and future. Before come tothe
points which my friends have raised, | would
only request only one thing. Let us not worry
ourselves in the pool of yesterday: let us live
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inthe worid of today and tomorrow. As | said,
Nehru gave us the concept of looking at
things in a global context. | remember of the
days of freedom struggle when | was a
young man in the university. Whenever he
talked of Spain and European reality, it was
sometimes very remote. He was educated,
we were under-graduates. Gradually, we
learnt that the world had to be looked at
globally and once we started looking at the
world globally, we started looking at the
trends globally. Today, lonly pleadthat letus
not forget that radiation. We must look glob-
ally and react globally and then only you will
be in a position to think of the South-Asia,
and then only you will be able 1o place your
country in the correct perspective. South-
Asia’s relationship with other countries must
be harmonised with this change. When | took
the office and | started talking of harmonising
the South-Asiarealities with world of change,
which is talking of cooperation and triend-
ship, | was not talking out of my hat. | was
seeing the world change. if Europe taks in
terms of harmony and cooperation and the
Warsaw pact and NATO have a different
type of relationship, it would be a mistake on
my part to think that the South-Asia relation-
ship can always remain tense can full of
animus. That was why | tried and this Gov-
ernment is trying not because we are some-
thing very different than you are, but | think,
we are trying to harmonise the realities of
this are awiththe realities of the world. When
the cold war was at its height and the worid
was divided in camps, Nehru, the visionary
Nehru, at that time talked in favour of friend-
ship, talked in favour of peace, talked in
favour of anti-nuclear weapons and talked in
terms of banning the tests. Why was he
saying so? Sometimes, some of us thought
that he was a dreamer; some of us accused
him of being an ideology, but he was a
visionary. And today we see that what he
saw years ago has become areality. Today,
for the first time the Super Power are sitting
across the table; for the first time in the
human history, we find that arms are being
given up voluntarily. Never before in the
human history have two adversary powers
sat together and discussed which arms they
should discard first. 1 is a new era. At that
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time, he was the first statesman-| use that
word with agreat deal of humility for him—who
viauslied that the obvious outcome of de-
colonialization was the non-alignment. He
embraced non-alignment not because he
thought that non-alignment was something
of a dream. He fashioned a foreign policy
and gave it the name of non-alignment. At
that time, non-alignment meant independ-
ence, it meant peace, it meantfriendship and
cooperation. This has remained unchanged.
Yet. | must say that the non-alignment per-
ception must be renewed from time to time,
it its life force is not to dry up.

The end of cold war provides great
opportunities for grand renewal of India’s
traditional foreign policy. Our foreign policy
1s. therefore, 2 mixture of continuity and
change. Change comes in response to the
global change. Sometimes. there is a crea-
tive effort to bring about a desirable change
The recent changes in the world economic
and political situation constitutes aindication
of what the non-alignment movement has
stood so far and stood fast. The formal
closing of the cold war chapter war chapter
at the end of the Malta Summit was a giant
move towards the realization of the objec-
tives of the non-alignment movement to elim-
nate the division of the world into hostile
power blocks. However, this does not mean
that the movement has become redundant
or has outlived its purpose. It has not. Inde-
pendence of judgement and action in foreign
policy matter remains as validtoday as itwas
in 1961, when it was launched. Therefore,
this Government’s policy remains founded
and embedded tn non-alignment.

When we came to power, India’s rela-
tions with most of the South Asian neigh-
bours were poor. We, therefore, gave the
first pnority to normalisation of relations with
our neighbours, notably Nepal and SriLanka.
| was attacked for pursuing the track of
friendship. But some attacks from certain
sources only tell you that you are doing the
nght thing.

In a world in which great enmities are
being pushed rapidly into history-as | said,
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where there is a virtual competition among
the developed to burry the ancient hatchet-
in that era we are also trying to build an era
of friendship with the neighbours. That does

ot mean that we do not take our security
senously or that we do not wantto safeguard
our security. We want to be friends but at the
same time we want to safeguard our own
interests. It is also time that we realised that
until we have been able to put an end to gaps
that exist between India and its neighbours
and iive together as a cooperating commu-
nity of South Asian nations, we will remain
isolated from the global process of integra-
tion of national economies and production
capabilities that will be one of the principal
characteristics of the world of the next cen-
tury.

In all humility, | claim that in the three
months that we have been in the Office, we
have tried to transform that climate in South
Asia. | say it with confidence that loday with
Sri Lanka, Bangladesh and Nepal, the qual-
ity of relationship has undergone a change.
This morning, | made a Statement in this
House about our reactions to the situation in
Nepal. | will not take your time to repeat it. |
would only say that we wish Nepal well and
we wish its democratic urges well.

With the de-induction of IPKF force from
Sn Lank a new situation has arisen. Some of
my friends have given a great deal of atten-
tion to this and | am thankful to them. We
have stuck to our word. We promised to
them that IPKF would to de-inducted by the
31st of March. We finished the process a
week earlier. This has created a new envi-
ronment of friendship and the signals that we
are getting are both posttive and helpful.

Not that things have ended there. Not
that the agony of Sri Lanka has ended but |
think it is Sri Lankan polity's responsibility to
look after themselves. They must for them-
selves see that the people in their country
live in peace and harmony with sach other.
We do worry about the Tamils; we do worry
about their safeguard and security; we do
worry il something happens to Tamils in Sri
Lanka but ulimately we must keep in mind
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the fact that Sn Lanka I1s an independent
sovereign State andthe secunty of the people
1s their responsibility. We do hope that they
will learn lesson from the history. What they
have passaed through in the last 10 years or
s0, | hope will make them realise that unless
they solve their own ethnic problems peace-
fully and also accommodate the interests of
every segment of society they may not sta-
bilise themselves The safety and security of
the Tamils In Sn Lanka, as | said, 1s very
important to us But | repeat that it 1s ulti-
mately the responsibility of the Sri Lanka
Government itself

While talking of Bangladesh, Sir, my
friends have raised a few points and | will try
to meet some of them | wisited Bangladesh
in February this year The fact that this was
only my second visit abroad underlines the
importance thatour Government attaches to
improving and strengthemng relations with
neighbours 1did not go to Bangladesh with
any readymade solutions to speciiic tssues
The objective was to remove misunderstand
ing The objective was to create an atmos
phere of confidence faith and also to per-
suade our nerghbours to try to revive the
legacies of the past In this, | teel, 1 suc-
ceeded to a large extent During the visit, all
bilateral 1ssues were discussed and other
matters of mutual interest were also dis-
cussed. The atmosphere was cordial and
friendly |feelthat the visit was successfulin
creating mutual trust thatis very important-in
burlding a good relationship

Mr friend Mr Sontosh Mohan Dev-who
as a great deal of experience at his back,
having held many responsible positton-had
asked me a few questions about Bangla-
desh One of the most important 1ssues he
raised was about the illegal migration of
Bangladeshis into India 1t was taken up my
me dunng my visit | had discussed with the
responsible people in Dhaka | had con-
veyed 10 them the seriousness that we at-
tachedtot The problem was aisodiscussed
at length duning the recent visit of the DG of
BSF The DG level talks were held between
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the Border Security Force and the Bangla-
desh Rifles. As indicated by Mr. Sontosh
Maohan Dev, steps aiso need to be taken
within India to stop illegal infiltration and to
detect and to deport those who have already
come in. The Ministry of Home Affairs is
seized of the problem. It is {ollowing the line
that Shn Sontosh Mohan Dev has himself
indicated

| had also raised the issue regarding
Chakmas It was because | felt that we are
under agreatdeal of stress We have nearly
80,000 Chakmas who have come in and
taken refuge in Tripura on their own. They
said, they were keen to get them back. t was
also promised that they would send a Dele-
gation to try to persuade the Chakmas to
come back home and also invite Delega-
tions from those refugee Chakmas to come
over there and see for themselves whether
the circumstances are conducive

Next month 1 e inthe month of May, we
are going to have a Joint Commission meet-
ing here The Foreign Minister of Bangla-
desh is coming here | will take up these
issues agan with him and | will also per-
suade him

My first visit abroad was to Maldives |
think this was as well as it should have been
Maldwves Is our neighbour and we treasure
friendship with them The President also
came here recently | am certain that our
relationship willimprove further, particularly,
when the SAARC meeting is held in Novem-
ber, there The President has invited the
Prime Minister of India to visit them, this
year Because, this isthe Twentyfifth year of
their Republic | do hope that we will be able
to respond positively

We have very good relationship with
Bhutan His Majesty, the King, visited us
twice, this year We have also finalised and
signed an Agreement tor commercial deal-
ings this year, 1e the Trade Treaty. Our
Commerce Minister had also visited there,
recently

| have already made a separate State-
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ment regarding Nepal

| want to take a minute about Afghani-
stan The Foreign Minister of Aighanistan
visited us recently Alghanistan and India
have a tradition of close co-operation and
interaction This was further strengthened
durning the vistt of the Foreign Minister We
earnestly hope that peace and normaley
would scon return to Afghanistan Indias for
the stnct implementation of the Geneva
Accord and would like to see a poltical
seftlement of the Aifghanistan problem It
should be arrived at by Afghans themselves
without external interference or intervention
We should take into account the existing
realties and the legitimate interest of all
concemed Indiais forthe stoppage of blood
shed in Afghanistan and for preservation of
Afghanistan s status as a sovereign non
aligned and independent country

As far as bilateral relations are con
cemed, it s the intention of the present
Government to further enrich the traditional
age-old links between the people of India
and the people of Afghamistan on the basts of
wide national consensus The visit of the
Afghan Foreign Minister Mr Abdul Vakil to
India in February, provided me an opporiu
nity for an exchange of views on all issues
bilateral, regional and international Thetalks
revealed close identity of views It was de-
cided to double the bilateral trade between
the two countries India also agreed 1o sup
ply Rs 1croreworthof medicines and medical
equipment to Afghanistan as humanitanan
assistance The Indo Afghan Joint Commus
sion would be meeting in the near future—in
May, | hope—where the existing economic
technical and trade relations between the
two countries would be reviewed and further
intensified

I have given you an idea of what eftorts
we are making to improve our relations with
our neighbours, with a degree of success
Unfortunately, when | come to Pakistan |
cannot retain the same stance |teel that we
face the dangers and threats at this hme,
from Pakistans war cry about Kashmir |
have noticed and taken due note of the
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concern by vanous Members on this issue
Ourtoregnpolicy and diplomacy have joined
hands with our Delence forces, and our
domestic, and political policies, to contain
that threat and that danger Ws are all well
prepared to meet all of it

indead, the thrust of global change is
against Pakistan’s belligerence The pass-
ing of the Cold War has deprived Pakistan of
some subtleties and certain oppartunities in
the international alignments Our Govern-
ment, by tuning the foreign policy to the
mainstream of global change, has found real
and potential frends and processes in the
world that are with India, and against Paki-
stan

Look around and you will see hardly
any significant Power that has not advised
Pakistan against internationalizing the Ka-
shmir 1ssue The very fact that Pakistan
couid not get the consent of the two-thirds of
the members of the U N Security Councilto
~aise the Kashmir in that body 1s a concrete
evidence of how global change is putting
pressure on Pakistan to settle differences
with India through niegctiation and by peace-
ful means, and not through war and aggres-
siveness

Hon Members sitting on this side or
that have drawn my atiention to the gross,
blatant, crude Pakistani intervention in the
aftawrs of Kashmir and Punjab which are
exclusively and entirely Indias domestic
concern | wish 10 submd that this Govern-
ment 1s fully alive and alert to the threat
posed by Pakistan Prnime Minister Benazir
Bhutto recently declaredthat she would carry
out a thousand-year war for Kashmir This
was her own way of conceding that Pakistan
will not be able to grab Kashmir, even in a
thousand years Well thousand years are a
very long time and | would not like to see our
newghbour Pakistan wasting its resources on
a thousand-year war I that be the
choice (Interruptions)

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) Prof Ranga. you
will be there
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SHRI LK. GUJRAL: I that be the choice
of successive Pakistani leaders, | would say
they are very welcome to it. But they will not
take Kashmir from India by war or subver-
sion in a thousand years, or in a million
years. The Indian people will see to that; the
Armed forces will see to that; our political
leaders and workers, middle-class, intellec-
tuals, the entire nation will see to that.

Having made this solemn declaration, |
must hasten to add that bellicosity, belliger-
ence, war-mongering, flaunting of military
power, is not the style of this Government's
foreign policy.

18.00 hrs.

In this august House and outside, its
solemn portals we have been hearing rhe-
torical thunder of power. It is being said that
the National Front Government has been
weak in defending the honour of the nation.
Slightly medifying the lines of Shakespeare,
| say,

“That were some words but little pol-
ity.”

| do not care to take to tough posture of
powaer. ldo notcare to run away with extrava-
ganza of any type least of all rhetorical.
Language in worth of a thousand £ a word
was said in the Alice in Wonderland. We
have seen Humpty-Dumpties fall down from
the high walls of power. We need no extrava-
ganza of words from the fallen pillars of
power. All this apart, | regret that Pakistan is
missing a great opportunity of peace and
friendship with india. That would help them
to consolidate their democratic institutions
and enable them 1o atiend to their develop-
ment problem and processes. Let me also
underline that if Pakistan wishes to proceed
ahead towards friendship and normalisation
of our relations, we will not be found wanting.
India is willing to restore a dialogue with
Pakistan and establish constructive and
cooperative relationship. We believe in the
Spirit and letter of Simla Agreement and are
committed to settling all dilerences peace-
fully through bilateral negotiations. We want
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tokeepallchannels of communications open.
Pakistan must, however, stop its grave provo-
cation and create a climate which would be
conducive to meaningful discussion and
resolution of all pending issues. Both of us
can thus work in friendly, harmonious rela-
tions that our people so earnestly need and
so earnestly desire.

Itis afortunate situation that some years
ago the countries of South Asia architec-
tured the Institution of SAARC. India has all
along been a strong believe in the potential-
ity of regional cooparation in South Asia. We
were, therefore, vary happy when this coop-
eration was given the institutionalised form
in 1985. We have since tried to discharge
effectively the role assigned to us in the
SAARC calendar of activities. India has
carried out close to one half of these activi-
ties. The recent events, particularly the trend
towards integration of markets underscore
the importance of SAARC. Apart from ena-
bling us to reap the economies of scale and
achieve the complementary development of
our economies. SAARC is the only bulwark
we have against the possible adverse ef-
fects of regional groupings elsewhere in the
world. Above all, SAARC has a major role to
play in improving tha political climate in the
region which is a pre-condition to resolving
many of our differences. We, therefore ara
notdeterred by the temporary setback which
SAARC has sutiered on account of delay in
holding summit conference: We hope that
we willbe able to overcome this obstacle and
the SAARC activities would acquire full
momentum very soon.

Looking at the wider world, | must begin
with our relation with the Soviet Union. | am
sure that the House would join me in wel-
coming in fact it has aiready welcomed the
Vice-President and Chairman of the Su-
preme Soviet, who was visiting us last week
and is presently visiting other parts of India.
The visit of this delegations was a vivid
demonstration of the determination of both
the countries of strengthening the tradition-
ally close and warm relationship. Our friend-
ship with the Soviet Union is deep, multi-
taceted and time-tested. The Prime Minister
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had spoken to the President, Mr. Gorbachev,
last month and had a meeting with the Soviet
.Foreign Minister in Namibia. | am planning to
visit the Soviet Union very soon. We would
thus continue the tradition of holding high
level meetings between our two countries.
The Soviet Union is passing through a diffi-
cult period of transition.

The policy of Perestroika and Glasnost
has released force of a destabilising charac-
ter. In a period of adjustment difficulties are
bound to emerge. The Soviet Union has
adopted a firm policy against anyone under-
mining the country’s integrity and urity. India
is solidly behind the Soviet Union in its at-
tempt fo safeguard its unity and territorial
integrity. We are alsc of the view that it is
entirely up to the Government of USSR 1o
take decisions on the distribution of powers
between the Soviet Union and the Repub-
lics, without any external interference. Much
of the credit far new thinking~| hope you
agree with me—in international refations today
and changes in the desired direction taking
place in the world today, goes to the great
statesman and visionary Mr. Gorbachev, the
President of the Soviet Union. Today so
muchin the world depends on the success ot
the policy pursued by him, that we cannot but
wish him and the Soviet people success in
the historic and monumental social re-struc-
turing that they are engaged in. India is
prepared within the limits of its capabilities to
extend all assistance in this endeavour.

Relations with the United States are
also a very important part of India's Foreign
Policy. With the United States as this House
knows, we want to maintain the closest of
relations. USA is our largest trading partner
and the biggest source of foreign investment
and highly advanced technology. On the
other hand, India constitutes a iarge market
for the United States both for its goods and
services as well as capital investment. In-
creasing intaraction betwesn India and the
United States is therefore in the mutual inter-
est.

Moreover, both India and the Uinited
States ara known for their adharence 1o the
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democratic norms and respect for human
rights India and the United States are the two
largest democracies in the world. Over the
last few years in spite of our different strate-
gic perceptions we have developed very
fruitful relations with the United States cov-
ering political, economic, technological and
cultural fields. It is our intention not only to
maintain the tampo of these relations, but
also 1o accelerate and impart new dimen-
sions to it.

My friends talked about Palestine and
the Arab world. | need not say again at length
thatthe Arabcountries are our closest friends,
historically, geographically, culturally; we
value this friendship and we respect the. We
have offered full solidarity to the Palestenian
right for seff-determination. That was em-
phasised in the National Front's election
manifesto as well. Since then we have reiter-
ated our policy on several occasions includ-
ing the meating of the NAM committee of
Nine which | recently attended in Tunesia.
This policy was reiterated in unmistakable
tarms during Prime Minister's meeting with
President Arafat in Namibia and later in
India.

We are concerned that the Middle-east
peace process remains deadlocked in spite
of the statesmanship and realism shown by
the Palestenian leadership aimost two years
ago. In the meantime, the Intefada contin-
ues. Wa are convinced that the Palestenians
would ultimately succeed in returning totheir
homeland in dignity and peaca.

India has expressed concern over the
Israeli planto settle a large number of Soviet
Jews in the occupied territory. This will
compound the illegality of Israeli occupation
and it may create additional difficulties in the
way of creating better atmosphere for initiat-
ing peace talks. it is also likely to have
destabilising eftect onthe entire middle east.
india's concern at this development was
voiced by Prime Minister in his meeting with
President Arafat when he came here last
month.

Sir, China is a very important neighbour
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and a very significant neighbour of ours.
India China relations have to be viewed both
inthe larger historical contextof the changes
taking place in the world as well as in the
context of our immediate nationalinterest. In
the broader context the visit of the Chinese
Foreign Minister last month resulted in a
better understanding of the perceptions of
both sides of matters of international and
regional concern. This was important be-
cause both of us face similar problem as
continental societies. And there has been a
greater sensitivjty on our part of how to cope
with these problems. Exchange of views and
better understanding are themselves of no
mean value. In terms of our immediate bilat-
eral interests, | must add that the desire to
continue the process of improvement of re-
lations was reiterated by both sides during
the visit. This means thatfirst of all an atmos-
phere of peace and tranquility on the border
is necessary. It also means that both coun-
tries are determined to sit down and talk for
a fair, reasonable and mutually acceptable
boundary settlement. We have naturally
expressed to the Chinese Faoreign Minister
that we were keen to go ahead with the
exchanges in various fields for mutual bene-
fit. All this can only be on the basis of mutu-
ality of obligations.

About Namibia, much has been said
andwritten already inthis country. Our Prime
Minister headed an All Party Delegation to
“offer ourfacilitations 1o the Namibian leader-
ship recently. We have also now conveyed
to them an offer of assistance the order of
twenty crores of rupees in various forms and
shapes.

South Africa continues to cause us
concern. And although Mr. Nelson Mandela
has been released and there are some trends
towards the reversal of the policy, of apart-
heid we believe that it is very impontant for us
to sustain the international pressures tiil the
entire structure of apariheid is dismantled.
India has greatdeai of interest in it. Gandhiji's
heritage ail the time reminds us that we have
‘o discharge this responsibility. We have set
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up already a reception committee for Mr.
Nelson Mandela and | do hope he will be
visiting us soon when the entire nation willbe
able to facilitate him and express solidarity.
Some friends have also raised the issue
regarding the India ocean as a zone of
peace. As | mentioned yesterday in my brief
intervention, our policy on this matter is
consistent. We believe that the original ob-
jectives of 1971 Declaration remains equally
valid today. There can be no zone of peace
in the Indian ocean without elimination of all
nuclear weapons in the Indian ocean region,
without elimination of all foreign military bases
in the region and without elimination of alk
foreign military presence in the Indian ocean.
Any attempt to dilute this concept or to alter
its purpose on the pretextthatthere is now a
no great power rivalry would defeat the pur-
pose of this perception. If the big powers are
seriousthat great power rivalry has ended as
a result of detente and the recent develop-
ments in Europe, they should be the first to
remove their miiitary presence from the indian
ocean.

In a few days, Sir, | will be visiting
Vietnam to attend the first meeting of the
Joint Commission. And also | want to take
this opportunity to express the Government’s
policy about Cambodia. In our South Asian
neighbourhood, the problem of Cambedia
unhappily remains unresolved. India em-
phasises anurgent need for a solution based
on full recognition of Combodia’s status as
independent, sovereign and non-aligned
country. We believe that the United Nations
can play an important role in a settlement.
But it cannot and should not take over the
governance or administration of Combodia.
The sovereign right of the people to govern
and administer their own country shouid not
be compromised.

| could talk at length about the economic
policy as a pant of the foreign policy which is
very important today. | would be very brief in
conveying to the hon. Members that today
we sge a movement towards an integration
of world markets, production structures,
consumption patterns and trades. This means
that no country can aspire 1o reach the
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optimum level of development in isolation
from the rest of the world and that every
country is now perforce required 1o integrate
with the werld economic system. The also
means that the policy enactions of major
aconomic power of the world have implica-
tions which go beyond the national frontiers
and influence the wide world. This calls for
putting the management of the world econ-
omy on a truly broad-based if not universal
basis. We are also witnessing today a move-
ment towards greater competitiveness, lib-
eralisations and general openings of econo-
mias. We cannot remain isolated from this
movement. in our own economy we have set
in motion for quite some time a process of
liberalisation. This will go on as it has been
based on the very logic of the world eco-
nomic situation and necessitated by the level
of development that we have reached. But
we shall not compromise our goal of eco-
nomic self-reliance. We shall seek to avoid
atall coststhe country falling inthe debttrap.
301 has often been talked about and this
brings me to the application of that section
301 of the US Trade and Competitiveness
Act. We have made our stand clear before
this House and elsewhere in public. We have
stated that India cannot agree to negotiate
under threat of retaliation. Having said this,
| would like to make it clear that India has
complied and would continue to comply with
all the obligations that it has assumed in the
economic and trade fields internationally.
India is also participating in the Uruguay
Round oftrade negotiations in good faith and
in pursuit of the common objectives of mov-
ing towards a free, liberal multi-lateral trad-
ing system. However if the Uruguay Round
is to achieve these purposes, its outcome
must be balanced and issues of interest 10
developing countries should not continue to
be ignored.

In the new areas of negotiations there
are obvious limitations 1o the capacity of
developing countries to liberalise imposed
by their technological and developmental
objectives, and all that is needed to serve
!hoir own national interest. This cannot be
ignored.
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Having said this, Ithink | should spellout
and, | hope, this House expects me to spell
out the postulates of the foreign policy that |
intend o follow and | will try to follow. | think,
the House axpects me that | spell out with
precision and clarity the principal thrusts of
the foreign policy of the National Front
Government. These are: firstly, to make India
to the extent possible a creative partner of
the process of global change from cold war
to peace and from confrontation to dialogue,
from conflict 10 peaceful settlement of dis-
putes not only in the centre of global rela-
tions, but also in the conflicted Third World
regions particularly South Asia. We intend to
work for stronger and more effective SAARC
and to expand its membership at an appro-
priate timetoinclude Afghanistanand Burma.
Secondly, while supporting and contributing
tothe process of global detente, we intend to
work in close coliaboration and cooperation
with all developing countries and to work in
close cooperation with all our traditional
friends and neighbours; to safeguard there
political and territorial sovereignty, promote
economic development and enlarge trade
and technology flows, and find equitable
settiement for the debt problem.

Thirdly, to support and work for a larger
role for the United Nations in the resolution of
international and regional conflicts and keep-
ing of peace in the conflict areas.

Fourthly, to further build upon and ex-
pand India’s traditional time-tested friend-
ship with the Soviet Union, expand coopera-
tion with the United States on the basis of
equity and mutual benefit and further im-
prove and expand friendly cooperation with
China.

Fiithly, to give high priotity to bullding
and expansion of extermnal economic rela-
tions which, in our time, also mean coopera-
tion in the realm of high technology. The
External Economic Division in the External
Affairs Ministry will be made stronger. The
tools of extemnal economic diplomacy will be
made sharper. The External Affairs Ministry
inthis field will work in close cooperation with
the other concerned Ministries.
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Finally, to build a permanent basis for
the policy planning mechanism in the Exter-
nal Affairs Ministry. This is highly necessary
at atime of rapid international changes when
foreign policy needs constant inputs of
medium and long-term thinking. We will have
to think, through the coming years, if we wish
to build mature relations with the countries
which are becoming increasingly important
in the world economy-Japan, United Ger-
many, EEC, United Europe, Asian Pacific
Basin, especially countries like Korea,
ASEAN, Australia as well as the emerging
middle powers in Latin America, Africa, West
Asia and Middle-East.

Before | conclude, | must repeat thatour
foreign policy, having all these parameters,
remains embedded in the non-aligned con-
cept. Mr. Speaker. Sir, | believe, with your
indulgence and the indulgence of the hon.
Members of the House, | have not only
responded to the debate but also laid down
the basic framework as well as the principal
thrusts of our foreign policy. International
change, when it is rapid and intense, it is not
easy to comprehend, this | repeat. The inevi-
table mix of domestic problems with the
foreign policy, makes the task of any Foreign
Minister even harder. Most developing na-
tions today are facing complex domestic
political and economicproblems. Each coun-
try in South Asia has a surfeit of them. The
makes it all the more ditficult to formulate
and secure sound and sensible neighbour-
hood policy. it will be our endeavour, as | said
just now, to pursue a policy that is both
sensible and sensitive and also serves the
national interests. Thank you very much.

SHRI UTTAM RATHOD (Hingoli): Sir,
just now you replied the state of affairs of our
relations with our neighbouring countries.
Wae also have to think about the relationship
of China with Nepal, China with Bhutan,
China with Pakistan and China with Ceylon.
Have you ever thought of the influence that
allthese things will have on our relations with
China?
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SHRI I.LK.GUJRAL: Sir, if the limitation
of time had not been in my way, | would have
touched many more subjects which are not
attended. For instance, | would have speit
out the nuclear policy, | would have taked
about the world view of the things. But | hope
you agree with me that | have already taken
more than was due to me.

[Translation)

SHRIDHARAM PAL SHARMA (Udham-
pur): You belong to the Janata Dal and you
are aMinister inthe Government. | would like
to know as to what is the policy of the Ministry
of External Affairs regarding Tibet? Recently
a conference was held in which ShriGeorge
Fernandes who is in charge of Kashmir
Affairs had stated that Tibet does not belong
to China. Therefore, | would like to know as
to what is your policy in this regard?

SHRI LK.GUJRAL: Our policy regard-
ing Tibet remains unchanged.

SHRI INDRAJIT GUPTA (Midnapore): |
would like to know whether the Government
of India under consideration have any pro-
posal-now if the time is considered fit and
suitable-to extend diplomatic recognition to
the African National Congress.

SHRI LK.GUJRAL: This is being ac-
tively considered.

MR. DEPUTY-SPEAKER: | shall now
put the Demand for Grants relating to the
Ministry of External Affairs to the vote of the
House. The question is:

“That the respective sums not exceed-

ing the amount on Revenue Account
and Capital Account shown in the fourth
column of the Order Paper by granted
to the President, out of the Consoli-
dated Fund of India to complete the
sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day of
March, 1991, in respect of the heads of
Demands entered in the second col-
umn thereof against Demand No. 23
relating 1o the Ministry of External Af-
fairs.”
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The motion was adopted
Demand for Grant 1990-91 in respect of the Ministry of External Affairs voted by Lok
Sabha
No. and Name Amount of Demand for Grant on Amount of Demand for Grant
of Demand Account voted by the House on  valid by the House
28th March. 1990.
Revenue Capital Revenue Capital
Rs. Rs. As. As.
MINISTRY
EXTERNAL
AFFAIRS,23, 1,30,25,00,00 18,33.00,000 374,04,00,000 55,01,00,000
Ministry of

External Affairs

e
18.26 hrs:

DEMANDS FOR GRANTS (GENERAL)
1990-91

Ministry of Defence
[English]

MR. DEPUTY SPEAKER: The House
will now take up the discussion and voting on
Demand Nos. 12to 18 relating to the Ministry
of Defence for which six hours have been
allotted.

Hon'ble Member present in the House
whose cut motionsto the Demands forGrants
have been circulated, may, if they desire to
move their cut mations, send slips to the
Table within 15 minutes indicating the serial
numbers of the cut motions they would like to
move. Those cut motions only will be treated
as moved.

A list showing the serial number of cut
motions treated as moved will be put up on
the Notice Board shortly. In case any Mem-
ber finds any discrepancy in the list, may
kindly bring it to the notice of the Officer at the
Table without delay.

Motion moved:

“That the respective sums not exceed-
ing the amount on Revenue Account
and Capital Account showninthe fourth
column of the Order Paper be granted
to the President, out of the Consoli-
dated Fund of India, to complete the
sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day of
March, 1991, inrespect of the heads of
Demands entered in the second col-
umnthereof against Demands Nos. 12
o0 187
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Lok Sabha
No. and Name Amount of Demand for Amount of Demand for Grant to
of Demand Grant on Account submitted to  be submitted to the vote of the
the House on 28th March, 1990 House.
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MINISTRY OF DEFENCE

12. Ministry of 238.17.00,000 39.13.00,000 714,50,00,000 117,40,00,000
Defence

13. Defence 374.94.00.000 — 1124,83,00,000 —
Pensions

14. Defence 2045.92 00,000 — 6137,96,00,000 —
Services-Army

15. Defence 225.20.00,000 —  ©675,60,00.000 —_
Services—Navy

16. Defence 519,66.00,000 — 1558,97,00,000 —
Services-Air Force

17. Defence 90,32,00,000 — 270,98,00,000 —
Ordnance
Factories

18. Capital outlay — 1198.88.00,000 —  3596,66,00,000

on Defence
Services

SHRI MALLIKARJUN (Mahbubnagar):
Mr. Deputy-Speaker, Sir. | salute the Indian
Armed Forces who have done commend-
able job in Sri Lanka and Maldives, apart
from facing the natural calamities inside our
country and unnatural calamities like dealing
with law and order situation, disturabances
due to communal violence. Of course, when
I refer 10 the law and order situation, | know
it is a State subject. But in spite of that,
circumstances compelling the armed forces
to deal with them and particularly when we
talk in the context of law and order situation
due to these disturbances, it reminds every-
one about the present situation in Kashmir

where our armed forces are also playing
their role. However, Sir, the people of our
nation will certainly rise to the occasion to
protect the territorial integrity and sover-
eignty of our country at any cost, in spite of
India’s initiative to see that any understand-
able solution will come between India and
Pakistan through bilateral talks within the
framework of Simla Agreement. However,
Sir, just now we have been bearing the
Foreign Minister who has very categorically
mentioned the trends in security environ-
maent in the world. Now, from the cold war we
are realising and particularly Super Power
after the Malta Conference, what conclusion
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they have come to. Apart from that, unilater-
ally the Soviet leader Gorbachev has been
reducing the arms and that is what is being
expected in the entire world. Recently we
know, Sir, the Warsaw Pact countries and
particularly in the Eastern Europe what type
of changes are coming in. There 1s a new
trend of unification of East and West Ger-
many. What for? Only after total realisation,
any initiative on their pan to protect them-
selves to encourage the arms building will
cause total destruction, destruction not
merely of a few countries. Our science and
technology advanced so much that today
there is threat of destruction of mankind as a
whole. Therefore, there is a total realisation
in the entire world. Super Powers them-
selves who have long been playing a critical
role in the maintenance of peace and secu-
rity of the world, today have changed their
attitude. What for? Only to protect mankind.
I mankind is not protected, what for is the
advancement of science and technology and
easy production at chemical weapons or
nuclear weapons? Therefore. when such a
change Is coming in the entire security ar-
rangement of the world, why today Pakistan
Is not realising it? Is it because of any insti-
gation from the vested interests? No, Sir, |
don't believe, As it is, it is really a sad state
of affairs. It was a great pleasure to hear our
Foreign Minister when he told that our rela-
tionship with the neighbouring countries s
quite observable — | don't say ‘observable’,
but it canbe assimilated. Butwhat happened
to Pakistan? | would like to ask the National
Front Government as to why it is not putting
pressure onthe United States or China. Who
are supplying the sophisticated nuclear
weapons to Pakistan? That is how Pakistan
is building up arms. On the one side the
Super Powers themselves are going for
disarmament and what type of role Pakistan
would like to play. And it is really, Sir, painful:
when we see the situation in Kashmir. Just
now the Foreign Minister has read out from
his notes that the Pakistan Prime Minister
wants thousand years of war. Does she not
realise that in thousand years Pakistan will
not remain on the map of the world? There 1s
every possibility of total destruction of the
universe if we cannot realise what boom-
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rangs our own science and technology is
going to give? Therefore, Sir, | not only
condemn the attitude of Pakistan, but at the
same time | would like to say how our Gov-
ernment is trying to convince Pakistan that
what they are doing is totally disastrous for
the entire Asian environment.

Pakistan is training the terrorists in the
Pakistan occupied Kashmir and apart from
supplying the sophisticated weapons, they
are being infiltrated. Now, all of us know that
the Pakistan Prime Minister has created a
Rs. 10 crore fund. What for? Has she no
other work in her own country to do? Is it to
instigate the Kashmiris? Sir, it appears from
alithe statements of Pakistan Prime Minister
and others that Pakistan has already de-
cided to go in for aggression. In the previous
wars, the Indian Armed Forces have taught
alesson to Pakistan and today also, it will be
the same. Now, in these circumstances, the
Prime Minister is giving statement that we
are prepared to meet any eventuality. What
is that eventuality? Eventually, it is nothing
butwar. Therelore, why the National Front is
not thinking in terms of preparing for this
eventuality.

Sir, India is a developing country where
we have a nuclear policy for constructive
purposes. We want to develop projects and
other things which will be useful for the
betterment of the people of this country. |
would like to ask one question to the De-
fence Minister. Is he today prepared to'
change the nuclear palicy in India? if we
have to face any eventuality, it is not merely
talking in terms of it because beyond the
screen, it is nothing but eventually a war.
Pakistan is accumulating sophisticated
nuctear arms and even it is already possess-
ing a nuclear bomb. What India is doing?
Now, the people have concluded that war is
going to be there, al any cost in the near
future. So, | would like the Government to
formulate a new nuclear policy and go in for
production of a nuclear bomb. There is noth-
ing wrang in it. Once Mahatma Gandhi was
asked one question . You are preaching truth
and non—violence; if a mad dog comes into
your ashram, what willyou do? He said, ‘| will
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ask somebody to kill that mad dog, because
if that mad dog Is not killed, it will contami-
nate others* Today, a situation has ansen
that if India does not go in for production of a
nuclear bomb, it will be a very difficult situ-
ation Whatever lacunae Pakistan faced in
previous wars, they have analysed t and
now they are going n for more sophisticated
arms and ammunition

Srr, since the ime Is very short, | do not
wantto go into the details Now, |cometoour
own securty environment There 1s a pro-
posal before the Government of Indle to
create a National Secunty Councll What for
and who will be the constituent members of
tms National Security Council? Will they be
Defence experts or scientists or cross—
sections of the society? | cannot understand
why the Government 1s thinking of forming a
National Secunty Council It may be in the
Iight of the security environment that is de-
veloping around us |do notthink it is neces-
sary to have a National Secunty Council If
any proper step could be taken at least they
can form a Cabinet Committee on Defence
Preparedness While forming the Cabinet
Committee on Defence Preparedness, they
can even take the floor leaders of different
political parties as members and discuss
about it

Sir, our armed forces are doing a com-
mendable job today If you take Navy, thete
is insufficient allocation of funas for Airforce
there s insutficient allocation ot funds There
Is a problem n acquisition of cértain spares
and other things for self-defence because of
the insufficient allocation of funds There-
fore | demand from the Government that
they should provide much more aliocations
to Navy and Air Force Whenwe cometothe
teal terms. what incentives are we giving to
the Defence personnel? Wnat 1s it that we
are doing?

MR DEPUTYSPEAKER |donotknow
how many of the Members from your Party
are going to speak I!f we have the list of
Members with us | can apportion the time
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Please decide how much time you will take.

SHRI MALLIKARJUN: ! will try to con-
clude.

Today it has become a moral obligation
notonly onthe part of the Government buton
every one of us to protect our territorial
integrity and sovereignty. In this context, the
interference of Pakistan inthe internal affairs
of India, in Kashmir, which is an integral part
of India 15 objectionable The Government
has to take very strong steps to imprgss
upon not only the Pakistan Government but
the other vested interests also which are
behind t Of course, we are thankful that
because of the changed environment in the
world concept of survival of mankind, the
Securty Council has rejected raising of
Kashmir issue

Coming back again, | have to empha-
sise on certain lacunae persisting n the
Defence and therefore, the Ministry of De-
fence should recty those lacunae [t should
be rectified through negotiations, proper al-
location and by properly looking into the
matter in adeeper and broader perspective

Lastly, again | will emphasise on the
point that there 1s no need to form the
National Security Council which will create
problems for the present Government On
the contrary, they can have a Cabinet
Committee on Defence Preparedness We
have to start preparing ourselves for self-
defence It 1s nol that we are going for any
aggression But it 1s for self-defence and 1t
necesstates us to analyse the whole de-
fence situation and come to inference of
what are the moves of opponents Of
Course, we want to develop good friendii-
ness with Pakistan But unfortunately Paki-
stan Is giving an impression as an enemy
country | do not think, it 15 an enemy
country But if any eventualty comes like
that we should be prepared for the situ-
ation

Last year, we all know what Pakistan
demonstrated Zarbe-i-Momin, warming-up
exercise on our borders What is the clear
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intentionof Pakistan? That iswhat the House
and the country want to know. Now, the
country feels thal war is going to be inewi-
table because of the interference of Pakistan
in the internal affairs of India, particularly in
relation to Kashmir. Kashmir is totally on the
verge of collapse. We have to defend it.
Therefore, | advise the National Front Gov-
efnment not 10 go for National Security
Gounail but to canstitute a Cabinet Commit-
tee on Defence Prepardness and they shauld
include the floor leaders of the political par-
ties in it Let the Ccmmittee review, and
analyse the situation and come 10 the infer-
ences. Let the report go to the Cabinel. This
1s the correct forum within the framework of
the Constitution This Cabinet Committee
can take a decision about self-detence and
to protect our territorial integnity and sover-
eignty of the country and to teach alessonto
those who interfere in the internal affairs of
our country

SHRI HARISH RAWAT. | beg to mave:

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100~

[Need for early implementation of
one rank one pension scheme to
ex-servicemen ] (1)

“That the demand under the head
Ministry of Defence be reduced to Re
1"

[Failure to provide adequate repre-
sentation to Scheduled Castes and
Scheduled Tribes in Armed Farces.]
(63)

“That the demand under the Head
Ministry of Defence be reduced to
Re.1.”

{Failure 1o equip Arr and Naval
forceswrth sophisticated weapons |
(64)

“That the demand under the Head
Ministry of Delence be reduced by
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Rs. 100.”

[Need to set up Ordnance facto-
ries in hilly areas of Uttar Pradesh.]
(65)

“That the demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need to give due representation
to the people of hilly areas of Uttar
Pradesh in the Armed Forces.]
(686)

“That the demand under the Head
Ministry of Cefence be reduced by
Rs. 100.”

[Need to set up a new municipal
zone after doing delimitation of
Ranikhet Cantonment Board
area.] (67)

“That the demand under the Head
Defence Pensions be reduced by
Rs. 100.”

[Need to bring parity in pension of
ex-servicemen.] (68)

“That the demand under the Head
Defence pension be reduced by Rs.
100.”

[Need to avoid delay in providing
employment to ex-servicemen]
(69)

SHRI SONTOSH MOHAN DEV" | beg
to move:

“That the demand under the Head
Ministry of Defence be reduced by
Rs. 100.7

[Need to increase the Capital
QOutlays for publc works under
defence so that adequate facili-
ties are providedtocombat forces.|
(26)
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*That the demand under the Head
Ministry of Detence be reduced by
Rs. 100.”

[Need to set up more Ordnance
factories in North-Eastern Region.]
(27)

“That the demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need ta provide more funds for
loans for housing for defence
personnel.] (28)

“That the demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need to ensure more employ-
ment opportunities for the tribal
population of North Eastern Re-
gion in defence services.] (29)

“That the demand under the Head
Ministry of Defence pensions be
reduced by Rs. 100 "

[Need for timely payment of pen-
sion to Defence personne! ] (33)

RAO BIRENDRA SINGH (Mahendra-
garh): Mr. Deputy Speakel. Sir. | am grate-
ful to you for giving me an opportunity 1o
speak on the Demands for Grants of the
Ministry of Defence.

| am interesied in the subject because
| myself had once been a soldier and seen
a very long war, the Second World War. |
am not very happy with the allocation for
Defence. It is around Rs. 14.500 crores. a
total of 9% of the whole budgetary alloca-
tion and Rs. 1.500 crores more than the
previous years allocation of Rs. 1,3000
crores.

| am glad the Defence Budget has
gone up o Rs. 15,750 crores, as | now see.
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Considering the extensiveness of our
barders and the longer sea and the security
environment existing at present, | think the
Budget should have been placed at a higher
level for Defence Services. The nation would
not grudge more money 1o be spentonly for
the security of the country provided the
people knaw that every penny that is allo-
cated is rightly spent and spent only for
strengthening our Defence system. No a
penny should goto middlemen’s pockets. it
is expected that, with the coming in of the
new Government, there will be no further
scandals in respect of Defence deals. The
people’s minds have been agttated for a
longtime over the past years. [ am happy
that some special importance is being given
to Detence Ministry as one could see from
the tact that the Pnme Minister himself is
holding the charge of the Ministry and an
eminent scientist has been placed incharge
of Defence Production.

Peopie would like to know what is the
netresuft of enquiries into the various scan-
dals that have been talked about. It is
absolutely essential that people’s trust in
the Defence Services and also In the politi-
cians ruling the country 1s re-established.
We cannot play with the defence of the
country. There have been scaldgls with
regard todeals and trade in various Depart-
ments within the country. People are more
or less used to the corrupt system that has
crept into the country in civil hfe. Nothing
moves without money. But we have never
heard and we have never imagined that this
corruption would get into the Defence Serv-
ices and 1n the heirarchy that rules the
Defence Ministry. | hope the Government
would be able to set apart atime-limit within
which people would be informed as to who
are the recipients of the commissions, if
any. The scandals that have erupted must
be finalised and to brought to a logical
conclusicn at the earliest. What is more
important is the spending of money on
modernisation of the Armed Force with
utmost care. If the country is not sure that
the equipment and arms purchase from
outside are of the best quality, the most
sophisticated materials have beenobtained
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are of the best quality, then the morale of
the Armed Services would be adversely
affected. ltis forthat reasonthatthe mecha-
nism for purchase of defence equipment in
the Armed Forces mustthe absolutely fool-
proof. Peaple should be kept informed as to
whal are the vanous steps that have been
taken by the Government to strengthen the
hands of the Defence Services experts to
stop the role of recipients of commissions
and arms dealers and political go-betweens.
| would not fike to talk much on this point.
But | would be very much interested in
impressing upon the Government that the
dignity of the soldier and the morale of our
troops have to be maintained at a very high
level if the country's security I1s to be en-
sured. There istalk inthe Army circles, in all
the Defence Services and among the ex-
Servicemen about enough not being done
i this regard. | would like to mention the
cases regarding Defence Pensions. There
is a strong demand for One-Rank-One-
Pension. The Government has been prom-
1sing that something would be done |would
request that concrete steps must be taken
n this regard and the action taken to far
must be intimated to this House. | am ask-
ing this because there have been ralles
and meetings of ex-servicemen. Assur-
ances have been given. But suspicions
have started anising because ot the Gov-
ernment resourcescrunch. Something must
be done immediately to meet this demand.
| would like to throw light on the plight of the
Service Personnel and their service condi-
tions. | would like to point out the difference
between the career opportuntties of ser-
vants and Defence Officers. Something
has to be done to see that the Detence
Service officers feel on a par wiih the other
Central Service officers. Take for compan-
son the case of the IAS and IPS Officers
andtheother Gentral Service ofticers. Within
a period of six to seven years, a young IAS
Officer becomas head of a District. He
becomes a Collector or a Deputy Commis-
sioner. Within half-a-dozen years an IPS
Officer any about becomes a Superinten-
dent of Pelice or a Senior Superintendent of
Police. The Ministry Commissioned Offi-
cers are gazelted officers equal to other
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class ICentral Service Officers. lremember
When | was in the army, it used to take 11
years for an officer to become a Lieutenant
Colonel or reach a rank equivalent to thatin
the Navy or the Air Force. Now one has to
wait for 18 years to get the Lieutenant
Colonel's rank. Lieutenant Colonel’s rank
though is equivalent to the Deputy Com-
missioner or the Superintendent of Police’s
rank, it lacks many facilities which the offi-
cers in the civil services get. S.P. or a
Deputy Commissioner flies a flag as Head
of the District. Formerly a Lieutenant Colo-
nel looked forward to command a unit but
now he has to reach a full Colonel's or
Brigadier's rank for commanding a unit.
Lieutenant Colonel 1s only a second in
command. He is not called commanding
officer of the unit even after 18 years of
service. These disparities have to be taken
note of. Defence officers have to be com-
pensated for the disadvantage they suffer
In comparnison to the civil servants. They
should notfeel neglected. Iremember some
lines of Kipling:

For it is Tommy this and tommy
that,

“Chuck him out the brute;

“ But it is “Saviour of his country”
when the guns begin to shoot.”

A soldier has always been treated like this.
It 1s not a phenomenon found in india only.
Kipling talked abaut the_British soldiers.
The same applies here. We have also to
look after the families of the soldiers. In-
structions have gone from the Government
of India right from the time the British used
ta rule us that the welfare of the soldiers’
family was the Government responsibility.
There was even a Director of Welfare for
delence services at the Centre. The civil
officers wera instructed by the Central and
the State Governments that if a soldier has
any grievance abaut the family, it will be
attended o immediately. People in uniform
had some respect and dignity. But we do
not see that now. And it is regrettable that
the respect that defence services got dur-
ing the British days is lacking when this
country has become independent. Our
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independence has to be zealously guarded
We know the dangers on our borders, the
threats that are facing us. Kashmir and
Punjab are problems which have had deep
roots. We might talk of solving them amica-
bly, by consensus. | am sure, the polticians
would never be able to do this. The solution
will have to be the military solution: Earher
the better. We see sober-ratting 1n Paki-
stan. The only way to stop therr interference
in Punjab and Kashmir is to show that we
are strong and powerful and will nottolerate
it.

MR. DEPUTY SPEAKER: How much
more time would you like to take? Would
you like to conclude your speech today or
continue tomarrow?

RAO BIRENDER SINGH- | am the first
speaker from my party. | want a lttle more
time. So | would like to continue tomorrow
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MR. DEPUTY SPEAKER: All right.
You can continue tomorrow.

18.55 1/2 hrs.
BUSINESS ADVISORY COMMITTEE
Fifth Report
[English]
DR. LAXMINARAYAN PANDEYA
{Mandsaur): Sir, | beg to present the Fifth

Report of the Business Advisory Commit-
tee.

MR. DEPUTY SPEAKER: The House
stands adpourned to re-assemble tomorrow
at 11t am.

19.00 hrs.

The Lok Sabha then adjoumned till Eleven
of the Clock on Tuesday, April 10, 1990/
Chaitra 20,1912 (Saka)

Punted at * S. Narayan & Sons, Delhi-6.





